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 LOK  SABHA

 Twesdey  August  13,  974/Sravana
 22,  896  (Saka)

 ———

 The  Lok  Sabha  met  at  Eleven  of
 the  Clock.

 {MR.  SPEAKER  in  the  Chair]

 ORAL  ANSWERS  TO  QUESTIONS

 Vindictive  Policy  against  Railwaymen

 +
 *325.  SHRIMATI  SAVITRI

 SHYAM:
 SHRI  BANAMALI

 PATNAIK:

 Will  the  Minister  of  RAILWAYS  be
 Pleased  to  state:

 (a)  whether  Government  have  seen
 the  press  reports  that  the  represen-
 tatives  of  all  Central  Trade  Unions
 Organisations  and  National  Federa-
 tions  of  Workers  and  Employees  have
 warned  Government  on  the  2ist  July,
 1974  against  the  vindictive  policy
 against  Railwaymen  and  threatened
 to  launch  a  sustained  struggle  to  de-
 fend  their  rights:

 (b)  whether  Government  have  re-
 ceived  any  letter  or  resolution  in  the
 matter;

 (ce)  if  so,  the  salient  features  there-
 of;  and

 (d)  the  reaction  of  Government
 thereto?

 THE  MINISTER  OF  RAILWAYS
 {SHRI  L.  N.  MISHRA):  (a)  to  (da).
 Government's  attention  has  been  drawn
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 to  a  Press  Report  but  no  official  com-
 munication  has  80  far  been  received
 from  any  quarters.

 It  is  not  our  policy  to  victimise  any
 employee,  Moreover,  the  two  re-
 cognised  Federations  on  the  Railways
 which  enjoy  negotiating  facilities  with
 the  Railway  Board  have  adequate  op-
 portunities  to  bring  any  such  cases
 where  they  feel  that  some  injustice
 has  been  done.  In  view  of  the  above
 no  action  appears  necessary  at  this
 stage.

 क्रि  शंकर  सवाल  सिंह:  अध्यक्ष  जी,  प्र०
 सं०  333  का  नेचर  भी  यहाँ  है  जी  इस  प्रश्न  का
 है  झगर  दोनों  को  एक  में  मिला  दिया  जाय
 तो  अच्छा  रहे  ।

 अध्यक्ष  महोदय:  भर  कोई  बोलेगा
 तभी  पिलायेंगे  ।  अभी बह हैं नही, वह  हैं  नहीं,  बाप
 कैसे  मिलायेंगे।  देख  लेने  दीजिये  पहले  मुझे  ।

 थी  शंकर  दयाल  1... है  मैं  समझता  हूं  ।
 मंत्री  महोदय को  कोई  [एतराज  नहीं  होगा

 प्रत्यक्ष  महोदय  :  नहीं  मिला  सकते  ।  वह
 सवाल  और  किसी  किस्म  का  है  1

 भीगती  साधिका  श्याम  माननीय  मंत्री
 जी  ने  अपने  उत्तर  में  धौर  अपने  व्यवहार  में
 रेलवे  स्ट्राइक र्स  के  प्रति  सहानुभूति  का  परिचय
 दिया  है,  इस  के  लिये  मैं  उन  को  बधाई  देता
 चाहती  हूं  -  लेकिन  साथ  साथ  मैं  यह  जानता
 चाहती  हूं  कि  लगभग  ढाई  लाख  रेलवे  कर्मचारी
 ऐब सेन्ट  रहे  स्ट्राइक  के  दिनों  में  तो  क्या  रेल
 मंत्रालय  ते  इस  प्रकार  का  सर्कुलर  भेजा  है  कि
 जो  रेल  कर्मचारी  उन  दिनों  प्रमुपत्थित  रहे
 बह  भ्र पनी  अनुपस्थिति  के  लिए  कोई  डाकुमेंटरी
 प्रूफ  जैसे  मेडिकल  सर्टिफिकेट  भारी  भेजें  कि
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 क्या  कारण  थे  उन  की  ऐसे  के  ?  यदि  ऐसा
 है  तो  क्‍या  यह  विक्टिमाइजेशन  की  पॉलिसी

 भी  एल०  एस  सिर:  मैंने कल  एक
 यान  में  कहा  था  कि  ढाई  लाख  लोगों  का  रैंक

 इन  सर्विस  हुआ  है  ।  उस  में  नोकरी  नहीं  जाती

 है,  थोड़ा  सा  सहूलियत  मे  नुक़सान  होता

 हैँ  7  एड  लाख  40  हजार  लोग  आ।

 चुके  हैं  सड़े  पाच  लाख  मे  से  ।  जहा
 तक  नौकरी  से  हटाने  की  बात  है,

 the  number  of  employees  who  were
 dismissed  of  removed  or  whose  ser-
 vices  were  terminated  was  16,749,  and
 the  number  taken  back  about  7000;
 individual  cases  are  being  examined  on
 meiit  and  I  hope  many  more  will  be
 taken  back,

 श्रीमती  सावित्री  श्याम:  मेरा  परथन  दूसरा
 है  ।  क्या  रेल  विभाग  ने  ऐसा  कोई  सर्कुलर  भेजा

 है  कि  जो  लोग  नौकरी  से  समेट  रहेंगे,

 छुट्टी  पर  रहे,  काम  नहीं  क्या  वह  डाकुमेंटरी
 तरफ  दे  कि  इस  के  क्या  कारण  थे  प्यार  वह  ऐसैंट
 क्यो  रहे  ।  यदि  ऐसा  है  तो  जो  सरकार  की

 नीति  है  क्या  यह  उस  के  अनुरूप  है  ?

 श्री  एल०  एन०  सिन: यह बान सही यह  बात  सही  है,
 और  हम  शुरू  से  कहते  शाये  है  कि  जो  लोग

 हडताल  के  दिनों  में  गैर-हाजिर  थे,  उनको

 हडताल  के  दिनो  की  तन्ख्वाह  नहीं  मिलेगी
 और  उन  के  लिये  ब्रेक  इन  सर्विस  होगा  ।  लेकिन
 उन  को  भ्र पील  करते  का  भ्रध्विकार  है  |  यह

 सर्कलर  जर  है  कि  वह  कारण  बतलाये  कि

 बह  क्यो  गैर-हाजिर  रहे  ।  उन  कारणो  को
 देखा  जा  रहा  है,  और  उसे  के  अनसार  लोग
 काम  पर  वापस  भी  झा  रहे है।

 श्रीमती  साबित्री  श्याम:  मंत्री  महोदय
 ने  जो  जबाब  दिया  है  उस  से  मुझे  सन्तोष

 नही  हुमा  है  |  मैं  पूछना  चाहती  हू  कि  भाई

 एन  टी  बस  सी  को  छोड़  कर  क्या  हिन्दुस्तान  की
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 सभी  ट्रेड  यूनियनों  मे  इस  प्रकार  का  प्रस्ताव
 पास  किया  है  कि  बहू  इस  प्रश्न  को  भाई  एल
 को  में  ले  जायेगे  शौर  इस  प्रकार  का  निवेदन
 वहा  करेंगे  कि  वह  हिन्दुस्तान  में  जामे  शर
 झान  दि  स्पाट  स्टडी  करें  कि  भारत  में  रेलवे

 मजदूरों  का  विक्टिमाइज़ेशन  हो  रहा  है  या
 नही,  या  कि  उन  के  साथ  भलाई  हो  रही  है  ।

 दूसरी  बात  मैं  यह  भी  कहना  चाहती  हू
 कि  कई  जगह  हाई  कोर्ट  ने  जो  अपना  फैसला
 दिया  है  कि  जो  भी  ऐक्ट  है  उस  की  धारा  के
 अन्तर्गत  रेलवे  कर्मचारी  जाते  है  और  जो

 कैजुअल  लेकर  है  वह  ऐक्ट  की  धारा  25
 (एफ)  झोर  (जी)  के  प्रन्त्गंत  जाते  है।
 ऐसे  कैजुअल  लेबर  की  सख्या  75  रजाक  से
 अधिक  है  जिन  को  igo  fer  से  भ्र धिक  काम
 करते  हो  गये  है  ।  क्‍या  मंत्री  महोदय  उन  को
 स्थायी  कर  के  थे  सभी  सुविधाये  प्रदान  करेगे
 जो  इस  सम,  स्थायी  कर्मचारियों  को  मिल
 रही  है  या  उन  के  विक्टिमाइजेशन  की  प  लिसी
 अ्रस्त्यार  करेंगे  ?

 क्रि  एल०  एन०  विश्व:  माननीया  सदस्या
 ने  कहा  कि  जो  कैजुअल  लेबर  है  उन  को
 परमानेन्ट  किया  जाये  ।  लेकिन  हड़ताल  पर
 जाने  के  लिये  ईनाम  तो  नही  दिया  जा  सकता  i
 बह  लोग  हडताल  पर  गये  शौर  उन  को  नौकरी
 गई  ।  ऐसे  करीब  i8,000  लोग  हैं।
 उन  में  से  हम  B-0  हजार  आदमियों  को

 कैजुअल  लेबर  की  तरह  से  काम  पर  ल  चुके  हैं।
 8  हजार  लोगे  के  कैसा  को  देखा  जा  रहा
 है।  भ्रगर  उन  की  बात  में  कुछ  तरफ़  हुआ  तो  उन
 को  काम  पर  वापस  लिया  जाएगा,  लेकिन

 कैजुअल  लेबर  की  तरह  से  Y

 श्री  इन्द्रजीत  गुप्त  बार  बार  कहते  है  कि
 जो  सेमी-परमानेन्ट  या  टेम्पोरेरी  लोग  थे  उनको

 हम  कैजुअल  लेबर  बना  रहे  है  कई  जगहों  पर
 तो  यह  हमारी  नीति  है  ।  हमारी  नीति  यह
 नहीं  है  कि  हडताल  करने  वालों  को  प्रोत्साहन
 दिया  जाए।
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 दूसरी  बात  बहु  कही  गई  कि  लोग
 झाई  एल  झड़ो  जाना  चाहते  हैं।  मेरा  ख्याल  तो
 नहीं  है  कि  उन  को  जाना  चाहिए  1  जब  श्री

 फरनैन्डीज  साहब  गिरफ्तार  हो  रहे  थे  तब  उन्होंने
 इटरनैगनल  ट्रांस्पोर्ट  यूनियन  को  तार  भजा
 था,  जिसको  मैने  यहां  पढ़  कर  सुनाया,  दोनों
 सदनों  में।  वह  जहां  जाना  चाहे  जा  सकते
 है,  लेकिन  हम  ने  भाई  एल  करो  के  कन्वेंशन  को
 ईैटिफाई  किया  हुआ  है  और  जो  कुछ  भी  हम  कर
 रहे  हैं  बह  उस  के  बाहर  नही  है  ।  जो  कुछ  भी  एक
 सभ्य  देश  या  डेमॉक्रेटिक  कंट्री  मे  हो  सकता  है
 उस  से  बाहर  हम  कुछ  भी  नहीं  कर  रहे  हैं  1

 ही  झील  बिहारी  बाजपेयी  :  कया  ष्ह्
 सच  है  कि  हुड़ताल  के  ईरान  बहुत  से  कर्मचारी
 डी  आई  सर  जोर  मीसा  में  गिरफ्त  र  किए
 गए  थे  ।  यद्यपि  उन  में  से  कुछ  को  नौकरी
 पर  ले  लिया  गया  है  लेकिन  कइयों  पर  अभी
 भी  मामले  चल  रहे  है।  इस  संपन्न  में  सरकार
 की  नति  क्‍या  है  ?  क्या  यह  उचित  नहीं  होगा
 कि  उनके  मामलो  को  वापिस  ले  लिया  जाए
 ओर  उन  कर्मचारियों  के  साथ  रेल  मवा लय
 विभागीय  तौर  पर  व्यवहार  करें  ग्रोवर  मीसा  को
 बीच  में  न  शाने  दे  ?

 श्री  एल०  एन०  सिर  :  जहां  तक  गिरा-
 तालियों  का  सम्बन्ध  है  बार  बार  कहा
 गया  है  कि  .9883  लोग  गिरफ्तार  हुए
 4000  डी  शाई  आर  के  तहत  और  400

 मीसा  में  ।  उन  में  से  i9,286  छूट  गए  है  1
 क्रेजी  600  लोग  जेल  में  है।  उन  पर  गम्भीर
 आरोप  हैं,  सेबोटाज  का  है,  सुदर्शन  का  है,
 डेमेज  टू  रेलवे  प्रापर्टी  का  है।  उनके  केस  भी
 देखे  जा  रहे  हैं।  झगर  बे  निर्दोष  होगे  तो  छोड़
 दिए  जाएंगे  ।  जहां  तक  केस  वापिस  लेने  का
 सम्बन्ध  है  और  डिपार्टमेंटल  कार्यवाई  करने
 का  सम्बन्ध  है,  इनकी  गिरफ़्तारियाँ  स्टेट
 गवर्नमेंट  मशीनरी  ने  की  हैं  झोर  उन्ही  का
 काम  इसको  देखना  है।  हम  स्टेट  गवर्नमेंट्स  पर
 दबाव  डालना  नहीं  चाहते  हैं  कि  इनको  वे
 'छोड़  दें  या  न  छोड़े  ।  उस  कठिन  घड़ी  में  स्टेट
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 ग्रवर्नमेंट  ने  हमारी  काफी  मदद  की  है  कौर  हम
 उन  पर  कोई  दबाव  डालना  नही  चाहत  हैं।

 श्री  अटल  बिहारी  बाजपेयी  :  ही  आई  आर
 और  मीसा  केन्द्रीय  कानून  हैं  -  किसी  राज्य
 विधान  सभा  ने  इसको  नहीं  बनाया  है  1  हां
 इनको  ग्रस्त  में  लाने  का  भ्र धि कार  राज्य  सरकारों
 को  दिया  गया  है।  लेकिन  केन्द्र  उनके  बारे  में
 निर्देश  दे माता  है।  केन्द्र  की  नीति  क्या  है.  यह
 में  जानना  चाहता  हू  ।  तमाम  लोगों  को  झूठे
 मामलों  में  गिरफ्तार  किया  गया  है  और  उन्हें
 परेशान  किया  जा  रहा  है।  मैं  जानता”  चाहता
 हूं  कि  गृह  मंत्रालय  ने  इत  कर्मचारियों  के  बारे
 मे  क्या  राज्य  सरकारों  को  कोई  निर्देश  दिया  है?

 शो  एल०  एन०  मिशन :  गुह  मंत्रालय  से

 मुझे  काफी  सहयोग  मिला  है।  लेकिन  यह  बात
 तो  हमें  ही  उठानी  होगी  क्योंकि  एडमिनिस्ट्रेशन-
 कवि  मिनिस्ट्री  तो  रेलवे  ही  है।  हम  उत  लोगों
 क,  मदद  लेते  हैं।  जो  नीति  मनाई  है  उसी  के
 आधार  पर  यह  हम  कर  रह  है  t  इसीलिए
 9200  लोग  छट  गए  है  n  बाकी  लोग  जो

 नही  छूटे  है  बे  गर  तथ्यों  के  बल  पर,  अपनी
 शक्ति  के  बल  पर  छूट  जाएंगे  तो  मुझ  कोई
 एतराज़  नही  होगा  बल्कि  खुशी  ही  होगी  t
 जो  कमर-बार  हैं  और  जिनके  कसूर  सात  हैं
 उनको  छोड़ने  के  लिए  मे  नहीं  कहने  वाला  हूं

 (ईंटरप्शस)
 SHRI  A.  K.  M.  ISHAQUE:  A  very

 large  number  of  employees  is  invoiv-
 ed  tn  this,  Will  the  hon.  Minister
 kindly  tell  us  whether  barring  em-
 ployees  involved  in  sabotage  and  sub-
 versive  activities,  the  cases  of  all
 other  employees  will  be  looked  Into
 favourably  and  with  sympatny”
 Secondly,  there  were  many  loyal
 workers  who  took  all  risks  upon  their
 hives  in  maintaining  the  lifeline  of  the
 country.  Have  Government  done  any-
 thing  to  patronise  them  or  are  they
 feeling  insecure  now?

 SHRI  L,  N,  MISHRA:  So  far  as  the
 first  part  is  concerned,  I  had  answer-~
 ed.  Out  of  19,800,  19,200,  have  been
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 released,  The  rest  of  them  have  not
 been  released  hecause  of  serious
 charges  against  them  on  the  count  of
 sabotage.  subversive  activities,  etc.
 interruptions).  He  may  nod  his  head
 but  it  is  a  fact  that  there  are  charges
 against  them  and  they  will  have  to
 bear  the  consequences  of  it.  In  spite
 of  our  warning,  they  did  it  and  they
 will  have  to  reap  the  consequences  of
 their  action.

 So  far  as  the  Railway  Ministry  s
 concerned,  I  will  say  that  State  Gov-
 ernments  and  the  Ministry  of  Home
 Affairs  have  been  clearly  told  about
 our  policy,  Our  policy,  as  I  have  said
 earlier,  is  that  those  people  who  have
 committed  sabotage  and  violence
 ought  not  to  be  released;  the  rest  of
 them  could  be  released.  They  have
 done  it  and  they  have  released  them,
 About  dedicated  workers,  I  must  say
 that  they  have  done  a  really  good
 job  and  we  did  something  to  them;  it
 is  of  course  a  continuing  process
 which  goes  on.  The  number  of  staff
 for  whom  advance  increments  have
 been  given  afte:  2,32,077.  The  number
 of  staff  for  whom  cash  awards  were
 given:  92,022,  The  number  of  -  staff
 for  whom  extension  or  re-employment
 has  been  given  is  about  1,000.  The
 number  of  staff  for  whose  wards  ap-
 pointments  were  given:  2700.  We
 have  opened  583  fair  price  shops  also

 SHRI  MUHAMMED  KHUDA
 BUKHSH:  Arising  out  of  the  answer
 given  by  the  hon.  Minister  that  cash
 awards  had  been  given  to  the  loyal
 workers,  may  I  know  the  total  amount
 disbursed?

 SHRI  L,  N.  MISHRA:  That  was  the
 first  thing  I  have  stated:  2,32.077,

 SHRIMATI  PARVATHI  KRISH-
 NAN:  The  hon,  Minister  hag  given  the
 number  of  employees  who  were  dis-
 missed  from  service  but  he  left  out
 the  number  of  casual  employees  who
 were  still  not  being  taken  in;  they
 were  already  on  a  rated  scale  of  pay.
 What  is  their  number?  Secondly,  the
 hon,  Minister  has  been  consistently
 telling  us  how  many  have  been  taken
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 back;  he  has  not  been  telling  us  how
 many  appeals  have  been  rejected  and
 what  is  going  to  happen  fo  those
 whose  appeals  were  rejected?  The
 information  that  we  have  is  that  wor-
 kers  are  being  asked  to  sign  under-
 takings  accusing  this  er  that  indivi-
 dual  of  so-called  violence  or  sabotage
 and  in  this  way  cases  are  being  built
 up  against  those  who  are  in  jail,  What
 has  he  done  to  stop  this  or  stop  the
 officials  who  are  demanding  payment
 in  order  to  take  them  back?

 SHRI  L.  N.  MISHRA;  Perhaps,  Mrs.
 Parvathi  Krishnan  missed  one  answer
 which  I  gave  to  Shrimati  Savitri
 Shyam.  I  said  about  casual  labour
 that  the  number  discharged  was
 18,500  and  number  taken  back  is
 about  10.000.  About  the  undertaking,
 I  should  say  that  it  is  for  the  local
 administration  to  decide;  if  they  de-
 cided  to  take  an  undertaking  and  re-
 lease  them,  we  have  no  objection,  So
 far  as  we  are  concerned,  we  have  not
 said  like  that...  (Interruptions).

 Reorientation  of  Oil  Stratecy

 "326.  SHRI  हू,  MALLANNA:  Will
 the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state:

 (a)  whether  in  the  light  of  the
 poticy  of  ofl  producing  countries,  Gov-
 ernment  are  planning  to  reorient  their
 oil  strategy;

 (9)  if  so,  the  broad  outlines  there-
 of;  anu

 (c)  whether  it  would  be  in  any
 way  affect  saving  in  oil  consumption
 and  if  so,  to  what  extent?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  D.  K.
 BOROOAH):  (a)  and  (b).  Govern
 ment  have  taken/are  taking  various
 measures  to  meet  the  situation  creat-
 ed  by  the  steep  increases  in  oil  prices
 ang  difficulties  in  obtaining  supplies.
 These  include  (l)  intensifying  ectivity
 for  maximising  indigenous  produc-

 tion;  (2)  placing  increasing  rellance-
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 on  alternative  sources  of  energy;  (3)
 curhing  non-essential  consumption  of
 oil  products;  (4)  import  of  crude  oil
 under  bilateral  arrangements:  and  (5)
 maximising  exports  to  meet  the  cost
 -of  oil  imports,

 (९)  The  provisional  figures  of  con-
 ‘sumption  of  petroleum  products  in
 the  first  five  months  of  the  current
 year  show  a  reduction  of  3.6  per  cent
 as  compared  to  the  corresponding
 period  of  last  year.

 SHRI  K,  MALLANNA:  Have  the
 OPEC  countries  made  any  distinction
 between  developing  and  the  develop-
 ed  countries  either  in  price  or  sup-
 plying  oil?  Are  they  supplying  India

 -oil  ut  a  cheaper  rate  compared  to  the
 rate;  of  developed  countries?

 SHRI  D.  K.  BOROOAH:  The  OPEC
 countries  have  made  no_  distinction
 betwen  developing  and  develonrd
 countries  either  in  the  matter  of  sun-
 ply  of  oil  or  price.  But  OPAC  coun-
 tries,  ne.  Arab  countries  and  Iran
 have  made  it  convenient  for  us  ६०
 make  uw  crude  available  to  us  mare
 vunfidently  than  others.  SBilaterally
 too  both  Iraq  and  Iran  have  given  ॥'५
 certain  concessions  in  respect  of  de-
 ferred  payment.

 SHRI  K,  MALLANNA:  In  reply  to
 part  (c)  he  said  there  is  a  3.6  per  rent
 reduction  in  five  months,  What  are
 the  steps  taken  to  curb  the  use  v0
 i!  in  non-essentiak  consumption?
 What  is  the  percentage  reduction  in
 non-essential  csonsumption  compared
 to  essential  consumption?

 SHRI  D.  K.  BOROOAH:  In  this
 country,  we  use  ol]  mostly  for  essen-
 lial  purposes.  A  major  part  of  it  is
 used  for  industrial  development,  agri-
 cultural  development  for  pumping
 -water  and  driving  tractors  and  trans-
 portation  by  trucks,  buses  ang  rail-
 ways.  About  personal  consumption,
 there  are  900,080  cara  using  petrol  in
 this  country.  Also,  kerosene  is  used
 as  cooking  fuel  and  for  lighting  pur-
 poses.  Most  of  the  consumption  is  in

 tthe  developmental  sector.  We  have
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 tried  to  reduce  the  consumption  in  the
 personal  consumption  sector  in  petrol,
 because  if  we  save  petrol,  we  can  pro-
 duce  more  naphtha,  80  per  cent  of
 our  kerosene  consumption  is  as  coox«-
 ing  fue]  and  20  per  cent  for  lighting
 purpose.  There  also,  much  against  our
 desire,  we  are  obliged  to  impose  a  cut
 of  30  per  cent,  There  has  been  no
 cut  in  diesel  In  turnace  oil  we  nave
 reduced  it  by  0  per  cent,  but  they
 can  make  it  up  by  efficient  manage-
 ment.  We  are  introducing  a  little
 more  cut  in  fuel  oil,  We  have  not
 jeduceg  the  LDO  used  for  agricultural
 and  traction  purposes.

 SHRI  BIRENDER  S'NGH  RAO
 Does  the  munister  know  that  fre-
 quently  very  large  rallies  are  heid
 in  this  country  by  various  politi-
 cal  parties  and  organisations  in
 which  thousands  of  buses  and  trucks
 are  used  for  bringing  people?  Does
 the  minister  propose  to  put  a  ban
 on  the  misuse  of  transport  for  such
 unproductive  purposes  to  save  fuel?

 SHRI  D.  K.  BOROOAH:  We  are  not
 convened  about  reduction  in  trans-
 purt  but  about  stoppage  of  misuse  of
 diese]  oil.  which  is  necessary  for  de-
 veluynental  purposes  both  in  indus-
 irs  and  agricultare.  We  have  passer!
 certain  orders  that  diese]  of]  muit
 not  be  used  for  generating  power  for
 non-essential  purposes  like  marriage

 PROF.  MADHU  DANDAVATE:  His
 question  was  whether  oil  can  be  used
 for  political  power,

 SHRI  D,  K.  BOROOAH:  A  large
 number  of  tractors  were  used  for  poli-
 tical  purposes  or  elections.

 Then,  we  thought  that  diesel  should
 be  used  only  for  tractors,  for  agricul-
 tural  purposes,  not  for  purposea  of
 traction  of  voters  or  persons.  We  are
 taking  it  up  with  the  State  Govern-
 ments  because  they  control  it.  What
 I  say  is  that  the  question  of  non-
 essential  use  of  traction  is  being  con-
 sidered.

 SHRI  DINESH  CHANDRA  GOS5-
 WAMI:  The  hon.  Minister  has  stated
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 that  the  Government  is  thinking  in
 terms  of  utilising  alternative  sources
 of  energy.  In  view  of  that,  may  I
 know  what  steps  have  been  taken  to
 exylore  the  potentialities  of  coal  in
 thin  country,  particularly  in  the  back-
 ward  regions  and  the  north-eastern
 regior?

 SHRI  D,  K,  BOROOAH:  We  have
 already  in  collaboration  with  the
 Ministry  of  Steel  and  Mines  drawn  up
 priorities  for  various  industries.  The
 in‘iustries  which  can  switch  on  to  coal
 immediately  will  be  provided  with
 coe],  About  the  industries  which  can
 switch  on  to  coal  later,  till  such  time
 they  switch  on  to  coal,  thev  will  be
 provided  with  oil.  Under  the  Chair-
 manship  of  the  D.G.T.D.,  we  have
 drawn  up  the  programme  for  identi-
 fication  of  those  industries  which  can
 switch  on  to  coal  and  we  will  supply
 ccal  to  them  and  release  oil  from  them

 SHRi  N,  &  SANGHI:  Since  our
 tensumption  of  petroleum  products
 has  been  only  3.5  per  cent  less  than
 that  of  in  the  previous  year,  may  I
 know  from  the  hon.  Minister  whether
 he  is  thinking  of  introducing  any
 tation  for  the  use  of  oil  for  cars  in  the
 country  so  that  the  consumption  of
 peircleum  products  may  go  down?

 SHRI  D.  K.  BOROOAH:  The  main
 purpose  of  our  increasing  the  price  of
 petrol  was  to  reduce  the  consumption
 by  25  per  cent  so  that  that  will  give
 us  naphtha  necessary  for  running  the
 fertiliser  plants.  It  works  out  to  about
 235  per  cent.  So,  more  or  less.  we
 have  been  successful  in  reducing  the
 consumption  of  petrol  so  that  we  can
 get  naphtha  out  of  it,  The  number  of
 cars  in  this  country  is  only  about  half
 a  million.  It  is  not  a  very  large
 number.

 SHRI  J.  MATHA  GOWDER:  What
 is  the  saving  in  the  consumption  of
 petroleum  products  in  the  use  of  Gov-
 ernment  of  India  staff  cars  during
 the  first  five  months  of  the  current
 year?
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 MR.  SPEAKER;  This  is  about  the
 oil  strategy.  He  is  asking  about  the
 exact  saving,  I  think,  he  should  give
 a  separate  notice  for  that,

 SHRI  D.  K.  BOROOAH:  I  would
 like  to  have  a  separate  notice  for  that.

 श्री  सरजू  पांडे  :  अभी  मंत्री  महोदय
 ने  बताया  है  कि  प्रणब  देशों  और  ईरान  के  साथ

 हिन्दुस्तान  के  मित्रता  के  ताल्लुक़ात  होने  के
 कारण  वे  और  देशों  के  मुकदमे  में  इस  देश  को

 कुछ  क  सेशन  देना  चाहते  हैं।  मैं  यह  जानना

 चाहता  हूं  कि  जो  तेल  की  सप्लाई  की  शर्तें

 हैं,  उन  में  किस  तरह  की  ढील  इन  देशों  से

 हमारे  दंश  को  मिलने  वाली  है  ।

 श्यो  देवार्क  बुझा  :  हम  ईराक  और
 ईरान  से  क्रूड  आयल  मंगाते  हैं,  शौर  इन  दोनों

 मुल्कों  ने  हमें  फूड  दिया  है  शौर  आईना  देने  का
 ग्रा श्वा सन  दिया  है।  हमारी  मद्रास  रिया-
 इतनी  का  तेल  रात  से  आता  है  |  ईरान
 गवर्नमेंट  न ेउस  रिफाइनरी  के  लिए  जितना
 तेल  चाहिए,  उस  का  प्रबन्ध  कर  दिया  है,  और

 कहा  है  कि  वे  आईना  भी  देंगे,  और  वह  भी
 डे फड़  पेमेंट  बेसिस  पर  दे  रहे  है।  और  ईराक
 ने  हमें  श्राप  जानते  &  i0  मिलियन  डालर
 दिया  है,  वहू  तेल  के  रूप  में  मथुरा  रिफाइनरी
 के  काम  काज  के  लिए  है  फारेन  एक्सरे  «  में  ।
 बाकी  मथुरा  रिफाइनरी  के  लिए  जितना  तेल

 चाहिए  6  मिलियन  टन  सालाना  दस  साल  के

 लिए,  उस  के  लिए  भी  वह  राजी  हूँ  ।  वह  देने
 का  झाण्वासन  उन्होंने  &  दिवा  है  और  हू  रा
 उन  के  साथ  अंगीकार-पत्र  भी  हस्ताक्षर  हो
 चुका  है  ।

 Take-over  of  Caltex

 *328.  SHRI  D.  D.  DESAI:
 SHRI  P.  A.  SAMINATHAN:

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to  state:

 (a)  whether  Government  are  con-
 sidering  to  take  over  the  Caltex

 earlier  than  expected  and
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 (b)  if  so,  the  reagons  therefor  and
 when  it  is  likely  to  be  taken  over?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  0.  K.
 BOROQOAH):  (a)  and  (b).  It  is  pro-
 posed  to  initiate  negotiations  with
 Caltex  shortly,  It  is  premature  to  in-
 dicate  any  details  in  this  regard.

 SHRI  D,  0.  DESAI:  Is  the  hon.
 Minister  aware  that  under  the  present
 acute  shortage  of  crude  oil  in  the  world
 market,  releasing  the  obligation  on
 this  foreign  vil  company,  the  Caltex
 will  involve  a  certain  amount  of  shor-
 tage  in  India?  There  is  already  a
 shortage  of  crude  products.  as  it  is.
 Has  the  Minister  also  thought  about
 bringing  in  crude  oil  from  alternative
 sources  of  his  own  and,  if  so,  can  he
 give  the  details  as  to  from  where  he  is
 bringing  the  crude  oil?  Then,  the  r2-
 sources  position  in  foreign  exchange
 and  in  local  currency  is  said  to  be
 acute.  Has  the  Minister  thought
 that  with  the  money  so  required  to  psy
 off  these  people,  he  will  be  in  a  posi-
 tion  to  implement  his  large  number  of
 plants  which  he  is  today  delaying,
 deferring  or  even  putting  them  oft?

 SHRI  D.  K.  BOROOAH:  So  far  a>
 the  taking  over  of  foreign  oil  com-
 Panies  is  concerned,  we  have  already
 taken  over  the  ESSO.  We  have  alrea-
 dy  started  negotiations  with  Burmah
 Shall  and  we  are  going  to  start  nego-
 tiations  with  Caltex  also.  This  stems
 out  of  policy  of  this  Government  gene-
 rally  approved  by  the  Parliament  that
 the  foreign  oil  companies  should  be
 taken  over  as  early  as  possible.

 Regarding  the  difficulty  mentionei
 by  the  hon.  Member  that  if  we  take
 over  this  foreign  Company,  the  cer-
 tainty  of  getting  crude  oil  would  be
 thwarted  and  it  will  be  made  uncerc-
 tain,  I  would  say,  in  the  present  con-
 text,  the  availability  of  crude  ang  get-
 ting  crude  either  by  them  or  by  us  is
 uncertain  because  of  uncertain  and
 fluctuating  situation  in  the  oil  produc-
 ing  countries.  But  nonetheless,  it  is
 our  conviction,  based  on  our  experi-
 ence,  that  if  they  can  get  oi]  from  the
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 Middle  East,  we  can  also  get  the  same
 oil.  There  will  be  no  difficulty  abcut
 that.  So  far  as  the  price  is  concerne  i,
 we  have  to  pay  in  foreign  exchripe,
 whether  they  bring  it  or  we  bring  it;
 whether  they  buy  it  or  we  buy  it,
 There  is  no  particular  benefit  in  allow-
 ing  these  companies  to  bring  oil  for
 us  because  the  sources  are  the  same
 and  the  prices,  more  or  less,  are  the
 same,  So  from  all  points  of  v.ew,
 there  is  no  particular  benefit  in  allow-
 ing  this  Company  to  continue  to  iunc-
 tion  in  this  country.

 SHRI  D.  D.  DESAI:  What  about  the
 other  part,  regarding  resources  posi-
 tion?

 SHRI  D.  K.  BOROOAH:  The  re-
 sources  position  has  been  taken  into
 account.  If  they  continue  to  run
 those  industries,  tne  profits  of  these
 industries  also  would  be  repatriated
 to  them.  Taking  into  considesation
 all  the  factors,  from  all  points  of  view,
 I  do  not  think  Government  or  the
 country  will  lose  if  we  take  over  these
 companies.

 SHRI  छ,  D.  DESAI:  Has  the  hon.
 Minister  issued  instructions  stopping
 Shell  Caltex  from  diversification  or
 expansion  and  if  so,  what  sort  of  pro-
 gramme  the  Ministry  has  got  for  utilis-
 ing  the  capacity  for  increased  oroduc-
 tion  or  for  manufacturing  new  9075
 ducts  through  expansion  or  diversifi-
 cation?

 SHRI  D,  K.  BOROOAH:  Our  pians
 and  programmes  are  there.  Naturally
 whatever  plans  and  programmes  we
 may  have  for  new  refineries  must  be
 in  conformity  with  the  total  plaa,  But
 we  can  implement  them  much  better  if
 we  take  them  over.

 SHRI  P.  VENKATASUBBAIAH:  Re-
 presentives  of  some  gulf  countries  were
 here  recently  and  also  agreements  were
 entered  into  with  Iraq  and  Iran.
 When  we  contemplated  entering  into
 a  sort  of  agreement  for  import  of
 crude  oil  from  these  countries,  ray  I
 know  whether  take-over  of  this  com-
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 pany  and  other  companies  was  kept
 m  tor  the  overall  uninterruptes

 77  0, 60,000  & .....  चेजा है  ौर  1972

 supply  of  crude?  में  52  लाख  74  हजार  भेजा  है।  इसलिए
 SHRI  D  K.  BOROOAR:  Naturally  यह  &  करोड़  नहीं  हू,  उस  से  दस  हद  कम

 when  we  want  to  take  them  over,  we
 also  take  into  account  the  availability  हूँ।  माननीय  सदस्य  महोदय  की  जरा  बढ़ाने
 of  crude.  But  the  agreements  we  have  =  प्राप्त  है। arrived  at  do  not  relate  to  these  com-
 panies;  they  are  for  the  Madras  re-
 finery,  for  "the  additional  crude  they  at  मु  लिमये:  मेरे  प्रथम  का  उत्तर
 are  buying,  and  also  for  the  Mathura  नहीं  दिया  |
 refinery.  I  feel  that  it  will  not  be
 dificult  for  us  to  get  crude  for  this  ५
 even  if  they  do  not  bring  crude  them-  श्री  देव कान्त  कलमा  दूसरे  भाग  का  भी
 selves.  उत्तर  दे  रहा  हूं  । जो  काम  किया  जाता  है  बहु

 SHRI  P,  VENKATASUBBAIAH:  My
 question  was  whether  their  contern-  कानून  के  इन्दर  ही  किया  जाता  है  ्तो  जो
 plating  to  take  over  Caltex  was  also)  कितनी  काम  करना  है  वह  जहर  किया  जायगा, taken  into  account  when  we  entered  a
 into  agreements  with  those  countr’es.  तमा  म  आश्वासन  देता  चाहता  हू  ।

 SHRI  0.  K.  BOROOAH:  Yes.  We
 have  taken  that  fact  into  considera-  1.  सथ  'लिये:  में  जानता  चाहता  हूं “em

 कि  मंत्री  महोदय  ने  जो  विधेयक  रखे  थे  उस

 का  जो  भ्राता  है  वह  विकेट  एग्रीमेंट  है  तो

 इस  को  प्रकाशित  करने  के  बारे  में  श्राप  कुछ
 निर्णय  29  ?

 श्री  मधु  लिमये :  क्‍या  मंत्री  महोदय

 बताएंगे  कि  उन  के  पास  जानकारी  ग्राम  है  कि

 काल टेक्स  आदि  कम्पनियों  ने  भ्र भी  भ्र भी  5  करोड

 फिया  मुनाफे  के  रुप  में  विदेशों  में  भेजा  है  और

 जब  ये  कालचक्र  के  राष्ट्रीयकरण  का  सवाल  शो  देव कान्त  अदा:  मान्यवर,  बाप  का

 उन  के  साथ  लेगे  तो  क्या  मंत्री  महोदय  सदन  निदेश  होगा  तो  जरूर  कर  देंगे  ।  लेकिन  भ्र भी

 को  आश्वासन  देंगे  कि  जेसे  उन्होंने  जब  जस्सो  तक  तो  जो  कानून  है  उस  के  अनुसार  कार्य

 के  साथ  करार  किया  तो  गुप्त  करार  किया,  करते  रहे  हैं  ।

 श्रमी  तक  उस  की  तफप्तील  सदन  को  नही  मिली,

 उसी  तरह  काल टैक्स  के  साथ  कोई  गुप्त  करार

 नहीं  किया  जाएगा.  और  सारी  धात  सदन  के

 सामने  रख  दी  जायेंगे  क्‍यों  कि  मंत्री  महोदय
 की  आदत हूं  सीक्रेट  करार  करने  की  ओर

 सीक्रेट  बिल  रखने  की  ।  SHRI  RAJA  KULKARNI:  I  have  a
 very  important  question,  Sir.

 aft  were  wer:  उन्होंने  कहा  है
 *  MR.  SPEAKER:  If  you  have  ne कि  कालचक्र  ने  5  करोड़  दिया  भेजा  है  ।मेरे.  uestion,  you  would  not  be  standing

 पास  967  से  72  तक  के  झा कड़े  हैं।
 then  te  you  a

 standing,  that  means

 972 में  काल टेक्स  की  शाकों  कम्पनी
 .  SHRI  RAJA  KULKARNI  As  I  want

 और  रिफाइनरी  दोनों  ने  मिला  कर  के  to  put  a  question,  |  am  pooh
 .

 श्री  मधु  लिये:  रस्सों  बिल  पास  हो
 गया  लेकिन  अभी  तक  उस  व  एग्रीमेंट  नहीं

 कराया--इस  तरह  से  सदन  के  भ्रधिकारों  का

 उल्लंघन  हो  रहा  है  ।
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 MR.  SPEAKER;  If  |  am  not  attract-
 ¢q  by  this,  what  other  method  will
 you  use?

 SHRI  RAJA  KULKARNI:  Before  we
 take  over  the  Caltex—I  want  to  know
 one  thing—the  Government  have  al-
 ready  directed  the  Caltex  to  hand  over
 about  40  retail  outlets  to  the  Indian
 il  Corporation,  May  I  know  what
 happened  to  that?

 SHRI  0.  K.  BOROOAH.  For  this
 specific  question,  I  will  need  a  separate
 notice.

 SHRI  VISHWANATH  PRATAP
 SINGH:  Now  it  is  clear  that  ह  is  in
 the  national  interest  to  take  over
 these  oil  companies.  The  Munister
 said  that  agreements  are  being  nego-
 tiated.  That  means  that  we  may  go
 on  discussing  with  them  and  we  759
 not  come  to  any  agreement.  Now,  I
 want  to  know  if  these  companies  co
 not  come  to  a  definite  agreement,  what
 alternative  course  does  the  Govern-
 ment  think  of  adopting?  Will  the
 Minister  kindly  tell  us?

 MR.  SPEAKER:  We  has  many
 secret  things  up  his  sleeve.

 SHRI  D.  K.  BOROOAH:  Confidence
 as  a  matter  of  experience.  The  hon,
 Member  has  seen  that  we  have  taken
 over  ESSO  and  there  is  no  earthly
 reason  why  we  should  not  take  over
 Burmah  Shell  and  the  Caltex  and
 there  is  no  earthly  reason  why  they
 should  oppose  it.  If  they  do  it,  cer-
 tainly  we  will  cross  the  bridge  wher
 we  come  to  that.

 SHRI  M.  8.  SANJEEVI  RAO:  We
 are  happy  that  the  Government  has
 taken  a  firm  decision  to  nationalise  the
 Caltex.  But  I  am  sure  the  hon.  Minister
 is  aware  that  the  Vizag  refinery  is  the
 poorest  in  the  country,  refining  only
 one  lakh  tonnes  of  crude.  What  steps
 is  the  Minister  taking  to  step  up  its
 production  and  in  view  of  the  fact  that
 we  are  building  such  a  huge  refinery
 in  the  hinterland  at  Mathura,  dees  he
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 SHRI  0.  K.  BOROOAH:  Although  it
 is  a  small  refinery,  certainly  when  we
 get  more  oil  from  our  own  production,
 we  will  have  to  increase  the  capacity
 of  our  refineries,  particularly,  the
 coastal  refineries  because  it  iB  more
 likely  that  the  oi]  will  come  from  the
 off-shore,

 रायपुर  से  नागपुर  होकर  भोपाल  तथा  दिल्‍ली
 के  लिए  सीधी  और  तेज  गति  से  अपने  वालो

 गाड़ी  की  मांग

 "329.  शनी  चन्दूलाल  खन्द्राकर  :  क्‍या
 रह  मती  यह  बताने  की  शुवो  करेगे  किः

 (क)  क्या  रायपुर  टाउन  (मध्य  प्रदेश  )
 से  नागपुर  होकर  भोपाल  तथा  दिल्‍ली  आने
 के  लिये  सोधी  तथा  तेज  रफ्तार  से  चलने  बाली
 गाड़ी  चलाये  जाने  के  बारे  में  अनेक  बार  माग
 की  गई  है;  और

 (ख)  मदिहा  तो  इस  मांग  को  स्वीकार
 न  करने  के  कया  कारण  है  ?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  L.  N.  MISIIRA):  (a)  Yes,
 Sir.

 (b)  Introduction  of  a  direct  train
 between  Raipur  and  Bhopal/Delhi  via
 Nagpur  38  not  justified  on  traffic  con-
 siderations  However,  for  passengers
 travelling  to  and  from  Nagpur,  ade-
 quate  train  services  are  available  with
 suitable  connections  for  change  over
 at  Nagpur.

 की  जख पू लाल  जाकर  :  ग्रध्यक्ष  महोदय,
 मध्य  प्रदेश  से  यह  मांग  954  से  श्र  रही  है
 और  बार  बार  मंत्रालय  यह  कहता  जा  रहा
 है  कि  यह  जस् टी फाइड  नहीं  है।  में
 जानना  चाहता  हूं  कि  इस  का  काटे  रिया  क्‍या
 है,  जिस  के  आधार  पर  बाप  डायरेक्ट  24
 देते  हैं  ?  लोगों  की  यह  धारणा  पक्की  होती
 जा  रही  हैं  कि  रेलवे  महालय  शौर  रेलवे
 अधिकारी  मध्य  आदेश  की  हर  भांग  के  लिये

 चाहे  पबैसिन्जर  सबिता  हो  या  दूसरी  सीरीज

 हों  orm  देंगे  में  शवेक्स  कश्ते  भा  रहे  हैं
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 wi  एल०  एम०  सिंध :  मध्य  प्रदेश  के
 साथ  न्याय  हो,  इस  से  कोस  इन्कार  कर  सकता
 है  ।  क्राइम  रिया  यही  है  कि  इकनॉमिक
 जस् टी फाइड  है  या  नहीं  है  a  इस  लाइन  पर
 ऐसा  देखा  गया  है  कि  प्रो सत तन  90  मुसाफिर
 होते  हैं  जो  रा.  पुर  से  भोपाल  होते  हुए  जाते
 हैं  ।  इस  लिये  मुस्ता फिरों  की  संख्या  बढ़ेंगी
 तो  देखेंगे  ।  फिर  भी  में  इतना  आश्वासन  देसा
 चाहता  हूं  कि  प्रभी  बोगी  देते  हैं  जो  के?  एक्टिंग
 टर्न  में  जोड  दी  जाती  है,  यदि  थोड़ा  घाटा  भी
 हो  तो  भी  हम  गाड़ी  चलाने  की  कोशिश  करे गे  q

 श्यो  चन्दूलाल  सन्ाक/ :  मंत्री  जो  ने
 झांकने  दिये  हैं  कि  वहां  90  मुसाफिर  होते
 हैं  1  में  उच्च  को  बतलाना  चाहता  हूं  कि  केवल
 भिलाई  से  प्रानेवालों  की  प्रतिदिन  संख्या  50
 से  भ्र धिक  है,  भोपाल  से  आनेवालों  की  संख्या
 लगभग  40-50  है,  इनके  भ्र ति रिक्त  रायपुर
 शौर  दूसरी  जगहों  से  भी  लोग  जाते  हैं  ।  में
 मंत्री  महोदय  से  यह  भी  जानना  चाहता  हूँ
 कि  क्‍या  मध्यप्रदेश  के  किसी  भी  स्थान  से
 राजधानी  दिल्‍ली  के  लिये  कोई  रेलगाड़ी  है  ?
 यदि  नहीं  है  तो  क्या  किसी  स्थान  से  शुरू  करने
 की  कोई  योजना  या  कार्यक्रम  हैं  ?

 श्यो  एल०  एन०  सिश  :  मध्य  प्रदेश
 से  जो  गाड़ियां  जाती  हैं  उन  की  पूरी  जानकारी
 भ्रापको  है।  आप  पत्रकार  रहे  हैं,  सब  से  ज्यादा

 मे  हुए  हैं  |  जहां  तक  इस  क्षेत्न  का  सम्बन्ध

 है  हमारी  सर्वे  की  फाइण्डिग्ज़  हैं---
 On  an  average  9  passengers
 daily  in  that  direction.

 इस  लिये  ग्रभी  हम  बोगी दे  रहे  हैं  जिस  में  फर्स्ट
 तथा  सेकण्ड  क्लास  दोनों  के  लिये  व्यवस्था

 होगी,  लेकिन  थोड़े  दिन  देखने  के  बाद  हम
 वहां  गाईड।  बला भा  चाहते  हैं,  अगर  थोड़ा  बहुत
 घाटा  भी  होगा  तो  भी  चलायेंगे  t

 travel

 SHRI  VASANT  SATHE;  In  view  of
 the  fact  that  there  is  no  train  from
 Central  fndia,  particularly,  from  Bilas-
 pur-Raipur  region  which  comes:  direc-
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 tly  to.  Delhi  and  further,  in  view  of  the fact  that  there  is  ‘to  connecting  train
 for  either  -G.T..  or  Dhakshin  Express
 coming  to  Delhi—~from  Bilaspur  side,
 the  mail  comes  roundabout  25  and
 by  that  time  the  G.  T..  coming  from
 Madras  would  have  already  left—wiltl
 the  hon.  Minister  kindly  consider
 arranging  the  mail  train  coming  from
 Calcutta  side  to  Nagpur,  for  covering
 Raipur-Bilaspur,  Madhya  Pradesh  area,
 so  that  they  can  get  a  connecting
 train  to  Delhi?  Or,  will  you  consider
 this  reasonable  suggestion  of  running
 a  train—you  may  call  it  ‘Central  Indi
 Express’  as  you  call  it  ‘Dhakshin  Ex-
 press’,  to  cover  the  region  of  Bilas-
 pur—Nagpur  via  Nagpur?

 SHRI  L.  N.  MISHRA:  I  shall  exa-
 mine  this  suggestion,

 SHRI  R.  S.  PANDEY:  The  House  will
 agree  with  me  that  Madhya  Pradesh  is
 considered  to  be  very  backward  State.

 MR.  SPEAKER:  Please  put  a  ques-
 tion.

 SHRI  R.  5.  PANDEY:  Without  cast-
 ing  any  aspersion  to  the  Railway
 Minister,  Shri  L.  N.  Mishra,  an  impres-
 sion  is  created  that  if  the  Railway
 Minister  belongs  to  a  particular  State,
 that  State  gets  preference  in  the  matter
 of  trains,  Sir,  out  of  seven,  two  are
 given  to  Bihar  alone.

 lam  not  against  this  (Interruptions)
 Madhya  Pradesh  is  a  backward  ateu
 and  a  hill  area.  Is  he  willing  to  get  u
 train  from  here  to  Bhopal,  that  is,  from
 Bilaspur-Raipur  via  Nagpur  and  to
 Deihi.  (Interruptions)  He  says  there
 is  no  justification,  May  I  know  whe-
 ther  the  Minister  is  going  to  give  any
 special  consideration  in  giving  trains
 or  railway  lines  to  M.  P.  which  is  con-
 sidered  to  be  a  backward  area?

 SHRI  L.  N.  MISHRA:  I  would  say
 that  I  cannot  say  anything  about  in-
 dividual  lines  that  have  been  given  to
 M.  P,  in  the  course.  of  45  years,  ..But,
 it  has  been  fortunate  enough.  in  having
 engineering  unite.  Ag  Ihave.  stated-
 earlier,  hie  -suggestion.Zor.  a  direct.
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 train  to  Delhi  will  be  examined  and  I
 shall  be  able  to  give  a  direction  in  that
 regard.

 Pricrity  for  Construction  of  Railway
 Lines  in  Hilly  ani  Backward  Areas

 *330,  PROF.  NARAIN  CHAND
 PARASHAR:  Will  the  Minister  of
 RAILWAYS  be  pleased  to  state:

 (a)  whether  Government  have  given
 any  priority  to  the  sanction  and  cons-
 truction  of  Railway  lines  in  the  hilly
 ani!  backward  areas  of  the  country
 during  the  current  financial  year;  and

 (b)  if  so,  the  names  of  the  Railway
 lines  and  the  areas  in  which  they  have
 been  sanctioned?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  L.  N  MISHRA):  (a)  and  (b),
 A  statement  is  laid  on  the  Table  of
 the  Sabha.

 Statement

 (a)  and  (b).  As  per  present  Policy,
 the  Railway  have  approved  the  follow-
 ing  new  lines  in  the  Hilly/backward
 areas  during  the  year  974-75:—

 (l)  Nadikude-Bibinagar  (BG  line
 in  Andhra  Pradesh).

 (2)  Jhanjharpur-Laukaha  Bazar
 (MG  in  Bihar).

 (3)  Rohtak-Bhiwani  (BG  in  Har-
 yama).

 (4)  Dharmanagar-Kumarghat  (MG
 in  North  Eastern  Region—
 Tripura  at  the  cost  of  N.  E.
 Council).

 BG  rail  links  to  Ramnegar
 and  Kathgodam  in  U,  P.

 (6)  Sakri-Hasanpur  in  Bihar.

 (7)  Jakhapura-Banspani  in  Orissa.

 (5)

 Construction  work  in  respect  of  the
 first  three  projects  listed  above,  is  al-
 ready  in  progress.  Regarding  the  rest
 of  the  projects  the  question  of  issuing
 sanction  is  under  consideration.

 SRAVANA  22,  896  (SAKA)  Oral  Answers  22

 PROF.  NARAIN  CHAND  PARA-
 SHAR:  From  the  statement  it  appears
 that  seven  new  lines  have  been  sanc-
 tioned  but  a  great  injustice  has  been
 done  to  Punjab  and  Himachal  Pradesh
 because  this  region  has  not  been  given
 any  new  railway  line.  Even  PAC
 recommended  that  hilly  and  backward
 areas  should  be  given  preference.
 Also  the  hon,  Minister  during  his
 budget  speech  mentioned  about  the
 Nangal  Dam  and  Talwara  railway
 line  for  which  survey  hus  been  comp-
 leted.  The  Punjab  Govt,  H.P.  Govt.
 and  also  the  Central  Ministry  for
 Irrigation  and  Power  have  recom-
 mended  this  line.  It  will  hnk  two
 major  power  pzojects  of  N.W.  India,
 Bhakra  and  Pong  Dams.  May  I  ask
 the  hon.  Minister  if,  in  view  of  the
 importance  of  this  hne  and  in  view
 of  the  vast  potential  for  development
 of  this  region,  he  will  give  an  assu-
 rance  that  justice  wili  be  done  to  lly
 and  backward  areas  by  sanctioning  and
 taking  up  this  line  this  year?

 SHRI  L.  N.  MISHRA:  I  stand  by  the
 assurance  given  in  my  budget  speech.
 The-e  are  about  thirteen  io  fourteen
 proposals  out  of  which  we  have  taken
 up  six  or  seven,  We  are  taking  up
 by  phases.  Everybody  has  sympathy
 for  Himachal  Pradesh  because  it  has
 no  railway  line.  The  question  is  we  are
 having  difficulty  on  account  of  inade-
 quate  finance.  We  had  asked  for
 Rs  255  crores  and  we  have  been  given
 only  Rs.  700  crores.  I  am  trying  to
 get  more  money.  I  assure  Parashar  ji
 I  might  be  able  to  give  a  better  picture
 when  I  present  my  next  budget.

 PROF.  NARAIN  CHAND  PARA-
 SHAR:  Sir.  I  wanted  a  specific  assu-
 rance.  In  view  of  the  tact  that  two
 State  Governments  and  one  Central
 Ministzy  have  supported  thig  proposal
 will  the  hon.  Minister  consider  to  take
 up  this  line  this  year?

 SHRI  L.  N.  MISHRA:  The  hon,
 Member  is  keen  that  the  work  should
 be  taken  up  this  year.  The  final  loca~
 tion  survey  for  the  proposal  has  been
 approved  and  the  traffic  survey  has
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 already  been  completed.  A  symbolic
 sta:t  with  Res.  5  or  40  lakhs  ean  be
 made,  If  that  satisfies  the  hon.  Mem-~
 ber  I  will  be  glad  fo  do  it.

 SHRI  K.  8S.  CHAVDA:  A  new  rail-
 way  ling  between  Kakosi  and  Bilri
 which  is  a  very  very  backward  area  of
 Rajasthan  and  Gujarat  does  not  find
 any  place  in  this  list.  May  I  know
 what  is  the  present  policy  of  the
 Railways  to  approve  new  lines  during
 ‘1974757

 SHRI  L  N.  MISHRA:  He  wanted  to
 know  the  policy.  !  have  already
 stated  the  policy  in  my  budget  speech
 that  only  economic  viability  will  not
 be  the  consideration,  If  the  a-ea  is
 backward  and  hilly  and  it  gives  loss,
 even  then  the  railways  will  try  to  take
 up  the  lines  in  order  to  develop  these
 areas.  That  policy  continues,

 eft  नरेश  सिह  बिष्ट  में  पग्लापके  द्वारा
 माननीय  मन्त्री  जी  से  जानना  चाहता  हु  यू ०
 पी०  में  रामनगर-काठगोदाम  लिंक  की  प्रगति
 के  बारे  मे  कोई  जानकारी  देगे  ?  ज॑  सा कि  आपने
 न०  5  में  बताया  है  :

 “Regarding  the  rest  of  the  pro-
 jects,  the  question  of  issuirg  sanction
 is  under  consideration.”

 तो  यह  जो  ईन्डर  कंसीडरेशन  है  इसमें  कितना
 समय  लगेगा  और  कब  तक  इसके  कार्यान्वित

 होने  को  आशा  है  |

 शी  एस०  एन०  मिथ  :  जहां  तक  राम-
 तगर-काठ्योदाम  का  प्रश्न  है  इसको  हम
 प्रारम्भ  करने जा  रहे  है।  इस  काम  को  हम
 शीघ्र  ही  लेने  जा  रहे  है  ।

 की  बरपाया  हु  :  में  शि मिस्टर  साहब

 की  तवज्जह इस  बात  की  तरफ  दिलाया  चाहता

 हूँ  कि पाराशर  साहब  ने  जो  सवाल  उठाया  है
 ह  इसलिए  है  कि  ज्बहां  वो  प्रोजेक्ट्स हैं  भ्रमर
 उन  प्रोजेक्ट को  हेडली  करने  के  लिए,  उसको

 चालू  रखने  के  लिए  गर्वमेंट  की  जिम्मेदारी
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 है  कि  वहां  पर  रेलवे  साइन  दे  ।  वहां  उस
 इलाके  की  हालत यह  है  कि  जो  मीटिंग  सिक्स
 है  वह  भी  पूरा  तहीं  की  गई  है।  जितिश  वक्‍त
 में  जो  रेलवे  लाइन  बनी  थी  उसके  बाद  से  एक
 इस्ब भी रेलने भी  रेलवे  लाइन'  वहां  नहीं  बनाई  गई  है
 ऐसी  हालत  में  उस  इलाके  को  प्रिफरेंस  मिले  गा
 या  नही  ?

 श्री  geo  एन०  मिआ  :  प्रिफ्रेन्स  जरूर
 मिलेगा  fl  हमारी  और  पाराशर  साहब  की
 बात  हुई  है,  कसल्टंटिव  कमेटी  में  भी  बात

 हुई  है  धौर  हम  हिमाचल  के  लिए  स्पेशल
 एलाटमेंट  करके  कुछ  करने  वाले  हैं  ।

 शी  कमला  मिशन  मधुकर'  :  में  आपके
 द्वारा  मंत्री  महोदय  से  जानना  चाहता  हू
 बिहार  का  जो  बहुत  ही  पिछड़ा  हुआ  इलाका
 है  वहा  हाजीपुर  से  रक्सौल  तक  रेलवे  लाइन
 खोलने  की  योजना  प्राय  बनाने  जा  रहे  है  या

 मही  ?  यदि  नहीं,  तो  क्यो  नहीं  बनाने  जा

 रहे है
 ?

 शनी  एल०  एन०  मिश्र:  ऐसी  कोई  योजना
 नही  है  ।

 SHRI  NAWAL  KISHOR®  SINHA‘
 May  I  know  whether  it  is  a  fact  that
 the  Government  of  Bihar  have  been
 approaching  the  Railway  Munster
 and  the  Mimstry  and  suggesting  to  it
 that  railway  lines  should  be  extended
 to  the  mining  areas  of  the  State  for
 mining  and  transport  purposes,  due  to
 the  absence  of  which  these  mining
 areas  afe  suffering  a  good  deal,  and
 if  so,  what  action  hag  been  taken  about
 it?

 SHRI  L.  N.  MISHBA:  I  have  not
 received  any  representation  like  that.
 But  I  know  Bihar  has  got  problems  in
 the  mining  area.

 MR.  SPEAKER;  The  Question  hour
 is  over.
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 Pension  Scheme  for  Loco  Staff  of
 Indian  Railways

 327,  SHRI  NAWAL  KISHORE
 SHARMA:  Will  the  Minister  of  RAIL-
 WAYS  be  pleased  to  state:

 (a)  whether  Government  have  taken
 a  decision  about  a  pension  scheme  for
 Loco  staif  of  Indian  Railways;

 (b)  if  so,  the  salient  features  thereof
 together  with  the  broad  outlines  of
 benefits  which  the  staff  will  receive  as
 a  result  thereof;  and

 (c)  the  extent  to  which  this  scheme
 will  be  an  improvement  on  the  Central
 Provident  fund  system?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI;:  (a)  to  (c).
 The  Pension  Scheme  in  vogue  on
 Indian  Railways  covers  all  categories
 of  Railway  employees  including  Loco
 Staff.

 Railway  servants  appointed  on  or
 after  6.l.957  are  pensionable.  Those
 appointed  earlier  were  governed  by
 Provident  Fund  rules  but  have  been
 given  repeated  options  to  be  governed
 by  Pension  Rules.  The  current  eighth
 option  is  open  for  six  month;  from
 2370  July,  ‘1974,

 The  salient  features  of  the  pension-
 ary  benefits  admissible  to  permanent
 Railway  servants  who  quit  service
 on  retirement  or  invalidment  878
 briefly  summacised  below:—

 A  Railway  servant  who  quits  service
 before  completion  of  l0  years  qualify-
 ing  service  is  granted  a  lump  sum
 Service  gratuity  at  the  rate  of  j
 month's  emoluments  for  every  comple-
 teg  six  monthly  period  of  service  for
 the  first  four  years  and  3/8&th  month's
 emoluments  for  every  six  monthly
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 period  thereafter  upto  a  qualifying
 service  of  oh  years.

 A  Railway  servant  who  quits  service
 after  he  hag  completed  0  years  of
 qualifying  service  ig  entitled  to  a
 monthly  pension.  The  pension  is  cal-
 culated  at  the  rate  of  /l60th  of  the
 average  emoluments,  drawn  during  the
 last  three  years  of  se-vice,  subject  to
 a  ceiling  of  Rs.  2,500  per  month,  for
 each  completed  half  yearly  period  of
 service  not  exceeding  66.  The  Maxi-
 mum  amount  of  pension  is  limited  to
 Rs.  000  per  month.  In  respect  of
 Railway  servants  who  retire  on  inva-
 lid  pension,  however,  the  amount  of
 invalid  pension  shall  not  be  less  than
 the  amount  of  the  family  pension  at
 ordinary  rates  mentioned  hereunder.

 Every  Railway  servant,  irrespective
 of  the  length  of  ualiiyirg  service
 rendereg  by  him,  is  entitled  to  a  lump
 sum  death-cunrretirement-gratuity.
 This  is  earned  at  the  rate  of  /4th  of
 the  emoluments  drawn  immediately
 before  retirement  for  each  completed
 six  monthly  period  of  his  service  sub-
 ject  to  a  maximum  of  163,  months
 emoluments  limited  to  Re.  30,000,
 However.  if  he  dies  while  in  service,
 the  death-cum-retirement-gratuity  is
 granted  at  an  enhanced  rate,  as  shown
 below:—

 Length  of  qualifying
 service

 Death  gratuity

 ‘Not  more  than  i  year  2  months’  emolu-
 Tents,

 More  than  ॥  year  but  6  months’emoluments
 less  than  §  years.

 ears  and  above.  jth  of  emoluments  for 59  aa  six-
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 Temporary  employees  who  quit
 service  om  superannuation  or  perma-
 nent  incapacity  or  reduction  in  estab-
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 lishment  or  die  in  service  are  granted
 a  termina!/death  gratuity  at  the  fol-
 lowing  rates

 years  of  service  at
 the  time  of  quitung  service.

 Terminal  gratuity

 One  year  or  more  but  less  than
 3  years

 3  years  or  more  but  less  than
 5  years.

 Nu  I  month’s  pay

 Half  a  month’s  pay  for  each  3  month’s  pay
 completed  year  of  service  m
 excess  of  3  years’  service.

 §  years  or  more  but  less  than
 30  years.  completed

 One  month's  pay  for  the  first  3  4  months’  pay,
 igi

 service  plu
 hall  a  month’s  pay  for  each
 subsequent  completed  year's
 service.

 ro  years  ormor  ¢

 The  Railways  also  have  a  family
 pension  scheme  which  is  applicable  to
 both  permanent  and  temporary  em-

 ployees  borme  on  pens.onable  establish-
 ments  Under  this  scheme,  family
 pension  is  admissible  in  the  case  ct
 death  of  Railway  servani  while  in  ser-
 vice  or  even  after  refirement,  provided
 he  had  completed  a  minimum  of  one
 year’s  service  The  amount  of  family
 pension  admissible  ic  ag  under

 fay  of  the  Railway  Amount  of  family  pen-
 servant  slon  per  mensem

 Below  Rs.  400  30%  of  pay,  subject  to
 amimmum  ui  Rs  60
 and  a  maximum  of
 Ra,  r00,

 Rs.  400  above  15%  of  pay,  subject
 but  below  Ps.  200.  to  a  mmimum  of  Rs.

 Too  anda  maximum
 of  Rs.  160+

 Rs.  220¢  and  above.  12%  of  pay.  subject
 toa  minimum  of  Rs.
 360  and  @  maximum
 of  Rs.  250.

 One  month’s  pay  for  each  com-
 pleted  year  of  service  subject
 toa  maximum  of  Rs.  12,000,

 One  month’s  pay  for  each
 completed  year  of  ser-
 vice,  subject  to  a  maxi
 mum  of  I2  mont.  "  pay or  Rs,  12,000,  whichever
 8  less.

 in  case  an  employee  dies  afte:  hav-
 Ing  rendered  a  minimum  of  7  years
 service,  the  famaly  persion  38  paid  at
 an  enhanced  rate  so  ag  to  be  equal
 to  50  per  cent  of  the  last  pay  drawn
 or  twice  the  tamily  pension,  which-
 ever  i,  less,  for  a  Maxa.mum  =  period
 of  7  years  or  the  age  of  63  yea  -,  had
 he  survived,  woichever  is  carher.
 Thereafter  the  family  pension  is  pay-
 able  at  the  ordinary  rate  only  ‘The
 scheme  is  contributalLie  und  every
 employee  govened  by  if  is  required
 to  surrender  a  portion  of  his  graturty,
 if  admissible,  represent  ng  two  monfhs’
 emoluments  subject  to  4  maximum  of
 Rs  5000/-

 The  Pension  Scheme  was  introduced
 on  the  Railways  as  a  result  of  .epre-
 sentations  from,  and  on  behalf  of  Rail-
 way  labour  which  were  alro  voiced  in
 the  Parhament,  and  in  consideration
 of  its  social  security  aspect.

 Tt  is,  however,  not  possible  to  make
 a  strict  comparison  of  the  benefits
 under  the  Pension  Scheme  on  the  one
 hand  and  the  Contributory  Provident
 Fund  Scheme  on  the  other  as  these

 ह
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 are  ५...  distinct  schemes  of  retirement
 benefits  with  their  own  advantages
 and  disadvantages.

 Earnings  from  Perunguzhi  Halt  during
 the  last  two  years

 +383,  SHRI  RAMACHANDRAN
 KADANNAFPPALLI

 SHRI  VAYALAR  RAVI,

 Will  the  Minister  of  RAILWAYs  be
 pleased  to  state.

 (a)  the  earnings  of  Railways  tiom
 the  Perunguzhi  halt  during  the  last
 year  and  how  does  it  compare  with
 the  income  of  the  preceding  two
 years,

 (b)  whether  the  present  earnings
 from  this  halt  Station  are  sufficient
 to  merit  conversion  of  this  Station
 ante  a  flag  station,  und

 (९)  if  so,  the  steps  tuken  by  Gov  ern-
 ment  in  that  direction’

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD  SHAFI  QURESHI)  (a)  to
 fc).  Earnings  from  Perungu.m  Malt

 Station  fo-  the  last  three  years  are
 as  under

 1971-72  Rs  28,825

 972-73  Rs.  43,460

 1973-74  *  Rs.  38.544

 Conversion  of  this  Halt  Station  into
 a  Flag  Station  can  be  considered  only
 if  the  total  earnings  come  to  about
 Rs  62,000/-  per  annum  In  addition
 a  sum  of  rupees  two  lakhs  is  required
 to  provide  basic  amenities  for  this
 Flag  Station

 From  the  above  it  appears  that  if
 the  Perunguzhi  Halt  Station  is  con-
 verted  into  a  Flag  Station,  the  Rail-
 way  will  have  to  bear  a  burden  of
 Ra,  two  lakhs  (non-recurring)  and

 about  rupees  fourteen  thousands  (re-
 curring)  per  annum.
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 In  view  of  the  circumstanc.s  ex-
 plained  above  it  is  not  feasible  to  con-
 vert  this  Halt  Station  into  a  Flag
 Station  at  this  stage.

 Supply  of  Ration  to  Railway  Emp-
 loyees  after  last  Strike

 ¥332  SHRI  M.  8.  PURTY  Will  the
 Mimster  ot  RAILWAYS  be  pleased  to
 state  whether  after  the  last  Railway
 sttike,  anv  steps  have  been  taken  to
 ensure  regular  supply  of  ration  to
 the  Railway  employees?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  L  N  MISHRA)  It  was  agreed
 during  the  course  of  Jiscusc.on  with
 recognised  unions  that  fair  price  shops
 for  foodgrams  should  be  available  at
 all  Railway  colomes  where  more  than
 300  staft  are  located  Necessary  Ins
 tructions  to  this  effect  have  since  Leen
 issued  to  the  Zonal  Railways  In  ad-
 dition  Munster  of  Rat'wivs  has  writ-
 ten  to  Chief  Ministers  cf  State  Govern-
 ments  to  ensue  regular  suppl;  of
 foodgrains  to  all  fair  price  shops

 रेल  हड़ताल  के  दौरान  रेलवे  के  टिकट  लेकि

 स्टाफ  के  विरुद्ध  को  गई  कार्यवाही

 *333.  श्री  शंकर  दयाल  सिंह:  क्‍या

 रेल  मत्री  यह  बताने  की  कृपा  करेगे  कि

 (क)  गत  रेल  हडताल  के  दौरान  सर-

 वार  ने  रेलवे  के  कितने  टिकट  रैंकिंग  करें-

 चोरियों  के  विरुद्ध  कार्यवाही  की  और  कसि

 प्रचार  की  वाहवाही  की  ,  और

 ख)  देश  भर  मे,  जोन-वार,  बितने

 टी०  टी०  और  टी०  सी०  निलम्बित  किये  गये

 कौर  सेवा  से  निकाले  गये  कौर  कितनो  को  पुनः

 ड्यूटी  पर  भाने  की  झूमती  दी  गई  ?

 रेख  संचालक  में  उप  मंत्री  (भी  मुहम्मद

 हनफी  कुरी:  (क)  झोर  ख)  .  जिन
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 few  जांच  करने  चाले  कर्मचारियों  &  वियर

 पिछली  रेल  हड़ताल  के  लें दर्भ  में  कार्रवाई  कौ
 गयी  थी,  उनके  अलग  से  आंकड़े  तुरन्त  उपलब्ध

 नहीं  हैं।  लेकिन,  द...  टिकट  जांच  करते  बाले

 कर्मचारियों  के  झांकने  (क्षत्र बार),  जिन्हें
 नौकरी  से  हटावा|बरलास्त  झरना  निलम्बित
 कर  दिया  गया  था  कौर  बाद  में  पुनः  ड्यूटी
 पर  ले  लिया  गया  था,  नीचे  दिये  गये  हैं  :--

 रेलवे  निल-  सेवाएं  जोड़  टिकट
 बीत  लर-  जांच  करने
 किये  रास्त/  वाले
 गये  हटाये  उन  कर्म-

 गये  आरिफ़ों
 की  संख्या

 जिन्हें
 पुन:  क्यूटो

 पर  से
 लिया  गया

 है

 l  2  3  4  5

 मध्य  9  3  62

 पब  2  09  I2!  73

 उत्तर  4  4  38  6

 पुर्व ोत्तर सीमा  52  52  35

 दक्षिण  है|  7  8

 दक्षिण  मध्य  5  2  7  5
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 Decentralisation  of  Powers  of  Rallway
 Beard

 *334.  SHRIMATI  ROZA  DESHPAN-
 DE:  Will  the  Minister  of  RAILWAYS
 be  pleased  to  state:

 (a)  whether  the  Government  are
 considering  the  decentralisation  of  the
 powers  of  the  Railway  Beard  to  faci-
 litate  the  effective  functioning  of  the
 Zonal  railways;  and

 (b)  if  so,  the  salient  features  there-
 of  and  the  steps  taken  in  that  direc-
 tion?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  L.  N,  MISHRA):  (a)  and  (b).
 The  Government  have  considered  the
 matter  ang  taken  steps  recently  to
 delegate  more  powers  to  the  Zonal
 Railways.  The  delegation  ig  by  way
 of  moze  powers  for  the  General  Mana-
 gers  in  matters  concerning  “Works”,
 “Establishment”  and  cther  matters.

 Meeting  of  Law  Secretaries  on  Free
 Legal  Aid  to  the  poor

 *335.  SHRI  P.  GANGADEB-
 SHRI  SHRIKISHAN  MODI:

 Will  the  Minister  of  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  be  pleas-
 ed  to  state:

 (a)  whether  a  meeting  of  Law  Sec-
 retaries  of  Central  and  State  Govern-
 ments  was  held  on  20th  July,  974  in
 New  Delhi  to  discuss  the  feasibility  of
 rendering  free  legal  aid  to  the  poor:
 and

 (b)  if  so,  outcome  of  its  discussions?

 THE  MINISTER  OF  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  (SHRI  H.
 R.  GOKHALE):  (a)  and  (७),  A  con-
 ference  of  Law  Secretaries  of  Central
 and  State  Governments  was  held  on
 20th  July,  1974,  at  Vigyan  Bhavan,
 New  Delhi,  This  Conference  was  held
 mainly  in  connection  with  finding  of
 ways  and  means  of  ensuring  the  avail-
 ability  of  personnel  trained  in  drafting

 .
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 far  manning  the  posts  in  the  Law  De-
 partments  of  the  State  Governments
 and  the  Central  Government.  We  had
 already  sent  copies  of  the  Report  of
 the  Export  Committee  on  the  legal  aid
 under  the  Chairmanship  of  Justice  V-
 R.  Krishna  Iyer  to  the  State  Govern-
 aments  and  an  opportunity  was  taken
 for  requesting  the  Law  Secretaries
 assembled  to  utilise  their  good  offices
 ‘with  the  respective  Governments  to
 ‘cooperate  with  us  in  the  early  imple-
 mentation  of  the  Reprot  by  sending

 womments  and  suggestions  on  this  Re-
 port  as  early  as  possible.

 Reservation  of  Class  Ii]  posts  for
 Wards  of  Loyal  Railway  Workers

 "336.  SHRI  SARJOO  PANDEY:  Will
 ithe  Minister  of  RAILWAYS  be  pleas-
 ved  to  state:

 (a)  whether  his  Ministry  has  given
 instruction  for  20  per  cent  reservation
 in  clugs  II]  posts  for  the  wards  of  the
 loyal  workers  who  help  Government
 in  defeating  the  Railway  strike;  and

 (b)  if  so,  how  fai  these  instruction:
 .have  been  implemented?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  ‘SHRI
 MOHD,  SHAFI  QURESHI):  (a)  Pro-
 vision  of  employment  on  compassion-
 ute  grounds  already  exists  on  Indian
 Railways,

 ln  pursuance  of  the  announcement
 by  the  Minister  of  Railways  in  the
 Pariiament  that  services  of  loyal  staff
 would  be  recognised,  a  decision  was
 taken  to  enlarge  the  scope  of  employ-
 tment  in  Class  III  category  on  com-
 passionate  grounds,  to  cover  these
 categories  of  railway  employees  also.
 Instructions  to  this  effect  were  issued
 in  February,  974  stating  that  recruit-
 ment  in  that  category  would  be  to  the
 extent  of  20  per  cent  of  the  vacancies
 in  the  initial  recruitment  grades.
 ‘These  instructions  were  issued  much
 before  the  recent  railway  strike  and
 as  such  this  has  the  remotest  connec-

 ‘tion  to  help  meeting  the  strike  situa-
 tion.
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 (b)  Progress  of  the  implementation
 has  not  so  far  been  received  from  the
 various  Railways.

 Salt  lying  in  Gujarat  due  to  non-
 availability  of  Wagons

 9337.  SHRI  0,  P.  JADEJA:
 SHRI  VEKARIA:

 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  whether  thousands  of  tomnes  of
 salt  is  lying  at  various  platforms  int
 Gujarat  due  to  non-availability  of
 railway  wagons;  and

 tb)  if  so,  what  steps  are  being  taken
 by  Government  to  provide  sufii-
 cient  number  of  wagons  on  priority
 basis  to  clear  up  the  stocks  of  salt
 lying  at  platforms,

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD,  SHAFI  QURESHI):  (a)  and
 (b).  At  certain  stations,  for  the  con-
 venience  of  the  conaignors,  plots  are
 leased  out  in  railway  premises  for
 ‘tacking  their  goods  so  that,  as  and
 when  wagons  are  supplied,  they  could
 be  loaded’  In  case  of  others,  consign-
 ments  can  be  brought  to  the  Railway
 stations  only  after  the  wagons  have
 been  allotted  for  loading.

 There  are  about  8  stations  in
 Gujarat  State  where  plots  have  been
 leased  out  for  stacking  of  salt.  Gene-
 rallly,  these  are  major  salt  loading
 stations.  Approximately  89,000  ton-
 nes  of  salt  is  stacked  in  the  plots  leas-
 ed  to  the  traders  at  these  stations

 Salt  moves  under  four  different
 classes  of  priority  viz.  ‘B',  ‘C’,  ‘D’  and
 ‘E’  Despite  the  unsettled  conditions
 caused  by  different  staff  agitations  and
 civi]  disturbances,  particularly  in
 Gujarat  State,  the  loading  of  salt
 which  moves  under  higher  priorities
 is  satisfactory,  Consistent  with  the
 commitments  of  the  railways  to  clear
 the  wagons  in  higher  priorities  prefer-
 entially,  every  endeavour  is  being
 made  ta  provide  wagons  for  ensuring
 adequate  movement  of  salt.

 »  oo ree
 n  4
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 Proposal  to  prevent  misuse  of  Official
 Machinery  in  Elections  through  Law

 *338.  SHRI  BIRENDER  SINGH
 RAO:  Will  the  Minister  of  LAW,  JUS-
 TICE  AND  COMPANY  AFFAIRS  he
 pleased  to  state:

 (a)  whether  it  is  proposed  to  accord
 legislative  recognition  to  the  rules
 jJaid  down  in  the  model  code  of  con-
 duct  prepared  by  the  Election  Com-
 mission  for  checking  misuse  of  official
 machinery  in  elections;  and

 ,(b)  if  not,  the  reasons  therefor?

 -THE  MINISTER  OF  LAW,  JUS-
 TICE  AND  COMPANY  AFFAIRS
 (SHRI  प्र.  R.  GOKHALE):  (a)  and
 (p).  A  Code  of  Conduct  is  a  set  of
 guide-lines  intended  to  ensure  the
 opservance  of  certain  norms  by  poli-
 tical  parties,  including  the  ruling
 party  and  the  candidates  at  elections.
 Strict  compliance  with  the  Code  would
 ultimately  depend  upon  agreement
 among  the  parties  and  no  legal  sanc-
 tion  is  envisaged.

 बरोनी  के  निकट  पेट्रो-केमिकल  कारखाना
 खोलने  की  बिहार  सरकार  की  योजना

 *339.  श्री  रामावतार  शास्त्री:  क्‍या

 पेट्रोलियम  औैर  रसायन  मंत्री  यह  बताने  की

 कृपा  करें  गे  कि

 (क)  क्‍या  बिहार  सरकार  ने  बरौनी

 के  निकट  पेट्रा-केमिकल  कारखाना  खोलने

 की  को  योजना  उनके  पास  भेजी  है;

 (ख)  यदि  हां,  तो  उसकी  मुख्य  बातें  क्या

 हैं;  और

 (ग)  उस  पर  सरकार  की  क्या  प्रतिक्रिया कै
 है  मु
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 पेट्रोलियम  श्र  रसायन  मंत्री  (श्री
 देव कान्त  बरुआ)  :  (क)  से  (ग)  :  बरौनी
 में  पेट्रो-रसायन  समूह  की  स्थापित  के  बार  में

 बिहार  सरकार  ने  अपने  पहले  प्रस्ताव  पर  फिर
 से  बल  दिया  है।  मदर्स  इंजीनियर्स  इंडिया
 लि&  द्वारा  तेयार  की  गई  रिपोर्ट  की  संभावनाओं
 के  आध:र  पर  बिहार  सरकार  की  योजना,
 में  निम्नलिखित  रसायन  एकदो  की  स्थापना:

 निहित  है  Ine

 जाइलीन

 2)  शुद्ध  टरिफ्थालिक  एसिड

 3)  डिटर्जेंट  एलकाइलेट

 4)  पॉलिएस्टर  फाइबर  तथा

 )  मालिक  एनहाइड्राइड

 भारत  सरकार  ने  एरोबिक्स  उत्पादन

 की  संभावना ग्र ों  की  जांच  और  इन  सुविधाओं.
 के  लिए  उपयुक्:  स्थान  का  सुझाव  देने  वे  लिए
 ग्रध्ययत  दल  संगठित  किया  है।  तथापि,  पांचवी

 योजना  की  अवधि  में  कोई  बड़े  पेट्रो-र  यन

 समह  को  हाथ  में  लिए  जाने  का  प्रस्ताव  नहीं
 हैँ  । ्

 Import  of  Crude  Oil  and  Petroleum
 Products

 #340.  SHRI  VASANT  SATHE:
 ४८  SHRI  DHAMANKAR:

 Wil!  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to
 state:

 (a)  to  what  extent  savings  have
 been  achieved  in  terms  of  foreign  ex-
 change  on  import  of  crude  oil  and:
 petroleum  products  during  the  cur--
 rent  financial  year;  and

 (b)  the  amount  of  the  additionai-
 allocation  made  in  foreign  exchange-
 for  their  import  out  of  the  aid  pro-
 mised  by  the  Western  Aid  Consor-.
 tium?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  D.  K.  BO-"
 ROOAH):  (a)  As  a  result  of  the  steep»



 .
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 increases  in  crude  oi]  prices  since
 ‘@eisber,  १98  dnd  further  increases
 since  January,  ‘1974,  the  foreign  ex-
 change  cost  of  crude  imports  to  meet
 the  demand  for  petroleum  products
 in  the  country  has  enormously  in-
 eressed.  While  various  measures

 thave  been  taken  to  curb  the  consump-
 tion  of  petroleum  products  to  the
 extent  possible,  arrangements  have
 been  made  to  meet  the  essential
 demands  by  supplementing  the  indi-
 genous  availability  of  both  crude  oil
 and  products  with  imports.

 As  against  a  total  foreign  exchange
 utilisation  of  the  order  of  Rs.  57.25
 crores  during  ‘1978--74  for  the  import
 of  i4.07  mullion  tonnes  of  crude  oil
 and  3.6l  million  tonnes  of  products,
 the  foreign  exchange  allocation  for
 the  current  financial  year  for  both
 crude  oil  and  products  together  will
 be  of  the  order  of  Rs.  20  crores  for
 the  import  of  about  43  million  tonnes
 of  crude  oi]  and  about  3  million  tonnes
 of  petroleum  products

 (b)  Aid  from  the  Consortium  is  not
 available  for  oil  imports.

 Oil  Exploration  in  Declining  Fields

 #342,  SHRI  R  N.  BARMAN:  Will
 the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state:

 (a)  whether  in  view  of  the  escala-
 ting  cost  of  crude  oil,  Government  have
 decided  to  restart  the  exploring  opc-
 rations  in  the  dead  or  dying  oil  fields
 which  were  discontinued  because  the
 production  of  oil  in  these  fields  was
 not  considered  economical]  in  the  past:

 (b)  if  s0,  the  places  where  such  ope-
 _Fations  are  likely  to  be  re-started;  arid

 *

 द

 (९)  by  what  time  the  work  of  explo-
 ration  will  start  and  the  estimated
 quantity  of  crude  oil  likely  to  be  ex-
 Plored  yearly?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  D.  K.  BO-
 ROOAH):  (४)  There  are  no  such  fields
 “eithin  the  convkasion  areas  held  by
 Of!  &  Natural  Gas  Commission  and
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 Oil  India  Limited.  Assam  Oil  Com-
 pany  are  yfili  producing  from  thei
 smail  oii  fields  at  Digboi,  The  pro-
 duction  of  Digbdi  fields  is,  however,
 declining  every  year.

 (9)  and  (6),  Do  not  arise.

 पेट्रो-रसायन  के  क्षेत्र  में  विदेशी  सहयोग  के  लिये
 सगे-बर्षा  सिद्ध छत

 *343.  श्री  मूल  ष्बग्द  शाया :  क्या

 पेट्रोलियम  कौर  साधन  मंत्री  यह  बताने  की
 कृपा  करे गे  कि

 (क)  क्या  दपेद्रो-रसायन के  क्षेत्र  मे  विदेशी
 सहयोग  के  लिये  कोई  उपयुक्त  म  गे-दर्शक
 सिद्धान्त  तैयार  किये  गये  है  ,

 (ख)  यदि  हा,  तो  मगंदर्शक  रि  द्वारा
 तेयार  करते  समय  किन-किन  बातों  का  विशेष
 तौर  से  ध्यान  रख  गया  है  ,  और

 (7)  व  973  और  i974  में  किन-
 किन  विदेशी  सहयोग  के  मामलो  पर  अन्तिम
 निर्णय ले  लिया  गया  है  शौर fh  qT  किन  मामलों
 पर  अभी  निर्णय  लिया  जाना  है  ?

 पेट्रोलियम  और  रसायन  मंत्री  (की
 देजकाम्त  बाद:  (क)  दौरे  (खा1
 पेद्रो-रसायन  के  बार  ते  बिदेश,  सहयोग  के

 लिए  ऐसा  कोई  लग  ग्वर्गदर्शेन  तैयार  नही
 किया  गया  है  1

 (ग)  i973etr i974  (जनवरी/जून  )  से
 सरकार  द्वारा विदेश  तकनीकी  वित्तीय  मह वोग
 के  मजूर  किए  गत  मायनों  की  कुल  संख्या
 क्रमश:  265और  :  26  थों।  इन  में  973
 जौर  974  (जनवरी/जूम)  में  पेट्रो-रसायन
 में  सर्म्धान्धत  विदेशी  सहयोग  के  मामले  क्रमश:
 6  कौर  7  थे।  विभिन्न  पेट्रो-रसायन  सींके

 लिए  विदेशी  सहयोग दे तु  4  प्रस्ताव  वियाना-
 घिन  हैं।
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 Cases  of  Foreign  Compaiiles  referred
 to  M.B.T.P,  Commission  during  1973-74,

 and  1974-15,

 "344,  SHRI  NAWAL  KISHORE  SIN-
 HA:  Will  the  Minister  of  LAW,  JUS-
 TICE  AND  COMPANY  AFFAIRS  be
 pleased  to  state:

 (a)  how  many  cases  of  foreign  com-
 panies  were  referred  by  Government
 te  the  MRT.P,  Commission  during
 1978-74  and  1914-75.  upto  3lst  July,
 together  with  the  names  of  the  com-
 panies;  and

 (b)  whether  any  of  the  companies
 obtained  stay  orders  from  the  Courts?

 THE  MINISTER OF  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  (SHRI  H
 R.  GOKHALE):  (a)  and  (b).  Except
 for  one  reference  under  Section  वी  of
 the  M.R.T.P.  Act  to  the  M.R.T.P.  Com-
 mission  in  respect  of  the  Coca-Cola
 Export  Corporation,  no  case  of  any
 foreign  company  as  defined  in  Section
 59l  of  the  Companies’  Act,  956  was
 referred  to  the  Commission  during  the
 period  ist  April,  973  to  3ist  July.
 1974,  However,  the  cases  of  two  Indian
 subsidiaries  of  foreign  companies
 mamely,  the  Cadbury  Fry  (India)
 Private  Limited  and  the  Colgate-
 Palmolive  (India)  Private  Limited
 were  referred  to  the  Commission
 under  Section  3]  of  the  M.R.T.P.  Act.
 The  proceedings  before  the  M.R.T.P
 Commission  in  respect  of  these  three
 references,  were  stayed  by  the  Delm
 High  Court  on  civil  writ-petitions
 filed  under  Articles  226  of  the  Con-
 stitution.  These  cases  are  posted  for
 hearing  in  the  Delhi  High  Court  on
 different  dates  this  month.

 The  following  four  companies  in
 which  50  per  cent  or  more  of  the  paid-
 up  equity  capital  is  held  directly  or
 indirectly  by  foreign  companies,  their
 branches  or  subsidiaries  or  by  foreign
 nationals  or  non-resident  Indians,
 were  referred  to  the  Commission  un-
 der  Chapter  III  of  the  MRTP  Act,
 i969,  namely,—

 a  M/s.  Philips  India  Limited—
 two  cases,

 5
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 (2)  M/s.  J.  Stone  &  Co.  (Inida)
 Private  Limited,

 (3)  M/s,  Lucas  TVS  Limited  (am-
 algamation  of  M/s,  Lucas  Indian
 Service  Limited  and  Lucas  Electri-
 cal  Tractor  Service  Limited  wits
 M/s.  Lucas  TVS  Limited).

 (4)  M/s  Gabrie]  India  Limited

 Loss  sustained  by  the  National  Eeo-
 nomy  as  a  result  of  Arrest  of  Eafl-

 way  Leaders

 2294.  SHRI  MADHU  LIMAYE:  Will
 the  Minister  of  RAILWAYS  be  pleas-
 ed  to  state:

 (a)  whether  his  Ministry  has  made
 any  assessment  of  the  total  loss  sua-
 tained  by  the  national  economy  as  a
 reault  of  the  arrests  of  Railway  lead-
 ers  in  the  midst  of  negotiations  and
 the  consequent  20-day  stoppage  of
 movements  of  goods;

 (9)  af  so,  the  total  loss  sustained,
 direct  or  indirect;  and

 (c)  the  steps  that  Government  pro-
 Pose  to  make  up  thig  loss?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAYLWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  and
 (b)  It  ig  not  possible  to  assess  the
 mapnitude  of  the  loss  to  the  economy
 caused  by  the  recent  Rail  strike,  How-
 ever,  the  direct  loss  sustained  by  the
 Railways  is  estimated  to  be  of  the
 order  of  Rs.  60  crores,

 (c)  In  order  to  overcome  the  set-
 back  caused  by  the  strike,  a  vigorous
 drive  was  launched  to  clear  accumu-
 lated  traffic,  to  ensure  normal:  func-
 tioning  of  rail  services  and  to  improve
 productivity  at  all  levels.  An  econo~
 my  campaign  hes  also  been  under.
 taken  for  reducing  budgetted  expen-
 diture

 oro
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 Fresh  Drilling  of  wells  in  Bombay
 High

 2285  SHRI  RAGHUNANDAN  LAL
 BHATIA:

 SHRI  ANADI  CHARAN
 DAS:

 SHR]  KRISHNA  CHANDRA
 HALDER:

 SHRI  C,  K.  JAFFER
 SHARIEF:

 Will  the  Minster  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to
 fitate:

 {a)  whether  drilling  began  afresh
 on  Bombay  High  in  June,  974  in
 new  location;

 (b)  if  so,  whether  two  new  wells
 were  drilled;

 (९)  when  the  drilling  of  the  wells
 is  likely  to  be  completed:  and

 (d)  whether  a  final  decision  on  the
 installation  of  production  facilities
 with  a  fixed  drilling-cum-production
 platform  has  been  taken?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  SHAH  NAWAZ
 KHAN):  (a)  No,  Sir.

 (b)  and  (c)  Do  not  arise.

 (d)  The  decision  on  installation  of
 production  facilities  is  expected  to  be
 taken  after  commercial  potential  of
 the  oil  fined  in  Bombay  High  has  been
 established.

 Railway  Facilities  in  Kerala

 2296.  SHRIMATI  BHARGAVI  THA-
 NKAPPAN:  Will  the  Minister  of
 RAILWAYS  be  pleased  to  state:

 (a)  whether  Kerala  is  the  most
 backward  State  im  respect  of  Railway
 tacilities;  and

 (b)  if  so,  what  steps  Government
 are  considering  to  take  to  improve
 Railway  facilities  in  that  state?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD  SHAFI  QURESHI):  (a)  No.

 (b)  The  following  projects  are  under
 construction/considerution  in  the
 State  of  Kerala:—

 i)  he  work  of  conversion  of
 metre  to  broad  gauge  from  Ernaku
 lam  to  Trivandrum  a  distance  of
 22]  km,  at  a  cost  of  Rs.  3.60  crores
 4६  in  progress  and  is  expected  to  be
 completed  by  ‘1976.

 (ii)  The  work  of  construction  of  a
 Broad  Gauge  line  from  Trivandrum
 to  Tirunelveli  via  Nagercoil  with  a
 branch  line  to  Kanyakumari  falling
 partly  in  the  State  of  Kerala  at  an
 estimated  cost  of  Rs  14,53  crores  is
 In  progress,

 (iii)  A  Survey  has  been  carried
 out  for  a  Broad  Gauge  hnk  from
 Kayamqulam  to  Ernaqulam  via
 Alleppy  in  1970.  The  prorposed
 Broad  Gauge  link  will  have  a  Jength
 of  97.0  kms  and  is  estimated  to
 cost  Rs  00  crores.  The  line  has
 been  included  in  the  list  of  new
 railway  lines  proposed  to  be  taken
 up  in  the  5th  Five  Year  Plan  for
 aevelopment  of  backward  areas
 subject  to  the  allotment  of  addition-
 a]  funds  for  this  purpose  by  the
 Plurning  Commission,

 tav)  A  Preliminary  Engineering-
 cum-Traffic  Survey  for  a  rail  link
 from  Kuttipuram  to  Trichur  oia
 Guruvayoor  has  recently  been  sanc-
 tioned  al  a  cost  of  Rs.  86,421.

 Distribution  of  Soap  under  Rationing
 in  Capital

 2297.  SHR;  ¥.  ESWARA  REDDY:
 Will  the  Minister  of  PETROLEUM

 AND  CHEMICALS  be  pleased  to
 state:

 (a)  whether  Government  have  a
 proposal  to  bring  the  distribution  of
 80498  under  rationing  in  the  Capital;
 and
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 if  ap,  the  tacts  thereof  th
 woe,  being  taken  in  thi,  |

 ह

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  SHAHNAWAZ
 KHAN)  (a)  No,  Sir.

 (b)  Does  not  arise

 Loan  from  World  Bank  for  Trombay
 Fertiliser  Fiant

 2298.  SHRI  P.  GANGADEB:
 SHRI  D  D.  DESAI:

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to  state

 (a)  whether  negotiations  with  the
 World  Bank  for  credit  to  meet  the
 cost  of  expansion  of  the  Trombay  fer-
 tiubsers  plant  have  been  completed, and

 (b)  2¢  80,  the  facts  thereof?

 THE  MINISTER  OF  STATE  IN  THER
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  SHAHNAWAZ
 KHAN):  (a)  and  (b).  An  agreement
 has  recently  been  signed  with  the  In-
 ternational  Development  Association
 for  Credit  Assistance  of  $  50  million
 Out  of  this  $  88  million  would  be  utt
 lused  for  Trombay  Expansion  IV  which
 is  going  to  be  implemented  at  a  capi-
 tal  cost  of  about  Rs.  44  crores

 Desallment  of  Special  Goods  Train
 carrying  Coal  near  Jamaipur

 2299  SHRI  RAGHUNANDAN  LAL
 BHATIA:  Will  the  Minister  of  RAIL-
 WAYS  be  pleased  to  state

 (a)  whether  a  special  goods  train
 carrying  coal  was  derailed  on  the
 i4th  May,  974  near  the  Jamalpuyr
 Railway  Station  in  Monghyr,

 (b)  if  so,  causes  of  the
 and

 accident,

 (९)  whether  any  arrests  have  been
 Wade  in  this  connection?
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 THE  DEPUTY
 MINISTRY  OF  Frei  (SHRI
 MOHD.  SHAFI  QURESHI).  (3)  No.
 However,  there  was  a  deraflment  on
 l2th  May,  l974  of  UP  Coal  Special
 Goods  train  at  Ratanpur  station,  which
 78  adjacent  to  Jamalpur  station,

 IN  HE

 (b)  and  (c).  The  accident  at  Ratan-
 pur  was  due  to  tampering  with  the
 track  by  miscreants,  for  which  two
 Kkhalasig  of  Jamalpur  Workshop  have
 been  arrested

 2300  SHRI  SUKHDEO  PRASAD
 VERMA  Will  the  Minister  of  RAIL-
 WAYS  be  pleased  to  state  the  time  by
 which  the  scheme  to  supply  essential
 commodities  to  the  Railway  Em-
 ployees  at  subsidised  rate  will  be  mm-
 troduced?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD  SHAFI  QURESHI)  Instruc-
 tions  have  been  issued  to  provide  fac
 luties  for  opening  of  more  Fair  Price
 Shops  either  through  Railwaymen's
 Consumer  Co-operative  Societie,  or
 State  Authorised  Dealers  for  supply
 of  food-grains  and  other  essential
 commodities  at  the  scale  and  rate  that
 the  State  Government  gives  It  is
 however,  not  proposed  to  supply  those
 commodities  at  subsidised  rates

 गंगा  सदी  में बाढ़  के  कारण  बरतनी  तेल  शोक
 कारखाने  को  पाइप  लाइनों  को  कटान  से  खतरा

 2301.  श्री  शानदार  ar  घाव  :

 क्या  पेड्रोलिक्स मौर  खाक  मती  यह
 बताने  की  कृपा  करेगे  कि

 (क)  क्या  गया  नदी  में  भीषण  बाढ़
 के  कारण  बरौनी  तेल  शोधक  कारखाने  की
 पाइप  जिंसों  को  गकटाय का का  भारी  खास
 हो  गया  "है;  और
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 (a)  यदि हां,  तो  इस  पाइप  लाइन
 को  कराने  बचाने  के  लिये  सरकार  क्‍या
 पास  रख  रही  है  i

 पेट्रोलियम  और  रसायन  मंत्रालय  में
 राज्य  मंत्री  (श्री  शाह  नवाज  छा)  (क)
 जी,  नहीं.  ।

 (@)  प्रश्न  नहीं  उठता  |

 Manufacturers  of  Low  Density  and
 High  Density  Polythelene

 2302.  SHRI  RAJA  KULKARNI:  अमा
 the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state:
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 (a)  thé  names  of  the  mannfactuners
 of  low  density  and  high  density  Poly-
 thelene,  a  raw-material  for  plastic
 goods  and  the  quantity  produceq  by
 them  duping  the  years  972  and  1978;

 ,  (b)  what  control  Government  exer-
 cises  on  prices  and  distribution  of
 these  products  amongst  innumerable
 industrial  consumers;  and

 (ec)  what  efforts  Government  have
 made  to  ease  shortages  and  to  cub
 the  market  operations  on  higher
 prices  involving  black  market  prices
 50  88  to  protect  the  small  scale  indus-
 tries?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  SHAHNAWAZ
 KHAN):  (a)  The  details  are  indicated
 below:

 Name  of  the  firm  Item  manufactured  In  matric  tonnes  produc-
 tion

 7972  7975

 M/s.  Union  Carbide  India  Ltd.,  Bombay.  LDPE  74345  ‘15009

 M/s.  Alkali  &  Chemical  Corpn.  of  India  Ltd.,  LDPE  12595  Ize
 4  Calcirtta.

 M's.  Polyolefins  Industries  Ltd.,  Bombay  HDPE  79098  2300r

 (b)  There  is  no  price  and  dtstribu-
 tion  control  on  thermoplastic  resins
 including  low  and  high  density  polye-
 thylene.

 (९)  Necessary  steps  are  being  taken
 to  increase  indigenous  production  and
 imports  of  thermoplastic  resins  to  the

 extent  possible.

 Commities  on  price  for  Fertilizers
 produced  by  Fuel  Based  Factories

 2303.  SHRI  MUKHTIAR  SINGH

 Will  the  Miniser  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to  state:

 (a)  whether  8  Committee  has  been
 set  up  recently  by  Government  to  de-
 cide  a  rational  price  formula  for  ferti-
 lasers  produced  by  fuel  based  factories
 in  view  of  their  high  production  costs
 compared  to  plants  which  use  naphtha
 as  feedstock

 (b)  if  so,  the  composition  of  the
 Committee;  and

 (९)  the  terms  of  reference  of  the
 Committee?

 THE  MINISTER  OF  STATE  IN  ‘HE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  SHAHNAWAZ
 KHAN):  (a)  No,  Sir.

 (b)  and  (ce).  Do  net  ‘arise,
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 Expenditure  on  Drilling  Projects

 2304  SHRI  MUKHTIAR  SINGH
 MALIK:

 SHRI  BIRENDER  SINGH
 RAO

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to
 state

 (a)  the  names  of  places  where  dril-
 ling  processes  have  been  going  on  in
 the  country  at  present,

 (४)  the  amount  spent  by  Govern-
 ment  go  far  on  each  drilling  project
 and

 (cy  whether  any  fruitful  result  ous
 been  achieved  and  if  «०,  the  broad
 outlines  thereof?

 THE  MINISIER  OF  STATL  IN  IHE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  SHAHNAWAZ
 KHAN)  (a)  The  drilling  operations
 are  at  present  bemg  carned  out
 by  the  Oul  and  Natural  Gas  Commis
 sion  in  lo  places—9  m  Gujarat  name
 ly  Ahmedabad  Sanand  and  South
 Kadi  in  Ahmedabad  project  Wara
 Linth,  North  Kadi  in  Mehsana  Project
 North  Serkheja  and  Nawagam  in
 Nawagam  Project  and  ‘Susy  +  in  Cam
 bay  Project  three  places  in  A»sam
 namely,  Lakwa  Gelekv  and  Amgur:
 Baramura  in  ‘Tripura,  Karaikal  in
 Pondicherry  and  Sumarwal;  Tala;  in
 Rajasthan

 Exploratory,  drilling  activities  on
 al  India  Limited  have  presently  tx  en
 going  on  in  the  following  place

 a  Jorajan  aiea  in  the  Dibrugarh
 Distt  of  Assam  (Dum  Duma
 Mining  Lease  area)

 (n)  Kharsang  area  im  the  Tirap
 district  of  Arunachal  Pra-
 desh  (Niwigru  Petroleum  Ex-
 ploration  Licence  area)

 (b)  Since  inspection  to  3lst  March,
 1974,  Oul  and  Natural  Gas  Commission
 has  spent  a  sum  of  Rs  26423  crores
 on  exploratory  and  development  dril-
 ling  in  all  the  drilling  projects  in
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 India,  the  break  up  of  which  region-
 wise  is  as  follows

 Rs  1g.  76  crores  in  Weatern  ‘Region
 Rs  B1  62  crores  m  Eastern  Region
 Rs  24  74  crores  im  Northern  Region
 Rs,  6  87  crores  m  Southern  Rigion

 The  estimate  of  expenditure  by  Oil
 India  Limited  in  Jorajan  and  Kharsang.
 areas  will  be  available  only  after  the
 drilling/testing  operation  are  coinplet
 ed

 (c)  ses  Sur,

 As  a  result  of  drilling  and  te.ting,
 operations  the  Ql  and  Natural  Gar
 Commission  have  discovered  0  oil/gas
 bearing  areas  -25  in  Gujarat  and  6  in
 Assam  Besides  indications  of  small
 quantities  of  gas  have  been  obtained  in
 the  shallow  well,  drilled  in  Rajasthan
 and  in  a  deep  wel  drilled  in  Himachal
 Pridesh  A  well  in  Tripura  which  is
 still  under  drilling  has  also  given  en-
 couraging  signs  of  presence  of  gus  An
 otl-shore  deep  well  drilled  in  the  Gulf
 of  Cam  ay  also  indicated  presence  of
 on  but  not  on  commercial  quantitv
 The  most  notable  discover,  in  the  re-
 cent  months  is  the  indication  of  the
 presence  of  oul  in  commerical  quantity
 in  Bombay  High  off  shore  structure
 The  recover  ble  reserves  of  0]  and
 gas  as  a  result  of  exploratory  drilling
 cirned  out  so  far  has  heen  estrmated
 at  08  millon  tonnes  and  25000
 cubie  million  metres  respectively

 No  commercia'  hjdrocarbon  pres
 pect.  have  vet  been  established  in
 Jorajan  and  Kharsang  wells  of  Oil
 India  Limited

 Agreement  with  Iran  for  Expansion
 of  Madras  Refinery

 2305  SHRI  ARVIND  M  PATEL:
 Will  the  Minister  of  PETROLEUBT
 AND  CHEMICALS  be  pleased  to
 state

 (a)  whether  Iran  and  India  have
 reached  an  agreement  on  the  expan—
 son  of  Madras  Oil  Refinery;
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 (b)  if  ao,  the  broad  outlines  of  the
 agreement;  and

 (c)  whether  the  agreement  i,  also
 aimed  at  increasing  the  capacity  of
 the  Refinery?

 THE  MINISTER  OF  STATE  IN  IHE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  SHAHNAWAZ
 KHAN)  (a)  to  (०)  During  discus-
 sgrong  in  the  Indo-Iran  Joint  Commi--
 sion,  agreement  in  principle  has  poeen
 reached  regarding  the  expansion  of  the
 Madras  Refinery  and  technica)  studies
 in  this  regard  have  been  undertaken

 Train  Accident  neay  Karjat  in  Bombay

 2306  SHRI  P  GANGADEB
 SHRI  ०  D  DESAI
 SHRI  SHRIKRISHAN  MODI

 Will  the  Minister  of  RAILWAYS
 be  pleased  to  state

 fay  whether  any  railwav  accident
 occurred  near  Karjat  in  Bombay  on
 the  3th  May,  1974,

 (b)  if  50,  causes  of  the  accident,

 (c)  the  number  of  persons  killed,
 and

 (d)  whether  any  compensition  was
 paid  to  the  bereaved  families?

 THE  DEPULY  MINISIER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD  SHAFI  QURESHI)  (a)  Yes

 (b)  the  cause  of  tne  accident  a  still
 under  investigation

 (ey  In  this  aceident  9  persons  were
 killed

 (d)  No  compensation  under  Indian
 Railways  Act,  890  or  the  Workmen  5
 Compensation  Act,  923  has  so  far  been
 paid  to  the  families  of  the  killed  per-
 sons.  However  some  ez-gratia  pay-
 ment  haz  been  made.
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 House  Rent  Cases  pending  ip  Courts
 of  Delhi

 2308  SHRI  BISHWANATH  JHUN-
 JHUNWALA:  Will  the  Minister  of
 LAW,  JUSTICE  AND  COMPANY
 AFFAIRS  be  pleased  to  state

 (a)  whether  more  than  10,000  cases
 relating  to  house  rent  are  pending  in
 Delhi  courts  at  present,

 (b)  for  how  Jong  these  case,  have
 been  pending,

 (c)  whether  preoccupation  of  the
 lawyers  and  frequent  postponements
 are  the  causes  for  this  long  pendency;
 and

 (dy  if  so,  what  steps  are  being
 taken  to  ensure  that  such  caseg  are
 not  allowed  more  than  one  postpone-
 ment  and  are  disposeg  of  early?

 THE  MINISTER  OF  LAW  Jus-
 TICE  AND  COMPANY  AFFAIRS
 (SHRI  H  R  GOKHALE)  fa)  No,
 Sir  The  number  of  house  rent  cases
 pending  im  the  Delhi  courts  en  3lst
 July  974  was  6067.

 rity  Out  of  the  aforesaid  6067  cages,
 328  cases  have  been  pending  for
 more  than  one  yer  and  974  for  more
 then  two  years

 io)  Adjournments  and  at  t.mes  pre-
 Occupation  of  lawVers  are  amongst  the
 VaTIs  causes  for  the  pendency  of  the
 cases

 (dy  The  question  of  increasing  the
 number  of  posts  in  the  cadre  of  Delhi
 dudiial  Service  and  assigning  more
 officers  to  rent  control  work  is  under
 @xaamination

 New  Railway  Lines  in  Coastal  Areas
 of  Kerala

 2309  SHRIMATI  BHARGAVI  THA»
 NKAPPAN  Will  the  Minister  of
 RAILWAYS  be  pleased  to  state:

 (a)  whether  any  decision  hag  been
 taker  to  construct  Railway  line;  i
 Coastal  areas  of  Kerala:
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 {b)  if  so,
 sien  She  Same

 of  the
 igmepesed  lines  ang  amount  sanc-
 tioned  therefor;  and

 (ec)  when  these  Railway  lines  will
 ide  completed?

 THE  DEPUTY  MINISTER  IN  THE
 MINIGTRY  OP  RAILWAYS  (SHRI
 MOHD  SHAFI  QURESHI)  (a)
 to  (c).  The  following  projects  are
 der  construction  falling  partly/

 ~wholly  in  the  coastal  areas  of  Kerala

 ()  Conversion  from  MG.  tp  BG
 from  Ernakulam  to  Trivan-
 drum  Length  22]  kms,  cost
 Rs  360  lakhs,  Target  date  of
 completion—March,  976

 qu)  Construction  of  new  BG  line
 from  Trivendrum  to  Tirunel-
 veli  wma  Nagercoil  with  a
 Branch  line  to  Cape  Conioin
 Length—i6¢  kms,  Cost-—l454
 lakhs  Target  date  of  :«  mple-
 t  ५५  _  g  ॥॥  k  है  |

 qi}  The  project  for  the  construc-
 tion  of  a  railway  line  from
 Ernakulam  to  Kayamkulam
 via  Alleppey  for  which  a  sur-
 vey  has  recently  been  com-
 pleted  has  been  included  in
 the  list  of  railway  lines  to  te
 taken  up  during  the  5th  Five
 Year  Plan  in  backwarg  areas
 subject  to  allotment  of  addi-
 tional  funds  by  the  Planning
 Commission  for  this  purpose

 Sarvey  for  Railway  Lines  in  Coastal
 Areas  of  Kerala

 230  SHRIMATI  BHARGAVI
 THANKAPPAN

 Will  the  Minister  of  RAILWAYS
 ‘be  pleased  to  state.

 (a)  how  many  times,  date-wine  and
 at  what  places,  Surveys  have  been
 conducted  in  coustal  areas  of  Kerala
 for  new  Railway  lines;

 (b)  the  salient  features  of  reparts
 of  ther  surveys;  and
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 (ey  whether  any  techne-econdmic
 surveys  have  been  accepted  for  im-
 plementation  and  if  so,  the  salient
 features  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD,  SHAFI  QURESHI).  (a)
 to  (c)  Surveys  for  the  following  reil-
 way  lines  falling  partly  or  wholly  in
 the  coastal  areas  of  Kerala  heve  been
 conducted

 (i)  Tellicherry  to  Mysore—New
 Railway  line  (288 33  kms)

 A  reconnaissanccesum-Engineering
 survey  for  a  443  muleg  rail  link  bet-
 ween  Mysore  and  Tellicherry  vu
 Coorg  was  completed  in  90l  A  traffic
 survey  for  the  same  wag  also  carried
 out  in  902  But  as  a  guarantee  of
 4  per  cent  interest  on  the  cost  of  the
 line  as  required  by  the  Government  of
 India  was  not  given  by  the  then  State
 Governments  concerned  the  rroposal
 was  shelved

 Again  as  a  result  of  permstent  pub-
 li  demand  Engineering  and  traffic
 surveys  were  carried  cut  in  (1956-57
 The  project  was  shelved  since  the
 Proposed  lines  were  financially  unre-
 munerative

 a)  Ernaqulam  to  Kayamkulam  उफ्फ
 Alleppey  Length  97  Kms
 (BG)

 The  traffic  survey  for  the  line  car-
 ried  out  in  970  revealed  that  the  pro-
 ject  will  be  financially  unremunera-
 tive  However,  the  proposal  has  been
 included  in  the  Hst  of  Railway  Hhes  to
 be  constructed  in  the  backward  areas
 ण  the  country  in  the  6th  Five  Year
 Plan  subject  to  the  allotment  of  addi
 tional  funds  by  the  Planning  Commus-
 sion  for  this  purpose,

 (ili)  Kuttipuram  to  Trichur  via
 Guruvayoor,

 An  Engineering-cum-Traffic  survey
 for  a  new  rail  link  from  Kuttlpucam
 to  Trichur  via  Guruvayoor  is  in  pro-~
 gress.  The  propagal  will  be  further
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 considered,  when  the  results  of  the
 gurvey  are  known  and  examiued,

 (iv)  Ernakulam-Quilon-Trivandrum
 (conversion  to  BG).

 A  Preliminary  Engineering-cum-
 Traffic  survey  for  the  project  was
 carried  cut  in  1969,  Based  on  the
 results  of  the  survey  reports  the  work
 of  conversion  had  been  sanctioned  and
 is  in  progress,

 (v)  Tirunelvelidagercoil-Trivan-
 drum  with  a  branch  line  to
 Cape  Comorin  Length—83.95
 kms.

 A  traffic  survey  had  been  cairied
 out  for  an  M.G.  line  between  Trivan-
 drum-Tirunelveli  and  Cape  Comorin
 from  first  October  955  to  30th  June,
 1956.  The  proposal  was  dropped  since
 the  projec;  revealed  it  to  be  financial-
 ly  unremunerative.

 A  preliminary  Engineering  survey
 ffor  a  Railway  line  from  Tirunelveli  to
 Trivandrum  with  a  Branch  line  from
 Nagercoil  to  Cape  Comorin  was  order-
 ed  on  ‘15-5-63  at  a  cost  of  Rs.  2.49
 lakhs.  When  this  war  still  in  pro-
 gtess  a  traffic  survey  was  ordered  on
 24-3-86,

 In  1969,  the  Railway  Board  commu-
 nicated  their  sanction  for  updating
 the  earlier  survey  reports  of  Tirunel-
 veli-Cape  Comorin—Trivandrum  M.G.
 rail  link  and  fresh  survey  for  an  alter-
 native  BG.  alignment.  The  survey
 reports  were  submitted  to  Board  in
 970  and  the  project  for  the  construc-
 tion  of  a  64  km.  new  line  as  BG
 wag  sanctioned  in  1972.  The  work  8
 in  progress.

 Conversion  of  Metre  Gauge  Lines  into
 Broag  Gauge  in  Kerala

 23l].  SHRIMATI  BHARGAVI
 THANKAPPAN:

 Will  the  Minister  of  RAILWAYS
 ‘be  pleased  to  state:

 (४)  whether  there  is  any  scheme  to
 convert  metre  gauge  lines  into  broad
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 gauge  in  Kerala  State  during  the
 Fifth  Five  Year  Plan;  ang

 =
 if  so,  the  salient  features  there-

 t

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD,  SHAFI  QURESHI)  te)
 and  (b),  The  metre  gauge  line  iro.n
 Ernakulam  to  Trivandrum  for  224
 kms,  is  being  converted  to  broad
 gauge  at  an  estimated  cost  of  Rs,  1300
 lakhs,  and  the  work  is  scheduled  for
 completion  by  ‘1976,

 Reopening  of  Out-Agancies  at  Bihiv-
 wain,  Garget,  Nadatin,  Jwalamekhi

 and  Pragpur  (Himachal  Pradesh)

 2312.  SHRI  NARAIN  CHAND
 PARASHAR:

 Will  the  Minister  of  RAILWAYS
 be  pleased  to  state  the  latest  pozitiah
 regarding  the  re-opening  of  the  out-
 Agencies  at  Bharwain,  Gagret,  Na-
 daun,  Jwalamukhi,  and  Pragpur  in
 Himachal  Pradesh?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  The  Out
 Agencies  remain  closed  ag  no  one  is
 coming  forward  to  take  up  contract  for
 running  the  same,  due  to  meagre  pros-
 pects  of  traffic

 Conversion  of  Samastipur-Darbhanga
 Line  into  Broad  Gauge

 23l3  SHRI  BHOGENDRA  JHA:
 Will  the  Minister  of  RAILWAYS

 be  pleased  to  state:

 (a)  whether  Samastipur-Darbhanga
 metre  gauge  line  is  going  to  be  re-
 placed  by  broad  gauge  line  and  a  new
 metre  gauge  ling  between  Jhanjhar-
 pur  and  Loukaha  ry  going  to  be  ccn-
 structed;

 (by  if  so,  whether  the  new  Jhan-
 jharpur  Loukaha  line  is  also  not  con-
 structed  as  ४  broad  gauge  line  so  that
 with  minor  change  between  Daer-
 bhanga  ang  Jhanjharpur  the  Nepal
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 bordering  Loukaha  Bazar  will  have
 direct  access  to  the  rest  of  the  country;
 ang

 (c)  if  not,  the  reasons  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD  SHAFI  QURESHI):  (a)
 Yes.

 (b)  No.

 (c)  It  is  necessary  to  maintain  the
 through  east-west  metre  gauge  con-

 nection.

 Cenversion  of  Samastipur-Darbhanga
 Metre  Gauge  Line  into  Broad  Gauge
 and  new  Jhanjharpur-Lopkaha  Line

 ‘2314,  SHRI  BHOGENDRA  JHA:

 Will  the  Minister  of  RAILWAYS
 be  pleased  to  refer  to  the  reply  g:ven
 to  Unstarred  Question  No.  866  on
 the  5th  March,  974  regarding  conver-
 sion  of  Samastipur-Darbhanga  Metre
 gauge  line  into  broad  gauge  line  and
 state:  +

 (a)  whether  conversion  of  Samasti-
 pur-Darbhanga  metre  gauge  into  broad
 gauge  line  and  construction  of  Jhan-
 jharpur-Loukaha  line  have  commenc-
 ed;

 (b)  if  so,  the  progress  of  the  work
 and  the  proposed  time  limit  set  for
 completion;  |  a

 (९)  whether  consideration  of  the
 eonversion  of  |§Darbhanga-Raxaul
 metre  gauge  into  broad  gauge  line  hus
 been  finalised;  and

 (d)  if  so,  salient  features  thereabout
 and  if  not,  reasons  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD,  SHAFI  QURESHI):  (a)
 Congtructiog  of  the  Jhanjharpur-Lau-
 kaha  line  hag  commenced;  the  conver-
 sion  of  Samastipur-Darbhanga  from
 metre  gauge  to  Broad  gauge  will  be
 taken  in  hand  this  year.

 b)  This  work  will  take  about  twe
 Years  to  complete.
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 (cy  Not  yet,

 (d)  Does  not  arise  in
 reply  to  (ec).

 view  of  the

 Contract  for  Offshore  Exploration  by
 Foreign  Firmg

 2315.  SHRI  D.  P.  JADEJA:
 SHRI  P.  VENKATASUB-

 BALAH:

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to
 state:

 (a)  whether  Government  are  consi-
 dering  the  question  of  awarding  con-
 tracts  for  offshore  oil  exploration  at
 two  more  offshore  basins  in  the  In-
 dian  Continental  shelf  to  foreign
 firms;

 (9)  if  so,  the  nameg  of  the  foreigm
 firms  and  the  main  features  of  the
 contract;  and

 (c)  to  what  extent  will  the  con-
 tracts  with  foreign  firms  be  advanta-
 fleous  to  the  country?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  SHAH-
 NAWAZ  KHAN):  (a)  and  (hb),  Some
 preliminary  discussions  are  peng  held
 in  connection  with  awarding  contracts
 for  certain  offshore  areas,  It  is  not
 in  public  interest  to  disclose  the  names
 of  the  parties  concerned  at  this  stage.

 (c)  Efforts  are  being  made  to  ob-
 tain  most  advantageous  terms

 बीच  रेले  में  गिरफ्तार  किये  गये  कर्मचारी

 23i6  भरी  हुकम  ग्लास  कल बाय  :
 क्या  रेन्  मंत्री  यह  बताने  की  कृपा  करेगे  कि

 (क)  पश्चिमी  रेलवे  के  रेल  कर्म-
 चोरियों  द्वारा  8  मई,  974  से  की)  गई

 हड़ताल  मैं  कुल  कितने  कर्मचारी  गिरफ्तार
 किये  गए  ;
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 (ख)  उनमें  से  कितने  कर्मचारियों
 को  शब  पक  रिहा  बार  दिया  गया  है;
 श्र

 (ग)  इस  समय  बितने  क्जंचाश्यिा
 पर  मुकदमे  चलाये  जा  रहे  है?

 रेल  संधा सय  में  उप  मंत्री  (भरी  भहम्भद
 काफी  कुरैशी)  (ब)  ७922

 ख)  6922

 (7)  4024

 मई,  974  %  बू रब ोत्तर  रेलवे  में  अंद  को  गई
 गाड़ियां

 2317.  ली  हुकम  मद  कल वायव  :
 का  रह  मती  यह  बताने  की  कपा  करेगे  वही

 (वे)  कया  सरदार  ने  मई,  974
 में  पूर्वोतर  रेलवे  मे  कुछ  भाटिया  ा  चलाना
 बन्द  कर  दिया  था

 (@)  यदि  हा,  तो  उसकी  संख्या
 कितनी  है  कौर  इसके  क्‍या  कारण  हैं  शौर

 (ग)  इसने  सरदार  का
 जितनी  हानि  हुई

 ?
 अनुमानता

 रेल  मंत्रालय  में  उप  मंत्री  थो  मुहम्मद
 च्याफी  कुरेशी)  (व)  जी  हा  i

 (ख)  मई  974  में  हड़ताल  के
 कारण  प्रतिदिन  आसन  लगभग  88  जोडी
 सवारी  गाड़ियों  शौर  77  माल  गाड़ियों
 ा  चलना  बन्द  बर  दिया  गया  था।

 (")  इस  चरण  से  लगभग  i.50
 aus  रुपये  को  हासि  होने  भा  पशु-
 सानी  है।
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 पश्चिम  रेले  में  सेवा  से  निकाले  गये  तथा
 मिलती  कर्मचारियों  को  फिर  से  हया  में

 लिया  जाना

 23i8.  at  हुकम  लम्  waar  :
 क्या  इलमी  यह  बताने  की  कृपा  बरेंगे  कि:

 (+)  पश्चिम  रेलव ेमें  8  मई  974
 में  आरम्भ  हुई  हड़ताल  के  कारण  बीजने
 बेचारी  सेवा  से  पसीना  किये  गये  शोर
 जिसने  निलम्बित  दिये  गये  और

 खि)  दस  बीच  निल्रम्बिन  ओर  पृथक
 दिये  ब्मंजार्यों  में  से  कितने  कर्मचारियों
 का  सेवा  में  बाप ससे ले  लिया  गया  है।

 रेल  मंत्रालय  में  उप  मंत्री  (लो  मुहस्सर
 शफी  कुरेशी):(१)  (i)  नौकरी  से  बरखास्त

 दिये  गये  हटाये  गये  स्थायी  कर्मचारियों  की
 सख्या  1,436

 (४)  निलम्बित  लिये  गये  बर्मा  यों
 की  सख्या  3431

 (ख)  (a)  उपयुक्त  (क)  (i)  #2
 ब लब  बहाल  किय  गये  कर्मचारियों  को
 समस्या  Sah

 (i,)  vet  (7)  (ii)  72  ow
 वेब  दय्या  पर  वापस  लिये  गये  करें-
 आरिया  की  सख्या  3,304

 पश्चिम  रेलवे  में  हड़ताल  में  भाग  लेने  बाले
 कर्मचारियों  को  संद्या

 23i9.  भी  हुकम  नद  कछवाय  :

 क्या  रेल  पत्नी  यह  बताने  की  उठा  करेगे  कि:

 (क)  पश्चिम  रेलवे  में  इस  समय
 स्थायी  शौर  अस्थाई  कर्मचारियों  की  सख्या
 क्‍या  है,

 (ख)  8मई,  9748 रेल  कम  चारियों
 द्वारा  की  गई  हडताल  में  कितने  कर्मचारियों
 तने  भाग  लिया  ,
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 (3)  कितने  कर्मचारी  काम  पर  मे  ?

 i  ae में  उचचनांगी  (मो  हिममय
 कफी  कुरेशी):  (क)  1,83,757.

 (8)  72,581.

 (7)  उस  कृमंब्रारियो  की  लिब्या,
 जिन्होंने  हड़ताल  में  भाग  नहीं  लिया
 11176

 Publishing  of  Ful  Text  of  Agreement
 with  ESSO

 2821,  SHRI  MADHU  LIMAYE:  Will
 the  Mimster  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state:

 (a)  when  do  Government  intend
 to  publish  the  full  text  of  the  agree- ment  with  ESSO.-

 (b)  whether  there  are  any  clauses
 therein  which  are  inimical  to  Indian
 interests;

 (ce)  whether  the  agreement  with
 Burmah  Shel]  has  been  finalised,  and

 (d)  if  not.  the  stage  reuched  in  ne-
 gotiations?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  SHAHNAWAZ
 KHAN).  (a)  In  public  interest,  Gov-
 ernment  do  not  intended  to  publish- the  full  text  of  the  Agreement  with
 ESSO.

 (b)  No,  Sir

 {c)  No,  Sir

 (d)  The
 menced,

 negotiations  have  com-

 Delay  in  Productio,  of
 amd  D.M.T.  at  G.S.F.C.  and  LP.C:L;

 Plants

 2322.  SHRI  MADHU  LIMAYE:  Will
 the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state:

 (a)  whether  there  has  been  any
 further  delay  in  the  production,  of
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 caprolactum  and  D.M.T.  at  the  G.8.
 B.C.  and  LP.G.L,  plenty;  -and

 (b)  Sf  so,  the  reasong  for  this  delay?
 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  SHAHNAWAZ
 KHAN):  (a)  and  {b),  No,  Sir.  These
 plants  are  now  in  production.

 Import  of  Crude  Oil  and  Petroleum
 Products

 2323.  SHRI  MADHU  LIMAYE:
 SHRI  BANAMALI

 PATNAIK:
 Will  the  Minister  of  PETROLEUM

 AND  CHEMICALS  be  pleased  to  state:

 (a)  what  is  the  total  tonnage  of
 imported  crude  oi  and  other  petro-
 leum  products  during  the  years
 1972-73  and  ‘1978-14;

 (b)  the  increase  in  the  foreign  ex-
 change  value  of  each  of  these  items
 per  tonne;

 {c)  what  was  the  price  per  tonne
 In  rupee  terms  for  imports  from  the
 TUpee  area  countries,  and

 (a)  the  main  features  of  forward
 contracts  entered  for  import  of  these
 items  for  the  year  ‘1974-757

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  SHAHNAWAZ
 KHAN):  (a)  The  quantities  of  crude
 oll  and  peroleum  products  imported
 during  these  years  are:—

 (in  million
 tonnes)

 Ttem  7972-03  1937-74

 (i)  Crude  oil  T2'08  ‘14q'07

 (ii)  Petroleum  products  392  3°67

 (b)  The  average  increase  in  the  cif,
 value  of  import  in  ‘1973-74,  over  1972-73
 works  out  to  be  Rs.  (0¢.24  per  tonne
 for  crude  oi}  and  Hs,  27.78  per  tenne
 for  petroleum  products.
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 ¢c)  It  is  not  in  the  commercial  in-
 terest  of  Indian  Of]  Qorporation  and
 public  interest  to  disclose  the  prices
 at  which  imports  are  made  from  these
 areas,

 (d)  Indian  Oil  Corporation  has  en-
 tered  into  agreements  with  the  Na-
 Yional  Oil  Company  of  some  of  the  ‘oil
 producing  countries  for  the  import  of
 crude  oil  and  certain  petroleum  pro-
 ducts.  The  foreign  oil  companies  :m-
 port  crude  oil  into  India  on  the  basis
 of  arrangements  with  their  own  sup-
 pllers.

 Production  of  Soda  Ash  to  meet  Re-
 quirements ’

 2324  SHRI  N  K,  SANGHI:  Will
 the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state:

 (a)  whether  since  1970,  the  produc-
 tion  of  soda  ash  has  remained  stag-
 nant  while  the  demand  is  rising  stea-
 dily;

 (9)  whether  Government  have  as-
 sessed  the  annua]  growth  rate  of  de-
 mand  and  production  separately  dur-
 ing  the  last  three  years:

 (९)  whether  the  stagnation  in  pro-
 duction  is  mainly  due  to  the  fact  that
 none  of  the  parties  issued  letters  of
 intent  since  1970,  have  gone  into  pro-
 duction  nor  the  existing  producing
 firms  have  been  permitted  to  expand
 their  capacity:  and

 (d)  if  so,  the  steps  being  proposed
 ©  step  up  production?

 .  THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
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 CHEMICALS  (SHRI  SHAHNAWAZ
 KHAN):  (a)  to  (d),  The  production  of
 soda  ash  in  the  past  few  years  has
 been  as  follows:—

 Year  Produ  ct  ion-
 in  tonnes

 7969  4;31,972

 7970  446,444

 1971  482,993

 3972  4586,  ९2

 7973  4573513,  z=

 The  fall  in  production  in  973  was.

 mainly  due  to  power  cuts  and  inade-

 quate  availability  of  hard  coke.  furnace

 oil,  ete.

 According  to  the  Task  Force  for  In-

 organic  Chemicals  set  up  by  the  Plan-

 ning  Commission,  a  growth  rate  of  0

 per  cent  per  annum  has  been  consider-

 ed  sufficient  to  meet  the  future  require-
 ments  of  this  chemical.

 During  974  the  production  is  ex-

 pected  to  increase  to  5.5  lakh  tonnes

 as  an  additional  capacity  of  lair

 tonnes  in  the  case  of  M/s.  Tata  Che-
 micals  Ltd.,  Mithapur,  has  come  into

 production.

 The  capacity  and  production  targets

 proposed  for  end  of  the  Fifth  Five-Year
 Plan  are  a  lakh  tonnes  and  5.8  lakh
 tonnes  respectively.  The  capacity  al-

 ready  covered  by  industrial  licences  is

 6.92  lakh  tonnes  of  which  6.l8  lakh

 tonnes  is  already  insta'‘led.  An  adti-

 tional  capacity  of  6.24  lakh  tonnes  has
 been  covered  by  letters  of  intent  which

 along  with  the  capacity  covered  by  in-
 dustrial  licences  totale  3.¢  lakh

 tonnes.
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 The  existing  producing  firms  have
 been  permitted  to  expand  their  capa-

 -@ities  as  follows

 3  M/s.  Tata  Chemicals
 I.4  lakh  tonnes

 (ii)  M/s.  Saurashtra  Chemica's
 l.0  lakh  tonnes

 (iii)  M/s.  Dhrangadhra  Chemical
 Works

 05  lakh  tonnes

 “Permission  sought  by  Foreign  Oil
 Companies  to  Re-oxpiore  the  On-

 Shore  Areas

 2325.  SHRI  N.  है,  SANGHI.  Will
 the  Minister  of  PETROLEUM  AND

 ‘CHEMICALS  be  pleased  to  state

 (a)  whether  some  foreign  compa
 nie;  have  sought  Government’s  per-
 mission  to  re-explore  the  on-shore
 areas  which  have  been  abandoned  by
 the  Indian  authorities  and

 (b)  if  so  the  n.mes  of  the  firm-
 and  the  areas  which  they  have  sought
 and  the  decision  taken  in  this  regard*

 THE  M'NISTER  OF  STATE  IN  THL
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  SHAHNAW  \7
 KHAN)  ta)  No  Sir

 (h)  Does  not  arise

 Trains  Suspended  during  Railway
 Strike

 2326  SHRI  SUKHDEO  PRASAD
 VERMA’  Will  the  Minister  of  RAIL-
 WAYS  be  pleased  to  state

 fa)  the  number  of  trains  suspend
 ed  during  the  recent  Railway  strike
 and

 (b)  th  number  of  trains  which
 have  not  been  re-started  so  far  and
 ‘the  reasons  therefor’

 THE  DEPUTY  MINISTER  'N  IHF
 “MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI)  (a)  and
 qb)  578  pairs  of  trains  were  cancelled
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 during  the  railway  strike,  Only  i33
 pairs  of  traing  now  remain  suspended.
 Restoration  of  these  trains  is  ander
 active  consideration  of  the  railways
 and  some  of  them  are  expected  to  be
 re-introduced  shortly

 Establishment  of  Additional  Capacity
 for  Nylon  Yarp

 2327.  SHRI  P  GANGADEB;
 SHRI  SHRIKISHAN  MODI-
 SHRI  D.  0.  DESAI,

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to
 state:

 (a)  whether  Government  propose
 to  insta]  additwonal  capacity  for  pro~
 duction  of  nylon  yarn;

 (b)  whether  any  inter-Ministertal
 discussion  took  place  in  this  regard.
 and

 (c)  if  suv,  the  final  decision  taken
 in  the  matter?

 IHE  MINISTER  OF  SIAIE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  SHAHNAWAZ
 KHAN)  (a)  to  (०)  Certain  important
 aspect,  like  the  overall  development  of
 n  lon  yarn  incustry  in  the  country  and
 the  nee!  for  import  of  foreign  techno-
 logy  for  nylon  plant.  are  under  exa
 mination  in  the  hght  of  various  rele-
 vant  factors

 Oil  Reserves  in  Arunachal
 Pradosh

 Tapping

 2328.  SHRI  VISHWANATH  PRA
 TAP  SINGH:  Will  the  Minister  of
 PETROLEUM  AND  CHEMICALS
 be  pleased  to  state  the  steps  being
 taken  to  tap  the  oil  reserves  of  Aru-
 nachal  Pradesh?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  SHAHNAWAZ
 KHAN):  Oil  India  Limited  are  present-
 ly  engaged  in  exploratory  drilling  at
 Kharsang  Well  No.  2,  In  the  pe-iod
 i974—77,  the  Company  proposes  to
 drill  four  exploratory  wells,  one  each
 year  in  Arunachal  Pradesh,

 Kerala  Government's  offer  for  sleeper
 fer  construction  of  Raflway  ‘Line
 between  Cochin  and  Kayamkulam

 via  Alleppey
 2330,  C.  K  CHANDRAPPAN:

 SHRI  C.  JANARDHANAN:
 Will  the  Minister  of  RAILWAYS

 be  pleased  to  state:
 (a)  whether  the  attention  of  Gov-

 ernment  has  been  drawn  to  the  fact
 that  Kerala  Government  had  offered
 free  land  and  railway  sleepers  to  the
 Railways  for  the  construction  of  the
 proposed  rail  link  between  Cochin
 and  Kayamkulam  via  Alleppey;

 (b)  if  so,  the  salient  features  re-
 garding  this;

 (c)  whether  Government  have  re-
 considered  its  stand  regarding  the  con-
 struction  of  this  rail  link  in  view  of
 this  new  offer:  ang

 (d)  if  so,  the
 thereon?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD  SHAF!  QURESHI)  (a)  tn  (d)
 A  proposal  has  been  received  from  the
 Government  of  the  state  of  Kerala  only
 aweek  back  offering  government  land
 along  the  line  and  sleepers  required
 for  the  construction  of  the  line  from
 Ernakulam  to  Alleppey  free  of  cost
 Vhe  proposal  is  under  examination.

 decision  taken

 Subsidiaries  of  Multinational  Corpora.
 tion  in  India

 233l.  SHRI  C.  छू.  CHANDRAPPAN.
 Will  the  Minister  of  LAW,  JUS-
 TICE  AND  COMPANY  AFFAIRS
 be  pleased  to  state:

 (a)  how  many  subsidiaries  of  the
 multinational  corporations  are  func-
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 tioming  in  India  and  which  of  the
 Indian  firms  are  having  connections
 with  them;

 (b)  how  much  capital  of  these  mul-
 tinational  corporations  is  invested  in
 these  firms;

 (९)  names  of  their  parent  multi-
 national  corporations  and  names  of
 these  Indian  firms;  and

 (d)  what  kind  of  contro]  is  exercis-
 ed  by  Government  over  these  multi-
 national  firms  in  India?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  (SHRI
 BEDABRATA  BARUA)  (a)  There
 a"e  2i7  subsidiaries  of  multinational
 corporations  functioning  in  India  as
 on  3-3-97l.  Information  regarding
 shares  held  by  Indian  corporate  bodies
 in  these  subsidiaries  is  being  collected.

 (b)  These  multinational  corporation,
 have  invested  an  amount  of  Rs  i79  78
 crores  in  share  capital  of  27  subsi-
 diaries  ay  on  3i-3-977,

 (९)  Names  of  parent  multinational
 corporations  together  with  the  names
 of  their  subsidiaries  are  given  In
 Statement  laid  on  the  Table  of  the
 House  [Placed  mm  Library.  See  No.
 LT-878/74  ]

 (d)  Consistent  with  the  overall
 national  interests,  Government’s  policy
 with  regard  to  private  foreign  invest-
 ment  hag  recently  been  strengthened
 by  the  Foreign  Exchange  Regulation
 Act,  1973.  Under  Sections  28  and  29
 of  that  Act,  branches  of  compames
 incorporated  abroad  as  well  as  Indian
 companies  having  more  than  40  per
 cent  foreign  holdings  will  need  the
 approval  of  the  Reserve  Bank  of
 India  to  act  or  accept  appointments
 as  agents  or  as  technical  or  manage-
 ment  advisers  or  to  permit  others  to
 make  use  of  their  trade  masks,  for
 carrying  on  their  existing  business
 activities  of  a  trading,  commercial  or
 industrial  nature  and  for  establish-
 ment  of  new  branches  in  India,
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 Railway  Ministry’,  Survey  in  differ-
 ‘ent  aspect  ef  Railways  functioning

 2332,  SHRI  SAMAR  GUHA:  Will
 the  Minister  of  RAILWAYS  be  pleas-
 ed  to  state:

 (a)  whether  the  Railway  Ministry
 haz  made  any  survey  in  recent  years
 or  earlier  regarding  the  nature  and
 extent  of  (i)  wasteful  expenditure
 (ii)  corruption  (iii)  under-utilisation
 of  productive  capacity  in  workshops
 Or  other  productive  units  or  repairing
 units  and  (iv)  lack  of  utilisation  of
 maximum  permissible  capacity  in  offi-
 ce  work  and  other  works  in  dealing
 with  administration  and  functioning
 of  Railways,  if  co,  facts  thereabout;

 (b)  whether  Government  have
 planned  any  efforts  to  improve  the
 income  and  curtail  expenditure  other
 than  made  in  development  program-
 me  of  the  Railways;  and

 (९)  the  steps  taken  or  proposed  for
 improving  the  economy  of  the  Rail-
 ways  without  increasing  fare  or  freight
 charges?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI)  (a).  (i)
 No,  specific  survey  has  been  under-
 taken  to  determine  the  extent  of
 wasteful  expendiure,  if  any.  The
 extent  instructions,  however  provide
 for  a  review  of  expenditure  against
 allotment  of  funds  and  the:  full  finan-
 cial  implicationg  being  worked  out  be-
 fore  embarking  on  new  projects.  Pro-
 ductivity  tests  are  carried  out  on  a
 selective  basis  to  compare  the  actual
 materialisation  of  benefits  vis-a-vis  the
 estimations.

 (ii)  Study  of  the  nature  and  extent
 of  corrupt  practices  prevailing  on  the
 Indian  Railways  with  a  view  to  taking
 effective  steps  for  rooting  out  corruption
 and  evolving  measures  to  plug  loop-
 holes  in  procedure  and  remove  lacunae
 in  rules  is  in  fact  a  continuous  process
 which  is  being  maintaineq  through  a
 system  of  preventive  checks  by  the
 fullfledge!  Vigilance  Organisations  ex-
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 isting  on  aH  the  Zonal  Railways  as  well
 ay  un  the  Ministry  of  Railways.  No
 separate  specific  study  ag  such  has.  been
 conducted  by  the  Ministry  of  Railways
 in  the  recent  past.

 (ili)  The  load  and  output  of  all  the
 Railways  Repair  Workshops  and  Pro-
 duction_  Units  are  carefully  monitored
 at  the  Headquarters’  level  as  well  as
 at  the  level  of  the  Railway  Board.
 Rationalisation  of  loaq  between
 workshops  is  also  undertaken  to  ensure
 that  capacity  in  shops  is  fully  and  most
 efficiently  utilised.  In  case  rationa-
 lisation  is  not  possible,  diversification
 of  activities  is  resorted  to.  At  present,
 there  is  no  under  uilisation  of  workshop
 capacity  either  in  the  Railway  Repair
 Workshops  or  in  the  Production  Units.

 (iv)  There  is  no  lack  of  utilisation
 of  the  establishment  engageq  in  the
 office  work  and  other  works  in  dealing
 with  administration  on  Railways.

 (b)  ang  (०),  Vigorous  measures  are
 being  taken  to  control  expenditure  un-
 der  such  heads  ag  use  of  stores  and
 materials  contingencies,  travelling
 allowance,  daily  allowance,  petrol  con-
 sumption,  compensation  for  goodg  lost
 or  damaged  etc.  Studies  have  been
 undertaken  to  improve  the  utilisation
 of  rolling  stock  by  reducing  time
 ‘on  repairs  and  detention  at
 terminals  and  yards.  A  system  of
 exchequer  contro!  has  been  introduced
 to  regulate  cash  expenditure  within
 the  budgetary  provision.

 रेलों  में  हड़ताल  पर  प्रतिबन्ध  की  अवधि
 बढ़ाया  जाना

 2333.  भी  मलखम्भ  होगा:  क्‍या  रेल
 मंत्री  यह  बताने  की  पा  करेंगे  कि  :

 (क)  रेलों  में  हड़ताल  पर  प्रतिबन्ध
 की  भ्र वधि  केवल  छः  माह  ही  बढ़ाये  जाने
 के  क्या  कारण  हैं  और  ऐसा  करने  का  भाधार
 क्या  है  ;  कौर

 _  थि)  क्या  सरकार  रेलवे  को  प्रावश्यक
 सेवा  मानती  है  कौर  मदि  हां  तो  क्या  सरकार
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 रेजों  हें  हड़ताल  पर  प्रतिबन्ध  के सम्बन्ध  में
 कोई  कड़ा  रुख  अपनायेगी  ?

 रेल  मंत्रालय  में  उपयंत्री  फटी  मुहम्मद
 wat  कुरेदो):  (क)  झोर  (खा).
 औद्योगिक  विवाद  प्रध्तितियम  में  उन  परि-
 स्थितियों  का  उल्लेख  है  जिनमे  जनोपयोगी
 सेवा  में  हड़ताल  करता  गैरकानूनी  होगा
 झर  इस  प्रयोजन  के  लिए  रेलों  को  जनोपयोगी
 संबंधों  में  शामिल  किया  गया  है।  इसके
 अलावा  इन  व्यवस्था भों  से  तथा  भारत
 रक्षा  अधिनियम  और  उसके  ग्रीन  बनाये
 गये  नियमों  से  यथास्थिति  केन्द्रीय  अथवा
 राज्य  सरकार  को  यह  व्यवस्था  करने  का
 भ्रधिकार  है  कि  वें  अन्य  चीजों  के  ग्रनुरक्षण
 के  साथ-साथ  समाज  के  जीवन  के  लिए
 झमिवायं  सप्लाई  कौर  सेवाशर्तों  की  बनाये
 रखने  के  लिए  हड़ताल  पर  प्रतिबन्ध  लगाते
 के  सम्बन्ध  में  उपबन्ध  बना  सके  ।

 इस  समय  खेलो  मे  6  महीनों  के  लिए
 हड़तालों  पर  प्रतिबन्ध  लगा  हूँ  जो
 26-ll-74  को  समाप्त  होगा  t  उस

 समय  तक  स्थिति  की  समीक्षा  कर  ली  जायेगी
 कि  प्रतिबन्ध  को  और  अधिक  समय  तक
 बढ़ाया  जाये  अथवा  *ही  t  पग्रनिवार्य  सेवायें
 भग  न  हो,  इसके  लिए  सरकार  सभी  कदम
 उठ  एगी  शौर  उपयुक्त  समय  ५२  आवश्यक
 कार्यवाही  करेगी  ।

 Anti-victimisation  day  against
 repressive  measures
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD,  SHAFI  QURESHI):  (a)  and
 (b).  No  formal  communication  has
 been  recejved  by  Government  in  this
 regard.  However,  it  hag  been  re-
 ported  that  87  June,  774  was
 observed  as  ‘Anti-Victimisation  Day’.

 गेहूं  रेल  बार्ड,  बरौनी  जंकशन  तीसरा,
 बरतनी  क्लेग  और  लेयर  |... ह  पर  कोयले  और

 रेल  सम्पत्ति  की  कोरी

 2335.  भी  रामावतार  शास्ति:  क्या
 रेल  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि  :

 (क)  क्या  सरकार  ने  समाचार  पत्रों
 में  प्रकाशित  इस  प्रायः  के  समाचार  पढ़े
 है  कि  गेहूं  रेलवे  यार  बरौनी  जंक्शन
 तीसरा  बरौनी  फ्लैग  पौर  तेरा  स्टेशन
 पर  रेलवे  अ्रधिकारियों  की  सांठगांठ  से
 दिनदहाड़े  कोयले  और  रेलवे  सम्पत्ति  की
 चोरी  की  जाती  है  कौर  शिकायतों  के  बावजूद
 कोई  कार्यवाही  नही  की  जाती  ,

 (खि)  यदि  हा,  तो  इसके  क्‍या  कारण
 है;  और

 (ग)  इसको  रोकने  के  लिये  क्‍या

 कार्यवाही  करने  का  विचार  है  ?

 रेल  मंत्रालय  में  उपसंत्री  (शो  मुहम्मद
 2334.  SHRI  RAMAVATAR  sHas-  शफी  कुरेशा):  (%)  जी  हां,  जनवरी"

 TRI:  Will  the  Minister  of  RAILWAYS  जुलाई,  1974  की  अवधि  में  बुक  किये
 be  pleased  to  state:  गये  परेषणों,  रेलवे  सामान  कौर  फिटिग्स

 (a)  whether  the  railway  workers  तथा  कोयले  की  चोरियों  की  कुछ  घटनाएं
 all  over  the  country  observed  18th  गहरा,  बरौनी  जंक्शन  तीसरा  और  बरौनी
 June  as  “anti-victimization”  day  to  3  wie protest  against  repressive  measures  9

 प्रा  एवं  बरौनी
 ज--तिनका

 खंडों
 मे resorted  to  by  Railway  Administra-  हुई  है।  कब  तक  इन  मामलो  में  से  किसी  में

 tion  following  the  recent  country-  =  .
 Wide  Rail  strike;  and  भी  रेल

 कर्म  चोरियों
 के  सांठगांठ  की  सूचना

 नही  मिली  है  ।  रेल  सम्पत्ति  की  रक्षा  के लिए

 shereot  Nand  Government's  aa  इस  क्षेत्र  में  जोरदार  निवारक  कौर  रक्षात्मक

 thereto?  उपाय  यये  हैं  1
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 (a)  toe  के  किसी  विशेष  खा  पर
 प्रपराध  देश  के  उस  भाग  के  कानून  शोर
 व्यवस्था  तथा  भ्रपराध  की  स्थितियों  का
 लग  है  |  उल्लिखित  स्टेशनों  के  रात-पास
 का  क्षेत्र  सामान्यत  अपराध  के  लिए  भ्रत्यधिक

 प्रवृत्त  है  ।

 (ग)  इस  क्षेत्र  म ेकानून  और  व्यवस्था
 की  प्रतिकूल  स्थितियों  के  बावजूद  भ्रमरा
 की  रोकथाम  के  लिए  राज्य  सरकार  के  निकट
 सहयोग  से  गाडियों  पर  मार्ग  रिको  की
 व्यवस्था  तथा  कुख्यात  स्थलों  पर  पहरा
 दिये  जाने  जैसे  प्रभावकारी  उपाय  किये
 जा  रहे  है  |  भ्रधिकारियो  द्वारा  प्रभावित
 खड़ा  की  कठोर  निगरानी  भी  की  जा  रही
 है।

 राज्य  सरकार  के  प्राधिकार णो  कौर
 रेल  प्रशासनों  द्वारा  की  गयी  कार्रवाई  के
 फलस्वरूप  जनवरी-जुलाई  i974  के
 दौरान  इस  क्षेत्र  में  53  प्रपराधी  गिरफ्तार
 किये  गये  और  काफी  मात्रा  मे  चोरी  गयी
 सम्पत्ति  बरामद  की  गयी  है

 घोगरडीह  स्टेशन  (पूर्वोत्तर  रेलवे)  के  निकट
 20  बोरी  कोयले  की  वंचित  बिक्री

 2336  शी  रामावतार  st  स्त्री
 क्या  रेल  मत्री  यह  बताने  को  कृपा  करेगे

 कि

 (क)  क्‍या  सरकार  ने  समाचार  पत्रों
 में  प्रकाशित  यह  समाचार  पढ़े  हैं  कि  i8  जून,
 974  घो गर डोह  स्टेशन  (पूर्वोत्तर  रेलवे)
 के  निकट  इजन  के  लिये  निर्धारित  20  बोरी
 कोयला  स्टेशन  भ्रधिकारियो  की  साठगाठ
 से  बंचा  गया  था  ?

 (ख)  यदि  हा,  तो  तत्सम्बन्धी  तथ्य
 क्‍या  हैं.  और

 (ग)  सरकार  ने  ऐसी  चोरी  रोकने  के

 लिये  कया  कार्यवाही  की  है  ?
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 रेल  मंत्रालय  में  उपमंत्री  नी  मुहम्मद
 शफी  कुरेशी)  (क)  जहा।

 (ख)  स्थानीय  जनता  से  तीस  शिकायते
 दर्ज  करायी  है  जिनमे  घो  गिरडीह-निचली  खण्ड
 में  रेल  ड्राइवरों  की  साठ-साठ  से  कोयले  की
 कोरिया  होने  के  आरोप  लगाये  गये  ti

 थो  गिरोह  से  कोयले  के  स्टेशन  मास्टर  ने  यह
 शिकायतें  मिल  अधीक्षक,  समस्तीपुर  के  पास
 भेज  दी  है,  जहा  मामले  की  जाच  की  जा  रही
 है  1

 (ग)  ऐसी  चोरियों  की  रोकथाम  के
 लिये  कारगर  बो  स॒  तथा  निरोधात्मक  उपाय
 क्य  गये  हैं  ।

 घन वाद  डिवीजन  शौर  पहाड़पुर  स्टेशन  पर
 मालगाड़ियों  से  खाद्यान्नों  भौर  न्य  वस्तुओं  की

 चोरी

 2337.  भी  रामावतार  शास्त्री:  क्‍या
 रेल  मंत्री  यह  बताने  की  कपा  करेगा  कि

 (क्)  क्या  सरकार  ने  इस  आशय  के
 समाचार  देखे  हैं  कि  धत वाद  डिवीजन  में
 बाड़  कोई  लाइन  तथा'  पहाडपुर  स्टेशन'  पर
 माल  गाड़िया  से  खाद्यान्नों  ज़ोर  अन्य  वस्तुपरक
 की  जून  974  मे  चोरी  हुई  थी  ,

 ख)  यदि  हा  तो  तत्मम्बन्धी  तथ्य
 क्या  है,  और

 (ग)  ऐसी  चोरियां  को  रोकने  के  लिये
 सरकार  ने  क्‍या  कार्यवाही  की  है  ?

 सेल  मंत्रालय  में  उपमंत्री  फी  मुहम्मद
 शफी  कुरेशा)  (क)  जी  हा  1  परन्तु
 रिपोर्ट  मे  जून,  974  में  पहाडपुर  स्टेशन  पर
 चोरी  के  फिक्स  मामले  का  उल्लेख  नहीं
 है

 (ख)  जून  974%,  भाड  कार्ड  खण्ड
 से  चलती  माल  गाड़ियों  से  बुक  किये  गये
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 परेषणों  की  चोरी  के  5  मामलों की  रिपोर्ट

 मिली  जिनमें  सम्पत्ति  को  हानि  हुई  ।

 परसाबाद  रेलवे  स्टेशन  पर  भी  चोरी

 की  एक  चलता  हुई,  जिसमें  चुराई  गई  पूरी
 सम्पत्ति  बरामद  कर  ली  गई  और  एक  झपराधी

 को  गिरफ्तार  किया  गया  इसके  भ्र लावा,
 उस  क्षेत्र  के  रेलवे  सुरक्षा  दल  ने  जून  974
 में  छापे  मारकर  शौर  तलाशी  लेकर  लगभग
 0.000  रुपये  के  मूल्य  की  चुराई  गई

 सम्पत्ति  बरामद  की  और  22  पभ्रपराधियों
 को  गिरफ्तार  किया  |

 (ग)  माल  गाड़ियों  के  साथ  आरक्षी

 दल  चलाने  के  अलावा,  टुकड़ियों  की  तैनाती

 आसूचना  का  संग्रह,  पुलिस  के  साथ  सम्पर्क

 ओर  कर्मचारियों  पर  पर्यवेक्षण  को  सदन
 कर  दिया  गया  है  ।

 पुलिस  के  साथ  मिलकर  बार-बार  छापे
 मारकर  श्रपराध-नियंत्रण  और  अपराधियों
 की  गिरफ्तारी  की  जा  रही  है।  ु  रेलवे
 के  मुख्य  सुरक्षा  भ्रमणकारी  ने  भी,  78-6-74

 को  धनबाद  का  दौरा  किया  और  उन्होंने
 अपराधों  पर  नियंत्रण  रखने  और  अपराधियों
 तथा  चोरी  की  सम्पत्ति  रखने  वाले  व्यक्तियों
 के  विरुद्ध  कार्य वाही  की  योजना  बनाने  के

 लिये  स्थानीय  प्राधिकारियों  का  उपयुक्त  लग
 से  संदर्शन  किया  i

 Allocatio,  of  diese,  oil  to  Karnataka

 2338.  SHRI  C.  K.  JAFFER  SHARIEF:
 ‘Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to  state

 (8)  the  allocation  of  diese]  oil  to
 the  State  of  Karnataka  during  the
 last  six  months,  month  wise;  and

 (b)  the  actual  quantity  of  diesel
 oil  supplied  to  the  State  during  the
 game  period?

 4

 Written  Answers  74
 THE  MINISTER  OF  STATE  IN

 THE  MINISTRY  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  SHAH-
 NAWAZ  KHAN):  (a)  and  (b).  Sup-
 plies  of  all  petroleum  products
 except  kerosene  oil  are  made  on  the
 basis  of  pricing  and  supply  zones.
 These  figures  are  not  maintained  on
 a  State-wise  basjs.  Except  for  some
 temporary  local  shortages,  demand
 of  diesel  oi]  in  Karnataka  has  so  far
 been  met  in  full.

 Banning  use  of  naphtha  for  PVC
 manufacturing

 2339.  SHRI  C.  K.  JAFFER  SHARIEF:
 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to
 state:

 (a)  whether  Government  have
 totally  banned  the  use  of  naphtha
 for  expansion  of  capacity  of  P.V.C.
 manufacturing;

 (b)  if  so,  the  reasons  therefor;  and

 (c)  what  alternate  measures  Gov-
 ernment  have  taken  for  expansion  of
 capacity  of  P.V.C.  units?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  SHAH-
 NAWAZ  KHAN):  (a)  to  (c).  There
 is  no  ban  as  such.  But  considering
 the  overall  availability  of  naphtha
 for  various  essential  uses  in  future,
 it  is  considered  necessary  to  en-
 courage  the  production  of  PVC  based
 on  Calcium  Carbide.

 उच्चतम  न्यायालय  और  उच्च  न्यायालयों  में
 असम  सम्बन्धी  मामलों  को  निपटाने  के  लिए

 पृथक  बेच  स्थिति  करते  का  प्रस्ताव

 2340.  श्री  श्रीकृष्ण  gore:  कया
 विधि,  न्याय  कौर  कम्पन ों  कार्य  मंत्री  यह
 बताने  की  कपा  करेंगे  कि  :

 (क)  क्या  श्रम  सम्बन्धी  मामलों  को
 निपटाने  के  लिये  उच्चतम  स्थानीय  भर
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 प्रत्येक  ह... द  न्यायालय  में  एक  पृथक बैच  स्थापित

 करने  का  प्रस्ताव  सरकार  के  विचाराधीन

 हैं;  भौर

 (ख))  यदि  हा,  तो  उसकी  मुख्य  बाले
 क्‍या  हैं?

 चीची,  vara  she  कीमतों  कार्य  मंत्री

 (क्रि  quo  कार  गोखले)  :  (*)  भोर
 (ख).  विशेष  रूप  से  निदेशित  कतिपय  ऐसी
 अन्य  अपीलों  के  प्रतिरक्षित,  जिनका  निपटाया

 जाना  प्रपेक्षत  होता  है,  श्रम  सम्बन्धी  मामलों

 को  सुनवाई  के  लिये  उच्चतम  न्यायालय  में

 सदैव  एक  बैच  कार्य  करती  रही  है  |  विभिन्न

 उच्च  न्यायालयों  में  लम्बित  क्रम  सम्बन्धी

 मामलों  का  निपटाने  के  लिये  विशेष  बैक  की

 स्थापन।  करने  के  प्रश्न  की  जाच  की  जा  रही

 है  1

 Fixed  platform  ordered  by  O.N.G.C.
 from  Mazagaon  Docks

 2341,  SHRI  K.  MALLANNA:  Wil
 the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state:

 (a)  whether  the  Oi]  and  Natural
 Gas  Commission  has  ordered  a  ‘fixed
 Platform’  with  the  Mazagaon  Docks;

 (b)  if  so,  the  broad  outlines  re-
 garding  the  targets;  and

 (९)  the  time  by  which  this  platform
 is  expected  to  be  fixed?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  SHAH-
 NAWAZ  KHAN):  (a)  to  (०).  No,
 Sir.  This  matter  will  be  considered
 after  some  additional  weils  are
 drilled  in  the  Bombay  High  for
 better  evaluation  of  the  oil  find  at
 the  first  well  on  this  structure.

 AUGUST  13,  074  Written  Answers  76

 Representation  from  Seeretary,  Ma-
 yurbhanj  (Orissa)  Banik  Sangha,

 2342.  SHRI  GAJADHAR  MAJHI:
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  whether  any  representation  has
 been  received  from  Mayurbhanj
 (Orissa)  Banik  Sangha,  Baripada  re-
 garding  the  difficulties  being  expe-
 rienced  by  the  users  of  this  section;
 and

 (b)  if  so,  the  salient  features  re-
 garding  the  proposal  of  Government
 for  converting  the  narrow  gauge  line
 into  broad  gauge  in  thig  backward
 area?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAF!]  QURESHI):  (a)  Yes.

 (b)  Traffic  survey  for  conversion
 of  Rupsa-Talband  N.  G.  section  into
 B  ७.  in  Mayurbhanj  District  of  back-
 ward  area  of  Orissa  has  already  been
 completed  and  the  report  is  under
 examination.  A  decision  regarding
 its  conversion  will  be  taken  after  the
 examination  of  the  report  is  com-
 pleted  and  the  results  thereof  be-
 come  known.

 Existence  of  Oil  Beds  in  areas  having
 prawns

 2343.  DR.  KARNI  SINGH:  Wir
 the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state:

 (a)  whether  the  areas  having  abun-
 dance  of  prawns  have  a  close  rela-
 tionship  with  the  existence  of  oil
 beds  in  those  areas;

 (b)  whether  Government  are  aware
 that  the  prawn  grounds  in  the  Gulf
 of  Mexico,  Persian  Guif,  Sarawak

 and  Borneo  were  rich  oil  beds;  and

 a6
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 (०)  whether  Government  propose
 to  examine  the  possibility  of  exis-
 tence  of  a  hiddeh  ail  bed  on  the  West
 Coast  of  India  particularly  the
 Kerala  Coast,  which  abound  in
 prawns?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  SHAH-
 NAWAZ  KHAN):  (a)  No,  Suir.

 (b)  That  ig  a  mere  coincidence,
 without  any  valid  scientific  reason.

 (९)  There  is  no  proposal  for  oil
 exploration  in  Kerala  offshore  areas
 immediately.

 Traffic  survey  for  Railway  line  bet-
 ween  Trichur-Kuttipuram,  via

 Guruvayoor

 2344.  SHRI  A.  K.  GOPALAN:  Will
 the  Minister  of  RAILWAYS  be  pleas-
 ed  to  state:

 (a)  whether  the  Southern  Railway Construction  Section  has  submitted
 an  estimate  for  the  Traffic  Survey  to
 construct  a  Railway  line  between
 Trichur-Kuttipuram  via  Guruvayoor;

 (b)  if  80,
 thereof;  ang

 the  salient  fcatures

 (c)  action  taken
 on  the  estimate?

 by  Government

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  to
 (c).  An  estimate  for  a  Preliminary
 Engineering-cum-Traffic  Survey  for
 a  raj]  link  from  Kuttipuram  to  Tri-
 chur  via  Guruvayoor  hag  recently
 been  sanctioned.  The  cost  of  the
 survey  will  be  Rs,  86421.  The  pro-
 posal  will  be  considereq  further  after
 the  results  of  the  survey  report  are
 received  and  examined.
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 Import  of  Crude  Oil  and  distillation  of
 its  products

 2345,  SHRI  SAMAR  GUHA:  Will
 the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state:

 (a)  the  latest  figures  about  the  im-
 port  of  crude  and  its  distillation  pro-
 ducts  from  different  countries;

 (b)  prices  paid  or  to  be  paid  for
 such  imports;

 (९)  whether  joint  efforts  are  being
 made  for  exploitation  of  crude  in
 countries  outside  India;

 (d)  if  so,  facts  thereabout;  and

 (e)  when  such  exploitation  of
 crude  will  add  to  crude  resources  of
 the  country?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  SHAH-
 NAWAZ  KHAN):  (a)  The  provigional
 figures  of  import  of  crude  oil  during
 the  first  four  months  of  974  are  given
 below:

 Quantity
 fin  million

 tonnes)

 Country

 275

 oor
 ir  53

 59

 Saudi  Arabia

 Total

 During  the  same  period,  the  import
 of  petroleum  products  amounts  to
 l.0§  million  tonnes.

 (b)  The  cif.  value  of  the  crude
 oi!  and  petroleum  products  amounts
 to  Rs.  326.92  crores,  and  Rs.  78.96
 crores,  respectively.

 (८)  to  (९)  The  Hydrocarbons  India
 Private  Limited,  a  subsidiary  of  the
 Oil  and  Natural  Gag  Commission,  is
 exploring  for  and  producing  oil  in  an
 offshore  area  comprising  four  blocks
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 in  the  Persian  Gulf  under  a  Joint
 Structure  Agreement  dated  January
 17,  1965,  between  the  Oil  and  Natural
 Gas  Commission,  AGP.  of  Italy,
 the  Phillips  Petroleum  Company  of
 USA,  on  the  one  part  and  the  Nation-
 al  Iranian  Oil  Company  on  the  other
 part.  The  interests  of  the  Oi]  and
 Natural  Gas  Commission  were  assig-
 ned  to  the  Hydrocarbons  India  Pri-
 vate  Limited  which  thus  hold  i/6th
 share  of  the  joint  venture,  At  present
 about  06  muilhon  tonnes  of  oil  per
 year  comes  to  the  share  of  Hydro-
 carbons  India  Private  Limited  from
 the  production  in  this  venture,

 In  Iraq,  Oil  and  Natura]  Gas  Com-
 missyon  38  exploring  for  oi]  on-land
 under  a  Service  Contract  with  Iraq
 National  Oil  Company  The  question
 of  production  will  come  only  after  oil
 is  discovered  in  commercia]  quanti-
 ties  in  the  area  being  explored  by  the
 Oil  and  Natural  Gas  Commission.

 C  I  investigations  against  Concerns
 during  1972,  ‘1973  and  1974

 2346  SHRI  SAMAR  GUHA  Will
 the  Minster  of  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  be  pleased  to
 state:

 (a)  the  names  of  the  commercial
 and  industrial  concerns  against  whom
 CBI  investigations  were  conducted
 during  the  years  1972,  1973,  and  1974;

 {b)  the  nature  of  findings  of  the
 investigations;  and

 (c)  steps  taken  against  those  found
 guilty  of  violation  of  Companies  Act
 and  other  provisions  of  law?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  (SHRI
 BEDABRATA  BARUA):  (a)  At  the
 instance  of  the  Department  of  Com-
 pany  Affairs,  the  Central  Bureau  of
 Investigation  took  up  investigation
 into  the  affairs  of  the  following  com-
 panies:—

 i,  Ouchterlony  Valley  Estate
 (1988)  Limited.

 2,  Lodna  Colliery  Company
 (1920)  Limited.

 9,  Indian  Metallurgical  Industries
 Limited.

 4  Britannia  Engineering  Com-
 pany  Limited.

 5  Panipat  Woollen  and  General
 Mills  Limited,

 6  Globe  Motors  Limited.

 7  New  Standard  Engineering
 Company  Limited.

 8,  Bharat  Jute  Mills  Limited

 9,  National  Company  Limited

 0  Andhra  Prabha  Private  Limit-
 ed,

 ll,  Sardesai  Brothers  Limited
 Sarindage  (P)  Limited.
 Speciality  Formulation  Limit-
 ed

 12.  P.  Natesan  and  Company  Limit-
 ed,

 (b)  and  (c).

 l.  Ouchterlony  Vally  Estate
 Limited.

 (1939)

 As  on  Gth  October,  1073,  stay  orders
 passed  by  the  Calcutta  High  Court
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 restraining  C,B.I.  from  filing  charge
 sheet  were  in  force.

 2.  Lodna  Colliery  Company  (1828)
 Limited.

 Investigation  i¢  in  progress.

 3.  Indian  Metallurgical  Industries
 Limited,

 Charge  sheet  under  section  409  IPC
 was  filed  by  C.B.I.  in  the  Court  on
 25th  Janwary,  1972,  against  Shri  8,  K.
 Bedi.  The  case  is  pending  trial  in  the
 Court.

 4.  Britannia  Engineering  Company
 Limited.

 Several  writ  petitions  have  been
 filed  in  the  Calcutta  High  Court  chal-
 ienging  investigation  by  the  c.BI
 Cases  are  pending.

 5.  Panipat  Wollen  and  General  Mills
 Limited,

 Charge  sheets  have  been  filed  under
 sections  2  OB  r.w.  409  IPC:  Section
 409  IPC  and  477A  IPC.

 6.  Globe  Motors  Limited.

 Investigation  is  in  progress.

 7,  New  Standarg  Enginering  Com-
 pany  Limited.

 Investigation  is  in  progress.

 8,  Bharat  Jute  Mills  Limited.

 Investigation  is  in  progress.  Two
 interim  reports  dealing  with  violations
 of  Companies  Act  have  been  received
 and  necessary  action  is  being  taken.

 9.  National  Company  Limited.

 CBL  has  not  completed  investiga-
 tion  due  to  filing  of  writ  petitions  in
 the  Calcutta  High  Court.  Two  writ
 petitions  are  still  pending  in  the
 Caleutta  High  Court  and,  in  regard  to
 the  3rd  petition,  an  appeal  has  been
 filed  before  the  Supreme  Court.
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 10,  Andhra  Prabha  Private  Limited.

 cCBL  filed  charge  sheet  on  2ist
 May,  1973,  under  various  sections  of
 LP.C.

 ll.  Sardesai  Brothers  Limiteg  Sarind-
 age  Private  Limited.  Speciality
 Formulation  Limited.

 C.B.I.  has  completed  investigation.
 As  on  August,  1973,  the  CBJ.  was
 awaiting  the  consent  under  section
 96A(2)  Cr.  P.C.  of  the  State  Govern-
 ment  of  Maharashtra  before  putting
 the  matter  in  the  Court.

 12.  P.  Natesan  and  Company  Limited,

 CBI,  filed  charge  sheet  on  24th
 March,  1972,  under  sections  j¥  OB  #  w.
 409  IPC.  The  accused  have  been  ac-
 quitteq  on  30th  April,  973  by  Addi-
 tional  Sessions  Judge.  The  question  of
 filing  an  appeal  is  under  consideration.

 Increase  in  Crimes  on  Railways

 2347.  SHRI  SAMAR  GUHA:  Will
 the  Minister  of  RAILWAYS  be  pleas-
 ed  to  state:

 (a)  whether  recently  assaults  and
 murders  of  railway  passengers  have
 increased;

 (b)  if  so,  facts  thereabout;  and

 (c)  the  steps  taken  by  Government
 to  ensure  safety  of  the  railway  pas-
 sengers?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD  SHAFI  QURESHI):  (a)  Yes,
 there  has  been  a  slight  increase  in
 the  incidence  of  assaults  and  murders
 on  railway  passengers,

 ay  99  cases  of  assault  and  23  cases
 of  murder  of  railway  passengers  were
 reported  during  the  period  Janutary-
 June,  974  as  against  9  cases  of
 assault  and  20  cases  of  murder  dur-
 ing  the  period  January—June,  197k,
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 (e)  Security  of  the  person  and  pro-
 berty  of  the  passengers  is  the  respon-
 mbility  of  the  State  Governments,
 which  they  discharge  through  the
 Agency  of  the  Government  Railway
 Police,  Government  Railway  Police
 discharges  this  duty  by  escorting  im-
 portant  passenger  trains  at  night
 particularly  in  vulnerable  sections,
 regular  brat  patrolling  at  station  plat-
 forms/westing  halls,  keeping  surveil-
 lance  over  criminals  and  known  bad
 characters,  and  taking  legal  action
 against  criminals.

 Conversion  of  Matmad-Secunderabad
 line  into  bread  gauge

 2348.  SHRI  JAGADISH’  BHATTA-
 CHARYYA:  Will  the  Mumster  of
 RAILWAYS  be  pleased  to  state:

 (a)  whether  the  Railways  Have  de-
 cided  to  convert  the  metre  gauge  line
 from  Manmad  to  Secunderabad  into
 broad  gauge;  and

 (b)  if  so,  the  tume  by  which  the
 work  can  be  taken  up?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD  SHAFI  QURESHI):  (a)  and
 (b),  The  conversion  of  the  metre
 gauge  section  from  Manmad  to  Purli
 Vaijnath  to  Broag  Gauge  has  been  in-
 cluded  in  the  budget.  A  survey  for
 this  conversion  is  in  progress  Fur-
 ther  action  will  be  taken  after  the
 survey  reports  are  received  and  ex-
 amined.

 Purli  Vaijnath  and  Secunderbad
 are  already  connected  by  Broad
 gauge.  As  and  when  this  conversion
 between  Manmad  and  Purh  Vaijnath
 8  completed  a  shorter  broad  gauge
 line  from  Manmad  to  Secunderabad
 will  be  established

 Electrification  of  Kharagpar-Adra
 Railway  Line  (South  Eastern

 Railway)

 2349.  SHRI  JAGADISH  BHATTA-
 CHARYYA:  Will  the  Minister  of
 RAILWAYS  be  pleased  to  state:

 (a)  whether  the  Kharagpur-Adra
 line  of  the  South  Eastern  Railway  is

 ad
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 gcing  to  be  electrified  during  Fifth Plan  period:  and  he

 on
 b)  if  so,  the  salient  features"there-

 THE  DEPUTY  MINISTER  IN  THE MINISTRY  OF  RAILWAYS  (SHRI
 MOHD,  SHAFI  QURESHI):  (a)  No,

 (b)  Does  not  artse.

 Black-marketing  of  tickets  year  New
 Delhi  Railway  Station

 2350  SHRI  VAYALAR  RAVI:  Will the  Minister  of  RAILWAYS  be  pleas- ed  to  state:

 (a)  whether  Government  are  aware
 of  the  increased  activities  of  anti-
 socin!  elements  near  the  New  Delhi
 Railway  Station  reservation  counter
 Who  are  engaged  in  blackmarketing of  Railway  tickets  and  threatening and  intimidation  of  passengers  who
 want  to  reserve  tickets:  and

 (b)  if  so,  the  steps  taken  by  Gov-
 ernment  against  them?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD  SHAFI  QURESHI):  (a)  and
 fb)  Some  anti-social  element.  do  re
 serve  accommodation  in  fictitious
 names  to  resell  it  later  at  a  premium.
 No  case  of  threats  and  intimidation  of
 passengers  has,  however.  come  to
 notice

 A  statement  showing  steps  taken  to
 check  resale  of  the  tickets  by  un-
 authorised  persona  and  various  other
 malpractices  in  reservation  is  attach-
 ed

 STATEMENT
 With  a  view  to  checking  the  various

 malpractices  in  reservations,  the  fol-
 lowing  steps  have  been  taken:

 lL  The  Indian  Railways  Act  was
 amended  in  the  year  964  to
 deal  with  cases  of  transfer  of
 tickets  on  which  reservations
 have  been  made,  Such  trans-
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 fers  are  ,ow  illegal  and  per-
 song  travelling  on  such  re-
 servations  can  be  prosectited
 under  the  Act.

 2.  The  number  of  berths  that
 could  be  reserved  by  one
 party  is  limited  to  four  and
 for  a  family  to  six.  Only  in
 genuine  cases  of  bonafide
 parties  like  scouts,  etc.  can
 a  Telaxation  be  given  to  the
 existing  limit  by  the  local
 Railway  authorities.

 3.  Public  co-operation  is  sought
 through  the  press,  notice
 boards  at  stations  and  an-
 nouncement  through  the
 public  address  system  to  the
 effect  that  the  passengers

 ह  should  purchase  the  tickets
 only  through  booking  coun-
 ters  and  not  through  un-
 authorised  sources,  Additional
 counters  are  being  opened  to
 render  quick  service.

 4.  Supervision  has  been  tightened
 up  at  booking  and  reservation
 offices  and  at  certain  impor-
 tant  stations  ang  a  task  force
 consisting  of  R.PF,  G.R.P
 and  Railway  Officials  exer-
 cises  checks  Just  before  the
 opening  of  reservation  offices
 to  prevent  the  activities  of
 anti-social  elements  who  cor-
 ner  reservations  and  se#  at  a
 premium.

 5.  Raids  are  organised  to  ensure
 that  no  unauthorised  passen-
 gers  are  carried.  Surprise
 vigilance  checks  are  also  made
 to  detect  irregularities  com-
 mitted  by  TTEs  in  the  allot-
 ment  of  berths  in  trains.

 6,  Since  the  problem  is  basically
 due  to  the  available  accom-
 modation  being  less  than  the
 demand,  special  trains  are  run
 during  the  rush  season  and
 trains  augmented  wherever
 necessary,

 7.  A  committee  of  Members  of .  Parliament  has  been  appoint-
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 ed  to  look  into  the  problems
 arising  out  of  the  existing
 rules  and  procedures  pertain~
 ing  to  the  sale  of  tickets  and
 reservation  of  traiyj  accom-
 modation,  One  of  the  terms
 of  reference  of  the  Committee
 is  to  identify  the  nature  of
 malpractices  and  irregulari-
 ties  committed  by  outsiders
 including  unrecognised  Travel
 Agencies  fh  securing  un-
 authorised  reservations  and  to
 suggest  measures  to  stop  the
 same.  The  final  report  of  the
 Committee  is  awaited

 Specially  prepared  Ayurvedic  on  to
 gave  petrol

 2352.  SHRI  VASANT  SATHE:  Will
 the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state:

 (a)  whether  Government  have  seen
 press  reports  that  Ayurvedic  Oil  pre-
 pared  by  an  Ayurvedacharya  of
 Kolhapur  when  mixed  with  Petrol,
 can  save  petrol  consumption  by  20
 per  cent;  and

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  SHAH-
 NAWAZ  KHAN):  (a)  The  sat  report
 has  appeared  in  the  Times  of  India
 issue  Of  l6th  July,  1974,

 (b)  Indian  Institute  of  Petroleum
 has  been  advised  to  study  and  give
 their  opinion  on  the  tech#ica]  feasi-
 bility  of  reducing  the  consumption  of
 petro]  in  this  manner.

 Free  land  and  sleeper  offer  of  Kerala
 Government  for  Ernakulam  and

 Kayamkulam  Railway  Line

 2353.  SHRI  VAYALAR  RAVI:  Will
 the  Minister  of  RAILWAYS  be  pleas-
 ed  to  state:

 (a)  whether  the  Government  of
 Kerala  has  taken  a  decision  to  supply
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 free  land  and  railway  sleepers  for  the
 construction  of  a  railway  line  between
 Ernakulam  and  Kayamkulam  via
 Alleppey;  and

 (b)  if  80,  what  decision  the  Central
 ‘Government  have  taken  to  fulfil  the
 aspirations  of  the  people  and  Govern-
 ment  of  that  State  regarding  the  con-

 «struction  of  this  rallway  line?

 THE  DEPUTY  MINISTER  IN  THE
 “MINISTRY  OF  RAILWAYS  (SHRI
 MOHD,  SHAFI  QURESHI)  (a)  and
 ‘(b),  A  proposal  has  been  received
 from  the  Government  of  the  State  of
 Kerala  only  a  week  back  offering
 government  land  along  the  line  and
 sleepers  required  for  the  construction
 of  the  linc  from  Ernakulam  to  Allep-
 pey  free  of  cost.  The  proposal  is
 under  examination,

 Delivery  System  of  Indane  Gas
 Cylinders

 2354  SHRI  BANAMALI
 PATNAIK:

 SHRI  DHAN  SHAH
 PRADHAN:

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to  state:

 (a)  whether  attention  of  Govern-
 ment  has  been  drawn  to  the  inade-
 quate  delivery  system  of  gas  cylindere
 of  Indane  Gas  through  dealers;

 (b)  whether  any  check  is  maintain-
 ed  on  the  proper  delivery  of  gas
 cylinders  during  the  period  of  shorta-
 ges;  and

 (c)  whether  the  desirability  of  tak-
 ing  over  the  distribution  by  Indian
 Oil  Corporation  itself,  especially  in
 big  cities  has  been  considered  and  if
 so,  with  what  results?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  SHAHNAWAZ
 KHAN):  (a)  and  (b).  Complaints  are
 received  at  times,  particularly,  during
 the  period  of  shortages,  about  aélaye
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 in  supply  of  refills  and  other  malprac-
 tices  in  delivery  of  gas  cylinders
 through  dealers,  Such  complaints  are
 looked  into  by  the  IOC  and  action  is
 taken  to  streamline  the  system  for
 proper  delivery  of  gas  cylinders  as  far
 as  possible.

 (c)  After  careful  consideration,  TOC
 has  formulated  the  policy  of  selling
 Indane  Gas.  filled  in  cylinders,  through
 distributorship  organisation,  while
 bulk  LPG  sales  for  industrial  apph-
 cations  are  handled  directly  by  the
 Corporation.  No  change  is  contem-
 plated  in  this  policy.

 Bangladesh  Official,  Training  In  Rail-
 way  Training  Centres  in  India

 2355  SHRI  NAWAL  KISHORE
 SHARMA:  Will  the  Minister  of  RAIL-
 WAYS  be  pleased  to  state:

 (a)  whether  some  Bangladesh  Rail-
 way  officials  had  been  imparted  train-
 ing  at  Railway  Training  Centres  in
 India;

 (b)  if  so,  the  number  of  such  foreign
 employees  and  the  Centre  at  which
 they  were  given  traming  and  the
 salient  features  of  the  expenditure  on
 their  training;

 (c)  whether  some  more  personnel
 are  expected  from  other  countries  to
 receive  training;  and

 (d)  if  so,  the  salient  features  there-
 of?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD  SHAFI  QURESHI).  (a)  Yes,

 (b)  The  number  of  trainees  from
 Bangladesh  so  far  is  58  and  training
 was  imparted  to  them  in  the  Railway
 Satif  College,  Baroda,  Indian  Ra'lwav-
 Institute  of  Advanced  Track  Techno-
 logy,  Poona  and  the  Indian  Railways
 Institute  of  Mechanical  and  Electrical
 Engineering,  Jamalpur,  within  the
 available  training  capacity  of  these
 institutes.  As  no  exclusive  courses
 were  organised  for  this  purpose,  ex-
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 cept  in  one  case,  figures  of  detailed  ex-
 penditure  are  not  available.  However,
 each  trainee  was  paid  a  maintenance
 allowance  of  Rs.  600  per  month  during
 the  training  period  except  in  the  case
 of  3  trainees  to  whom  the  mainte-
 nance  allowance  was  paid  by  the  Cana-
 dian  Government  at  whose  request
 their  training  was  arranged.

 (९)  Yes.

 (da)  The  Indian  Railways  have  been
 providing  institutional  and  ‘on  the
 field’  training  in  rai]  operation  to  rail-
 way  officials  of  foreign  countries.  The
 inst:tutional  training  is  imparted  in  the
 Railway  Staff  College,  Baroda,  the  In-
 dian  Railways  Institute  of  Advanced
 Track  Technology,  Poona,  the  Indian
 Railways  Institute  of  Signal  Engineer-
 ing  and  Telecommunications,  Secun-
 derabad,  the  Indian  Railways  Institute
 of  Mechanical  and  Electrical  Engineer-
 ing,  Jamalpur  and  in  the  zonal  train-
 ing  schools.  ‘On  the  field’  training  is
 given  on  the  Railway  establishments
 according  to  training  requirements.

 The  training  is  generally  arrenged
 under  the  Special  Commonwealth  Afri-
 can  Assistance  Plan  and  the  Colombo
 Plan.  Under  these  plans  the  cost  of
 international  travel  and  maintenance
 of  the  trainees  is  borne  by  the  Minis-
 try  of  Finance  while  the  Indian  Rail-
 ways  provide  training  free  of  cost,
 Foreign  nationals  not  covered  under
 these  plans  are  also  accepted  for  train-
 ing,  free  of  cost,  provided  their  spon-
 soring  countries  bear  the  cost  of  travel
 and  maintenance.

 Cancellation  of  Long  Distance  Trains

 2356.  SHRI  NAWAL  KISHORE
 SHARMA:  Will  the  Minister  of  RAIL-
 WAYS  be  pleased  to  state:

 (a)  whether  Government  have  6us-
 pended  the  running  of  some  of  the
 important  long  distance  trains  in  the
 country;

 (b)  if  80,  their  particulars  and  the
 reasons  therefor;  and
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 (c)  the  steps  being  taken  to  cope
 up  with  the  rush  of  passengers  ag  a
 result  of  suspension  of  these  trains?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  ani
 (b)  Some  of  the  important  long  dis-
 tance  mail/express  trains  had  to  be
 suspended  due  to  the  Railwaymen’s
 strike  in  May,  ‘1974,  By  and  large  all
 these  trains  have  since  been  restored
 except  5/I6  Bombay-Lucknow  Bi-
 weekly  Janata  Express,  which  is  alse
 likely  to  be  restored  shortly.

 (c)  Does  not  arise.

 Rail  Link  between  Mysor,  and
 Chamarajanagar  in  Mysore  Division

 (Southern  Railway)
 2357.  SHRI  S.  M.  SIDDAYYA:  Will

 the  Minister  of  RAILWAYS  be  pleas-
 ed  to  state:

 (a)  whether  the  railway  track  bet-
 ween  Mysore  and  Chamarajanagar  in
 Mysore  Division,  Southern  Railway
 has  been  replaced  by  60  Ibs.  rails;

 (b)  if  30,  when;

 (c)  whether  the  speed  of  the  trains
 between  Nanjangud  and  Chamaraja-
 nagar  has  been  improved  thereafter;
 and

 (d)  ig  not,  the  reasons  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAF]  QURESHI):  (a)  Yes

 (b)  Replacement  has  been  complet-
 ed  in  March,  ‘1974.

 (c)  and  (d).  It  is  proposed  to  in-
 crease  the  speed  to  65  kmph  from  the
 present  40  kmph  after  conducting
 speed  trials.

 Allotment  of  Fertilizer  Distributor-
 ships  to  Unemployed  Graduates

 2359,  SHRI  SHYAM  SUNDER
 MOHAPATRA:  Will  the  Minister  of
 PETROLEUM  AND  CHEMICALS  be
 pleased  to  state  whether  any  priority
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 js  given  for  dealership  of  fertilisers  for
 unemployed  graduates,  particularly
 for  graduates  in  agriculture?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  SHAHNAWAZ
 KHAN):  The  required  information  is

 being  collected  and  will  be  laid  on  the
 ‘Table  of  the  House.

 Loss  suffered  dug  to  Ticketlesg
 Travelling  in  Trains  during

 1973-14

 2360,  SHRI  SHYAM  SUNDER  MO-
 ‘“HAPATRA:  Will  tae  Minister  of
 RAILWAYS  be  pleased  to  state:

 {a)  the  loss  suffered  due  to  ticket-
 Jess  travelling  in  Railway  trains  dur-
 ding  1973-74;  and

 (b)  whether  there  is  any  scheme  to
 involve  public  in  measures  to  check
 ticketless  travel  by  giving  free  rail-
 way  passes  tc  volunteers  for  checks

 in  Railways?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  Esti-
 mates  of  the  loss  of  revenue  on  account

 of  ticketless  travel  on  the  Indian  Rail-
 ways  are  not  made  from  year  to  year
 and.  as  such,  separate  figure  for  the
 year  1973-74  is  not  available.  On  the
 basis  of  sample  checks  conducted  on
 all  Indian  Railways  during  ‘1967-68.
 the  loss  was  estimated  to  be  of  the
 order  of  Rs.  20  to  25  crores  per  annum.

 Subsequent  checks  have  revealed  that
 incidence  of  ticketless  travel  has  come
 down  noticeably.  Another  sample  sur-
 vey  to  assess  the  extent  of  ticketless
 travel  on  the  Indian  Railways  is  on
 hand.

 (b)  Scheme  to  involve  the  public  in
 ™Teasures  to  check  ticketless  t:avel
 are  already  in  vogue.  For  example,

 volunteers  from  Voluntary  Socia!  Ser-
 vice  Organisations  of  repute  are  often
 associated  in  the  surprsie  checks  con-

 ‘ducted  by  the  Railways  and  auch
 volunteers  are  given  free  Second  Class
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 (old  Third  Class)  passes  between  the
 stations  serving  their  place  of  resi-
 dence  and  the  station  near  the  proposed
 site  of  surprise  check.  Boy  Scouts,
 students  and  village  elders  in  the  prea
 are  also  occasionally  associated  in
 local  checks  on  ticketless  travel  con-
 ducted  by  the  Railways.  Members  of
 the  Railway  Users’  Consultative  Com-
 mittees  have  also  powers  to  call  upon
 railway  checking  staff  to  conduct  :peci-
 fie  checks.

 Effect  of  Price  Control  on  Drug  Units

 2361.  SHRI  VASANT  SATHE:  Will
 the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state:

 (a)  whether  Government  have  var-
 ried  out  a  comparative  study  of  the
 effect  of  price  control  on  small  scale
 sector  units,  medium  and  large  sector
 units  and  units  in  foreign  collabora-
 tion  sector  in  the  drug  industry:

 (b)  whether  the  package  deal  for  a
 number  nf  items  hag  adversely  affect-
 ed  the  small  sector  units;  and

 (c)  if  so,  the  measures  taken/pro-
 posed  to  help  small  scale  units  to
 come  up  in  their  production  program-
 mes  and  to  protest  them  from  the  big
 units?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  SHAHNAWAZ
 KHAN):  (a)  No  such  study  has  been
 made.  However,  the  latest  study  made
 in  respect  of  8  foreign  companies  und
 5  other  companies  revealed  that  the
 pre-tax  profitability  on  turn-over  of
 formulations  declined  from  74.72  per
 cent  in  1969/69-70  to  7.54  per  cent  in
 1972/72-73  for  foreign  companies  and
 from  4.72  per  cent  to  7.00  per  cent
 fother  companies.

 (b)  No  Sir.  The  prices  of  formula-
 tions  produced  by  the  small  scale  sec-
 tor  were  fixed  in  970  under  the  Drugs (Prices  Control)  Order,  970  after
 taking  into  account  the  prices  of  com-
 parative  products  produced  by  the
 firms  in  the  organised  sector  and  other
 firms  in  the  small  scale  sector.
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 (c)  The  following  concessions  are
 available  to  small  scale  drug  manu-
 facturing  units.

 (i)  All  drug  manufacturing  units
 with  an  annual  turn-over  not
 exceeding  Rs.  50  lakhs  have
 been  exempted  from  para-
 graphs  9,  30  and  3  of  the
 Drugs  (Prices  Control}  Order.
 i970  relating  to  obtaining  ap-
 proval  of  Government  for  the
 revision  /fixation  of  prices  of
 formulations.

 qdii)  Units  having  turn-over  not  ex-
 ceeding  Rs  one  crore  are  allo
 cated  canalised  raw  materials
 on  the  basis  of  best  of  past
 two  years’  consumption  plus
 30  per  cent  towards  growth

 (in)  Omts  having  turn-over  of  Rs
 one  crore  or  above  are  allocat-
 ed  canalised  raw  material  on
 the  basis  of  best  of  past  two
 years’  consumption  onlus  15
 per  cent  towards  growth

 Shortage  of  Raw  Material  for  Smali
 Drug  Units

 2362  SHRI  VASANT  SATHE:

 SHRI  DHAMANKAR:

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to  state:

 (a)  whether  the  small  sector  units
 in  the  Drugs  industry  are  facing  acute
 problem  in  regard  to  availability  of
 raw  material,  particularly  that  of
 pooled  and  canalised  items;

 (b)  if  so,  what  steps  have  been
 taken  to  ensure  regular  and  sufficient
 supply  of  raw  materials  to  small  scale
 units  in  the  drug  industry  and  the
 broad  outlines  thereof;

 (c)  whether  Government  have  re-
 ceived  a  number  of  complaints  from
 the  small  scale  units  regarding  undue
 delay  and  harassment  from  the  orga-
 nisations  like  STC  and  IDPL  in  the
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 matter  of  supply  of  raw  material  to
 the  small-scale  units;  and

 (d)  if  so,  the  action  taken  in  the
 matter?

 THE  MINISTER  OF  STATE  IN  १  HE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  SHAHNAWAZ
 KHAN):  (a)  and  (b),  Due  to  the  re-
 cent  petroleum  crisis,  not  only  did  the
 prices  of  drugs  in  the  world  market
 increase,  but  availability  of  some  of
 them  also  became  difficult.  Even  so,  out
 of  86  drugs  and  drug  intermediates  im-

 ported  by  STC  and  distributed  by  src
 or  'DPL,  full  quantity  according  to
 entitlements  for  1973-74  has  been  mide

 available  to  the  various  drug  manufac-
 turing  units  except  in  case  of  Vitamin
 B6,  Phenobarbitone  Tetracycline  Hel

 and  Sulphaguanidine  For  1974-75.
 STC  have  made  arrangements  for

 abtaining  adequate  supplies  of  all

 drugs  except  Vitamin-B6,  Sulphagu-

 anidine  and  Phenobarbitone  As  re-

 gards  entitlements  for  1974-75.  ade-

 quate  releases  have  been  made  of  some

 of  the  drugs  and  m  other  cases  while

 some  supplies  have  been  received  and

 releases  in  the  remaining  other

 eases  including;  Phenobarbitone  and

 Sulphaguanidine  ‘supplies’  are  expecte
 shortly.  so  that  shortage  is  expected  to

 be  relieved  soon  Even  in  case  of

 Vitamin  Bé,  some  supphes  have  been

 arranged  though  4  considerable  gap

 remains  to  be  covered  tor  which  efforts

 are  continuing

 (c)  and  (a)  The  industry  brings  to

 notice  of  Government  from  time  to

 time  the  position  regarding  availabiu-
 ty  of  various  bulk  drugs  and  drug  in-

 termediates  These  are  discussed  at

 periodical  meetings  held  with  the  re-

 presentatives  of  the  industry  and  suite

 able  steps  are  taken  in  each  case  The

 position  regarding  arrangement,  for

 import  and  for  releases  to  the  irug
 manufacturing  units  is  also  discussed
 at  STC's  Import  Advisory  Committee
 meetings  which  are  usually  held  every
 quarter,
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 Production  at  Hindustan  Antibletics,
 Pimpri

 2363.  SHRI  VASANT  SATHE:  Will
 the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state:

 (a)  whether  production  programme
 in  Hindustan  Antibiotics,  Pimpri,  has
 been  adversely  affected  ag  a  result  of
 labour  unrest  in  the  unit  and  the
 company  is  likely  to  incur  a  loss  of
 over  Rs.  .50  crores  during  ‘1978-74,
 resulting  in  financial  crisis  for  the
 unit;  and

 (b)  if  so,  the  facts  of  the  matter
 and  the  action  taken/proposeq  by
 Government  to  restore  industrial
 peace  in  the  unit  and  to  help  norma-
 lisation  of  the  production?

 THE  MINISTER  OF  STATE  IN  rHE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  SHAHNAWAZ
 KHAN):  (a)  and  (b).  Production  of
 various  items  at  Hindustan  Antibiotics
 Limited,  Pimpri,  during  97l-72,  1972-
 73  ang  ‘1978-74  was  88  under: —

 I97I-72  ‘1972-73  1973-74
 Penicillin  MMU  66  32  ‘81.87  75.54

 Streptamycin  Kgs  67474  72350  63972
 Hamycin  (Kgs)  33.00  6.747  7  28
 Vialling  (Lakhs)  $20.3r  (§00 23,  522.95

 The  production  programme  has  not
 been  affected  by  any  labour  unrest
 during  ‘1978-74.

 The  anticipated  loss  of  about  Rs.  1.70
 crores  durmng  1973-74  to  the  company
 was  Mainly  due  to  sharp  increase  in
 the  prices  of  raw  materials.  With  the
 introduction  of  a  new  strain  for  the
 manufacture  of  streptomycin,  it  is
 hoped  that  the  financial  position  of
 the  company  will  improve.
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 Plans  for  Curbing  Consumption  of
 Petroleum  Preducts

 2364.  SHRI  DHAMANKAR:  Will
 the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state:

 (a)  whether  any  contingency  plans
 for  curbing  consumption  of  various
 petroleum  products,  imposing  fur-~
 ther  restrictions  on  consumption  of
 High  Speed  Diesel  and  Light  Diesel
 Oil  furnace  oi]  and  kerosene  and
 finding  alternative  source  of  energy
 are  being  contemplated  and  whether
 the  restrictions  woulg  equally  apply
 to  Railway  and  Defence;

 (b)  whether  any  time  targeted  na-
 tional  energy  policy  is  proposed  to
 be  framed  and  switch  over  from  oil
 to  other  forms  of  energy  is  to  be
 made  compulsory  i,  certain  cases;

 (c)  whether  special  inducements
 and  incentives  are  to  be  offered  to
 those  going  in  for  alternative  source
 of  energy;  ang

 (d)  whether  foreign  exchange
 allocations  for  the  import  of  crude
 are  likely  to  be  slasheq  to  bring
 down  the  import  bill  for  crude  and
 petroleum  products  ang  if  so,  to
 what  extent?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  SHAHNAWAZ
 KHAN)  (a)  and  (b)  Government  is
 actively  trying  to  reduce  the  ecnsump-
 tion  of  petroleum  products.  If  felt
 necessary,  curbs  on  the  consumption
 of  petroleum  products  being  used  by
 Railways  and  Defence  would  also  be
 applied  to  the  extent  possible  with-
 out  affecting  the  operational  efficiency
 or  defence  preparedness,  Planning
 Commission  and  the  Nationa)  Com-
 mittee  on  Science  and  Technology  are
 seized  of  the  nroblem  of  oil  crisis  and
 the  neeq  to  develop  alternative  sour-
 ces  of  energy.  The  Fuel  Policy  Com-
 mittee  anvointed  by  Government  has
 gone  into  all  aspects  of  a  national  en-
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 ergy  policy.  The  Standing  Committee
 on  Purnace  ‘Oil  under  DGTD  is  pre-
 paring  a  programme  for  phased
 switch  over  from  oil  to  coal  by  such
 industries  as,  on  technological  consi-
 derations,  can  do  so,  No  new  licences
 are  to  be  issued  to  industries  requir-
 ing  oil  unless  it  is  considered  neces-
 sary  on  technological  considerations.

 (c)  Government  has  already  an-
 nounced  a  scheme  of  incentives  by
 allowing  development  rebate  in  res-
 pect  of  coal  fired  boilers  or  any
 machinery  or  plant  for  converting  oil
 fired  boilers  to  coal  fired  boilers  when
 installed  before  June  l,  1975.  Pricing
 of  petroleum  products  is  also  such  as
 would  encourage  the  use  of  cheeper  al-
 ternative  sources  of  energy.

 {d)  Because  of  the  steep  increase
 in  the  price  of  crude  oil  and  other
 petroleum  products,  their  imports  have
 to  be  restricted.  Against  an  import  of
 about  4.07  million  tonnes  of  crude  oil
 and  3.6l  million  tonnes  of  products
 during  ‘1973-74,  provision  has  been
 made  for  import  of  about  3  million
 tonnes  of  crude  and  3  million  tonnes
 of  products  during  the  current  finan-
 cia]  year.

 Issue  of  Licences  to  Pfixers  and
 Hoechests  for  Manufacture  of  Doxi-

 cycline  and  Anailgin

 2365,  SHRI  DHAMANKAR:  Will
 the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state:

 (a)  whether  Pfizers  and  Hoechests
 Companies  have  sought  licences  for
 manufacture  of  Doxicycline  and
 Analgin  along  with  IDPL  and  other
 units;

 (b)  whether  the  Indian  units  and
 IDPL  have  taken  objection  to  giving
 these  licences  to  the  foreign,  domi-
 nated  units;  and

 (९)  if  so,  the  reaction  of  Govern-
 ment  in  regard  to  the  matter  and  the
 factual  position  regarding  issue  of
 Hieence  for  manufacture  of  Doxicyc-
 line  ang  Analgin?
 69  LS—5
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  SHAHNAWAZ
 KHAN):  (a)  Yes,  Sir.

 (b)  IDMA  have  objected  to  grant  of
 heence  to  Pfizers  for  Doxycycline,  IDPL
 have  objected  to  grant  of  licence  to
 Hoechest  for  Analgin.  ,

 (c)  No  industrial  icences  have  been
 granted  to  M/s.  Pfizers  for  Doxycycline
 and  to  Hoechest  for  Analgin.  Their
 respective  applications  are  at  various
 stages  of  processing.

 Oil  Exploration  in  Kachchativu§  Is-
 land  by  Sri  Lanka

 2366.  SHRI  R.  V.  SWAMINATHAN:
 Will  the  Mimster  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to  state:

 (a)  whether  Sri  Lanka  has  found
 oil  in  the  area  near  Kachchativu
 recently;

 (b)  whether  that  areg  comes  under
 the  territorial]  waters  of  India;

 (c)  if  so,  whether  Government  are
 considering  to  explore  oil  near  the
 area  which  is  under  control  of  India;
 and

 (a)  if  not,  the  reasons  therefor?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  SHAHNAWAZ
 KHAN):  (a)  Government  have  no
 information  on  reported  oil  find  near
 Kachchativu.

 (b)  Does  not  arise.

 (c)  In  the  Indian  part  of  the  Pulk
 Straits  reconnaissance  seismic  -urvess
 were  carried  out  in  966  by  ONGC
 using  a  Soviet  seamic  ship.  Measures
 to  explore  this  part  of  Palk  Straits
 for  oil  and  gas  are  under  consider-
 ation,

 (d)  Does  not  arise.
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 Recommendation  of  Mishboy  Tribunal
 about  Casual  Labour

 2367  SHRI  JYOTIRMOY  BOSU:
 Will  the  Mimster  of  RAILWAYS
 be  pledsed  to  state:

 (a)  total  strength  of  casual  la-
 bourers  in  the  raihways;

 (b)  the  recommendations  of  the
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 (c)  whet  steps  of  any,  have  been
 or  arg  being  taken  to  give  effect  to
 these  récomimendations?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD  SHAFI  QURESHI)  (a)  ३377

 jakhs  as  on  34-3-l973,

 Mhabhoy  Tribunal  regarding  casual  {b)  ang  (c)  A  statement  ig  atta-
 labour  made  m  1972,  and  ched

 t  STATEMENT

 Main  recommendations  made  by  the  Miabhoy  Tribunal
 ™m  I972

 Action  taken

 @  If  local  rates  are  not  of  cannot  be  ascertatned  for
 yabour  may  be

 paid  at  the  rate  of  2/30th  of  the  minimum  of  the  scale
 a  penod  df  more  than  7३  years,  casual

 plus  Dearness  Allowance

 (n)  In  the  case  of  casual  labour  engaged  on  non-proyect
 wotks,  the  period  of  maximum  servic.  for  carning
 temporary  status  be  reduced  trom  the  existing  or
 months  to  4  months

 0)
 rir

 governed  by  Minimum  Wages  Act  may  be
 paid  at

 (a)  Local  rates,  or

 (b)  t/ ५
 A

 (c)  if  either  (a)  or  (b)  xs  less  than  the  rate  under  the
 Minimum  Wages  Act  then  rates  fixed  by  the
 Minimum  Wages  Authority

 (av)  Project  caeual  labour  will  also  be  paid  the  scale  rate  if

 they  are  employed  for  a  continuous  period  of  sr  months

 of  the  minimum  of  scale  of  pav  plus  Dearness
 lowance  if  (a)  ry  not  available,  and

 r  These  recommendations  have
 been  generally  troplemented
 by  Railways

 Orders  were  nsued  on  13-6-74

 implementation
 the  same  happens  to  be  higher  than  the  local  rate  if

 {

 and  are  in  the  process  of

 in  the  same  type  of  work.

 Alternate  Employment  to  Railway-
 men  engaged  On  Kangra  Valley

 Railway  -

 2308  PROF  NARAIN  CHAND
 PARASHAR  Will  the  Minister  of
 RAILWAYS  be  peased  to  state

 (8)  the  number  of  Railwayman  who
 have  been  affected  by  the  closure  of
 Kangra  Valley  Railway  hne  beyond
 Jewanwala  Shehr,

 (b)  whether  they  have  been  pro-
 vided  any  alternative  employment,

 (९)  7  so,  whether  they  would  be
 absorbeq  in  their  original  posts  after
 the  restoration  of  the  said  line,  and

 (d)  7  not,  the  reasons  therefor?
 THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD  SHAFI  QURESHI)  (a)  295

 (b)  Yes

 (ec)  and  (व)  The  question  of  ab-
 sorbing  them  in  their  original  posts
 will  be  considered  when  the  line  is
 restored,  taking  into  aceount  the  cir-
 cumstances  and  the  needs  of  the  in-
 dividual  employees  as  far  as  possible.
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 Reinstatement  of  certain  suspended
 Oficers  of  FCI,

 2369.  PROF.  NARAIN  CHAND
 ‘PARASHAR:  Will  the  Minister  of  PET-
 ROLEUM  AND  CHEMICAL  be  pleased

 ‘to  state:

 (a)  whether  the  officers  of  the
 ¥.C.I.  who  were  involved  in  violation
 of  the  Essentia]  Commodities  Act
 and  who  were  either  suspended  or
 sent  on  long  leave  have  been  re-
 instated  in  their  origina]  posts;

 (b)  if  so,  the  circumstances  under
 which  this  has  been  done;  and

 Tc)  the  names  of  the  officers  con-
 verned?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  SHAHNAWAZ
 KHAN):  (a)  to  (०).  Some  of  the  offi-
 cers  of  the  FCI  who  were  allegedly
 involved  in  certain  marketir.g  transac-
 tions  of  Trombay  last  year  were  ad-
 vised  to  proceed  on  leave  pending

 enguiry  into  these  transactions,  The
 Names  of  the  officers  concerned  are
 given  below:—

 l.Dr.  8.  K.  Mukherjee,  Director
 (Production)

 2.  Shri  Duleep  Singh,  General
 Manager

 3.  Shri  V.  Chandrasekharan,  Mar-
 keting  Manager.

 None  of  these  officers  wag  placed  un-
 der  suspension  in  regard  to  this  mat-
 ter.  The  officers  have  since  rejoined
 duty.

 Change  in  Product.Mix  for  Nitrogen,
 Phosphate,  Urea  anf  other  products

 2370.  SHRI  P.  GANGADEB.  Will
 the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state.

 (a)  whether  Government  propose  to
 make  any  change  in  the  product-mix
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 &  that  production  of  Nitrogen,  Phos-
 phates,  Urea  and  other  products  are  80
 balanced  that  they  could  cover  a
 part  of  the  fertilizer  gaps;

 (b)  whether  any  steps  have  been
 “taken  in  this  regard;  and

 (c)  if  80,  the  broad  outlines  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  SHAHNAWAZ
 KHAN):  (a)  to  (c).  No  such  proposal
 ig  presently  under  consideration.  Also,
 any  variation  in  the  product-mix  of
 particular  units  would  not  803  to  the
 total  availablity  of  the  plant  nutrients
 in  the  country.

 Visit  of  Soviet  Expert  Team  fer
 increaseg  (जा  Exploration  in  India

 2371.  SHRI  VAYALAR  RAVI:  Will
 the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state:

 (a)  whether  any  Soviet  expert
 team  ig  due  to  visit  India  in  the  near
 future  to  explore  the  possibility  of
 increaseg  oil  exploration  in  India;

 (b)  whether  the  Government  of
 Kerala  has  suggested  that  this  team
 should  visit  Kerala  to  study  the
 possibility  of  of]  exploration  in  the
 offshore  of  that  State:  and

 (९)  if  so,  the  reaction  of  the  Cen-
 tral  Government  to  this  suggestion?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  SHAHNAWAZ
 KHAN):  (a)  No,  Sir,

 (b)  and  (c).  Do  not  arise.

 Scheme  of  Indo-Burma  Petroleum
 Company  to  set  up  a  Chemical  Deter-

 gent  Plant  at  Mathura

 2372.  SHRI  RAGHUNANDAN  LAL
 BHATIA:  Wul  the  Minister  of  PET-
 ROLUM  AND  CHEMICALS  be  pleased
 to  state:

 (a)  whether  Indo-Burme  Petroleum
 Company  has  any  schemes  to  set  up
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 a  chemical  deter,
 Mathura;  band

 (b)  if  so,  whether  the  project  re-
 port  has  been  completed;  ang

 (९)  if  so,  the
 thereof?

 plant  at

 salient  features

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PRTROLEUM  AND
 CHEMICALS  (SHRI  SHAHNAWAZ
 KHAN):  (a)  to  (¢)  M/s  Indo-Burma
 Petroleum  Company  Ltd.,  Bombay
 have  been  issued  a  letter  of  intent  for
 the  establishment  of  a  synthatic  deter-
 gent  unit  but  have  not  yet  finalised
 the  location.  No  project  report  has
 been  submitted  by  the  party.

 The  details  of  the  scheme  as  in
 application  are  given  below:—

 .  Capacity

 the

 To,000  «tonnes
 annum

 2.  Cost  of  the  project  Rs  738  lakhs

 ३.  No  imported  equipment  requred.

 4  Value  of  indigenous
 equipment

 s  Requirement  of  im-  Rs.  30°00  lakhs  per
 ported  raw  material  annum  ll  it  be-

 comes  indigenously
 available  from  IPCL

 Rs.  67  22  lakhs

 Salt  piled  up  in  Rajasthan  due  to
 non-availability  of  Wagons

 2373  SHRI  JAGANNATH  MISHRA
 Will  the  Mimster  of  RAILWAYS  be
 pleased  to  state

 (a)  whether  huge  stocks  of  salt
 have  piled  up  in  Rajasthan  because
 of  the  non-availability  of  wagons  for
 transportation  of  salt  to  other  places
 in  the  country;  and

 (b)  if  so,  what  steps  have  been
 taken  by  Government  to  place  ade-
 quate  number  of  wagons  at  the
 disposal  of  the  authorities  concerned
 for  transportation  of  salt?
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 THE
 Peas  a

 MIN  IN  THE
 MINIS'  Or  RAILWAYS  (SHRI
 MOHD  SHAFI  QURESHI):  (a)  No.

 (b)  Does  not  arise.

 Railway  Employees  in  Gujatat  to  be
 released  from  Jail

 2374.  SHRI  P.  M,  MEHTA  Will  the
 Minister  of  RAILWAYS  be  pleased  to
 state

 (a)  whether  700  employees  of  the
 Railways  in  Gujarat  State  are  still
 to  be  releaseq  from  jail;

 (b)  ॥  so,  the  main  reasong  for  de-
 lay  m  taking  the  decimon;  and

 (c)  the  nature  of  charges  against
 them  and  when  their  cases  are  likely
 to  be  decided?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD  SHAFI  QURESHI)  (a)  No

 (b)  and  (c)  Does  not  arise

 Railway  link  for  new  areas  in  Gujarat
 during  First  Year  of  Fifth  Pian

 2375  SHRI  P  M  MEHTA  Will  the
 Mimster  of  RAILWAYS  be  pleased  to
 state

 (a)  what  us  the  allotment  made  to
 the  State  of  Gujarat  during  the  Fifth
 Five  Year  Plan  for  the  development
 of  new  areas  which  have  not  been
 connected  with  rail;

 (9)  whether  any  curvey  was  con
 ducted  by  the  State  Government  in
 this  regard  and  a  proposal  was  for-
 warded  to  the  Union  Government:

 (c)  the  salient  features  of  the  new
 areas  where  rai]  lines  will  be  set  up;
 and
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 (@  how  many  aréag  have  been
 undertaken  during  the  First  year  of
 the  Fifth  Five  Year  Plan?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD,  SHAFI  QURESHI):  (a)
 Allotment  of  funds  for  new  lines  38
 mot  Made  an  State-wise  basis,  but  on
 considerations  of  over-all  national
 interests.  New  lines  to  be  taken  in
 the  country  as  a  whole  during  the
 Fifth  Plan,  have  not  yet  been  finalised.
 It  is  therefore,  difficult  to  indicate  the
 outlay  to  be  provided  in  the  Fifth
 Five  Year  Plan  for  new  lines  in
 Gujarat.  An  amount  of  Rs.  .43  crores
 thas  however,  been  provided  for  com-
 leting  the  work  on  Saba:mati-Gandhi-
 nagar  B.  G.  line  sanctioned  in  the
 Fourth  Five  Year  Plan.

 (c)  ang  (d).  Along  with  the  study
 construction  of  a  new  line  from
 Bhavnagar  to  Tarapore.

 (०)  and  (d).  Along  with  the  study
 conducted  by  the  State  Government,

 a  traffic  su:vey  was  carried  000  by  the
 Railway  for  a  new  BG.  line  between
 Bhavnagar  and  Tarapore  in  968  which
 revealed  that  the  line  would  be  finan-
 cially  unremunerative.  An  engineer-
 ing-cum-traffic  survey  has  been
 sanctioned  in  ‘1974-75  for  the  Bhav-~
 nagar-Tarapore  B.G.  line  for  updating
 the  previous  survey  and  obtaining  a
 better  appreciation  of  this  project.
 The  survey  work  is  in  progress.  The
 survey  for  new  line  in  Nadiad-
 Kapadvan}Modasa  area  is  also  in
 progress.  The  decision  regarding
 construction  of  the  lines  will  be  taken
 after  the  reports  are  examined  and
 ‘the  availability  of  funds.

 ‘Gas  Dealers  opposing  proposed  Decen-
 dralisation  of  Distribution  System

 2276,  SHRI  M.  M.  JOSEPH:

 Wil,  the  Minister  of  PETROLEUM
 ‘AND  CHEMICALS  be  pleased  to  state:

 (a)  whether  the  cooking  ga?  dealers
 have  opposed  the  proposal  of  the
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 Petroleum  Ministry  to  decentralise
 gas  distribution  by  the  Indian  Oil
 Company  in  the  Capital;

 (b)  whether  under  the  new  proposal
 dealership  will  be  given  to  small  tra-
 ders  and  individuals  with  a  preference
 to  war  widows,  ex-servicemen  and
 unemployed  engineers;

 (c)  whether  Government  are  aware
 that  small  traders  have  little  facilities
 for  storage,  installation  and  transpor-
 tation,  and

 (d)  if  so,
 propose  to
 system?

 whether  Government
 continue  the  present

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  SHAHNAWAZ
 KHAN):  (a)  There  has  been  some
 resistance  to  the  proposal  of  reducing
 the  trading  areas  of  big  Indane  Dis-
 tributors  in  Delhi.

 (9)  With  the  reduction  in  trading
 areas  of  distributors,  it  is  proposed  to
 upgrade  some  of  the  Sub-Distributors
 of  these  big  Distributors  to  Des-
 tributor  level,  and  ६०  create
 a  few  new  dealerships.  The
 general  policy  of  IOC  to  give  their
 new  Indane  Distributorships  to  dis-
 abled  defence  personnel,  widows  and
 dependants  of  those  killed  or  missing
 in  action  and  to  the  members  of
 Scheduled  Caste/Scheduleg  Tribes
 will  be  followed  in  the  award  of
 these  additional  dealerships.

 (९)  and  (d).  The  sub-distributors
 have  been  asked  by  IOC  to  provide
 facilities  for  godowns,  showrooms,
 transportation  etc.,  and  only  such  of
 those  sub-distributors  who  provide
 these  facilities  are  being  upgraded  to
 the  distributor  level.  New  Dealers
 have  also  to  provide  minimum  of
 such  facilities.  Government  do  not
 propose  to  change  the  present  system
 followed  by  IOC  in  award  of  its
 dealerships/agencies.
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 Gompanies  affected  by  the  Ordinance
 on  Dividend  Freeze

 2377.  SHRI  PRIYA  RANJAN  DAS
 MUNSI:

 Will  the  Minister  of  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  be  pleased
 tostate:

 (a)  in  view  of  the  new  Ordinance
 how  many  companies  would  be  affect-
 ed  by  Dividend.  freeze;  and

 (b)  whether  the  Department  of
 Company  Affairs  was  consulted  before
 the  Ordinance  was  issued?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  (SHRI  BEDA-
 BRATA  BARUA):  (a)  Section  3  of  The
 Companies  (Temporary  Restrictions  on
 Dividends)  Ordinance,  974  lays  down
 the  categories  of  companies  to  which
 the  Ordinance  will  apply.  The  num-
 ber  of  companies  coming  under  the
 categories  mentioned  therein  will  have
 to  be  determined  with  reference  to  the
 annual  accounts  and  the  shareholding
 pattern  of  the  companies,  The  share-
 holding  pattern  and  the  annual  ac-
 counts  of  the  companies  for  the  rele-
 vant  period  are  not  yet  available.
 As  such,  determination  of  the  correct
 number  of  companies  affected  by  the
 Ordinance  will  not  be  possivie  at  this
 stage.  ;

 (b)  Yes,  Sir.

 Response  of  strike  by  Officers  of
 Administration  in  Railways

 2378.  SHRI  PRIYA  RANJAN  DAS
 MUNSI:

 Will  the  Minister  of  RAILWAYS
 be  pleased  to  state:

 (a)  whether  any  officers  of  the
 administration  in  Railways  have  res-
 ponded  to  the  strike  in  any  part  of
 India;  and

 (b)  if  so,  what  action  has  been
 taken  against  them?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRL
 MOHD.  SHAFI  QURESHI):  (a)  No.
 gazetted  officer  participated  in  the  re-
 cent  strike,

 (b)  Does  not  arise,

 Harassment  of  Malayali  Passengers
 between  Ernakulam  ang  Madras  by

 Tamilians

 2379.  SHRI  M.  M.  JOSEPH:

 Will  the  Minister  of  RAILWAYS.
 be  pleased  to  state:

 (a)  whether  Malayali  passengers  are
 always  harassed  by  the  Tamilians
 between  Ernakulam  and  Madras  Rail-
 way  stations  due  to  the  anti-Malayalis
 feelings;  and

 (b)  if  so,  what  steps  Government
 propose  to  take  for  the  safety  of
 Malayali  passengers?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  No,
 However.  between  May  974  and  5th
 August,  974  there  have  been  three
 incidents  of  quarrel  for  securing  ac-
 commodation  in  railway  compartments
 between  long  distance  Passengers  and
 local  commuters,  particularly  students
 on  the  Madras  Central-Arkonam  Sec-
 tion  in  Up  &  Down  Kerala  Expresses.
 No  reports  about  occurrence  of  such
 incidents  beyond  Arkonam  have  been
 received.

 (b)  Does  not  arise.  However,  the
 following  steps  are  being  taken  for  the
 safety  of  passengers  in  this  Section:—

 (i)  The  timings  of  both  Up  &  Down
 Kerala  Expresses  have  been  revised
 from  20th  July,  974  to  prevent  such
 incidents.

 (ii)  A  special  train  is  run  for  local
 commuters,  particularly  for  students
 of  Arkonam,  to  suit  their  college
 timings  and  to  avoid  rush  in  Kerala
 Expresses,

 One  Section  of  Tamil  Nadu  Armed
 Reserve  Police  with  an  Officer  and
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 four  constables  of  Government  Rail
 way  Police  gre  being

 deputed
 uted  to  tra-

 vel  deily  op  the  Up  and  Kerala
 Expresses  between  Madras  Central
 aud  Arkona.

 Demang  for  opening  owt  Agency  at
 Leh

 2380.  SHRI  BHAGIRATH
 BHANWAE:

 Will  the  Minister  of  RAILWAYS
 be  pleased  to  state:

 (a)  whether  Government  have
 considered  the  demand  made  for  open-
 ing  an  out  agency  at  Leh  to  enable
 materials  for  the  Stakna  Hyde]  Project
 to  reach  Leh  District  ensuring  its  early
 completion;  and

 b)  if  80,  decision  taken  thereon?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD,  SHAFI  QURESHI):  (a)  and
 (b),  The  proposal  is  under  examina-
 tion  in  consultation  with  the  State
 Government  of  Jammu  and  Kashmir.

 हरिजन  तथा  झा दिवा तियों  को  पेट्रोल  पम्पों  का
 धा बं हत

 2381.  जी  चनफाहू  मकान  क्या

 प्रेद्रोलिक्स कौर  |...  बंती  वह  बताने  की

 कृपा  करेंगे  कि  :

 (=)  गत  तीन  वर्षों  में  कितने  शिक्षित
 हरिजनों  तथा  आदिवासियों  को  पेट्रोल  पम्प
 आवंटित  किये  गये  हैं  ;  और

 (@)  क्या  शिक्षित  करीब  हरिजनों
 तथा  झादिधासियों  को  पेट्रोल  पम्प  आवंटित
 करने  के  लिये  कोई  साया  प्रसारित  की  मई

 है?

 पेट्रोलियम  शौर  सावन  मंत्रालय  में

 शक्य  शंती  कली  शा हम बात  लॉ):  (क)
 जने बदी,  7973  से  जुलाई,  .974  के  दोरान
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 भारतीय  तेल  निगम  द्वारा  प्रनुसूचति  जाति/

 झनुनुवित  जनजाति  (के  सदस्यों  को  2
 डीलर्स शप  दी  गई  है  ।

 (ख)  i-i-74%  भारतीय  तैल  की
 25  प्रतिशत  डीलरशिप  चांदी  [कूटकर

 पेट्रोल  पम्प  (पेट्रोल  पम्प)  सहित]  अनु
 सूचित  जाति/जनजाति  के  सदस्यों  के  लिये
 प्ण्बी  गई  है  4

 कुकिंग  ह...  की  कली

 2382.  थी  चन साहू  प्रधान:  क्‍या

 पेट्रोलियम  और  रसायन  मंत्री  यह  बताने  की
 कृपा  करेगे  कि  :

 (क)  क्या  क्रेग  गेस  की  कब  की
 बताते  स्थिति  फो  ध्यान  में  रखते  हुये  सरकार
 का  विचार  इसके  उत्पादन  में  वृद्धि  करने  का

 है;

 (ग)  गत  तीन  महीनों  में  प्राइवेट

 एजे  सीयो  से  गैस  के  उत्पादन  कौर  वितरण
 के  लिये  लाइसेंस  प्राप्त  करने  हेतु  कितने
 धावदन  पदा  प्राप्त  हुये  ?

 वंड्रोलिव्ण  करिए  रसायन  बंग्रालव  में
 ua  eat  (श्री  शाहुतवाश  कां):  (क)
 घरेलू  गैस  की  सप्लाई  करते  के  लिये  न  केवल
 उत्पान  में  वृद्धि  करना  अपितु  शाव  विपणन
 तथा  विशिष्टीकृत  परिवहन  व्यवस्था ों  में  वृद्धि
 करना  प्रावश्यक  है  ।  शोधनशाला  से  तरल

 पेट्रोलियम  मेस  (एल  ०  पी०  जी०)  के
 विपणन  की  झिझकता  करने  के  लिये  इन
 समस्त  सुविधाघरों  के  विकास  हेतु  कार्यवाही
 की  जा  रही  है  1

 (क्ष)  इस  समय  कोई  निजी  एजेंसियों  एल०
 पी०  जो०  के  उत्पादन  में  सही  लगी  हैं  ।  जत:
 इसके  उत्पादन  के  लिये  निजी  एजेंसियों  को
 लाइसेंस  देते  क  प्रश्न  नही  उठता  1  सरकार
 से  स्वीकृत  प्त  निश्चित  नीति  के  प्र दुस् धार
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 नियुक्त  छोटे  एजेसियों  तथा  एजेंटों  के  केलो
 के  माध्यम  से  भारतीय  तेल  निगम  एल  tte
 जी०  का  वितरण  करता  है  1  हिंदुस्तान
 पेट्रोलियम  कारपोरेशन,  जो  हाल  ही  में
 सरकारी  क्षेत्र  मे  सम्मिलित  किया  ग्रया  है
 तथा  श्राप  विदेशी  देश  कम्पनियों  के  प्रश्न
 वितरक  केल  है  q

 Appeals  by  Railway  Employees  whose
 Services  were  terminateg  during

 Strike

 2388  PROF  MADHU  DANDA-
 VATE  Will  the  Munister  of  RAIL-
 WAYS  be  pleased  to  state:

 (a)  how  many  railway  employees
 whose  services  have  been  terminated
 as  a  sequel  to  the  railway  strike  of
 May,  974  have  preferred  appeals  for
 their  reinstatement,  and

 (b)  in  how  many  cases,  the  railway
 authorities  have  considered  the  appeals
 sympathetically  ang  reinstateq  the
 employees?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD  SHAFI  QURESHI):  (a)  and
 (b)  The  figures  of  the  appeals  are  not
 being  maintained  The  appeals  as  and
 when  received  from  the  empolyees
 aganist  termunation  of  their  services
 are  being  considered  by  the  Railway
 Administrations,  Out  of  a  total  of
 6749  staff  whose  services  were  ter-
 muinated  6966  have  been  reinstated  on
 appeal  go  far.

 Reports  submitted  by  METP
 Commission

 2384  PROF  MADHU  DANDA-
 VATE.  Wij]  the  Minister  of  LAW,
 JUSTICE  AND  COMPANY  AFFAIRS
 be  pleased  to  state.

 {a)  the  number  of  reports  submit-
 ted  by  the  MRTP  Commission  to
 Government  so  far,  and
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 (b)  how  many  of  these  reports  have
 beep  placed  before  both  the  houses  of
 Parliament  a¢  required  by  the  man-
 datory  provisions  and  the  MRTP  Act?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LAW,  JUSTICE  AND

 MAGNY  AFFAIRS  (SHRI  BEDA
 BRATA  BARUA):  (६)  and  (b).  Out  of
 32  Reports  in  respect  of  notices  under
 Sections  21/22723  of  the  MLR.T,P,  Act,
 submitted  by  the  Commission,  27  were
 Jaid  on  the  Table  of  the  House  along
 with  the  Central  Government's  orders
 thereon

 Permission  sought  by  Electronic  Enter-
 Ppreneurs  to  manufacture  Medical

 Electronics  from  M.B.T.P
 Commission

 2385  SHRI  JAGANNATH  MISHRA:
 Will  the  Minister  of  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  be  pleas-
 ed  to  state:

 (a)  the  number  of  Electronic
 Entrepreneurs  who  have  sought  per-
 mission  from  Monopolies  and  Restric-
 tive  Trade  Practices  Commission  to
 manufacture  medica]  electronics  in
 their  expansion  programme,

 (b)  whether  Government  ~  have
 taken  any  decision  thereon,  and

 (c)  if  so,  salient  features  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  (SHRI  BEDA-
 BRATA  BARUA)  (a)  to  (c)  Two  ap-
 plications—

 a)  one  from  M/s  Philips  India
 Yamited  under  Section  22  of  the
 MRTP  Act  for  the  manufacture  of
 Cardiac  Monitorihg  equipment  and
 accessories  thereof,  Patient  Monitor-
 ing  systems  and  accessories  thereof,
 Cardio  &  Physiotherapy  equip-
 ment  &  accessories  and  Respiration
 ang  anaesthesiology  equipment;
 and  है

 (7)  the  other,  from  M/s.  Siemens
 India  Limited  under  Section  2  of
 the  MRTP  Act  for  the  rianufacture



 4113  Written  Answers

 of  Cobalt  moving  Beam  radio  the-
 rapy  units,

 were  received  on  the  24th  January
 and  the  2th  March,  974  respectively.
 The  proposal  of  M/s,  Philips  India
 Limited  was  referred  to  the  MRTP
 Commission  on  the  8th  April,  974  for
 further  inquiry  and  report,  The  re-
 port  of  the  Commission  is  awaited.
 ‘The  proposal  of  the  Siemens  India
 Ltd.,  is  being  examined.

 Raw  Material  Supplied  to  M/s.  Tatas
 and  Hindustan  Lever  Limited  for

 manufacturing  Soap

 2386.  SHRI  JAGANNATH  MISHRA‘
 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to
 state:

 (a)  the  total  quantity  of  raw  mate-
 tial  supplied  at  the  subsidised  rate  to
 Messerg  Tatas  and  Hindustan  Lever
 Limited  for  manufacturing  toilet  soap
 during  the  years  1072,  973  and  till
 July,  ‘1974;  and

 (b)  whether  the  material  supplied
 to  these  firms  was  utilised  fully  and
 if  not,  reasons  therefor  and  the  action
 taken  by  Government  against  these
 firma?

 THE  MINISTER  OP  STATE  IN  THE
 MINISTERY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  SHAHNAWAZ
 KHAN):  (a)  No  raw  material  for  the
 manufacture  of  soap  is  supplied  by  the
 Government  to  M/s.  Tatas  and  Hin-
 dustan  Lever  Limited  at  subsidised
 rates.

 *

 (b)  Does  not  arise.

 Production  of  Naphtha  at  Madras
 Rafineries

 2387,  SHRI  JAGANNATH  MISHRA:
 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to
 state:

 (a)  whether  the  production  of  Naph-
 tha,  particularly  at  the  Madras  Re-

 4
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 fineries  has  increased  considerably
 during  the  last  one  year;

 (b)  if  so,  the  comparative  figures
 for  the  years  972  and  1973;

 (९)  whether  Government  propose  to
 curtaii  the  production  of  Naphtha  and
 increase  the  production  of  motor  spirit;
 and

 (d)  if  not,  the  reasons  therefor?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  SHAHNAWAZ
 KHAN):  (a)  and  (b).  Whereas  pro-
 duction  of  Naphtha  in  the  Country  in-
 creased  by  about  7  per  cent  in  973  as
 compared  to  972,  production  from
 Madrar  Refinery  was  less  by  abibut  9
 per  cent.

 (c)  No,  Sir.

 (d)  Whereas  Motor  gasoline  is  used
 as  automotive  fuel,  Naphtha  forms  an
 essential  raw  material  for  production
 of  fertilisers  and  in  petrochemical  in-
 dustries,  With  the  progressive  in-
 crease  in  naptha  demands  for  these
 industries,  it  is  proposed  to  continue
 increase  in  production  of  naphtha  by
 reducing  the  production  and  demand
 of  Motor  gasoline  to  the  extent  possi-
 ble,

 Allocation  of  Kerosene  Ol  to  Orissa

 2388  SHRI  ANADI  CHARAN  DAS:
 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to
 state:

 (a)  the  allocation  of  kerosene  oil
 made  to  Orissa  State  during  the  last
 six  months,  month-wise;  and

 (b)  whether  the  supply  of  kerosene
 oil  hag  been  made  to  the  State  in  ac-
 cordance  the  allotted  quota?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  SHAHNAWAZ
 KHAN):  (a)  and  (b).  The  allocations
 and  supplies  of  kerosene  oil  to  Orissa

 “of
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 during  the  last  six  months  have  been  as  follows:

 AUGUST  I3,  974  Written  Answers  776

 कष्डडफास्ड  in  Mts.)

 Month  locations  Supplies
 FEBRUARY,  3974  Coe  ,  ,  *  NSO  7,083
 MARCH,  7974  a  *  .  O75  5089
 APRIL,  i)  0  6  wks  «..  भ  .  +  4545  ‘6,135
 MAY,  7974  «&  rae  4183  ‘$782
 JUNE,  1974  ‘os  4,628  49420

 JULY,  794  ५  .  ;  os  4038 4,038  Not  yet  available

 It  will  be  seen  from  the  above  that  the
 actual  supplies  have  been  more  than
 the  allocations.

 Allocation  of  kerosene  off  to  Punjab

 2389.  SHRI  RAGHUNANDAN  LAL
 BHATIA:  Will  the  Minister  of
 PETROLEUM  AND  CHEMICALS  be
 pleaseq  to  state:

 (a)  the  allocation  of  kerosene  sil
 made  to  Punjab  State  during  the  last
 six  months,  month-wise;

 (b)  whether  the  supply  of  kerosene
 ol]  has  been  made  to  the  State  in  ac-
 cordance  with  the  allotted  quota;  and

 (c)  if  not,  the  reasons  therefor?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  SHAHNAWAZ
 KHAN):  (a)  to  (c).  The  allocation  and
 suppHes  of  kerosene  oil  to  Punjab
 during  the  last  six  months  have  been
 as  follows:

 (Figures  in  mre.)

 Month  Allocations  Supplies

 FEBRUARY,  974  9,779  9,43I

 MARCH,  7974  10,589  794

 APRIL,  7974  9976  UL7S7

 MAY;  7974  95258  ‘11,318

 JUNE,  7974  99977  967

 JULY,  197,  Oe781  Nor  yet sad  v
 available

 Shorttalia  in  the  earlier  months  were
 primarily  due  to  priority  given  for
 movement  of  diese,  ofls  reguired
 urgently  in  the  agricultural  sector  due
 to  the  failure  of  winter  rains,  It  will
 however  be  seen  that  these  shortfalls
 were  made  up  by  additional  supplies
 in  other  months  and  the  total  supplies
 upto  June,  974  have  been  more  than
 the  allocation,

 Conversion  of  Shabdara-Sabaranpur
 Light  Railway  inte  broad  gauge

 line

 2390.  SHRI  ANADI  CHARAN  DAS:
 Will  the  Minister  of  RAILWAYS
 be  pleased  to  state:

 (a)  whether  Government  have
 taken  any  fina]  decision  on  the  con-
 version  of  Shahdara-Saharanpur  Light
 Railway  into  broad  gauge;

 {b)  if  so,  the  names  of  the  proposed
 towns  which  will  be  connected  and
 disconnected  with  the  implementatior
 of  the  proposal;  and

 (९)  the  reasons  for  disconnecting
 some  of  the  existing  railway  stations/
 tewns?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI]  QURESHI):  (a)  to
 (c},  Construction  of  a  new  B.G.  line
 in  the  area  served  by  the  former
 Shahdare-Saharanpur  Light  Retlway,
 has  already  been  approved.  8  final
 location  survey  for  the  same  is  in  pro-
 gress,  A  final  decision  regarding  the
 alignment  to  be  fellowed  and  the
 towns  conrtected  or  disconnected  wilF
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 be  taken  after  the  survey  is  completed
 and  the  survey  report  thereof  is  ex-
 amined  from  all  angles.

 Bilespur  Spinning  and  Weaving  Mills,
 Hanuman  Sugar  Mills  sud

 Rama  Engineering  Werks

 2381,  SHRI  C.  हू,  CHANDRAPPAN:
 Will  the  Minister  of  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  be  pleas
 ed  to  state:

 (a)  whether  Bilaspur  Spmning  and
 Weaving  Mills,  Hanuman  Sugar  Mills
 and  Rama  Engineering  works  belong
 ta  the  same  proprietor;

 (b)  whether  proprietor  of  Rama  En-
 gineering  hag  converted  it  into  a  new
 company  called  Ramacast;

 (c)  whether  the  cases  of  these  con-
 cerns,  connected  with  Birlas  have  been
 teferred  to  the  M.R.T.P.  Commission
 tor  clearance;  and

 (d)  if  so,  the  salient  features  there-
 of?  a.

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  (SHRI  BEDA-
 BRATA  BARUA):  (a)  The  correct
 names  of  the  three  companies  men-
 tioned  in  the  question  would  be  (i)
 Bilaspur  Spinning  Mills  and  Indus-
 tries  Ltd.  (ii)  Shree  Hanuman  Sugar
 and  Industries  Lid,  and  (iii)  Rama-
 cast  Ltd.  [formerly  known  as  Rama

 Engineering  Works  (Motihari)  Ltd.
 prior  to  February  8,  1974),  All  the
 three  companies  are  Fublic  Limited

 companies.  The  Managing  Director  of
 Shree  Hanuman  Sugar  and  Industries
 Ltd.  is  Shri  Shiv  Prasad  Nopany  (sen
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 of  Shri  Rameshwar  Lall  Nopany),
 while  the  Managing  Durector  of  the
 other  two  companies  is  Shri  Bimal
 Kumar  Nopany  (son  of  Shri  Mohan
 Lal  Nopany).

 (b)  The  name  of  Rama  Engineering
 Works  (Motihari)  Ltd.  was  changed
 into  Ramacast  Ltd.  with  effect  from
 8th  February  I974.

 (c)  and  (d),  None  of  the  three  com-

 panies  is  registered  under  the  M_R.T.P_
 Act,  1969,  either  as  single  undertak-

 ings  or  as  interconnected  undertakings
 of  undertakings  belonging  to  the  Birla

 Group.  Nor  have  they  made  any  ap-
 plication  for  clearance  under  Sections

 21,  22  or  23  of  the  MRT.P.  Act,  The

 names  of  these  companies  also  do  not

 appear  in  the  list  of  Birla  companies
 in  the  reports  of  the  Monopolies  In-

 qury  Commission  and  the  Industrial
 Licensing  Policy  Inquiry  Committee.

 Development  of  Pall-Marwar  Station.

 2392.  SHRI  M  C.  DAGA  Whi  the
 Minster  of  RAILWAYS  be  pleasea

 to  state.

 (a)  whether  his  attention  has  been

 uvited  towards  the  necessity  of  im-

 provement  and  development  of  Pali-

 Marwar  Station;

 (h)  whether  on  orderg  from  him  a

 senior  most  Railway  officer  of  Jodhpur

 Divigion,  accompanied  by  a  local  Mem-

 ber  of  Parliament  inspected  the  Station

 and  if  80,  when;

 (c)  whether  a  report  was  prepared
 in  this  regard  and  if  so,  when;  and

 (है)  the  ection  proposed  to  Re.  taken

 by  Government  thereen?
 —

 a
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD  SHAFI  QURESHI).  (a)  Yes.

 (b)  Yes,  On  9th  February,  1974,  a
 joint  inspechon  wags  made  by  the
 Honourable  Member  of  Parliament  and

 Slatement

 AUGUST  13,  974  Written  Answers  7909

 the  Asstt  Commercial  Superinten-
 dent,  Jodhpur,

 (ec)  Yes  On  lst  March,  974

 (d)  The  action
 pet  ta

 on  the  report
 containing  the  given  by
 Honourable  Member  is  indlvated  in
 the  attached  statemené,

 ‘Suggestion  given
 oer

 ShnM  C  Daga,  M.P  during  the  Action  proposed  to  be  taken,
 inspection  of  Pali~Marwa'  Railway  station  on  92-1974

 °

 =
 station  a  2nd  class

 )  meastring  433  va  ‘3 already  exists,  which  38  consi-
 dered  adequate  Extension  of
 the  passenger  hall  is  ,  therefore,
 not  considered  necessary.

 (il)  The  line  taking  off  from  main  line  on  the  Marwar  junc-  (u)  Removal  of  lines,  as  suggested tion  end  of  the  yard  for  goods  shed  and  Pal:
 which  Imks  up  with  the  main  hne  on  Lun  junction  end
 of  the  yard  crosses  the  approach  road  from  the  city  to
 the  station  and  this  should  be  removed

 -Marwar,  will  cause  extra  detention  to  all
 up  and  down  goods  train,  to
 the  extent  of  an  hour  and  half

 day,  which  5  not  desirable
 el  operational  point  of  view.

 (un)  Railway  land  betwecn  station  building  and  the  railway  (au)  This  1s  also  not  feasible  un-
 boundary  should  be  uulized  for  car  and  tonga  parking  less  the  goods  lines  as  men-

 honed  क  a)  above  are  removed.

 (av)  Adequate  lighting  arrangement  should  be  made  on  the  (av)  The  Hon‘ble  Member  of
 approach  road  within  railway  premises

 eae  lain
 was  shown  the  exis-

 tn  arrangements  at
 site  and  vaher  inspection  felt
 that  these  were  adequate  and
 no  action  was  necessary  in  this
 regard.

 समय  छह  में  ध्या लि यर  रेयन  के  चकित

 सोडा  फैक्ट्री  उत्पादन

 2393.  Sto  लक्की  नारायण  वंशीय:

 क्या  पेट्रोलियम  कौर  रसायन  मंत्री  यह  बताने

 की  कृपा  करेंगे  कि  मध्य  प्रदेश  में  विरला

 आम  स्थित  ग्वालियर  रेन्स  के  निकट

 सोडा  फैक्टरों  की  उत्पादन  क्षमता  तथा

 उसका  वार्षिक  उत्पादन  क्या  है  ?

 जोर  wer  sere  में

 राज्य  मंत्री  ी  शर हम वास  सा)  :  मध्य

 प्रदेश  मे  बिरला ग्राम  मे  मै सते  ग्वालियर

 रेन्स  एण्ड  सिल्क  एण्ड  समैनयूफीक्चरिंग

 (विभिंन)  कम्पनी  लिमिटेड  की  कास्टिक

 सोडा  संपत  को  ला इसस क्त  क्षमता

 33,000  मीठी  टन  प्रतिदिन  है  शौर

 इनके  द्वारा  वर्ष  1972-73  में  12,565

 मीटर  टन  तथा  वर्ष  1973274  में  38,035

 मीटरी  ar  का  उत्पादन  किया  गया  |
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 Railway  Accident  year  Sahibabad
 (2304.  SHRI  DEVINDER  SINGH

 GARCHA:
 SHRI  MUHAMMED

 SHERIFF:
 Will  the  Minister  of  RAILWAYS

 be  pleased  to  state;

 (a)  whether  the  report  of  the  inquiry
 held  into  the  accident  that  occurred
 on  the  36587  July,  974  near  Sahibabad
 (Delh!-U.P.  border)  has  since  been
 received;  and

 (0)  how  many  accidents  have  oc-
 curred  on  this  line  and  near  this  sta-
 tion  in  the  recent  pdst  and  the  num~
 ber  of  lives  lost  and  the  persong  in-
 jured  therein?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD,  SHAFI  QURESHI):  (a)  The
 report  of  the  inquiry  Committee  is
 under  finalization.

 (b)  During  the  period  January,  973
 to  July,  1974,  there  were  3  conse-
 quential  train  accidents  on  Delhi-
 Ghaziabad  section.  In  these  accidents,
 3  railway  employees  and  ]  passenger
 were  killed  and  ]  passenger  substain-

 ed  grievous  injuries.

 इंडियन  शम्स  एण्ड  फार्मेस्यूटिकल्स  लिमिटेड  को
 हुई  हानि

 2395.  आओ  माधथबराबव  सिंधिया  :

 शी  शानदार  प्रसाद  यादव  :

 क्‍या  पेट्रोलियम  जौर  रसायन  मंत्रो  यह
 बताने  की  कपा  करेगे  कि  :

 (क)  क्या  इंडियन  ड्रग्स  एण्ड  फार्म-

 स्पूटिकल्स  लिमिटेड  की  पूजी  33.7  करोड़
 रूप में  थी  और  इसे  32  मार्च,  973  तक

 38  करोड़  रूपये  की  हानि  हुई  ;

 खि)  उक्त  हानि  के  क्या  कारण  हैं
 बौर  इस  सम्बन्ध में  क्या  कार्यवाहों  की  गई
 है  ;  शौर
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 (7)  क्या  सरकार एक  निष्पक्ष  प्रयोग
 के  माध्यम  से  इस  हानि  के  कारणों की  जांच
 करेगी  ?

 पेट्रोलियम  शौर  रसायन  संजा लय  सें

 राज्य  मंत्री  (थो  शाहनवाज़  ्)  ;  (१)  जी,

 (ल)  आवश्यक  सूचना  मुक्त  एक
 विवरण  पत्र  सभा  पटल  पर  तथा  है।  [ग्रीवा-
 लय  में  रखा  गया  ।  देखिये  संख्या  एल०  Fo
 8/79  74]

 (ग)  जी  नहीं।  सरकारी  उपक्रम  पर
 समिति  ने  अप्रेल,  974  में  प्रस्तुत  की  गई
 अपनी  seat  रिपोर्ट  में  हृण्डियन  ड्रग्स  एण्ड
 फार्माध्युटिकल्स  लि०  के  3  परिचित  यूनिटों
 के  कार्यकरण  मे  सुधार  करने  के  लिये  अनेक
 सिफारिश  की  है।  इन  सिफारिशों  की  उप+

 युक्त  कार्यवाही  करने  के  लिये  अध्ययन
 किया  जा  रहा  है

 Rules  and  Regulations  frameg  to  regu-
 late  Inter-Corporate  Investments

 2396.  SHRI  JYOTIRMOY  BOSU:
 Will  the  Minister  of  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  be  pleased
 to  state:

 (a)  whether  any  rules  and  regula-
 tions  have  been  framed  under  the
 provisions  of  the  Companies  Act  to
 regulate  inter-corporate  investments;

 (b)  af  80,  the  salient  features  thereof;

 (९)  the  broad  features  of  mter-cor-
 porate  investments  allowed  to  the  firma
 under  the  contro]  of  the  Birlas,  Tatas,
 Mafatlals,  Shri  Ram,  Goenkag’  of  Dun-
 can  Brothers  and  Surajmull  Nagur
 Mulls  during  the  last  three  years;  and

 (0)  whether  the  provisions  of  the
 Companies  Act  and  the  rules  and  re-
 gulation  framed  thereunder  have  been
 strictly  adhered  to  in  all  cases?



 323  Written  Answers

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LAW.  JUSTICE  AND
 COMPANY  AFFAIRS  (SHRI  BEDA-
 BRATA  BARUA)  (a)  No,  Sis.

 (b)  Does  not  arise,

 (९)  A  statement  showing  ipfer-cer-
 poiate  mvestments  allowed  during  the
 last  three  years  to  Birlas,  Tatas,  Shri
 Rams  and  Goenkas  is  laid  on  the
 Table  of  the  House  [Place  nm  Library
 See  No  (T-8280/7¢}.  No  application
 of  a  company  in  the  Mafatlal  or  Sura}-
 mull  Nagurmull  Group  was  approved
 during  the  period

 (d)  In  considering  applications  ~e-
 ceived  under  Section  372  of  the  Com-

 panies  Act,  1956,  sufficiency  of  liquid
 resources  of  the  investing  company,
 financial  position  of  the  investee  com-~-

 pany  and  the  extent  to  which  the  in-
 vestments  are  likely  to  create  condi-
 tions  conductive  to  the  interest  of  the
 concerned  corvanies  as  well  as_  to
 ther  economic  working  and  the  bet-
 terment  of  production  are  taken  into
 consideration  Inter-company  invest-
 ments  are  not  permitted  where  there
 is  a  reasonable  suspicion  that  they  are
 prompted  by  speculative  or  malafide
 purposes

 Surface  ang  Underground  Tube  Rail-
 ways  in  Delhi

 2397  SHRI  NAWAL  KISHORE
 SHARMA  Will  the  Mimseter  of  RAIL-
 WAYS  be  pleased  to  state

 ta)  whether  a  decision  has  been
 arrived  at  by  the  Government  of
 India  to  have  both  a  surface  and  un-
 dergroung  Tube  Ratlways  in  Delht;

 (b)  if  so,  the  galient  features  thereo!
 and  the  trme  by  which  the  work  is
 expected  fo  be  completed  and  the  ex-
 penditure  to  be  incurred  thereon;  and

 (९)  the  extent  to  which  such  a  rail
 traffic  will  improve  the  local  traffic
 burden  in  the  city?
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 ‘te  pitputy  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD  SHAF!I  QURESHI):  (a)  Under
 consideration,

 (by  and  (९),  Two  systems  of  under-
 ground  rapid  transit,  one  north  to
 south  between  the  inter-State  Bus
 Termftial  and  the  Indian  Institute  of
 Technology  for  a  distance  of  about  47
 kms,  and  the  other  east  to  west  bet-
 ‘ween  Rajourl  Gardens  and  Shahdara
 across  the  Yamuna  river  for  a  distance
 of  about  9  kms,  besides  a  surface
 Tapid  transit  system  more  or  less
 utong  the  broad  gauge  railway  lines
 m  and  around  Delhi  for  about  400
 kms  are  proposed  to  help  solve  the
 local  traffic  problem

 Export  of  Naphtha  to  Japan

 2398  SHRI  BISHWANATH  JHUN-
 JHUNWALA  Will  the  Munster  of
 PETROLEUM  AND  CHEMICALS  be
 pleased  to  state

 (a)  the  total  amount  of  Naphtha
 exported  to  Japan  and  the  total  quan-
 tity  of  urea  imported  therefrom  dur-
 ing,  972  and  1978,  and

 (b)  the  export  and
 thereof?

 import  cost

 THE  MINISTER  OF  STATE  IN  THE
 MINISTERY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  SHAHNAWAZ
 KHAN):  (a)  and  (b)  No  naphtha  was
 exported  to  Japan  during  1972  and
 973

 The  quantity  of  urea  imported  from
 Japan  and  the  value  thereof  during
 972  and  1973  is  bemg  ascertained  and
 will  be  laid  on  the  Table  of  the  House,



 zag  Re.  Adi.  Motn.

 ॥  hes.

 RE:  ADJOURNMENT  MOTION
 (Query)

 oft  crew  बिहारी  बाजपेयी  (र्ा लि यर)  :

 अध्यक्ष  जी,  मैंने  एक  काम  रोको  प्रस्ताव

 दिया  है।  क्र  अल नार  रेलवे  स्टेशन  पर

 सूब  कांग्रेस  क  प्रदर्शनकारियों  पर  गोली  चली

 थी  जिसमें  एक  व्यक्ति  मारा  गया  भौर  कई

 व्यक्ति  गोयल  हुये  ।

 अध्यक्ष  महोदय :  इस  के  बारे  में  मैंने

 कालीन  ग्र टेन्शन  एडमिट  किया  है  |

 ष्  झील  बिहारी  वाजपेयी  :  यह  स्थित

 प्रस्ताव  का  मामला  है  |

 अध्यक्ष  महोदय  इसमें  स्थगन  नहीं

 हो  सकता  है  1

 शी  चल  बिहारी  वाजपेयी  :  फिर  आप

 यह  व्यवस्था  दीजिये  कि  जिन्होंने  नोटिस  दी

 है,  जिन्होंने  एडजस्टमेंट  मोशन  दिया  है  उनका

 नाम  मी  शामिल  कर  लिया  जाये  ।

 भ्रभ्यक्ष  महिला  :  मैं  पहले  इसको  देख

 4

 भी झटल  बिहार  बाज पेयों  :  यह  तो

 आप  कर  रूकते  है  !

 अध्यक्ष  महोदय  :  मैं  देखकर  कर  दूगा  ।

 शी  मधु  लिये:  (बांका)  प्रत्यक्ष

 महोदय,  भरतपुर  बिन  फैक्टरी  के  मजदूरों
 को  बोली  से  उड़ा  दिया  गया  है,  दस  लोग

 मारे  गये  हैं,  तो  इसके  अपर  377  या  कालिंग

 अटेंशन  कुछ  हीरा  या  नहीं  ?

 (ब्यान)
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 QUESTION  OF  PRIVILEGE

 INCOMPLETE  INFORMATION  SENT  TO  THE
 SPEAKER  re  ARREST  OF  SHRIMATI

 Brena  Gaose  Goswami

 SHRI  JYOTIRMOY  BOSU  (Diamond
 Harbour):  I  move:

 “That  the  question  of  privilege
 arising  from  the  incomplete  intima-
 tion  sent  by  the  Officer-in-charge,
 Ranaghat  Police  Station,  West
 Bengal,  about  the  arrest  of  Shrimati
 Bibha  Ghosh  Goswami,  MP.,  on  the
 3rd  may  1974  and  the  subsequent,
 explanation  and  regerts  expressed
 by  the  District  Magistrate,  Nadia,
 and  the  Government  of  West  Bengal
 conveyed  to  the  House  by  the
 Speaker  on  the  9th  August  1974,  be
 referreq  to  the  Committee  of  privi-
 leges”.

 I  must  want  to  make  a  few  submis-
 sions.

 MR.  SPEAKER:  Let  it  go  to  the
 Commmittee  of  Privileges.

 SHRI  JYOTIRMOY  BOSU:  This  is
 not  the  only  case.  I  would  make  a
 brief  submission.

 This  privilege  motion  shoulg  also
 intlude  the  District  Magistrate,  the
 District  Supdt.  of  Police  and  other  con-
 cerned  police  officers  because,  accord-
 ing  to  rule  229  the  intimation  must
 come  to  you  from  no  less  a  person  than
 a  committing  judge,  magistrate  or  ex-
 ecutive  authority.  Now  in  this  case
 you  will  see  from  the  telegram  that
 this  intimation  came  from  a  puny  sub-
 inspector,  officer-in-charge  of  the  police
 station,  which  is  highly  objectionable.
 If  you  say  they  did  not  know,  I  would
 only  draw  your  attention  to  the  inti-
 mation  that  you  had  received  in
 November  973  in  the  case  of  the
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 arrest  of  Shrimati  Bibha  Ghosh
 Goswami  once  before  from  the  District
 Magistrate.

 Then  another  very  important  thing
 is  that  the  District  Magistrate  has
 taken  shelter  by  making...

 MR.  SPEAKER:  Let  it  go  to  the
 Privileges  Committee.  We  decideq  it
 the  other  day.

 SHRI  JYOTIRMOY  BOSU:  In  the
 explanation  submitteg  before  you  by
 the  magistrate,  they  have  said  some-
 thing  which  ig  grossly  untrue  and  in-
 accurate.  They  must  have  done  it
 deliberately  to  cover  up  serious  lapses.

 MR.  SPEAKER:  Let  it  go  to  the
 Committee.

 SHRI  JYOTIRMOY  BOSU:  The
 District  Magistrate  has  informed  that
 the  news  of  the  arrest  of  Shrimati
 Goewami  was  immediately  notified  by
 the  SDPO,  Sub-divisional  police  officer
 Ranaghat,  to  the  hon.  Speaker,  Lok
 Sabha.  You  will  see  the  telegram  came
 only  from  the  sub-inspertor  or  inspec-
 tor  in  charge  of  Ranaghat  police
 Station.  Then  he  says  that  rule  229  is
 not  quite  clear.  But  this  is  not  the
 first  time  this  has  happened.  This  is
 also  another  untruth.  Rule  229  quite
 clearly  specifies  that  the  intimation  hag
 to  come  as  per  requirement  of  the  rule
 and  the  third  schedule  to  be  read  to-
 gether.

 This  is  not  one  case,  They  have  said
 so  many  untrue  things  to  no  less  a
 person  than  the  Speaker  of  the  highest
 national  forum,  the  Lok  Sabha,  There-
 fore,  I  request  you  to  take  cognisance
 of  this  and  include  these  people  also
 within  the  scope  of  investigation  by  the
 Committee  and  exemplary  punishment
 should  be  given,  because  in  West
 Bengal  alone  in  two  years’  time,  80
 many  MPs  belonging  to  my  party  have
 been  harassed  humiliated  and  intimi-
 dated  by  the  police.  There  are  three
 cases  of  privilege  now  pending  before
 the  Privileges  Committee.  You  have
 been  to  many  countries  and  28  our
 spokesmen  in  the  Inter-Parliamentary
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 Union  you  have  seen  in  many  countries
 MPs  enjoying  immunity  from  court  and
 police  action.  Here  the  police  are  con-
 stantly  harassing  our  MPs.  You  can
 see  this  in  West  from  the
 number  of  cases  tot  hive  been  raised
 on  the  floor  of  the  House.

 MR.  SPEAKER:  We  had  taken  2
 decision  the  other  day.  The  other  day,
 when  it  came,  some  of  the  hon.
 Members  desired  and  I  algo  ssfd;  you
 better  bring  a  motion  and  it  wili  go  to
 the  Privileges  Committee;  they  will
 examine  the  points  mentioned  the
 other  day  and  today.  There  is  no
 controversy  about  it.

 THE  MINISTER  OF  HOME  AFFAIRS
 (SHRI  UMA  SHANKAR  DIKSHIT):
 On  intimation  received  from  the  Lok
 Sabha  Secretariat,  the  Home  Ministry
 contacted  the  officerg  concerned  and
 finally  the  District  Magistrate  sent  a
 detailed  report  ang  expresseg  his  re-
 gret.  Not  only  the  District  Magistrate
 but  also  the  Government  of  West
 Bengal  have  expressed  their  regret  for
 the  omission  that  occurred.  More  than
 that  we  have  no  information.  We  are
 in  your  hands  and  in  the  hands  of  the
 House.

 SHRI  JYOTIRMOY  BOSU:  While
 expressing  regret  also  he  gave  a  wrong
 statement;  I  have  given  the  example
 where  he  made  the  wrong  statement.

 MR.  SPEAKER:  You  have  said  it.

 SHRI  MUHAMMED  KHUDA
 BUKHSH  (Murshidabad):  After  the
 Hon.  Minister  in  charge  of  the  Home

 Department  has  told  the  House  that

 deep  regret  has  been  expressed  I  want-
 ed  to  draw  your  attention  to  this  point
 only.  Sir,  that  the  law  requires  that  the
 executive  authority  should  inform  the
 hon,  Speaker  of  this  House  in  case  of  the
 arrest  of  an  hon.  Member  of  this  House.
 Sir,  does  the  hon.  Member  opposite
 want  to  exclude  a  police  inspector  or  8

 police  sub-Inspector  who  has  got  the

 powers  of  arresting  anybody  with  or

 without  arrest  warrant...  (Interrup-
 tions).  Is  he  or  is  he  not  &n  ‘executive
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 authority  under  the  meaning  of  this
 rule?

 SHRI  JYOTIRMOY  BOSU:  No,  we
 are  not  excluding  anybody.

 SHRI  VIKRAM  MAHAJAN
 (Kangra):  It  is  a  settled  principle  that
 has  been  established  in  this  House  that
 this  House  goes  not  believe  in  witch-
 hunting;  once  there  is  an  expression
 of  regret  by  the  Government  and  the
 District  Magistrate,  the  matter  should
 eng  there.  It  should  not  be  referred
 to  the  Privileges  Committee.

 भी  ु  लिमये  (बांका)  :
 क्या  यह

 सत्ताधारी  दल  के  सदस्य  इसको  वोट  के  द्वारा
 गिरा  देंगे  ?  अगर  आपकी  यह  राय  है  कि

 यह  सदन  की  मानहानि  का  मामला  जाता

 चाहिये  तो  कमेटी  में  जाने  दीजिये,  वोट  से

 यह  तय  नहीं  होना  चाहिये  ।

 शनी  झल  बिहारी  वाजपेयी  (क्लियर):
 झाम  तौर  पर  अगर  विशेषाधिकार  अग

 का  मामला  है  सर  सम्बन्धित  ग्रधकारी
 क्षमा  याचना  करता  हैं  तो  सदन  उसको
 स्वीकार  कर  लेता  है  लेकिन  इस  मामले  में

 एक  बिखेर  बात  हे  कि  जो  माननीय  सदस्य

 हैं  उसको  लेकर  यह  दूसरी  घटना  हुई  है  1

 भरी  ज्योतिर्मय  aq:  चोथी  घटना  है

 की  अटल  बिहारी  वाजपेयी:  हमारे
 सामने  जो  तथ्य  प्राय  है  उसके  भनुस।र,यह  दूसरी
 घटना  हुई  है  ग्रोवर  पहली  घटना  के  बारे  में  भी
 लंदन  को  जानकारी  नहीं  दी  गई  1

 अध्यक्ष  महूादप .  मगर  कोई  ऐसी  बात
 है  तो  उसके  बारें  में  पता  कर  सकते  है  |
 l¢i9  LS—6
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 श्री  दस  बिहारी  वाजपेयी:  पश्चिम
 बंगाल  के  और  भी  मामले  कमेटी  के  सामने
 आये  है।

 झच्यक्ष  सहोदर:  उसी  दिन  जिस  दिन

 पहले  यह  मामला  पाया  था  उस  अफसर  ने
 रिग्रेट  किया  था  झर  मि०  बसु  और  श्लीमती
 जोय  ने  कहा  था  कि  यह  लक  आफ  इस्फामंशन
 की  वजह  से  नहीं  ह,  हें जेन्युइन  इग्नोरेन्स
 की  वजह  से  नहा  हैं  1

 He  wanted  to  send  it  back  to  the
 Privileges  Committee.  I  think  that
 was  not  sent  to  the  Privileges  Com-
 mittee.  This  came  as  a  matter  of
 privilege  and  the  information  was
 sought  and  the  information  then  came
 to  the  Speaker.  The  Officer  had  ex-
 pressed  his  regrets  and  he  said  that
 he  was  under  the  genuine  impression
 that  the  information  sent  by  the  police
 officer  was  enough.  The  West  Bengal
 Government  have  also  noted  it  for
 future  and  they  also  expressed  their
 regrets,

 Then  he  says,  it  should  go  to  the
 Privileges  Committee  because  this
 officer  is  committing  this  offence  for
 the  second  time.

 THE  MINISTER  OF  PARLIA-
 MENTARY  AFFAIRS  (SHRI  छू.
 RAGHU  RAMAIAH):  It  is  a  matter  for
 clarification  whether  if  is  the  same
 officer  who  has  done  it  for  the  second
 time.

 st  wee  बिहारी  वाजपेयी  :  उस  दिन

 जब  दस  सवाल  पर  चर्चा  ॥  तो  जमती

 विभा  घोष  स्वामी  ने  5हा  था  :

 “On  14th  November,  ‘1973,  during
 the  food  movement,  I  was  detained
 for  4  hours  in  the  same  place  Rana-
 ghat  and  no  intimation  whatsoever
 was  sent  to  the  Lok  Sabha.”

 SHRI  JYOTIRMOY  BOSU:  Firstly,
 the  intimation  shoulg  have  come  irem
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 the  District  Magistrate,  as  it  did  come
 in  November  1973,  At  that  time,
 Shrimati  Biba  Ghosh  Goswami  was
 arrested  and  an  intimation  ag  required
 under  rule  229  and  third  schedule  read
 together  came  to  your  goodself  under
 the  signature  of  the  District  Magistrate.
 This  time,  the  intimation  came  from  a
 Sub-Ingpector  or  Inspector  of  Police,
 who  is  the  Officer  in  charge  of  the
 Ranaghat  police  station..  That  is  one
 lapse.  He  is  not  competent  to  com-
 municate  to  the  hon,  Speaker.  It
 should  come  from  the  District  authori-
 ties,  the  sitting  judge  or  the  Principal
 Executive.  Secondly  while  expressing
 regret,  they  have  made  certain  mix
 Statements.  In  the  explanation  that
 the  District  Magistrate  has  submitted
 to  you,  they  have  said  something  which
 is  grossly  untrue  and  inaccurate  and
 this  must  have  been  done  deliberately
 to  cover  up  their  serious  lapse.  The
 District  Magistrate  informed  that  the
 news  of  arrest  of  Shrimati  Goswami
 was  immediately  notified  by  the  SDPO
 (Sub-divisional  Police  Officer)  Ranaghat
 to  the  hon.  Speaker.  The  SDPO  is,  a
 gazetted  officer,  holding  charge  of  a
 sub-division.  He  is  also  an  executive
 author’ty.  But  you  will  see  that  the
 telegrain  was  actually  sent  by  a  mere
 sub-inspector  or  inspector  of  the
 police  station.  The  District  Magistrate
 also  tried  to  take  shelter  under  a  plea
 of  misunderstanding  which  is  also  not
 tenable  rule  229  is  quite  clear  on  the
 subject  and  this  is  not  the  first  time
 that  they  have  done  it  in  the  case  of
 an  M.P.  He  has  also  gone  to  the  extent
 of  trying  to  misleading  us  in  that  he
 has  stated  “I  thought  that  the  re-
 port  as  per  the  third  schedule  should
 be  sent  by  the  judicial  authorities”.
 So,  even  while  expressing  regret,  he  is
 trying  to  migead  the  House  and
 deliberately  trying  to  give  wrong  in-
 formation  to  cover  up  the  lapse.  Since
 it  hag  been  constantly  repeated  as  far
 as  MPs  belonging  to  my  party  from
 West  Bengal  are  concerned,  you  being
 our  protector  in  this  House,  I  would
 beg  of  you  to  refer  the  matter  to  the
 privileges  committee.  If  they  find  them
 to  be  guilty  let  them  give  them  ex-
 emplary  punishment,  so  that  the
 people's  representatives  are  not  haras-
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 sed  by  the  police.  You  know  in  mahy
 countries  the  MPg  enjoy  immunity  from
 court  ang  police  action.  Not  only  we
 do  not  have  it  in  this  country,  but  the
 MPs  belonging  to  a  particular  party,
 because  they  are  opposed  to  the  ruling
 party  are  constantly  harassed  by  the
 police.  Therefore,  I  beg  of  you  to  send
 this  matter  to  the  privileges  committee.
 Let  them  sit  in  judgment  on  it  and  give
 their  verdict.

 SHRI  VASANT  SATHE  (Akola):
 Sir,  if  you  will  recall,  last  time  when
 this  matter  came  up,  Shri  Jyotirmoy
 Bosu  had  submitted,  88  he  had  sub-
 mitted  just  now,  about  the  error  com-
 mitted  by  the  sub-inspector  and  the
 authorities  is  not  sending  ovroper
 intimation.  But  we  felt  that  the
 matter  was  aggrevated  when  Shrimati
 Goswam:  came  up  and  said  that  this
 is  “not  for  the  first  time”.  The  impres-
 sion  we  then  got  wag  that  the  same
 officer  in  the  same  place  hag  pre-~
 viously  also  committed  the  same  bre-
 ach.  But  it  is  seen  that  that  wag  not
 the  case.  If  that  was  he  case,  we  on
 this  side  would  have  joineq  to  say
 “yes,  this  is  an  aggravating  factor,
 therefore,  the  matters  should  be  refer-
 ted  to  the  Privileges  Committee.  But
 now  the  position  is  that  the  West
 Bengal  Government  and  also  the
 magisterial  authorities  have  cate-
 gorically  and  unconditionally  express
 their  regrets  over  this  incident.  If
 there  was  any  aggravating  factors
 we  would  have  joined  hands  with
 Shri  Bosu  in  demanding  a  reference
 of  the  case  to  the  Privileges  Com-
 mittee.  As  has  been  explained  by
 Shri  Bosu,  in  the  earller  cage  intima-
 tion  was  sent  by  the  proper  authori-
 ties  under  rule  2289  to  you.  So,  there
 is  only  a  technical  lapse  and  no  dis-
 regard  of  the  House.  No  purpose  will
 be  served  by  referring  it  to  the  Pri-~
 vileges  Committee  which  will  come
 to  the  same  conclusion,  This  is  not  a
 fit  case  for  reference,

 SHRI  DASARATHA  DEB  (Tripura
 East):  Sir,  on  a  point  of  order.  A
 member  of  the  Privileges  Committee
 shoulq  not  express  his  opinion  new,
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 SARI  VASANT  SATHE:  Ag  far  as
 Iam  concerned,  I  am  no  more  a
 member  of  the  Privileges  Committee

 aft  भ्र दल  बिहारी  बाजपेयी  :  प्रिमिला

 का  मामला  प/हीं  कान ही  सारे  सात  का

 माम  ता  हैं।  उस  दनि  जब  चर्चा  हुई  थी,  बसु

 साहव  माफ  करे  मुझे,  उस  से  हमारे
 दिमाग  में  यह  धारणा  बनीं  थी  कि  अपराध

 इसलिये  गम्भीर  हो  गया  हैं  वि.  उसी  अफसर

 ने  दो  बार  गलती  की  है  ।  लेनी  राज  जो

 तथ्य  सामने  झाये  है  वे  इस  के  विपरीत  है  t

 श्री  दीनेन  भट्टाचार्य  ने कहा  था

 “The  same  police  officer  on  the
 l4th  November,  973  had  detained
 the  same  member  in  the  same  place
 Ranaghat  and  no  jntimation  was
 pent  fo  the  Speaker"

 इस  के  बाद  अ्रीमर्त।  विभा  गोस्वामी  ने

 इस  नान  की  पुष्टि  के  ।  श्र  एम नन्दन

 मिश्र  ने  भा  यहाँ।  बात  ही  4.  उस  दिन  1

 “Would  you  kindly  consider
 whether  an  officer  should  be
 allowed  io  go  scot-free  with  a  mere
 expression  of  regret  although  he  ha-
 been  repeating  the  same  offence.”

 इस  के  वाद  श्र  पश्षियान  ने  भी  यह।

 कहा  था  ।

 “The  State  police  officer  hag  done
 this.  We  can  understand  it  the  first
 time.  If  it  is  repeated  we  have  to
 See  what  we  should  do”

 जब  ये  बाते  कही  गईं  कि  इस  मामले  को
 प्रिविलेज  कमेटी  को  भेज  दिया  जाय  तो  मै  ने
 भी  कहां  कि  अगर  एक  ही  पुलिस  अफसर

 दो  बार  पी  सस  सदस्य  के  साथ  गलत

 व्यवहार  करता  है  कौर  श्राप फो  सूचना  नहीं
 देता  है  रो  दस  का  अपराध  शुरु लर  है,  गम्भीर

 है,  भोर  केवल  माफी  मांगने  से  उस  को  छोटा
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 wet  जा  सकता  है  कौर  प्रिविलेज  कमेटी  को

 उस  के  अपराध  पर  विचार  करना  पड़ेगा

 लेकिन  शब  जो  समय  सामने  शाये  है  उन  से

 ऐसा  लगता  है  कि  बही  पुलिस  भ्रातृ  इसमे

 जुडा  हुआ  नहीं  है,  ज  जुडे  हुए  है  उनका

 अपराध  पहली  बार  है,  उन्होंने  क्षमायाचना

 कर  जी  है  मैं  अपने  मित्र  श्री  ज्योतिमंय  बसु  से

 अपील  करूगा  कि  वे  इस  पर  जोर  न  दे  ।  उनके

 दर्द  को  मैं  जानता  हू  t  प्रिविलेज  कमेटी  के  पास

 परिचित  बंगाल  के  संसद  सदस्यों  के  कई  मामले

 पड़  हुए  है।  उन  के  साथ  पुलिस  ग्र भद्रता  का

 व्यवहार  वर  रही  है  |  हमारी  प्रिटी  मैम्बर

 श्री  ईश्वर  चौधरी  को  भी  हथकड़ी  डाल  कर

 पुलिस  अफसर  कोर्ट  ले  गए।  ये  प्रा पत्ति जनक

 बाते  है  qd  लेकिन  इस  मामले  मे  मै  श्री  ज्योतिमंय

 बसु  से  कहुगा  वि  मार्का  माग  ली  गई  है,  उस

 वो  वह  स्वीकार  कर  ल  भर  इस  मामले  को

 कब  आग  न  बनाये  |  तथ्य  यह  बताते  है  कि

 एक  ही  अफसर  दोबारा  अपराध  करने  का

 दोषी  नहीं  है  t

 SHRI  PILOO  MODY  (Godhra).  I
 have  only  one  thing  to  add  I  do  not
 think  that  in  the  explanation  given  the
 District  Magistrate  has  the  right  to
 plead  ignorance  of  the  law  No  citizen
 i8  permitteg  to  plead  ignorance  of  the
 law  Ignorance  of  the  law  is  no  excuse
 where  the  citizen  is  concerned  Where
 the  District  Magistrate  is  concerned,  it
 lg  criminal  neglect  That  is  all  1  have
 to  add

 MR  SPEAKER  Rule  229  reads-

 “When  a  member  ig  arrested  on  a
 criminal  charge  or  for  a  crimunal
 offence  or  ig  sentenced  to  imprison-
 ment  by  a  court  or  is  detained  un-
 der  an  executrve  order,  the  commit-
 ting  judge,  magistrate  or  executive
 authority  as  the  case  may  be  a
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 it  means  the  person  who  arrested.  In
 the  case  of  an  arrest  of  a  person,  it  is
 the  arresting  authority,  in  the  case  of  |
 a  conviction  it  is  the  convicting  magla-  |
 trate  or  judge.  Suppose  the  stage  for
 conviction  or  trial  has  not  come,  is  the
 magistrate  or  judge  still  bound  to  send
 it,  or  the  man  who  hag  arrested  alone
 is  responsible  for  sending  it?

 SHRI  PILOO  MODY:
 trate  will  have  to  send  it.

 The  magis-

 MR.  SPEAKER:  I  will  have  to  ex-
 amine  this.  I  will  get  opinion  on  it,
 because  it  is  complicated.  Suppose  a
 person  is  arrested  ang  then  let  off.
 Should  it  not  be  done  by  the  arresting
 authority?  But  if  he  is  committed,
 then  it  has  to  be  done  by  the  comitting
 authority  whether  it  be  the  judge  or
 magistrate.  The  term  “as  the  case  may
 be”  gives  scope  for  thinking  on  other
 lines  also.  What  would  you  advise
 me?  Should  we  accept  his  apology?

 SHRI  PILOO  MODY:  My  advice  is
 that  is  should  be  sent  to  the  Privileges
 Committee,  which  can  consider  whether
 it  ig  the  first  offence,  second  offerice  or
 no  offence  at  all.  It  ig  very  difficult
 to  have  ithe  whole  House  decide  some-
 thing  like  that.  When  a  Committee  is
 appointeg  for  the  purpose,  it  should
 go  into  the  merits  of  the  case  and  de-
 cide  on  it.

 MR.  SPEAKER:  If  the  fact  to  be
 ascertained  is  whether  it  is  the  same
 man  who  has  committed  the  offence
 the  second  time  we  can  obtain  it  even
 otherwise.

 SHRI  PILOO  MODY:  If  it  is  done
 a  secong  time  the  matter  becomes  80
 much  more  serious.  The  fact  he  has
 done  it  for  the  first  time  does  not  make
 the  matter  less  serious.  If  he  has  done
 it  at  all,  then  it  should  be  properly
 examineg  by  a  competent  authority
 Vke  the  Privileges  Committee.

 SHRI  SHYAMNANDAN  MISHRA
 (Begusaral):  Could  it  be  the  pleasure
 of  the  House  to  postpone  it  for  a  day  80
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 that  we  are  able  to  comprehend  fully
 what  are  the  issues  involved?  Frankly
 speaking,  some  of  us  have  not  been
 able  to  comprehend  the  matter  fully.
 You  may  kindly  permit  it  to  be  post-
 poned  for  a  day.

 MR.  SPEAKER:  Tomorrow  or  some
 other  day?

 SHRI  JYOTIRMOY  BOSU:  Tomor-

 row,  if  possible,

 SHRI  ATAL  BEHARI  VAJPAYEE:
 We  can  have  it  on  the  l6th,  15th:

 August  is  a  holiday.

 MR.  SPEAKER:  All  right.  I  would
 expect  you  do  not  take  a  lot  of  time
 on  that  day,  too.

 In  this  connection  I  would  assure
 the  House  that,  so  far  as  privilege  of  a
 member  is  concerned  whether  it  re-
 lates  to  a  member  on  the  right  or  it
 relates  to  a  member  on  the  left,  it  is

 privilege  of  a  member  in  which  all  are
 interested.  We  interpret  it  most  dis-
 passionately  and  very  objectively,  I

 hope,  Mr.  Joytirmoy  Bosu  also  does  the
 same.  I  have  sometimes  doubts  about
 him.

 SHRI  JYOTIRMOY  BOSU;  That  ls

 casting  aspersions  on  me.

 MR.  SPEAKER:So,  we  shall  take  it

 up  on  the  6th  August.

 SHRI  PILOO  MODY:  That  means

 another  discussien,

 MR.  SPEAKER’:  No  discussion.
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 PAPERS  LAID  ON  THE  TABLE

 Drugs  (Prices  ConTROL)  AMENDMENT
 ORDER  974

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  D.  K.
 BOROOAH):  I  beg  to  lay  on  the
 Table  a  copy  of  the  Drugs  (Prices
 Control)  Amendment  Order,  974  (Hinds
 and  English  versions)  published  in
 Notification  No.  §.  O.  485(E)  in  Gazette
 of  India  dateg  the  8th  August,  ‘1974,
 under  sub-section  (6)  of  section  3  of  the
 Essential  Commodities  Act,  1955.
 [Placed  in  Library.  See  No,  LT-873/

 74.)

 ORDERS  Nos.  16  AND  7  OF  DELIMITATION
 CoMMISSION

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LAW.  JUSTICE  AND
 COMPANY  AFFAIRS  (SHRI  NITIRAJ
 SINGH  CHAUDHARY):  I  beg  to  lay
 on  the  Tab!e  a  copy  each  of  the  follow-
 ing  Orders  (Hind:  and  English  versions)
 of  the  Delimitation  Commission  under
 sub-section  (3)  of  section  10  of  the
 Delimitation  Act,  ‘1972:-

 qd)  Order  No.  6  of  the  Delimita-
 tion  Commission  in  respect  of
 the  State  of  Andhra  Pradesh,
 published  in  Notification  No.
 8.0.  449  (E)  in  Gazette  of
 India  dated  the  24th  July,
 ‘1974.

 42)  Order  No.  Bia  of  the  Delimita-
 tion  Commission  in  respect  of
 the  State  of  Maharashtra,
 published  in  Notification  No.
 S.  oO.  452  (E)  in  Gazette  of
 India  dated  the  26th  July,  1974,

 [Placed  in  Library.  See  No.  LT-874/
 4]

 REePokt  Or  THE  C.A.G.  oF
 न-  Govt.

 Parr  VI

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.  R.
 GANESH):  I  beg  to  lay  on  the  Table

 4  copy  of  the  Report  (Hindi  version)  of

 INDIA  FOR
 (COMMERCIAL)
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 the  Comptroller  and  Auditor  General
 of  India  for  the  year  970-7l—Union
 Government  (Commercial)  Part  VI—
 Appraisal  of  the  working  of  the
 Hindustan  Shipyarg  Limiteq  under
 article  5l  reo)  of  the  Constitution.
 [Placed  in  Library.  See  No.  LT-8i75/
 74.)

 REPORT  OF  TarirrF  ComMISSION  ON
 REVIEW  Or  PROGRESS  OF  ALUMINIUM

 InpustRY
 THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  COMMERCE  (SHRI  A.
 C.  GEORGE):  I  beg  to  lay  on  the
 Table:

 reo)  A  copy  of  the  Report  (1974)  of
 the  Tariff  Commission  on  the
 Review  of  the  Progress  of  the
 Aluminium  Industry,  under
 sub-section  (2)  of  section  6  of
 the  Tariff  Commission  Act,
 95l.

 (2)  A  statement  (Hindi  &  Enghsh
 versions)  showing  reasons  (i)
 for  not  laying  simultaneously
 the  Government  Resolution
 on  the  above  Report  and  (it)
 for  not  laying  simultaneously
 the  Hindi  version  of  the  said
 Report.

 [Placeg  in  Library.  See  No,  LT-876/
 74.)

 श्यो  झल  बिल  री  वाजपेयी  (ग्वालियर  )

 प्रत्यक्ष  महोदय,  श्री  जाज  ने  जो  कागज  रखे  हैं,

 उन  के  साथ  एक  बयान  भी  रखे  दिया  गया

 कि  हिन्दी  संस्करण  क्यों  नहीं  दिया  गया  है  ।

 मेरा  निवेदन  है  कि  शाप  विधि  मची  के  साथ

 बैठ  कर  बा  बार  फैसला  कर  ले  ।  राजभाषा

 अधिनियम  हम  ने  बनाया  है  |  उस  वा  उल्लंघन

 हम  कब  तक  बर्दाश्त  करेंगे  ?  मी  महोदय

 का  स्टेटमेंट  जरा  भी  कनविन्सिग  नहीं  है।

 ग्रुप  इस  बारे  में  एक  बैठक

 बुलाये,  जिस  में  विधि  मंत्री  भी  रहे

 और  गृह  मंत्री  भी  रहें  ।



 I39  Messages  from  B.S.

 mete  महोदय  :  अब  ज़ने रेल  पराजित
 कमेटी  की  मीटिंग  होग।  उसमें  गृह  मंत्री
 भी  आ  जाएंगे  ।  उसमे  पारी  बाते  कर  लेगे  ।

 कर
 AMENDMENT  TO  PusLic  Notice  Re,  IM-

 PORT  PoLicy  FoR  NEWSPRINT  FOR

 1974-75,

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRI  DHARAM
 BIR  SINHA):  I  beg  to  lay  on  the
 Table  a  copy  of  the  Amendment  to
 Public  Notice  No.  79-ITC(PN)  /74
 dated  the  7th  June,  1974,  regarding
 Import  Policy  for  Newsprint  for  th
 year  ‘1974-75.  [Placed  in  Library.  See
 No.  LT-8377/74.]

 2.20  irs.

 MESSAGES  FROM  RAJYA  SABHA

 SECRETARY-GENERAL:  Sir,  I
 have  toreport  the  following  messages

 received  from  the  Secretary-General
 of  Rajya  Sabha: —

 (i)  “In  accordance  with  the  pro-
 visions  of  rule  1  of  the
 Rules  of  Procedure  and  Con-

 duct  of  Business  in  the  Rajya
 Sabha,  I  am  directed  to  en-
 close  a  copy  of  the  Indian
 Iron  and  Steel  Company
 (Taking  over  of  Management)
 Amendment  Bill,  1974,  which
 has  been  passed  by  the  Rajya
 Sabha  at  its  sitting  held  on
 the  8th  August,  1974"

 “In  accordance  with  the  pro-
 visions  of  rule  7  of  the
 Rules  of  Procedure  and  Con-
 duct  of  Business  in  the  Rajya

 (ii)

 Foene  Henntad  4a  Ane

 AUGUST  I8,  074  Bills  as  passed  by  R.S.  740

 close  a  copy  of  the  Alcock
 Ashdown  Company  Limited
 (Acquisition  of  Undertak-
 ings)  Amendment  Bill,  974
 which  has  been  passeq  by
 the  Rajya  Sabha  at  its  sitting
 held  on  the  8th  August,
 1974."

 dii)  “In  accordance  with  the  pro-
 visions  of  sub-rule  (6)  of
 rule  86  of  the  Rules  of

 Procedure  and  Conduct  of
 Business  in  the  Rajya  Sabha,
 I  am  directed  to  return  here-
 with  the  Direct  Taxes
 (Amendment)  Bill,  1974,

 which  was  passed  by  the  Lok
 Sabha  at  its  sitting  held  on

 the  ist  August,  1974,  and
 transmitted  to  the  Rajya
 Sabha  for  its  recommenda-
 tions  and  to  state  that  this
 House  has  no  recommenda-
 tions  to  make  to  the  Lok
 Sabha  in  regard  to  the  said
 Bill.”

 BILLS  AS  PASSED  BY  RAJYA
 SABHA

 SECRETARY-GENERAL:  Sir,  IL
 Jay  on  the  Table  of  the  House  the
 Bills,  as  passed  by  Rajya  Sabha:—

 (1)  The  Indian  Iron  and  Steel
 Company  (Taking  Over  of
 Management)  Amendment
 Bill,  ‘1974,

 (2)  The  Alcock  Ashdown  Com-
 pany  Limited  (Acquisition  of

 Undertakings)  Amendment
 RIT  TA7T4
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 CALLING  ATTENTION  TO  MATTER
 OF  URGENT  PUBLIC  IMPORTANCE

 FILTERED  Water  Surety  in  Detar REPORTED  TO  BC  CONTAMINATED  WITH
 INFECTIVE  HEPATITIS  VIKUS

 भो  भर  लिमये  (वात)  अघ्यक्ष  महोदय,
 मैं  भ्रविलम्बनीय  नोक  महत्व  के  निम्नलिखित
 विषय  की  शोर  स्वास्थ्य  और  परिवार  नियोजन
 मंत्री  का  ध्यान  दिलाता  ह  ओर  प्रार्थना  करता  z
 कि  वे  इस  के  बारे  में एक  वक्तव्य  दें

 “दिल्ली  में  सप्लाई  किये  जाने  वाले  पेय
 जल  में  इन्क्रेक्टिब  हैपेटाईटिस  के  कोशाणुओं
 के  पाए  जाने  के  बारे  से  व्वास्थ्य  सेवा  महा.
 निदेश  ्य  कथित  बजाय  और  उस  स्थिति  बा
 सामना  करने  के  लिये  सरदार  के  द्वारा  की  गई

 कार्यवाही  r

 rate  at  परिवार  नियोजन  मंत्री

 (डा०  कर्ण  लिए)  :  भ्रध्यक्ष  महोदय,  दिल्ली
 में  Hepatitis  महामारी  के  फैले  का
 जो  समाचार  छपा  है,  बह  सही  नहीं  है  1  पिछले
 वर्षो  की  तुलना  मे  दिल्ली  राज्य  मे  इस  रोग
 की  घटनाओं  में  कोई  प्र साधारण  बुद्धि  नहीं

 हुई  है  ।

 एक  प्रैस  संवाददाता  ने  स्वास्थ्य  सेवा

 महानिदेशक  से  यह  जानना  चाहा  था  कि

 मानसून  वाले  महीनों  में  पीने  के  पानी  के  बारे

 में  क्या-क्या  सावधानिया  बरतनी  जानी  चाहिये,

 इस  पर  उन्होने  सामान्य  यह  सलाह  दी  थी

 कि  यद्यपि  फिल्ट्रेशन  कौर  क्लोरीनेशन  से  भव्य

 जीव  तो  नट  हो  जाते  है,  लथापपे  Hepatitis  %

 filtered  water  supply  (CA)

 कीटाणु  पानी  के  उबालने  से  ही  नष्ट  हो  सकते

 है  ।  पानी  को  दूषित  होने  से  बचाने  के  लिए
 दिल्‍ली  मगर  निगम  ने  जो-जी  उपाय  किए  हैं
 उन्होंने  i  सब  बतलाए  शौर  साथ  हैं,  साथ  कहा

 कि  वजीराबाद  में  जो  बाघ  बनाया  गया  है  वह
 भी  इन्ही  उपायों  में  से एक  है।  फिर  भी,  दिल्ली
 में  विशेषकर  अधिक्रम  बस्तियों  मे  उपयोग
 किये  जाने  वाले  हैण्ड  पम्पों  के  पाती  में  जिन  से

 केवल  जमीन  के  भ्रन्दर  का  बच्चा  पानी  ही
 आता  है,  समय-समय  पर  दक्षिण  पाया  गया  है
 श्र  इसलिए  पानी  से  होने  वाली  जो  बीमारियां

 है.  उन  बा  ए+'  कारण  यह  पानी  भी  हो  सकता

 है  ।  नगर  निगम  द्वारा  इन  बेटियों  में  प्राय  पीने

 के  पाती  वे  साल  नलके  लगा  दिए  गए

 है।

 श्रान्त  'शोध

 सलामत  किस्म  वा  पीलिया  (  )
 तथा  इस  प्रकार  की  ग्रन्थ  बीमारियों  के  फैलने

 के  सम्भावित  खतरे  के  कारण  दिल्‍ली  में

 इन  की  'घट नाश ों  पर  सारे  साल  नजर  रखी  जाती

 है.  और  ग्र स्प ताला  से  साप्ताहिक  झावर

 इवटटे  fae  जाते  है  1  हम  ने  यह  देखा  है  कि

 गर्मियों  के  महीनों  मे  जब  पाती  की  कमी  हो  जाती

 है  बौर  मानसून  के  महीनों  मे  जव  पार्क,  के  दू विच

 होने  वी  सम् प्रा बता  अधि  रहते  है  ये

 बीमारियां  कुछ  शिव  हो  जाती  है।

 (  Gastroenteritis  )

 श्री।  मधु  लिमये  :  भ्रध्यक्ष  महोदय,  कुछ
 दीप  पहले  8  अगस्त  को  हिन्दुस्तान  टाइम्स  मे

 यह  समाचार  छपा  था

 “Though  the  authorities  are  re-
 qyuctant  to  disclose  the  exact  num-
 be.  of  mfective  hepatitis  cases  im
 the  capital,  running  into  hundreds,
 or  describing  the  current  situation



 743  Hepatitis  virus  reported  AUGUST  18,  1914  in  Dethi  filtered  water  .  744

 as  ‘an  epidemic’  the  Director-
 General  of  Health  Services,  Dr
 J.  B.  Shrivastava  says  that  Delhi's
 water  supply  is  not  free  from  the
 danger  of  this  disease.”

 और  छल्होंने  भी  भ्र  भी  कहा  है  कि  हर  सप्ताह
 हम  लोग  झा कड़े  इकट्ठा  करते  है।  दिल्ली  में
 तकरीबन  दस  बडे  अस्पताल  है  कौर  जो  प्राइवेट
 प्रैक्टिस  है कुल  मिला  कर  हर  रोज  40-
 50  हजार  जो  मरीज  होते  है  उन  की  जाच  की
 जाती  है  तो  सब  से  पहले  मेरा  मत्ती  महोदय
 से  यह  सवाल  है  कि  जो  प्रति  सप्ताह  भ्राकडे  वे
 इकट्ठा  करते  है  क्‍या  केवल  अस्पतालों  के
 बारे  में  झ्लाकडे  है  या  जो  प्राइवेट  प्रैक्टिशनर
 फिन  की  सख्या  लगभग  3  हजार  है  उन  के
 पास  जो  मरीज  जाते  है  उन  के  बारे  में  भी
 क्या  जानकारी  इकट्ठा  करने  का  प्रयास  करते
 है  और  खास  कर  के  चूकि  उन्होने  स्वय

 कबूल  किया  है  कि  बरसाती  मौसम  इस  तरह
 की  बीमारियां  ज्यादा  बढ  जाती  हैं  तो  क्या  वे

 जून  के  बाद  दिल्‍ली  के  थारे  T  यह  विस्तृत
 जानकारी  देंगे  कि  हर  सप्ताह  हैपेटाइटिस
 के  और  जिस  के  कितने  मरीज
 अस्पतालों  में  या  प्राइवेट  प्रैक्टिशनर  के
 पास  जाए  हैं  ?

 दूसरा  मेरा  सवाल  यह  है  कि  जो  सागरीय
 शहर  है,  समुद्र  के  किनारे  बसे  हुए,  उनके  जो
 सीवरेज  वगैरह  है  या  इंडस्ट्रियल  एनएस
 हैं,  वे  समुद्र  म ेछोड  दिए  जाते  है  इस  के  +परे  मे
 भी  इस  तरह  के  निगम  दूसरे  देशों  में  है  कि
 जब  तक  सीवरेज  को  गौर  इंडस्ट्रियल  एफ्नएट्स
 को  ट्रीट  नही  किया  जायगा  उस  का  शुद्धिकरण
 नही  होगा  वह  समुद्र  मे ंनही  छोड़ता  चाहिए
 क्योकि  इस  से  मन  लिया  वगैरह  मर  जाती  है।
 लेकिन  जहा  तक  दिल्‍ली  जैसे  शहर  का  सबंध
 है  दिल्‍ली  में  तो  कोई  समुद्र  नहीं  है  सारा
 सीवरेज  और  इडरिट्रयन  एफ्नुएट्स  यहा  दो
 नदियों  में  छोड़ा  जाता  है  जहां  से  हमारा  पाती
 का  सारा  सप्लाई  प्राता  है  एक  हिन्दी  नदी  मे
 और  दूसरा  जमुना  नदी  में  ।  तो  क्या  मंत्री

 supply  (CA)

 महोदय  हम  को  इस  बारे  में  तफसील  देंगे  कि
 क्या  इस  आहर  लिए,  यह  राजधानी  है
 भारत  की  कोई  कानून  या  आप  का  कोई  ग्रादेश

 है  कि  कोई  भी  इंडस्ट्रियल  एफ्वुएंट  या
 सीवरेज  बिना  उस  के  शुद्धीकरण  के  सदियों
 में  सही  छोड़ा  जायगा  ”  इस  से  श्राप  को  एक
 दूसरा  लाभ  भी  होगा  स्वास्थ्य  के  भिलावा  कि
 सीवरेज  ट्रीट  करने  से  उस  का  शुद्धीकरण
 करने  से  कुछ  गैस  भी  श्राप  को  मिलेगी,  उस
 का  फ्युएल  के  तौर  पर  बाप  इस्तेमाल  कर
 सकते  है  ।  इस  के  बारे  में  में  मंत्री  महोदय  से
 जानना  चाहता  हू,  सीवरेज  और  इंडस्ट्रियल
 एफ्नुएट  के  बारे  में  ।

 तीसरी  बात  मे  यह  जानना  चाहता
 हू  कि  वैज्ञानिको  का  यह  कहना  है  कि  दिल्ली
 कौर  उस  के  पास  पास  के  जो  उत्तर  पश्चिमी
 इलाके  हैं  वहा  जमीन  के  नीचे  का  जो  पानी  है
 उस  की  सतह  ऊची  उठ  गई  है  और  साधारण
 लोग  जो  हैंड  पम्प  के  द्वारा  पानी  खिचते  है
 उस  में  यह  जो  सब-सॉयल  वाटर  है.  जिसमे

 बहुत  ही  दूषित  कीटाणु  रहत  है  उस  के  कारण
 बीमारियां  फेल  जाती  है  ।  तो  क्या  इस  तरह  के
 सब-सॉयल  वाटर  के  बारे  7  काई  लेबोरेटरी
 में  टैस्ट  वगैरह  किया  है  ?  मैं  पूरे  दिल्ली

 यू नियमत  टैरिटरी  के  बारे  मे  बात  कर  रहा  हु,
 केवल  पुरानी  दिल्ली  की  बात  नही  कर  रहा  हू  ।
 तो  इस  के  बारे  मे  भी  वे  सदन  को  जान  कारी  दें
 दूसरी  जो  महामारिया  है  उन  के  बारे  म॑  भी
 अखबारों  पे  खबरे  शाई  है  बाढ़  के  बाद  जो
 अन्य  राज्य  है  जैसे  पूर्वी  उत्तर  प्रदेश  बिहार
 शादी  इन'  में  जो  ढ़  ग्रस्त  लोग  है  उन  में
 कालरा  टायफाइड,  जिस  आादि-आादि
 बीमारियां  7  रही  है।  हालाकि  यह  नोटिस

 दिल्‍ली  से  ही  सम्बन्धित  है  लेकिन  में  पत्नी  महोदय
 से  जानता  चाहता  हु  क्योंकि  स्वास्थ्य  मता लय
 का  इन  राज्यो  के  बारे  में  भी,  जो  बाढ़ग्रस्त  हैं,
 बिहार  है,  भ्रासाम  है,  उड़ीसा  है,  पूर्वी  उत्तर
 प्रदेश  है  हम  के  बारे  में  कोई  गतंव्य  2,  तो
 क्या  इन  के  बारे  में  भी  केसर  की  सरकार  की
 भोर  से  वे  कुछ  कर  रहे  हैं  या  नहीं  ?
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 झा खिरी  सवाल  मेरा  यह  है  कि  वाटर
 सप्लाई  एड  सीवरेज  डिस्पोजल  अ्रडरटेकिंग
 जो  है  उस  के  काम  के  बारे  में  काफी  भ्र सतोष
 है  t  ठीक  मृग  से  यह  प्रडरटेकिंग  काम  नही  कर

 रहा  है  |  तो  क्या  इस  की  पुनर्रचना  के  बारे  मे
 सरकार  कोई  कार्यवाही  कर  रही  है  ?  और
 कर  रही  है  तो  उस  का  क्‍या  तिप्कर्ष  है  ?

 io  कर्ण  सिह  अध्यक्ष  महोदय,
 पहली  रिपोर्ट  थी  हेपेटाइटिस  ऐपीडेमिः  के
 विजय  मे  उस  का  तो  मेने  मूल  वक्तव्य  में
 खण्डन  किया  है  कि  कोई  ऐसा  एपिडेमिक  सही
 है  और  न  ही  हमारे  स्वास्थ्य  महानिदेशक  ने

 कहा  कि  इस  प्रकार  का  कोई  एपिडेमिक  है  ।
 उन  से  पूछा  गया  कि  क्‍या  करना  चाहिए
 बरसात  में  तो  चाहो  न  कहा  कि  ठीक  है,  पानी
 उबाल  सको  तो  उन पाल  लो  1  सम्राकडों डो  का  जहा
 तक  प्रश्न  है  हमारे  पास  6  महीने  के  आकड़े  है
 जो  रा-स्टेटिस्टिक्स  है  जो  प्रस् पता लों  से  आए
 है  ।  यह  इफेक्टिव  हैपेटाइटिस  कोई  न  टि-

 फाइड  डिजीज  सही  है  इसलिए  कोई  यह
 आवश्यक  मही  होता  है  कि  इस  को  नोटिफाई
 विया  जाय  जैसे  स्माल  पावस  झोकों  अरन्य  डिजीज
 नोटिफाई  किए  जाते  है  |  लेकिन  हमारे
 पास जो  अड्डे  है  उस  से  हमे  लगता  है  जैसे

 गैस्ट्रो  एन्टरेटाइटिस,  हेपेटाइटिस,  कालरा
 पैरा  टाइफाइड  इत्यादि  के  सब  आजके  हमारे
 पास  हैँ  इस  झाकडों  से  हमे  यह  लगता  है,

 हैपेटाइटिस  के  झाकड़ा मेले  लू  972  मे
 4620  केसिस  हुए  है  दिल्‍ली  के  भ्रन्दर  ।
 973  4  4981  कैलिस हुए  है  भौर  974

 के  छ  महीनो  में  i633  केसिस  हुए  ।  इसलिए
 कोई  ऐसा  सही  लगता  कि  इस  समय  कोई

 एपेडे मिक  है

 शी  सु  लिमये :  ये  भ्र स्प तालों  के  है  या
 प्राइवेट  प्रैक्टशनर्ज  के  भी  है  ?  कितने
 मरीज  होने  पर  महामारी  मानी  जाती  है  ?

 alo  कर्ण  सिह  .  प्राइवेट  प्रैक्टिशनर  के

 “सही  हैं  लेकिन  भ्रस्पतालो  के  जो  भाड़े  होते  है

 7465
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 उन  से  पता  चल  जाता  है  1  भ्रमर  कही
 कोई  बीमारी  फैलती  है  तो  अधिकतर  लोग
 अस्पतालों  में  जाते  हैं  क्योकि  वहा  निशुल्क
 सेवा  होती  है  ।  प्राइवेट  प्रैक्टिशनर  को  तो
 फीस  देनी  होती  है  t  इसलिए  अ्रधिक्तर  हमें
 पता  चल  जाता  है  कि  क्या  ट्रेंड  है  1

 उन्होंन  सीवरज  के  सम्बन्ध  में  मह्त्वपूर्ण
 प्रश्न  उठाया।  इसके  सम्बन्ध  में  वाटर  पॉल्यूशन
 एक्ट  अभी  एस  हुआ है  शार  दिल्‍ली  7  जो
 सीवरेज  के  ट्रीटमेंट  के  प्लाट  है.  उनकी  इस
 समय  98  एम  जी  पर  डे  क्षमता  है।  इस  को
 बढाने  के  प्रयत्न  किए  जा  रहे  है  ।  विर्से  हाउसिंग
 मिनिस्ट्री  ने  एक  मास्टर  'लान  के  तहत  इस
 की  स्कीम  बनाई  है  |

 इसके  अलावा  वाटर  सप्लाई  के  लिए  भी

 डब्ल्यू  एच  एस  मिनिस्ट्री  एक  मास्टर  प्लान
 बना  रही  है  ।  इस  में  दा  प्रश्न  है  एवं  वाटर
 सप्लाई  पर्याप्त  होनी  चाहिए  और  दूसर
 जब  उसका  उपयोग  Bl  जाता  ह  और  जब  वह
 समिति  लगता  है  ता  उस  का  दाप  दूर  करन  के

 लिए  सीवरेज  ट्रीटमेंट  की  क्षमता  होनी  चाहिए  |
 दोनो  ज।  क्षेत्र  है  उसकी  आर  हम  ध्यान  दे  रहे

 है  और  इस  समय  i93  एम  जी  डी  हमारे
 पास  वाटर  सप्लाई  है।  उस  का  बयान  के  लिए

 बहुत  +  प्रयत्न  गये  जा  रहे  है  जित  का  भ्र धिक
 विस्तार  अगर  आप  चाहत  ह  ता  मे  श्राप  को  दे
 सकता  ह

 सब  चल  लेवल  में  अवश्य  पानी  बढा

 है  कौर  जैसा  मूल  वक्तव्य  में  कहा  सब-
 सायल  वाटर  बहुत  दूषित  पाया  जा  रहा  हे  t

 इस  प्रश्न  पर  विचार  करन  की  जरूरत  है
 कि  क्‍या  टेबल  सब  सायल  का  बढ  रहा  है  या  मही
 लेकिन  इस  का  एक  ही  इलाज  है  कि  हम  मई
 वाटर  सप्लाई  की  क्षमता  अपनी  बढाए
 जिसके  लिए  हैदरपुर  विलेज  के  पास  00

 एम  जी  पी  डी  का  एक  लाख  हम  बन  रहे  है  q

 एक  शाहदरा  में  लगाने  पर  विचार  किया  जा

 रहा  है  रेनी-न  स  बस  रहे  है  कौर  राम  गया  की
 जो  कमाल  योजना  है  उस  के  ऊपर  भी  विचार

 4
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 हो  रहा  है।  जब  ये  सज  बातें  हो  आयेगी  तब
 इसमें  हम  भागे  बढ़  सकेंगे  ।

 शी  झील  बिहारी  वाजपेयी  (ग्वालियर)  :
 वर्षों  से  विचार  हो  रहा  है

 डा०  कर्ण  सिह.  जी  हा,  विचार  हो
 रहा  है  ।

 जहा  तक  अन्य  राज्यो  के  सम्बन्ध  मे
 जो  प्रश्न  पूछा  गया  है.  यद्यपि  इस  प्रश्न  से
 दत्त  का  सम्बन्ध  ही  है,  फिर  भी  यदि  श्राप
 झाजशा  दे  तो  उस  का  जवाब  दे  दू  ।  हम  जानते  है
 कि  जहां  बाढ़  शाई  हुई  है  वहां  दाढ  के  समय  कौर
 बाढ  के  बाद  रोग  फैलने  की  बड़ी  सम्भावना

 होती  है  ।  इसके  लिये  हमने  अ्रमम,  वैस्ट
 बंगाल,  बिहार  यून  पी,  और  करन  में

 “हालोजिन  टेबलेट्स”  मे  जी  है  जिनको  पानी  में
 डाल  कर  पीने  से  पानी  का  दोष  कुछ  हद  तक

 दूर  किया  जा  सकता  है।  बाढ़  के  समाप्त

 होने  के  बाद  ब्लीचिंग  पाउडर  की  आवश्यकता

 पड़ेगी.  हम  200  टन  ब्लीचिंग  पाउडर  रिज़वी-
 जीवन  कर  रहे  है  शौर  प्रगति  टीम्ज  भी  भेज

 रहे  है  7  यद्यपि  इस  मामले  में  राज्य  सरकारों

 का  प्राथमिक  दायित्व  है.  फिर  भी  हमारा
 मंत्रालय इस  पर  नजर  रख  रहा  है  कौर  जहां  तक
 सम्भव  हो  सकेगा  हम  उनकी  मदद  करेंगे  ।

 SHRI  K.  MALLANNA  (Madhugiri).
 In  a  big  city  like  Delhi  there  are  so
 many  causes  which  lead  to  all  kinds  of
 diseases.  They  are  water  pollution,
 air  pollution  and  adulteration  of  food.
 So,  we  shoulg  be  very  careful  regard-
 ing  the  health  and  sanitation  system.

 Now,  we  are  concerned  with  water
 pollution  in  Delhi.  It  is  because  of
 mis-management  and  negligence  of
 water  supply  and  sewarage  authority.
 All  sorts  of  diseases  like  cholera,
 malaria,  gastro-enteritis,  infective
 hepatitis,  ete,  now-a-days  are  increas-
 ing.  The  Times  of  India  published  in
 9  news-item  that  deaths  from  gastro-
 enteritis  were  730  whereas  from  in-

 pe,
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 fective  hepatitis  92  in  the  year  1978,
 This  shows  the  water-borne  incidents
 are  increasing.  Hegarding  water-berne
 incidents  certain  care  should  be  taken’,
 The  most  important  thing  at  Delhi  is
 inadequate  supply  of  water,  The  Delhi
 people  get  less  water  than  they  need.
 At  least  40  gallons  are  required  where-
 as  they  get  only  25  gallons  per  head,

 There  are  only  five  water  units
 working  at  Delhi.  In  this  connection
 I  would  like  to  know  whether  these
 five  units  are  sufficient  to  supply
 minimum  required  water.  not,
 what  steps  have  been  taken.

 If

 My  second  point  is  regarding  water
 distribution  and  pollution,  In  a  big
 city  like  Delhi  pipelines  are  running
 into  hundred  kilometres.  There  are
 so  many  leakages,  bursts  of  pipes,  re-
 pairs  which  involve  a  lot  of  dust  and
 other  contaminated  substances  which
 make  water  get  polluted,

 The  Delhi  Corporation  had  set  up
 50°  many  hand  pumps  which  are  an-
 other  source  of  pollution.  These
 pumps  are  not  only  in  authorised
 colonies  but  also  in  unauthorised  colo-
 mes.  The  water  coming  out  from  the
 Pumps  is  unsafe  and  contains  all  sorts
 of  contamination  including  the  germs
 of  infective  hepatitis.  There  is  no
 control  over  these  pumps.

 In  this  connection,  I  would  like  to
 know  from  the  hon.  Minister  what
 steps  have  been  taken  by  Government
 to  prevent  contamination  and@  the
 spread  of  water-borne  diseases,  and
 whether  Government  are  thinking  of
 setting  up  mobile  water  testing  labo-
 ratories  in  the  city.

 Chlorination  and  filtration  are  gene-
 rally  used  to  purify  the  water,  Some-
 lines  we  find  that  there  is  excessive
 chlorination  of  water  and  30me-
 times  there  is  no  chlorination  at  all.
 In  one  of  the  Rainy  wells  chlorine
 is  mixed  with  the  water  which  con-
 taing  iron.  So,  ag  soon  as  chlorine  is

 mixed  with  iron,  the  iron  contents
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 are  turned  into  ferric  chloride  which
 is  bad  for  the  stomach,  So,  no  proper
 method  is  being  vdopted  for  purifica-
 tion  of  water.

 The  Okhla  water  plant  contain;
 highly  contaminated  raw  water.  May
 l  know  from  the  hon.  Minister  what
 steps  have  been  taken  to  rectify  the
 position?  May  ]  know  also  whether
 the  Okhla  water  plant  which  posses-
 ses  highly  contaminated  raw  water
 Was  recommended  for  closure?  May
 I  know  whether  it  is  .  fact  that  the
 nevatitis  virus  cannot  be  eliminated
 by  mere  purification  techniques,  and
 if  so,  whether  Government  have  been
 thinking  of  some  other  techniques  to
 eliminete  this  virus?

 MR  SPEAKER:  According  to  the
 rules,  the  hon.  Memzer  can  ask  only  a
 question;  somehow,  he  should  connect
 his  other  questions  with  that  one
 question.  Let  him  try  to  finish  all
 his  questions  as  pa-t  of  one  question,
 so  that  I  may  also  justify  at  when  l
 ask  wymebody  to  stop.

 SHRI  K.  MALLANNA:  I  shall  con-
 clude  in  a  minute.  It  is  often  com-
 plained  that  there  are  no  adequate  or
 Proper  measures  like  vaccination  and
 inoculation  adopted  to  arrest  the
 spread  of  diseases.

 MR.  SPEAKER:  ३  think  the  hon.
 Member  has  not  followeg  what  I  said.
 This  is  not  an  occasion  for  making  8
 speach.  This  is  just  an  occasion  for
 seeking  clarifications.

 SHRI  K.  MALLANNA:  T  shall  con-
 clude  by  putting  a  question.  I  would
 like  to  know  fom  the  hon.  Minister
 what  steps  have  been  taken  to  prevent
 the  spread  of  water-borne  diseases.

 DR,  KARAN  SINGH:  The  hon.
 Member  has  askeg  about  ten  questions
 and  [  shall  try  to  reply  to  each  one  of
 them.

 MR.  SPEAKER:  He  may  treat  it  as
 one  question. eo
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 DR.  KARAN  SINGH:  First  of  all,
 ag  regards  the  causes  of  diseases,  there
 are  multiple  causes  for  diseases,  ard
 water-borne  diseases  2zre  one  of  our
 greatest  health  hazards  in  this
 country.  As  Health  Minister,  I  am
 keenly  aware  of  the  fact  that  water
 supply  is  one  of  the  basic  require-
 ments  for  good  health.

 At  the  outset,  I  would  iike  to  maxe
 one  thing  clear.  Delhi  is  very  much
 betier  off  then  most  States  in  India.
 I  am  not  saying  that  it  could  not  be
 better.  I  am  simply  saying  that  the
 water  supply  for  Delhi  per  day  is  48
 gallons  per  head,  while  in  Bombay  7
 ig  29  gallons,  in  Calcutta  3.5  gallons
 and  in  Madras  it  is  only  47  gallons.
 So,  the  first  thing  that  I  would  like  to
 say  is  that  ulthough  taere  is  scope  for
 improvement  in  Delhi  which  is  the
 capital  city,  the  situation  is  not  quite
 ag  bad  as  the  hon.  Member  has  tried
 to  make  out.

 Secondly,  as  regards  the  pipe-bursts,
 I  think  evidently  the  hon.  Member  has
 been  relying  very  heavily  on  the  press
 report.  Pipe-bucsts  were  there,  but
 the  informatioa  that  I  have  received
 from  the  WHS  Ministry  tells  me  that
 these  pipe-bursts  were  looked  into
 urgently.  They  took  place  between
 March  and  October,  973  and  they
 were  plugged.

 The  hand-pumps  are  not  installed
 by  the  Delhi  Municipal  Corporation.
 They  are  installed  by  the  private
 people  who  live  there.  The  DMC  in
 fact  installs  hydrants  for  drinking
 water.  and  we  have  gone  round  and
 see  that  they  have  been  giving  warn-
 ings  to  people  that  drinking  wate:
 should  only  be  used  from  these
 hydrants  and  not  from  the  hand-
 pumps.

 Therefore,  it  is  not  true  that  the
 hand-pumps  are  provided.  Hand-
 pumps  do  provide  polluted  water,  as
 T  said  in  reply  to  Shri  Madhu  Limaye.
 Sub-soil  water  is  heavily  polluted.
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 Therefore,  it  should  not  be  drunk
 without  being  boiled.

 (Interruptions)

 I  do  not  want  to  cause  a  panic.  The
 Delhi  Municipal  Corporation  does
 chiorinate  and  treat  the  water  supply
 to  Delhi.  It  is  not  as  if  the  water  is
 all  polluted;  that  will  create  an  un-
 necessary  scare.  As  I  said,  I  and  my
 colleagues  in  the  WHS  are  certainly
 keen  to  improve  the  situation.

 With  regard  to  Okhla,  it  is  tri:e  that
 several  committees  have  suggested  that
 the  Okhla  Plant  should  be  closed
 aown.  Unfortunately,  until  such  time
 as  the  Ramganga  Canal  or  the  Hyder-
 pur  project  is  completed,  if  we  close
 down  the  Okhla  plant  the  _  water
 supply  will  drop  snarply.  In  order  to
 make  up  for  that,  super  chlorination
 of  the  Okhla  water  is  being  under-
 taken.  That  may  be  responsible  for
 the  taste  that  the  hon.  member
 mentioned.  So  in  order  to  make  up
 for  the  unsatisfactory  situation  at
 Okhla,  we  are  going  in  for  specia}
 chlorination.  But  we  hope  that  when
 the  Hyderpur  project  is  completed,
 which  should  be  within  the  course  of
 the  next  two  or  three  years,  it  should
 be  possible  to  close  Gown  the  Okhla
 plant.

 SHRI  SEZHIYAN  (Kumbakonam):
 In  the  fizst  part  of  the  statement  of
 the  hon.  Minister,  there  is  this
 sentence:

 “There  has  been  no  abnormal
 increase  in  the  incidence  of  _  this
 disease  in  the  Union  Territory  of
 Delhi  as  compared  to  Erevious
 years”.

 DR,  KARAN  SINGH:  In  fact,  there
 igs  a  decrease.

 SHRI  SEZHIYAN:  But  the  last
 sentence  says:

 “It  has  been  our  observation  that
 these  diseases  tend  to  show  an  in-
 creased  incidence  during  the  summer
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 months  when  there  is  scarcity  ‘of’
 water  and  also  during  the  monsoon
 months  because  of  increased  chances
 of  water  pollution”.

 DR.  KARAN  SINGH:  That  is  every
 year-general.

 SHRI  SEZHIYAN:  That
 during  this  period  wnen
 scarcity  of  water  or  when
 more  water,  you  get  this.  Tnere  is  a
 normal  increase.  What  he  is  plead-
 ing  is  that  there  is  no  abnorrna]  in-
 crease  in  the  incidence  of  this.

 means,
 there  is

 there  is

 It  is  a  well-known  fact  that  these
 water  borne  diseases  manifest  them-
 selves  not  immediately  but  in  30-40
 days.  While  I  do  »9t  want  tc  create
 a  panic,  if  there  is  the  _  slightest
 doubt  of  contamination,  is  it  net
 better  for  them  to  take  immediate
 steps  for  survaillance  in  resyect  of
 this  disease?  It  is  said  that  the
 period  of  May  to  September  is  consi-
 dered  to  ve  the  crucial  period  for  the
 three  types  of  diseases,  dysentery,
 typhoid  and  infective  hepatitis.  Is  it
 not  better  for  nim  io  take  «cvance
 and  preventive  steps  if  there  is  even
 the  slightest  doubt  about  contamuina-
 tion,  even  if  there  is  a  recorded  normal
 increase,  as  he  says?

 Comparison  of  the  quality  cf  water
 here  with  that  in  western  countries
 is  not  helpful  because  what  is  con-
 sidered  to  be  safe  in  western  countries
 will  not  be  safe  here.  The  consump-
 tion  of  water  here  is  more  where  as
 in  western  countries  consumption  of
 drinking  water  is  very  low,  they  take
 to  liquor  whereas  we  take  to  drinking
 water  and  we  take  more  of  it.  What
 is  safe  there  cannot  ४2€  safe  here.
 Therefore,  will  he  arrange  for  a  rede-
 finition  and  to  set  upd  our  own  norms
 and  parameters  as  to  what  is  safe  for
 human  consumption  in  this  country
 with  the  expertise  available  here  in-
 stead  of  relying  on  the  standards  set
 in  western  countries?

 He  made  a  comparison  of  the  avail-
 ability  of  water  here  in  Delhi  with
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 other  cities  and  said  Delhi  is  better  oft
 than  many  other  cities.  I  will  put  if  the
 other  way.  Madras  and  other  cities
 are  worse  off  than  Delhi  in  regard  to
 the  supply  oi  water.

 l  will  make  one  more  suggestion.
 Inslead  of  using  iron  pipes  for  taking
 drinking  water  will  be  consider  using
 plastic  pipes  which  are  free  from  cor-
 rosion,  which  are  easy  and  do  not  get
 broken  up?  In  western  countries,  this
 has  become  very  popular  as  a  substi-
 tute  for  iron  pipes.  In  Holland,  West
 Germany  and  other  countries,  now  8
 days  80  per  cent  of  the  pipes  is  plastic.
 Will  he  make  a  move  in  this  matter
 which  will  go  a  long  way  to  reduce
 the  consumption  of  iron  and  also  re-
 duce  pollution  and  other  things  which
 emanate  from  the  use  of  iron  pipes?

 DR,  KARAN  SINGH:  First  about  the
 question  of  increase.  {  think  I  have
 not  been  able  to  make  myself  clear.
 I  was  trying  to  say  that  in  the  summer
 and  monsoon  months  generally  there
 was  an  increase  in  this  sort  of  disea-
 ses.  That  is  a  normal  increase  every
 year.  About  comparative  increase,
 compared  to  the  last  year,  there  has
 been  no  abnormal  increase  this  year
 in  fact  there  is  no  increase.
 Figures  with  regard  to  other  things  are
 not  yet  available.  1,000  samples  are
 tested  every  month  regularly  by  the
 National  Institute  of  Communicable
 Diseases  in  my  ministry  and  the  CSIR.
 Apart  from  the  standards  laid  down
 by  the  WHO,  the  Health  Ministry  has
 laid  down  chemical,  physical,  bacterio-
 logical  and  biological  standards  for
 water  test.  We  do  not  rely  upon
 the  norms  of  the  western  countries;
 we  have  developed  our  own  norms.
 Finally,  the  suggestion  regarding  the
 plastic  pipes,  it  is  interesting.  My
 Colleague  Shri  Om  Mehta  of  the
 WHO  Ministry  is  here  and  I  am  sure
 he  will  take  cognisance  of  this.

 SHRI  M.  RAM  GOPAL  REDDY
 (Nezamabad):  On  account  of  water
 borne  diseases,  the  death  rate  is
 about  25  per  cent.  I  want  to
 know  whether  the  death  rate
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 has  gone  up  on  account  of  water  borne
 diseases.  Is  it  due  to  the  hand  pumps
 installed  in  unauthorised  colonies?  WiLL
 they  dismantle  them  and  instead  have
 deep  wells  so  that  people  may  get  good
 water  from  these  areas.  Poor  peuple
 are  not  getting  tuel  even  to  cook  their
 food,  boilng  water  for  drinking  purpo-
 ses  is  in  their  case  next  to  iumpossivle.
 The  population  of  Delhi  has  increased
 enormously.  Are  the  civil  amenities
 increasing  in  the  same  proportion  or
 not?  The  hon.  Minister  knows  that
 when  the  summer  months  or  the  mon-
 seen  months  are  coming,  why  should
 he  wait  for  these  two  seasons  to  come
 for  taking  action?  Why  not  these
 steps  be  planned  in  advance  so  that
 there  is  no  recurrence  of  these  disea-
 ses?

 DR.  KARAN  SINGH:  I  am  not  sure
 where  the  hon.  Member  got  his  figure
 of  25  per  cent  death  rate,  according  to
 the  figures  I  have  for  infective  hepati-
 tis  in  972  the  death  rate  was  about
 .2  per  cent  and  in  1973  it  was  less
 than  one  per  cent.

 SHR'  M.  RAM  GOPAL  REDDY:
 What  about  other  diseases?

 DR,  KARAN  SINGH:  Certainly  it  us
 not  25;  it  varies  from  diseases  to
 disease.  In  small  pox  it  is  high,  I
 am  not  saying  that  one  per  cent  should
 be  accepted,  we  should  try  to  pre-
 vent  it.  Hand  pumps  are  mainly  in
 unauthorised  colonies.  It  is  part  of
 the  problem  of  urban  development  with
 which  we  are  grappling:  how  to  prevent
 unauthorise  colonies  and  see  that  the
 metropolitan  city  develops  properly.
 He  asked:  are  municipal  amenities  in
 Delhi  keeping  pace  with  the  growth
 in  population?  This  is  a  question
 which  every  city  in  the  world  is  facing

 I  do  not  think  there  is  a  single  city  in
 the  world  which  can  claim  that  the
 municipa]  arrangements  are  absolutely
 as  they  should  te.  It  is  a  constant
 battle.  I  think  Delhi  bv  and  large  is
 better  than  most  cities  in  India.  Cer-
 tainly  if  more  funds  are  made  avail-
 able,  more  amenities  could  he  provid~
 ed.  The  general  point  is  with  regard
 to  preventive  measures  rather  than



 ASS  Engineers’  strike  in

 curative  measures.  That  brings  us  to
 the  very  important  aspect  of  communi-
 ty  and  preventive  health.  So  far  we
 have  concentrated  on  clinical  aspect
 to  the  comparative  neglact  of  com-
 munity  and  preventive  health.  Thus  is
 something  which  we  have  got  to  set
 right.  General  waring  should  be
 given  but  the  real  solution  lies  in
 more  drinking  water  supply  ang  better
 sewage  facilities,  The  Government  is
 working  on  these  measures  in  order  to
 give  better  service  to  the  citizens  of
 the  capital.

 33  hrs.

 STATEMENT  RE:  STRIKE  BY
 ENGINEERS  IN  NEYVELI  LIG-

 N'TE  CORPORATION,  LTD.
 THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SUBODH  HANSDA):  Sir,
 about  1.200  Junior  Engineers  and
 intermediary  technical  staff  work-
 ing  in  the  Neyveli  Lignite  complex  of
 Neyvel:  Laignite  Corporation  in  the
 South  Arcot  District,  Tamil  Nadu
 went  on  strike  from  the  morning  of
 lith  August,  974  in  connection  with
 their  demand  for  higher  emoluments,
 automatic  promotion  and  upgradation
 of  certain  categories.  Following  the
 strike  and  sympathetic  work-to-rule
 action  by  the  Assistant  Engineers,  the
 Corporation  has  been  compelled  to
 close  down  their  briquetting,,  fertilizer
 and  power  plants.  According  to  in-
 formation  received  this  morning,  the
 mines  are,  however,  being  worked.

 The  Junior  Engineers  and  interme-
 diary  technical  staff  have  already  been
 offered  higher  emoluments  but  in  re-
 gard  to  other  demands,  like  automatic
 promotion,  eta,  these  could  not  be
 conceded.  The  Chairman,  Neyveli  Lig-
 nite  Corporation  had  offered  to  place
 the  matter  before  the  Central  Govern-
 ment  but  this  was  not  accepted  by  the
 Engineers  and  these  officers  decided  to

 “BO  on  strike,  Karler,  there  were
 “wrumation  talks  with  the  Manage-
 Ment  at  Madras,  which  had  also  failed.

 In  this  context  {t  is  relevant  to  note
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 that  strikes  in  the  Neyveli  complex have  been  prohibited  by  the  Union
 Government  under  the  Defence  of  India
 Rules.  Forty  seven  persons  have  been
 arrested  so  far  in  connection  with  thig
 illegal  strike  under  the  Defence  of
 India  Rules.

 This  stoppage  of  work  in  a  core-
 sector  industry  like  Neyveh  Lignite
 Corporation  which  produces  badly
 need  power  and  fertilizers  at  this
 juncture  whea  the  country  is  facing
 serious  economic  difficulties  and  all-out
 efforts  are  being  made  by  the  Govern-
 ment  to  raise  production  and  combat
 inflation  is  most  unfortunate.  I,  there-
 fore,  appeal  to  the  striking  Engineers
 of  Neyveli  to  appreciate  the  serious
 consequences  of  their  unjustified  and
 illegal  strike  ang  come  back  to  work.

 SHR!  JYOTIRMOY  BOSU  (Diamond
 Harbour):  As  the  statement  has  re-
 vealed,  it  is  a  very  serious  matter.

 MR.  SPEAKER:  Please  confine  your-
 self  to  the  procedural  matter.  Don't  go
 into  the  merits  of  the  statement.

 SHRI  JYTIRMOY  BOSU,  I  am  seck-
 ing  your  guidance  in  the  matter.  6
 people  have  been  arrested.  The  bri-
 quetting  plant,  the  fertiliser  plant  etc.,
 have  been  shut  down.  We  have  ear-
 lier  given  calling  attention  notices,
 But  you  have  allowe]  the  minister  to
 come  wih  a  suo  motu  statement.

 SHRI  SEZHIYAN  (Kumbakonam):
 When  there  is  a  calling  altention  notice
 pending,  if  the  minister  makes  a  state-
 ment,  that  will  scuttle  the  calling
 attention  notice.

 SHRI  JYOTIRMOY  BOSU:  I  have
 given  a  tice  under  377,  ह: ज  short  notice
 question  and  a  calling  attention  notice
 on  this  subject.  They  have  been  agita-
 ting  for  the  fulfilment  of  their  legiti-
 mate  demands,  Now  6  of  them  have
 been  arresteq  under  the  DIR.  Who
 shoulgd  have  precedence—those  who
 have  given  calling  attention  notice  so
 that  there  ig  a  complete  dialogue  be-
 tween  both  sides  or  the  minister  to
 make  a  suo  motit  speech  In  perf  adml-
 ration  and  an  appear  to  the  engineers?
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 MRE.  SPEAKER:  I  receive  so  many
 Calling  Attention  Notices  every  day.

 SHRI  JYOTIRMOY  BOSU:  But  why
 did  you  allow  the  suo  motu  statement
 of  the  Minister?

 MR.  SPEAKER:  I  select  only  one
 Calling  Aitention  Notice  for  each  day.
 If  no  Calling  Attention  Notice  is  ad-
 mitted,  that  does  not  debar  a  Minister
 from  making  a  statement,  Out  of  the
 50  notices  which  I  receive,  I  select  only
 one.  In  the  other  cases  the  Minister
 may  make  statements.  There  is  no
 question  of  procedure  involved  in  this.

 Mishra.
 stranger

 Now  Shri  Shyamnandan
 By  the  way,  who  is  the
 sitting  behind  you?

 FR  of  अटल  बहरो [ड  वाजपेयी,  (ग्वालियर  je
 अध्यक्ष  महेंदर,  यह  श्री  प्रवर  चौधरी  हैं
 इनका  मामला  हम  लोग  कल  उठाते  वाले  है  t
 ay  जरा  इस  की  कथा  1  ये  t  जेल  में  इन
 की  शक्ल  ही  बदल  गई  है  t

 झटका  महोदय:  हमारी  तो  जेल  से
 बाहर  ही  ऐसी  शक्ल  है  ।

 श्यो  तय  तन्मय  सु  :  इन  को  हैडकफूस
 लगा  कर  श्रौरकमर  मे  रस्म  बाघ  कर  जल
 मे  दिखाया  गया  कि  यह  पार्लियामेट  के  मेम्बर
 हैं  t

 13.06  hrs.
 MATTERS  UNDER  RULE  377

 (i)  Twenry  5-RUPEE  CURRECY  NOTES
 REPORTED  TO  SE  BEARING  THE  SAME

 NUMBER
 SHRI  SHYAMNANDAN  MISHRA

 (Begusarai):  Sir,  I  have  sought  your
 permission  to  draw  the  attention  of
 the  House  and  of  the  Government  to
 an  intriguing  and  disturbing  report
 that  appeared  in  the  newspapers  day
 before  yesterday.  A  news  item  date-
 Tined  Rajkot  August  10,  stated  that  20
 consecutive  5-Rupee  notes  bearing  the
 same  number  had  been  received  by
 the  Gujarat  State  Transport  Corpor-
 ation  from  the  State  Bank  of  Saura-

 Matterg  under  SRAVANA  22,  896  (SAKA)  Matters  under  §8
 Rule  377

 shtra.  The  notes  No.  T/77  (218978
 were  collected  from  the  Bank  for  pay-
 ment  of  salaries  to  the  staff.  It  is
 remarkable  that  these  notes  were
 not  found  in  the  market  place
 or  in  private  hands;  they  were
 issued  by  ang  obtained  from  the  State
 Bank  of  India,  The  receiving  agency
 also  happened  to  be  a  government
 agency

 The  House  will  recall  that  as  far
 back  as  26th  July,  I97l  a  news  agency
 had  reported  from  the  same  place  that
 is,  Rajkot  that  four  apparently
 genuine  l0-Rupee  notes  bearing
 identical  numbers  G/TT  876344  had
 come  in  the  possession  of  Shri  Balu-
 bhai  Jadeya,  a  social  worker  of  Morvi.
 According  to  Shri  Jadeja,  the  local
 bankers  were  unable  to  find  any  dif-
 ference  between  these  notes  and
 others.  Shri  Jadeya  had  come  across
 such  currency  notes—all  of  ten-rupee
 dencmination—during  the  campaign
 in  the  mid-term  elections  to  the  Lok
 Sabha  1971  from  Surendranagar
 constituency.  Shri  Jadeja  had  sent
 photostat  copies  of  the  notes  to
 Acherya  Kripalani.  During  the  dis~
 vussion  on  the  subject  later  in  the
 Lok  Sabha,  Shri  KE.  हू.  Ganesh,  Minis-
 ter  of  State  for  Finance.  had  stated
 that  in  all  cases  where  the  notes  were
 available  for  examination  it  was
 found  that  the  numbers  had  been
 forged  on  genuine  notes.  But  Shri
 Jadeja  had  maintained  that  he  had
 contucteq  some  bankers  in  Morvi  who
 scrutiniseg  the  four  notes  with  the  aid
 of  the  ultra  violet  device  used  by  the
 banks  and  found  nothing  wrong  with
 any  of  those  notes.

 The  fact  that  these  notes  were  found
 in  the  same  dlace  must  have  some
 mysterious  significance  on  which  Gov-
 ernment  should  throw  some  light.

 Acharya  Kripalani  had  also  made
 an  allegation,  as  far  back  as  July
 (1971,  in  a  reputed  journal  that  fake
 currency  notes  of  various  denomin-
 ations  “worth  several  hundred  crores of  rupees,  bearing  duplicate  numbers
 Of  official  notes”  have  been  clandes-
 tincly  put  into  circulation  in  the  coun-
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 try.  According  to  him,  the  volume  of
 fake  currency  in  circulation  could  be
 assumed  to  be  of  the  game  order  as
 the  genuine  ones.  One  cannot  say
 that  a  person  of  the  standing  of
 Acharya  Kripalani  was  making  this
 allegation  light-heartedly,

 So  it  is  clear  that  such  a  disturb-
 ing  piece  of  information  has  been
 reaching  us  from  time  to  time  for  the
 last  80  many  years  and  that  it  cannot
 be  lightly  brushed  aside.  Earlier,
 printing  presses  or  mini  mints  were
 unearthed  and  seized  by  police  in
 various  places—Coimbatore,  Salem,
 Thana  and  so  on.

 As  far  back  as  in  December,  964
 a  report  in  the  Statesman  had  stated
 that  an  international  gang  forging
 Indian  currency  in  Lahore  had  been
 unearthed.

 There  had  also  been  reports  that
 fake  notes  from  China  had  been  in
 eirculation.

 The  question  of  old  and  soiled  notes
 had  also  been  raised  and  it  way  stated
 that  some  clements  had  been  using
 them.  In  November,  1972,  allegations
 had  been  made  that  Rs.  6  crores  old
 notes  had  been  rotting  in  the  State
 Bank  of  India,  U.P.  Branch.  The
 Minister  had,  however,  stated  that
 destruction  of  soiled  notes  way  fool-
 proof.

 As  such  disturbing  reports  have  been
 frequently  confronting  us  and  causing
 Us  grave  concern,  it  is  necessary  that
 the  Government  makes  a  full  and  com-
 prehensive  statement  on  various  facets
 of  the  problem  of  counterfeit  cur-
 rency.

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 K.  R.  GANESH)  rose—

 MR.  SPEAKER:  I  think,  you  want
 to  make  a  statement....

 SHRI  JYOTIRMOY  BOSU  (Dia-
 mon  Flarbour):  Sir,  I  have  been  told
 by  your  Assistant  that  my  name  is
 second.
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 MR,  SPEAKER:  Whatever  be  the
 number  of  names,  only  the  first  name
 is  called.  You  know  the  ruling  that
 I  gave.  Even  when  two  names  are
 mentioned,  only  the  first  one  is  allow-
 ed,

 SHR’  JYOTIRMOY  BOSU:  I  do  not
 mind.  But  I  was  given  to  understand
 that  my  name  was  second.  You  don't
 like  my  face,  That  is  all  right,

 MR.  SPEAKER:  It  is  not  that.  It
 is  a  question  of  practice  that  we
 follow.

 SHRI  JYOTIRMOY  BOSU:  I  will
 show  you  a  dozen  cases,

 SHRI  K.  R,  GANESH:  Sir,  since  the
 matter  concerns  the  currency  of  the
 country....

 MR.  SPEAKER:  There  are  so  many
 points  raised  in  it.  If  you  want  time,
 you  make  a  statement  later  on.  Don't
 make  an  off-hand  statement  because
 everybody  is  concerned  about  it.

 SHRI  K.  R.  GANESH:  Yes,  Sir.

 (i)  PROPRIETY  OF  REPORTED  DECISION
 OF  GOERNMINT  TO  GIVE  PRESIDENT’S
 AWARD  TO  A  DECEASED  SuB-INSPECTOR  OF
 POLICE,

 MR.  SPEAKER:  Mr.  Dhote,  I  think,
 so  far  as  this  award  ig  concerned  it
 could  be  relevant  only  to  that.  80
 fat  as  what  happened  in  Vidarbha  is
 concerned,  I  am  sorry  you  are  not
 allowed  on  it.  You  confine  yourself
 only  to  that  part  of  it,

 श्री  जांबुबंत  छोटे  (नागपुर)  :  विदर्भ

 आन्दोलन  के  सिलसिले  में  मई  i973  में

 तुमसर  में  गोलीबारी  हुई  जिस  गोलीबारी  में

 3  श्याम  बच्चे  गोलियों  से  जगह  को  जगह  मून

 दिए  गए  शौर  7  आदमी  बुरी  तरह  से  घायल

 हुए  ।  उत्तेजित  भीड़  ने  जब  घूम  से  लथपथ

 लाशों  को  देखा  उस  समय  उस  उत्तेजित  भीकू

 के  बीच  में  एक  वहां  के  पुलिस  सब-इंसपेक्टर
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 की  चौधरी  हम  गए  कौर  उस  उत्तेजित  चौड़
 मे  दत्त  पुलिस  सब-इंसपेक्टर  चौधरी  को  लातों

 और  मुल्कों  से  मार  डाला  ।  पुलिस  सब-इंसपेक्टर

 लारी  मार  दिए  गए  ।  उस  के  सिलसिले

 में  .03  लोगों  को  गिरफ्तार  किया  गया  अंदर

 सेक्शन  302,  20  (बी)  झाई०  पी०  सी०  |

 उस  में  के  एक  भादमी  मिश्रा  कारागार  में  मर

 गए  ।  अब  यह  मामला  न्याय  प्रविष्ट  हैं!

 न्यायालय  के  भ्रन्तगंत  है  ।  इस  के  ऊपर  इंसाफ

 न्यायालय  में  दिया  झा  रहा  है  ऐसी  ग्र वस् था

 में  जो  सब-इंस्पेक्टर  चौधरी  हैं  उन  को

 मरणोपरांत  राष्ट्रपति  पदक  दिया  जा  रहा  हू

 और  वह  राष्ट्रपति  पुरस्कार  परसों  5  अगस्त

 को  उन  की  पत्नी  को  प्रदान  किया  जा  रहा  है  ।

 मेरा  यह  कहना!  है  कि  ऐसी  अवस्था  में  जब  कि  यह

 सारा  मामला  न्याय  के  अन्तर्गत  न्यायालय  के

 विदा  पराधीन  है,  उन  मर्म  पुलिस  सब-इंसपेक्टर

 चौधरी  को  यदि  राष्ट्रपति  पुरस्कार  दिया  जाता

 है  तो  राष्ट्रपति  कॉस्टीटयूशन  के  हेड  होते  हैं

 कौर  इस  भाते  न्यायालय  के  भी  हेड  होंगे,  तो

 उस  के  द्वारा  राष्ट्रपति  पुरस्कार  मरहूम  चौधरी

 को  मिलता  है  तो  अदालत  में  जो  मामला  स्वन

 रहा  है  उसमें  न्याय  को  प्रपेक्षा  नहीं  की जा  सकती

 इस  सिलसिले  में  राष्ट्रपति  जो  से  में  मि लाभ ौर

 हमारे  साथी  संसद  सदस्य  मिले  ।  उन्होंने  कहा
 कि  इस  पर  गौर  किया  जायगा  1  वह  बात  सही

 है।  राष्ट्रपति  पुरस्कार  प्रदान  नहीं  किया

 जायगा  5  अगस्त  को  सभो  तक  इस  की

 जानकारी  हमें  मिली  नहीं  है  भोर  कारागार  मे

 के  सारे  302  लोग  प्रामरण  ग्रीन  के  लिए

 बैठे  हैं।  उन  का  कहना  एक  ही  दे  कि  उन  को

 इंसाफ  मिलना  चाहिए  ।  न्यायालय  से  इसाफ

 देने  के  बात  वातावरण  साफ  रहना  चाहिए  |
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 महाराष्ट्र  शांत  ने  अपने  कारनामेके  अपर
 परदा  डालने  के  लिए  राष्ट्रपति  पुरस्कार
 चौधरी  को  देने  ककी  सिफारिश  की  है  1

 Ta  महोदय  :  इतना  ही  काफी  है  जो

 रैली बेंट है  ।  स्ब  ज्यादा  करेंट मत  कीजिए  t

 बाप  का  प्वाइंट हैं  कि  जब  यह  केस-जुडी़  है
 तो  उ  में  एवार्ड  देना  उस  को  इन्फ्लुएंस  करेगा  t

 यह  तो  कह  दिया  श्राप  ने  t

 श्री  जांबुबंत  चोट :  मैं  रोदन  का  ज्यादा

 वक्त  नहीं  लगा  ।  आप  को  पता  होगा  और

 जाहिर  भी  है  कि  मैं  सदन  में  ज्यादा  कब  बैंठता

 नहीं  और  बोलता  नहीं  q

 अध्यक्ष  सरोवर  :  आप  चाहे  बोस  मिनट

 बोलिए  लेकिन  उसी  पर  बोलिए  जो  रेजीमेंट

 है  शोर  कंस  की  मैरियास  वगेरह  में  मत  जान?

 क्यों  कि  बहू  तो  सब-जुड़िए  है।

 भरी  जांबवंत  घोटे  :  जो  मामला  सब-जुडी़

 है  उस  की  मेरिट  १२  मैं  नहीं  जा  रहा  हूं  1  में

 यह  कह  रहा  हूं  कि  अपने  कारनामों  के  ऊपर

 परदा  डालने  वे  लिए  महाराष्ट्र  शासन  ने

 पुरस्कार  की  सिफारिश  की  हूँ  |  जब

 न्यायालय  के  अन्तर्गत  विचाराधीन  यह

 मामला  है  ऐसे  वक्‍त  में  यदि  राष्ट्रपति  का

 पुरस्कार  मरहूम  चौधरी  को  दिया  गया  तो

 न्याय  मिलने  की  कोई  संभावना  नहीं  है  a

 न्यायाधीश  और  न्यायालय,  सेशन  कोर्ट  भी

 ऐसे  मामले  मे  प्रीजूडिस  हो  सकता  हैं।  इसलिए

 इंसाफ  मिलने  के  लिए  यह  जरुरी  है  कि  राष्ट्रपति

 का  पुरस्कार  रोक  दिया  जाय  अभी  शो
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 चौधरी,  की  जो  क्ति  थो  बह  दुरूस्त  थी  या

 नहीं  थी  इग  का  फैसला  न्याय  के  द्वारा  होगा

 है  झोर  जब  तब  यह  फ  ला  नहीं  हो  जाता  कि

 चौधरी  साहब  दु  मस्त  थे  या  नहीं  थे,  तब  तक

 यह  राष्ट्रपति  पुरस्कार  है: द  को  नहीं  दिया

 जा  सकता  |  न्याय  जब  मिल  जाय,  अ्रदालत  से

 इराक  हो  जाय  उस  क  बाद  राष्ट्रपति  एक

 नही  दस  पुरस्कार  प्रदान  कर  कते  है  1

 1  अटल  [विहार  वाजपेयी  (ग्वालियर  )  «

 अध्यक्ष  महोदय,  यह  मामला  जो  इन्होंने

 उठाया  है  वडा  महत्वपूर्ण  है।  श्राप  ने  इनको

 इजाजत  दो  यह  अच्छी  किया  हम  ला

 मानते  है  कि  जो  कुछ  घोटे  साहब  कह  रहे

 है  उसके  ऊपर  गृह  मंज़िल  को  विचार  कानों

 चाहिए  i  हो  का  हे  कि  सरकर  कटे रूट
 आफ  कोर्ट  की  दाया  हो  जाय  )

 भ्रमवश  महोदय  इसलिए  दिया  है

 M:  Jyotumoy  ‘Bosu,  I  am  not  allow-
 ing  you.  Mr.  Naik.

 SHRI  P.  G.  MAVALANKAR
 (Ahmedabad):  Sur,  on  a  point  of  pro-

 cedure,
 MR.  SPEAKER:  On  what?

 SHRI  P.  G.  MAVALANKAR:  While
 matters  under  rule  377  were  being
 raised,  may  I  say  that  I  had  written
 a  notice  to  you  and  I  requested  the
 Table  Office  to  send  it  to  you  because
 I  come  fram  Ahmedabad  this  morn-
 ing  and  the  plane  came  after  0  aM.
 Naturally  I  could  not  give  it  before
 30.00  am.  My  point  is  this.  When
 the  matter  is  so  serious,  would  you
 not  allow  me  to  raise  it?  Becayse  the
 situation  in  Gujarat  is  serious...

 MR.  SPEAKER:  There  is  a  proce-
 dure  for  everything

 SHRI  P.  G.  MAVALANKAR:  Will
 you  kindly  permit  me  to  raise  it  to-
 morrow?
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 MR.  SPEAKER:  i  cannot  commit
 myself.  I  will  see  to  it.

 SHRI  JYOTIRMOY  BOSU:  will
 you  ask  the  Government  to  say  some-
 thing?  After  80  day's  strike  the
 Staesman  has  started  coming  out.
 Why  have  they  made  it  a  Police
 camp

 श्री  झील  बिहारी  वाजपेयी  :  भ्रध्यक्
 महोदय,  आपकी  इजाजत  से  ए०  जी०  प्राफिट'
 में  जो  विक्टिमाइज्रेशन  हो  रहा  है,  मैने  उस
 मामले  को  उठाया  था।  स्त्री  महोदय  ने
 भ्र भी  सदा  कोई  वक्तव्य  नहीं  दिया  है।

 भ्रध्यक्ष  महोदय
 था,  मैं  उनमे  पाएगा।

 बताया  देना  चाहिये

 अं  am  fag  रो  बाजियों  क्ति  मती
 को  अपना  वक्तव्य  देना  चाहिये,  To  जी»
 जो  लिख  बर  भजता  है,  उसे  यहा  नहीं  पढना
 चाहिये  |

 MR.  SPEAKER:  This  is  about  victi-
 misation  In  the  AG's  office  This  was
 raised  last  time  Will  the  Minister
 make  any  statement?

 wit  जनेश्वर  सिर  (इलाहाबाद)
 भ्रध्यक्ष  महोदय,  मैने  झप  से  दिल्‍ली  यूनिवर्सिटी
 के  बारे  मे  निवेदन  किया  था

 भ्रध्यक्ष  महोदय  :  वहा  चुनाव  हो  रहा  है  |

 चुनाव  में  जो  कुछ  होता  है,  वह  यूनिवर्सिटी
 के  एक्ट  के  मुताबिक  होता  है,  इसलिये  इस
 मामले  को  यहा  कैसे  लक  सबते  है?

 को  जलेश्वर  सि:  अगर  वाइस  चांसलर
 प्रपनी  यूनिवर्सिटी  के  चार  लड़को  के  खिलाफ़
 कार्यवाही  करते  तो  हम  इसे  यहा  नहीं  उठाते  |
 लेकिन  उन्होने  जवाहरलाल  यूनिवर्सिटी  के

 एक  लड़के  को  कैम्पस  में  घुसने  से  मना  कर
 दिया  हैं--इसलिये  हमें  इस  मामले  को  यहां
 उठाना  पड़ा  है।  कल  किसी  यूनिवर्सिटी
 का  कोई  वापस  चांसलर  ae  से  भारती  हो
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 जाय  और  मुन्नी  कैम्पस  में  न  घुसने  दे,
 तो  इस  तरह  का  तानाशाह  उसे  नहीं  बनने

 दिया  जा  सकता  |

 अध्यक्ष  महोदय  :  तीन  श्राफिसिज  ऐसे  हैं
 जो  किलो  वक्‍त  बहुत  अच्छा  होते  थे,  आराम

 वाले  होते  थे,  लेकिन  अब  े  सब  से  ज्यादा

 परेशान  हैं--गवर्नर,  स्पीकर  और  वाइस-

 चांसलर--ग्राम  तीनों  सिर  छिपाते  फिरते

 हैं।  इस  लिये  जब  आप  कोई  बात  करते  हैं  तो

 देखा  करें---वाइस  चांसलर  अगर  अपने  आफिस

 में  कोई  फैसला  करता  है  तो  क्या  उसको  भी

 यहां  लाना  चाहिये  ?

 श्री  जनरल  सिर  :  अध्यक्ष  महोदय,
 आप  मेरा  निवेदन  सुन  लें--प्राय  ने  जो  कहा  है
 मैं  उसी  के  बारे  में  कहना  चाहता  हु  आज

 एसी  स्थिति  आ  गई  है  कि  दिल्ली  यूनिवर्सिटी
 में  वाइस-चांसलर  नहीं  है,  प्रो-वाइस  चांसलर

 हैं,  जो  तरक्की  चाहते  हैं,  इसे  लिये  व  विरोधी

 पारियों  के  सभी  लड़कों  के  खिलाफ  कार्यवाही
 करते  चले  जा  रहे  हैं।

 अध्यक्ष  महोदय  आन  बैठिए
 ‘We  should  not  set  any  bad  precedent
 here.  Also  no  motives  should  be  im-
 puted.

 3.22  hrs.

 FINANCE  (NO.  2)  BILL,  974—contd.

 MR.  SPEAKER:  Now  we  move  on
 to  the  next  item.  Further  discussion
 on  the  Finance  Bill.  Mr.  B.  V.  Naik
 to  continue.

 Mr.  Naik,  would  you  like  to  speak
 after  lunch?

 SHRI  B.  V.  NAIK  (Kanara):  Yes
 Sir.

 MR.  SPEAKER:  So  that  you’  will
 have  more  time  to  think  anq  come
 better  prepared.

 So,  we}  now  adjourn  and  re-assemble
 at  2-30  p.m.
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 3.23  hrs,

 the  Lok  Sabha  adjourned  for  Lunch

 till  thirty  minutes  past  Fourteen  of

 the  Clock.

 The  Lok  Sabha
 Lunch  at  thirty  four
 Fourteen  of  he  Clock.

 re-assembled  after
 minutes  past

 (Mr.  DEPUTY-SPEAKER  in  the  Chair.]
 FINANCE  (NO.  2)  BILL,  974—contd.

 SHRI  B.  V.  NAIK  (Kanara):  Mr.

 Deputy-Speaker  Sir,  I  rise  to  support
 the  Finance  (No.  2)  Bill  that  has  been

 presented  by  the  Minister  for  Finance.

 Contrary  to  the  alarming  statements

 made  by  the  Members  of  the  Opposi-
 tion  in  this  House
 Virendra  Aggarwal

 including  Prof.

 yesterday  who

 predicted  an  inflation  rate  of  50  per
 cent  in  the  course  of  the  next  financial

 year,  I  feel  that  we  have  been  ex-

 aggreating  the  economic  situation  in
 this

 aggerating  the  economic  situation  in
 country.  We  have  been  ex-

 the  country  because  it  serves  our

 political  purpose  and  those  who  say
 that  the  economy  of  the  country  is  go-
 ing  to  crash  are  only  indulging  in

 wishful  thinking.  I  shall  briefly  state
 the  reasons  why  I  come  to  this  conclu-
 sion.  Firstly,  there  have  been  count-

 ries  in  the  world  which  have  gone
 through  the  situations  which  are  worse

 example,  the  U.S.A.

 depression  in
 than  ours.  For

 during  the  periog  of
 930s.
 to  Germany  after

 We  have  seen  what  happened
 the  second  world

 We
 have  seen  what  happened  to  Japan  at
 the  end  of  the  second  world  war.

 war  and  also  the  first  world  war.

 Their  economics  were  completely  shat-

 tered,  Still  they  have  been  to  recoup
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 and  build  their  countries  into  some  of
 the  most  viable  national  economies  in
 the  world.  Today  they  have  got  a
 very  high  per  capita  income  and  a
 very  high  growth  in  their  national
 economies.

 Time  and  again  hon.  Members  in-
 cluding  Shri  Sarjoo  Pandey  yesterday,
 have  cited  the  parallel  of  a  country  like
 China.  It  would  be  very  unfair  for  us
 to  compare  the  two  systems.  Is  it
 fair  to  compare  a  totalitarian  system
 to  a  free  society?  It  is  not.  I  have  no
 information  that  the  hon.  Member  has
 been  to  China.  So,  whatever  infor-
 mation  one  get  is  either  by  reading
 about  China  from  the  foreign  press  or
 you  get  the  propaganda  meteral.  Let
 us,  therefore  not  try  to  pass  comments
 upon  Chinese  economy.

 ‘MR  DEPUTY-SPEAKER:  What  is
 the  difference  between  Chinese  chicken
 and  Indian  chicken.

 SHRI  B.  V.  NAIK:  There  are  very
 few  visitors  who  have  gone  to  China
 except  this  committee  of  Dr.  Kotnis
 ang  their  finding  is  that  chicken  is
 selling  at  Rs.  4.25  per  kg.  for  the  last
 i5  years.  Does  the  hon.  Member  know
 what  was  the  rate  of  chicken  in  India
 5  years  back  and  what  is  the  present
 rate?  It  is  Rs.  7  per  kg.

 “IR.  DEPUTY-SPEAKER:  I  have
 been  buying  chicken  at  Rs.  4  per  kg.

 SHRI  PILOO  MODY  (Godhra):  In
 his  case  it  is  half  a  chicken.

 SHRI  B.  V.  NAIK:  I  am  quoting  the
 figures  from  my  constituency—-North
 Kanara.  From  that  point  of  view,  to
 compare  the  two  systems  and  take
 some  indicators  which  will  not  carry  Us
 very  far  would  be  a  malicious  thing.
 Let  me  repeat  that  a  free  society,  even
 a  poor  free  society  is  any  day  and  any
 time  much  better  because  he  would
 not  be  able  to  say  what  he  is  saying
 and  I  would  not  be  able  to  say  what  I
 am  saying  if  we  were  living  in  the
 China  of  Mao.  So,  I  submit  that  some
 of  these  absolutely  stupid  arguments
 which  we  can  see  through  in  every

 AUGUST  13,  974  Fin.  (No.  2)  Bill,  974  368

 text-book  or  every  propaganda  mate-
 rial  which  we  have  read  through  the
 Redbook  of  Mao  efc.  are  not  for  &
 serious  debate  on  a  Finance  Bill.

 I  woulg  like  to  point  out  that  no
 country  in  the  world  at  any  time  in  the
 history  of  the  world  hag  ever  crashed
 only  because  of  economic  crisis.
 Whether  it  be  Germany  or  Japan  or
 the  USA,  during  the  time  of  depres-
 sion,  most  of  the  banks  crashed  but  no
 country  has  been  destroyeg  and  no
 nation  has  gone  to  dogs  only  because
 people  were  not  able  to  buy  chicken  in:
 the  market  at  the  fair  price;  that
 depends  upon  the  taste  of  the  buyer.
 But  uf  we  lose  national  character,  if
 we  lose  confidence  in  ourselves,  if  there
 ig  a  crisis  of  character  or  if  there  is
 a  crisis  of  authority  in  a  country  then
 at  that  time,  the  country  may  g0
 to  pieces.  The  entire  Opposition  has
 been  doing  everything  to  see  ‘that  a
 crisis  of  character  as  well  as  a  crisis
 of  confidence  ang  authority  develops
 history  will  not  forgive  them  for  this.
 So,  let  them,  therefore  instead  of  in-

 dulging  in  continuous  blackmail
 and  calumny  against  the  policies  of  the-
 Government  co-operate  in  a  construc-
 trve  programme  for  rebuilding  our
 national  economy.

 Coming  from  the  general  to  the
 specific,  I  would  now  like  to  say  a  few
 words  of  advice  to  the  Ministry  of
 Finance.  Many  of  us  suggested  first
 and  foremost  that  we  must  have  a

 perfect  public  distribution  system,
 where  the  common  men  in  this  country
 will  be  taken  care  of.  The  essential
 things,  not  even  the  luxuries  or  com-
 forts  but  the  essential  things  like  food,
 a  limited  amount  of  clothing  ete.  were
 the  things  which  were  pressed  upon  in
 October  99  at  the  Gandhinagar
 session  of  the  AICC..

 AN  HON.  MEMBER:  But  what  has
 been  done?

 SHRI  B.  V.  NAIK:  Everything  has

 been  done,  and  we  have  tried..
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 SHRI  KRISHNA  CHANDRA
 HALDER  (Ausgram):  To  generate
 black  money.

 SHRI  B.  V.  NAIK:  This  is  another
 instance  of  the  Opposition  indulging  in
 witch-hunting.  I  may  tell  them  that
 there  ig  no  witch  to  be  found  in  all  this;
 by  doing  so,  they  are  only  taking  this
 country  more  and  more  towards  chaos.

 SHRI  PILOO  MODY:  No:  Let  him
 put  his  hand  on  his  heart  and  say  ‘No’.

 SHRI  B.  V.  NAIK:  With  due  apolo-
 gies  to  the  October  revolutionaries,  as
 far  as  the  October  resolution  was  con-
 cerned  we  urged  first  for  taking  up  the
 question  of  organising  a  public  distri-
 bution  system.  When  the  wheat  trade
 take-over  did  not  yield  the  results  that
 were  expected  of  it,  we  suggested
 something  in  the  form  of  monetary
 reform,  and  that  was  what  we  called
 demonetisation.  We  made  no  bones
 about  it.  We  did  not  come  to  that
 conclusion  regarding  demonetisation—
 many  of  us  or  at  least  some  of  us  have
 our  recorded  views,  and  those  views
 have  been  written  down  in  black  and
 white—on  the  basis  of  any  alarmist
 attitude  as  some  of  the  Opposition
 Members  have  done.  If  the  money
 supply  and  the  supply  of  goods  in  a
 market  at  a  give  point  of  time  yields  a
 rertain  resultant  price  then  if  the
 situation  is  to  be  controlled,  either  the
 supply  of  goods  has  to  be  controlled
 or  the  supply  of  money  has  to  be  con-
 trolled.

 When  we  found  that  the  control  of
 the  supply  of  essential  goods  in  the
 market  for  the  consumption  of  the
 common  people  was  not  effectively
 handled  or  could  not  be  handled  with
 the  given  constraints,  that  was  the
 time  we  saig  that  as  an  alernative,
 if  you  cannot  manipulate  goods,  you
 should  manipulate  the  money.  It  was
 in  these  circumstances  that  we  had
 urged  that  the  matter  of  demonetisa-
 tion  be  given  its  due  consideration.

 ‘Under  the  circumstances,  I  am  going
 ‘to  suggest  that  there  are  a  few  avenues
 whereunder  we  have  first  and  foremost
 ‘to  create  an  adequacy  of  supplies  in
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 the  market.  We  have  to  take  only  a
 few  steps  which,  I  think,  will  be  able
 to  see  to  it  that  the  primary  objective
 for  which  this  Budget  has  gought  to  be
 brought,  namely  ‘It  is  self-evident  that
 controlling  inflation  is  today  the  single
 most  important  task  facing  this  coun-
 try’,  is  achieved,  How  to  do  it?

 77०

 SHRI  PILOO  MODY:  Management.

 SHRI  B.  V.  NAIK:  Management  has
 been  there.  There  must  also  be  cer-
 tain  specific  goals  before  the  manage-
 ment.  I  would,  first  and  foremost,  sug-
 gest  a  revision  of  the  industrial  con-
 cessions  that  are  ruling  in  this  coun-
 try.  I  take  a  specific  instance  in  res-
 pect  of  which  a  reply  has  been  given
 to  me  by  the  Minister  of  Industrial  De-
 velopment.  In  the  State  of  Madhya
 Pradesh,  for  the  paper  mills  in  our
 country,  we  are  selling  bamboo  at
 Rs.  55  a  tonne  but  in  the  same  coun-
 try  in  the  State  of  Maharashtra,  we
 are  selling  bamboo  to  the  paper  mil's
 at  Rs.  3  8  tonne.  Here  is  an  area
 where  a  not  languishing  paper  indus-
 try  can  be  made  to  foot  the  Lill  ard
 see  to  it  that  the  State  coffers  are
 bulging  with  money.

 Secondly.  1  would  suggest  an  in-
 crease  in  the  productivity  of  the  public
 sector.  (Interruptions).  I  shall  come
 to  the  private  sector  of  Shri  Mody  also.

 MR.  DEPUTY-SPEAKER:  I  have
 been  requested  by  your  Whip  to  allow
 ten  minutes  to  each  member  of  the
 Congress  Party  because  there  is  a  very
 big  list.  So  please  conclude.

 SHRI  PILOO  MODY:  Let  him  speak.
 Eliminate  one  more  speaker  from  the
 other  side.

 SHRI  8.  V.  NAIK:  As  regards  in-
 crease  in  the  productivity  of  the  public
 sector,  today  we  have  steel  selling  at
 the  highest  rate  in  the  world.  We  have
 our  Durgapur,  Bhilai,  Rourkela.  All  of
 them  are  functioning  below  the  limit.
 One  of  the  reasons  for  this  is  that  we
 sitting  in  this  august  House  have  not
 made  the  public  sector  of  this  country
 accountable  to  this  House.  Along  with
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 the  norma!  budget  which  has  been
 there  for  the  last  00  years,  there
 should  be  a  budget  tor  every  public
 sector  undertaking.  I  do  not  know
 which  would  be  the  proper  forum.  We
 must  know  how  much  we  are  going  to
 produce.  What  are  the  constraints?
 What  are  the  restrictive  factors  anda
 how  shall  we  overcome  them?  We
 should  make  the  entire  public  sector
 not  only  vicariously  accountable  to
 Parliament,  the  representatives  of  the
 people,  but  they  should  be  made
 accountable  in  a  certain  direct  way.

 Then  my  last  point;  it  would  be  a
 severe  omission  if  I  do  not  mention  it.
 As  regards  the  private  sector,  I  have
 cited  only  one  case  of  industrial  con-
 cessions.  There  could  be  an  investiga-
 thon  of  the  industrial  concessions  en-
 jorved  by  way  of  concessional  rates  of
 electricity,  water,  lands  acquired  and
 given  to  them  and  for  the  infra-struc-
 ture  facilities.  Today  the  private  sec-
 tor,  earning  profits  ag  never  before,  is
 ir,  a  position  to  pay  and  keep  the  costs
 even.

 Under  the  circumstances,  T  would
 conclued  hy  making  a  plea  for  adopt-
 ing  the  Bramlian  experiment  which
 was  stated  last  time  by  Shn  N,  K.  P.
 Selve  on  the  floor  of  the  House  and
 was  given  up  without  being  given  due
 consideration,  though  the  SEMIBO-
 MBLA  is  a  variation  of  it.  I  am  quoting
 only  the  current  discount  rates  of  the
 Central  banks  of  the  world.  Brazil  in
 1969-70,  had  22  tp  20  per  cent.  In  a
 country  like  Norway  or  even  India,  it
 is  5  to  475  per  cent.  They  have  been
 ale  to  regenerate  their  economy  by
 linking  up  or  giving  a  stimulus  to  their
 saving  by  making  the  return  on  savings
 linked  to  the  price  index  at  least  be-
 fore  we  reject  it  off  the  cuff,  I  suggest
 that  a  study  should  be  made  and  if
 necessary  a  report  should  be  called  for
 so  that  we  may  take  a  meaningful  de-
 cision.

 SHRI  SURENDRA  MOHANTY
 (Kendrapara):  Finance  Bill  No.  2  has
 been  considered  by  the  Finance  Minis-
 ter  as  ०

 t
 unugual  significance,  I

 maintain  that  this  Bill  is  not  only  un-

 precedented  in  constitutional  history
 but  also  that  its  unprecedentednesgg  can
 be  matched  only  by  the  unprecedented
 paralysis  of  Government's  economic
 policy.  This  Bill  is  unusual  in  another
 way  in  88  much  as  what  was  intended
 to  be  supplementary  taxation  effort  has
 turned  to  be  of  far  larger  magnitude
 than  the  original  budget  which  was
 presented  in  February.  While  the
 total  collection  to  the  Central  revenues
 out  of  the  present  proposals  will  be
 Rs,  232  crores,  the  levies  in  February
 had  amounted  to  Rs.  2l2  crores.
 According  to  the  Finance  Minister  this
 unusual  measure  derives  its  justifica-
 tion  from  the  fact  that  we  are  faced
 with  a  very  difficult  economic  situation
 and  Finance  Bull  No.  2  is  aimed  at
 controlling  inflation  and  also  the  un-
 precedented  price  rise.  While  I  am
 not  disputing  the  conclusions  that  the
 country  is  faced  with  unprece-
 dented  economic  and  financial  situa-
 tion,  certainly  [  have  my  quarrel  as  to
 who  1s  responsible  for  all  this  mess.
 The  Finance  Minister  in  his  speech  has
 pointed  out  to  the  fall  in  agricultural
 and  industrial  output  and  according  to
 him  this  situation  is  basically  due  to
 the  sluggishness  in  industrial  produc-
 tion  and  fall  in  agricultural  output
 But  the  present  rise  in  prices  and  the
 inflation  are  also  due  to  the  actions  of
 the  Government,  as  had  been  pointed
 out  by  the  Reserve  Bank  of  India
 Bulletin  in  its  issue  of  April  1974.
 While  discussing  the  price  rise  on
 page  627  it  mentions  the  main  factors
 influencing  inflationary  upsurge  in-
 cluded:  «i)  successive  decline  in  out-
 put  of  foodgrains  in  Q71-72  and  1972-73
 and  the  consequent  lower  market  arri-
 vals  in  ‘1973-74  (2)  widespread  hoard-
 ing  of  stocks  in  anticipation  of  higher
 price,  (3)  uncertainties  regarding  sup-
 plies  of  imported  crude  oil  and  the
 sharp  hike  in  the  prices  of  petroleum
 products  announced  by  the  Govern-
 ment,  (4)  upward  revision  in  procure-
 ment  prices  of  foodgrains  and  the  con-
 sequent  increase  in  issue  prices  in
 November  973  and  (5)  upward  revi-
 sion  in  the  price  of  several  critical
 commodities  stich  ag  steel,  cement,  etc
 Out  of  these  five  reasons  which  have
 been  mentioned  by  the  Bank,  items  3
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 to  5  are  of  Government's  own  creation
 and  the  Government  cannot  escape
 responsibility  for  these  last  three  rea-
 songs.  Apart  from  these  facts,  other
 operative  factors  in  the  creation  of  in-
 ftationary  pressure  are:  enlargement  of
 deficit  financing  in  (1973-74  from  the
 budgetary  estimate  of  Rs.  85  crores  to
 650  crores.  Here  is  an  unparallelled,
 unprecedented  fiscal  irresponsibility  on
 the  part  of  the  Government  and  I  am
 sure  if  this  bad  been  truly  free  and
 democratic  society,  this  Government
 would  have  been  kicked  out  of  office
 much  before  it  had  time  to  present  this
 Finance  (Nos.  2)  Bill.  From  the
 budgeted  figure  of  Rs.  85  crores,  your
 deficit  financing  reached  Rs.  650  crores
 and  still  you  have  the  cheek  to  say
 that  fall  in  agricultural  production  and
 sluggishness  of  industrial  output  is  res-
 ponsible  for  this  unprecedented  situa-
 tion,  The  regret  is  in  Indiain  the  name
 of  garibi  hatao,  you  have  made  the
 people  mentally  poor  and  therefore,  by
 distributing  doles  of  black  money,  you
 can  continue  in  office  in  spite  of  all
 these  muddlings.  Therefore,  in  this
 country  public  opinion  cannot  aseert  it-
 self  unlessand  untilthere  is  a  revolu-
 tion.  Whether  it  is  violent  or  nonviolent
 is  immaterial  for  my  purpose.  The  other
 reasons  are  increase  in  the  price  of
 controlled  variety  of  cloth  with  effect
 from  30th  March,  1974,  Who  is  res-
 ponsible  for  this?  Increase  in  the
 price  of  some  24  basic  drugs  ranging
 in  some  cases  up  to  70  per  cent  who  is
 responsible  for  this?

 २73

 AN  HON.  MEMBER:  Traders.

 SHRI  SURENDRA  MOHANTY:  But
 who  approved  of  it?  Increase  in  the
 price  of  coal  after  nationalisation
 from  Rs.  72  to  Rs.  00  per  ton.  Will
 the  treasury  benches  answer,  who  is
 responsible  for  this?  ang  that  too  in
 the  name  of  nationalisation  and  social-
 iam?  Besides  the  above,  the  prices  of
 other  commodities  of  esasmtial  use
 have  aleo  been  raised’  by  the  Govern-
 ment  in  recent  months,  The  Govern-
 ment,  to  divert  fie  attention  of  the
 people  fram  it,  acte  of  commission  and
 omissiin,  lays  the  blame  at  the  doors
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 of  the  hoarders.  [  ask  the  Govern-
 ment  which  is  gloating  over  its  mem-
 bership  of  the  unclear  club  today
 what  stopped  this  powerful  Govern-
 ment  from  curbing  the  hoarders?
 When  it  came  to  unhoarding,  the
 Prime  Minister  and  the  Defence  Minis-
 ter  prescribed  the  panacea  of  social
 boycott.  I  maintain  if  anyone  has  to
 be  boycotted  socially  and  politically,
 tt  is  the  Congress  Party  which  is  at  the
 back  of  the  hoarders,  While  the  growth
 Tate  has  touched  almost  zero  point,  the
 money  supply  has  gone  on  increasing.
 The  irresponsible  spending  spree  of
 the  Government  can  only  be  imagin-
 ed  from  a  single  fact  that  the  Prime
 Minister's  travelling  allowance  in  on¢
 year  has  cost  the  exchequer  Rs.  25
 lakhs  and  the  Prime  Minister's  secur!-
 ty  costs  the  exchequer  Rs,  6  lakhs!  Who
 is  going  to  believe  that  the  Govern-
 ment,  which  is  pledged  to  put  down
 governmental  expenditure  can  spend
 such  fantastic  amounts  for  the  travel-
 ling  allowance  of  its  Prime  Minister?
 At  the  end  of  December  1973,  the  total
 amount  of  currency  in  circulation  stood
 at  Rs,  5639  crores,  but  on  i4th  June,
 974  it  was  Rs.  6609  crores.  In  other
 words,  while  the  rate  of  growth  has
 touched  almost  zero  point,  the  mone-
 tary  expansion  has  been  taking  place
 at  an  irresponsible  pace,  which  is  at
 the  root  of  the  present  crisis  today,
 which  is  of  the  Government's  own  cre-
 ation.  Therefore,  I  say,  under  these
 circumstances,  this  Finance  Bill  is  a
 penalty  which  the  masses  of  India  will
 have  to  pav  for  the  fiscal  irresponsi-
 bility  of  the  Government  and  its  habi-
 tual  failure  on  the  economic  front.

 5  hrs.

 Yet,  in  spite  of  this,  the  Finance
 Minister  cannot  assure  the  House  that
 he  would  be  able  to  contain  the  infla-
 tion  or  the  rising  prices.  At  page  4
 of  his  speeth  he  says:

 “An  exercise  to  cut  expenditure
 drastically  is  now  under  way.  Until
 this  has  ben  completed  and  the
 results  of  other  measures  taken  by
 us  are  known,  it  would  be  dffficult
 to  indteste  precisely  what  fhe  finat
 position  would  be.”
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 Mark  the  words  “it  would  be  diff-
 cult  to  indicate  precisely”.  Thetefore,
 when  the  Finance  Minister  says  that
 the  Finance  (No,  2)  Bill  is  aimed  at
 controlling  inflation,  his  speech  itself
 admits  that  he  cannot  give  the  House
 any  assurance,  nor  can  he  give  the
 country  any  undertaking,  that  the  in-
 filation  is  going  to  be  checked  and  ‘the
 price  rise  is  going  to  be  held.  Then  he
 proceeds  to  say:

 “In  view  of  the  acute  inflationary
 situation  prevailing  we  fully  intend
 to  contain  the  Central  Government's
 budget  deficit  to  the  leval  indicated
 in  this  year’s  Budget  and  Govern-
 ment  will  take  all  necessary  steps
 to  this  end.”

 In  view  of  Government’s  performance  of
 raising  deficit  financing  from  Rs.  85
 crores  to  the  extent  of  His.  650  crores,
 this  kind  of  assurance  of  the  Finance
 Minister  is  only  meant  for  the  gulli-
 bles  whom  the  Congress  Benches  can
 enliven  with  such  king  of  easy  slo-
 gans.  The  promise  to  keep  the  figure
 down  to  Rs.  25  crores  is  just  as  un-
 realisable  as  some  promises  made  in
 the  past  in  the  previous  year.

 Coming  to  the  taxation  proposal,
 the  basic  question  which  I  ask  is
 this,  Will  this  Finance  Bill,  will
 these  indirect  taxation  measures,
 bring  down  the  prices?  That  is  the
 crucial  test;  that  ig  the  criterion  on
 which  this  Bill  has  to  be  tested.

 The  facrease  in  the  bank  rate  and
 the  tax  on  banks  will  obviously  make
 capital  dearer.  However  well-inten-
 tion  it  may  be,  the  manufacturers
 will  pass  on  the  burden  to  the  con-
 sumer.  In  other  words,  the  com-
 mon  man  will  ultimately  come  to
 bear  the  incideace  of  this  taxation
 meagure,  and  this  will  further
 strengthen  the  inflationary  forces.

 The  indirect  taxes  on  tyres,  paper,
 cement,  iron  and  steel,  copper  and
 zinc  will  boost  up  the  other  prices
 wad  consumers  will  ultimately  bear

 this  impact,  In  this  context,  the
 taxation  proposal  on  paper  is  utter-
 ly  irresponsible.  The  Bill  indicates
 that  only  papers  upto  65  grammes
 per  square  metre  will  be  exempt
 from  the  proposed  levy.  But  how
 many  paper  manufacturing  unite
 are  today  manufacturing  paper  of  65
 grammes?  When  the  price  of  paper
 goes  up,  naturally  book  production
 will  be  in  disarray.  While  the  stu-
 dents,  millions  of  them,  are  going
 without  their  exercise  books  and
 text  books,  one  would  have  thought
 that  the  Government  would  propose
 some  remission  in  indirect  tax  on
 paper  instead  of  proposing  further
 enhancement  of  it.

 The  consumers  of  cigarettes,  plas-
 tic  goods  and  cotton  fabrics  will
 bear  the  full  brunt  of  these  new
 duties.

 SHRI  B.  V.  NAIK:  Are
 opposed  to  that  also?

 you

 SHRI  SURENDRA  MOHANTY:
 Yes,  I  do  not  want  new  taxes  to  be
 imposed  for  your  spending  spree.  I
 do  not  want  them  to  be  taxed  so  that
 your  Prime  Minister  can  spend
 Rs  25  lakhs  for  her  foreign  visits.

 SHRI  B.  V.  NAIK:  How  much
 does  the  American  President  spend
 for  his  travels?

 SHRI  PILOO  MODY:  I  would
 hike  to  inform  the  hon.  Member  that
 the  people  i:  America  eat  also.

 SHRI  SURENDRA  MOHANTY:
 Qn  balance,  it  can  be  said  that  the
 indirect  taxes  that  have  now  been
 levied  will  certainly  raise  the  prices
 all  around  instead  of  bringing  the
 prices  down,

 In  conclusion,  I  must  say,  the  only
 silver  lining  around  the  dark  cloud
 of  the  Finance  Bill  is  a  pronounced
 concern  for  sound  fiscal  and  econo-
 mic  management,  But  whether  that
 will  succeed  is  anybody's  guess,
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 ‘Wt  Ho  ero  तिवारी  :  (गोपालगंज)  :
 उपाध्यक्ष  महोदय,  इस  वर्ष  दो  फाइनेंस  बिल
 जायें  |  एक  का  मंतव्य  था  :

 “The  thrust  of  the  Central  Bud-
 get  for  1974-75,  was  to  restrain  the
 growth  of  Government  expendi-
 ture...”

 शौर  अभी  जो  फाइनेस  बिल  पाया  है  उस  का
 मंतव्य  है  इस्टेशन  को  कंट्रोल  करना  ।  दोनों
 फाइनेंस  बिलों  के  दो  मतलब  है|  देखना  यह
 होगा  कि  पहले  फाइनेंस  बिल  का  मंतव्य  पुरा
 हुआ  या  नहीं  ।  क्या  हम  लोग  गवर्नमेंट  एक्स-
 वेडी चर  में  कुछ  कमी  क्र  सके  और  कर  सके  तो
 कितना  कर  सके  ?  अगर  इसका  कुछ  हिसाब
 दिया  जाता,  कुछ  ब्योरा  जाता  तो  मालूम
 होता  कि  पहले  फाइनेंस  बिल  के  मुताबिक
 कितना  काम  हुआ  ।  ब्योरा  नहीं  जाने  से
 आदमी  जरा  असरे  से  है  ।  इन्सुलेशन  चेक
 करने  का  यह  फाइन  से  बिल  कितना  इस्टेशन
 चेक  करेगा,  कहा  नहीं  जा  सकाता  कभी
 20  करोड़  रुपये  का  टैक्स  लगा  है।  इससे

 यह  होगा  कि  गंवतेंमेंट  का  जो  डीसी

 फाइनल  सिंग  हर  साल  बढ  जाता  था  एस्टीमेट्स
 से  वह  कुछ  कम  हो  जायगा  t  लेकिन  इससे
 इस् फले शन  कम  होगा  या  नहीं  कहा  नहीं  जा
 सकता  ।  क्‍योंकि  देश  में  इन्फ्लेशनरी  ट्रेड
 लाने  का  जरिया  है  ब्लैकमनी  ।  ब्लैकमनी  के
 संबंध  में  हम  लोग  क्या  कर  रहे  है  ?  कही  कही

 रेन्स  होते  है।  कुछ  पैसे  निकल  जाते  है।
 लेकिन  मैंने  देखा  है  कुल  मिला  कर  दो  तीन
 करोड़  से  ज्यादा  नहीं  होता  है।  जहा  5  हजार
 करोड़  का  ब्लैक  मनी  है  वहां  दो  तीन  करोड़
 निकल  आने  से  कोई  विशेष  झज्जर  नहीं  होता
 है।  यदि  ब्लैक  मनी  हमारे  देश  में  है  अर  वह
 चालू  है,  हमारी  इकोनामी  को  डि स्टार्ट  कर
 रही  &  तो  उसको  कसे  निकाला  जाय  यह
 सोचना  होगा  ।  केवल  ब्लेक  मनी  को  कर्ज
 कर  देने  की  बात  कहने  से  वह  कर्ब  नहीं  होगा  ।

 वह  तो  एक  चालू  पैरेलल  इकोनामी  है।  यदि

 हम  उनको  कंट्रोल  नही  कर  सकते  हैं,  निकाल
 कर  उसको  ज़ब्त  नहीं  कर  सकते  हैं  तो  कोई
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 प्राग्मेटिक  व  सोचना  होगा  कि  किस  तरह  से
 उसको  चैनेल  में  लाये  जिससे  बहू  रुपया

 बाहर  निकल  कर  शाये  शौर  उससे  देश  को
 फायदा  भी  हो  साथ  ही  गवर्नमेंट  को  टैक्स  भी
 मिले  और  वह  पैरेलल  इकोनामी  खत्म  हो  1

 इसका  कुछ  उपाय  सोचना  चाहिए।

 श्री  पीलू  मोदी  :  कौन  सोचेगा  ?

 शी  to  एन०  तिवारी  हम  सोचेंगे,
 श्राप  सोचे गे  ।  प्रॉसेस  यही  है  कि  भ्र पोजीशन
 के  हमारे  भाई  केवल  क्रिटिसाइज  करना  जानते

 है,  कोई  कास्ट्रक्टिव  सजेश्चन  वे  देते  नही  है  ।
 कल  जनेश्वर  मिश्रा  जी  ने  बोलते  हुए  इसको

 रही,  निकम्मा  और  इस  तरह  के  सारे  शब्द

 कह  डाले  1  वे  जानते  है  कि  कुछ  भी  वे  कहेंगे
 इधर  वे  बैठ  नही  सकेंगे,  जनता  नहीं  चाहती
 उनको  बैठने  देना,  तो  हम  क्‍या  करे  ?  हमारे
 हाथ  में  कुछ  है  नही।  हम  भी  जाते  है  पब्लिक
 में  और  आप  भी  जाते  है,  लेकिन  आप  को
 जनता  नहीं  स्वीकार  करती  है  तो  हम  लोगो
 का  क्या  दोष  है  ?  हो  सकता  है  कि  हम  लोग
 खराब  हों,  लेकिन  जनता  समझती  है  कि  शाप  से
 भ्रच्छे  है  1  हो  मकता  है  हम  खराब  हों  ड्राप  की
 नजर  से  लेकिन  दुर्भाग्यपूर्ण  कहिए  या  सौभाग्य-

 पूर्ण,  स्थिति  यही  है  y  ड्राप  के  ऊपर  जनता
 विश्वास  नहीं  करती  है  कौर  बाप  को  इधर
 बैठाने  के  लिए  तैयार  नहीं  है  1

 श्री  पोल  मोदी  :  इस  बात  में  कोई  कमाल

 नहीं  है।  जिस  ढंग  से  यहा  ये  भाये  है  उससे

 बेहतर  लग  से  हम  यहां  जाये  हैं  |  जिस  प्रजा  से
 आप  को  चुन  कर  यहां  भेजा  है  उसी  ने  हम  को

 यहा  भेजा  है।  मगर  हम  पैसा  शौर  सत्ता
 के  लिए  इकट्ठा  हो  कर  चोरों  के  माफिक
 समाज  नही  बनाये,  इतना  ही  फर्क  है।

 भी  Wo  एन०  तिवारी  :  यह  बात  तो

 आप  बराबर  यहां  भी  बोलते  हैं  भोर  पब्लिक
 में  भी  बोलते  हैं,  लेकिन  लोग  आपको  बातों  में
 विश्वास  नहीं  करते।  थे  समझते  हैं  कि  भाप
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 गलत  बात  कर  रहे  है,  इस  वास्ते  आप  को

 यहा  ज्यादा  सख्या  में  नहीं  जाने  देते।

 ची  पीलू  मोदी  यह  क्या  संख्या  है,
 यह  तो  बनावटी  संख्या  है,  पैसे  से  खरीदी  हुई
 संख्या  है।

 श्री  डो०  एन०  तिवारी  कल  मिश्र  जी
 का  भाषण  सुन  कर  ऐसा  मालूम  झा  जैसे
 डिप्रेशन  का  भाषण  हो,  कुछ  कर  नही  सकते  है,
 इनाएफेक्टिवनेस  है।  कल  श्री  सरजू  पाण्डे  जी
 का  भाषण  भी  मैंने  सुना।  बाप  उनके  पिछले
 बजट  भाषण  को  पढ़िये,  इन  दोनों  भाषणों  में
 कोई  फर्क  मालूम  नहीं  होता  है

 शी  मधु  लिमये  (बावा)  मेरे  भाषण
 में  शाप  को  फर्क  मिलेगा--मैं  राज  ऐसी  ही
 बाते  ड्राप  के  सामने  रखने  जा  रहा  हू  1

 श्री  to  एन०  तिवारी  ठीक  है  जरूर
 रखिये  ।  लेकिन  कब  तक  जितने  भाषण  हुए
 है  उनमें  कोई  ऐसी  सजेशन  नहीं  शाई  है  कि
 ब्लैक-मनी  को  कैसे  कन्ट्रोल  किया  जाय।
 बाप  लोग  सिर्फ़  यही  कहते  है  कि  डी मानि टाइ-
 जेशन  कर  लो  t  लेकिन  जो  व्यापारी  लाग  है,
 वे  रुपया  बन्द  करके  घर  मे  नहीं  रखते  है,
 उनका  रुपया  चालू  रहता  है।  अगर  रुपया
 सोने  की  शक्ल  में  ज़मीन  के  नीचे  दब  जाय  ar
 किसी  कौर  तरीके  से  दल  जाब  तो  उससे  हानि
 नही  होती  है  बहुत,  वह  दफन  हो  जाता  है।
 लेकिन  ब्लैक  मनी  का  जो  रुपया  चालू  रहुता
 है,  उससे  हमारी  इकॉनमी  डेमेज  होती  है।
 इस  लिये  प्रश्न  यह  है  कि  जो  रुपया  चानू  है
 उसको  कैसे  कल् ड्रिल  किया  जाय,  कैसे  उसको

 बाहर  निकाला  जाय  जिससे  गवर्नमेंट  को  भी
 फायदा  हो  और  देश  को  भी  फायदा  हो  ।

 इस  सेवक  मे  मैं  ऐक  सुझाव  देना

 चाहत  हूं६+आाप  बिल्डिंग  बताने  के  लिये

 छूट  दे'  दीजिये,  जिले ना  लोग  ना  सकें,  ि  लें,

 इस  तरह  रुपया  बाहर  निकल  सकता  हैं,  बहू
 रुपया  इंटन्गारे  में  लग  जायगा,  चानू  नहीं
 रहेगा,  आप  को  उससे  सेल्ज  टैक्स,  इन् क्रम  टैक्स,
 वैल्थ-टैक्स  मिलेगा,  इस  तरह  से  चला।  की
 इनकम  भी  बढ़ेगी ।  लेकिन  श्राप  डर  के  मारि
 ऐसा  नही  करेंगें  क्योंकि  लोग  बाप  को  रिएक्ट-
 नरी  कहेंगे।  मै  आप  से  कहूंगा  कि  श्राप
 हिम्मत  कर  के  कुछ  कीजिये।

 उपाध्यक्ष  महोदय,  यह  वजह  बहुत  ही
 अच्छा  होता  यदि  इसमे  एक-दो  बातो  की  तरफ
 ध्यान  दिया  जाता।  हमारे  विरोधी  कैम्प  के
 सदस्या  ने  कहा  कि  इसके  द्वारा  करोडों  ar
 टैक्स  लगा  है।  मैं  ऐसा  समझता  हू  कि  एफ
 दो  टैक्स  का  छाड़  कर  कोई  ऐसा  टैक्स  नही
 है  जा  गरीबा  का  इफैक्ट  करता  हो।  बह
 टैक्स  है--मीडियम  कपड़े  पर  टैक्स।  अगर

 इस  टैक्स  को  हटा  दिया  जाता  ता  मैं  समझता

 है  कि  इससे  मिडिल  क्लास  के  लोगा  को  बहुत
 तहत  मिलती।  चूकि  मिडिल  क्लास  के
 लागों  के  यहा  सुमन  ज्यादा  बच्चे  होते  है
 इस  लिये  उनको  कपड़े  पर  ज्यादा  पैसा!  खां
 करना  पडता  है।  मै  चाहता  हु  कि  आप  इस  पर

 पुन  विचार  कीजिये।  बाप  फानन  और  सुपर-
 फाइन  पर  जितना  लगाता  हो  लगाइये,  लेकिन
 मीडियम  कैटेगरी  के  कपड़े  पर  टैक्स  कम  कर  सके
 तो  मैं  समझता  हु  कि  इससे  बहुत  को  राहत
 दे  सकते  है।

 अभी  मेरे  पूर्ववर्ती  ने  कागज़  पर  लगाये
 गये  टैक्स  का  उल्लेख  किया।  आज  कायम  की
 देश  मे  कमी  है,  बाप  बहुत  फाइन  पेपर  पर
 टैक्स  लगाइये,  मुझे  एतराज़  नहीं  है,  लेकिन
 जो  कागज़  आम  इस्तेमाल  में  आता  है  यदि
 उस  पर  टैक्स  छोड  देते  तो  मैं  समझता  हु  कि

 यहूग्राइडियल  बजट  होता  शौर  गांवों  को
 टच  नहीं  करता।  सचममेंठ  को  इस  पर  विचार
 करता  चाहिए  कि  पेपर  पर  और  मौशित्रम
 बौदेगरी  के  कपड़े  पर  1...  सदियों  यो  7
 लगाय
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 बाप  ने  बजट  में  यह  भी  कहा  है  कि  बैक
 का  रेट  बढ़  गया  है।  ठीक  है,  लेकिन  उन  लोगों
 का  क्या  होगा  जिन  लोगों  ते  i0  था  5  वर्ष
 पहले  रुपया  जमा  किया  था।  उस  वक्‍त  यय
 का  मूल्य  89  पैसा  था  भ्र ौर  राज  37  पैसे  है,
 l0  वर्ष  में  उसका  सत्य  एक-तिहा  हो  गया।

 यह  ठीक  है  कि  बाप  उसको  खुद  देंगे,  लेकिन
 उनके  भ्र सली  रपये  का  जो  दाम  होता  है,  वह
 उनको  निजी  मिलेगा।  इसमे  लोगो  के  मन  में
 आयेगा  कि  इसको  दूसरे  तरीके  से  इस्तेमाल
 करे  जिसमे  पैसा  तो  कम  से  कम  बरकरार  रहे  |
 इससे  आपके  डिपाजिट  में  कमी  होगी।  जो
 छोटे  छोटे  डिपाजिट र्स  अपना  पेट  काट  कर
 आपके  यहा  रुपया  जमा  करते  हैं  जब  उनके
 रुपये  का  मूल्य  उनको  नहीं  मिलेगा  तो  आपके
 पास  डिपाजिट  कराने  में  उनका  उत्साह
 घटेगा  मैंने  चव्हाण  साहव  से  कहा  था  कि
 जो  लोग  आपके  यहा  साया  जमा  कराते  है
 उनके  रुपये  के  मूल्य  की  रक्षा  के  लिये  झप  कोई
 उपाय  कर  रहे  है  या  नही  t  उन्होंने  कहा  था  कि
 मुझे  देखना  होगा  कि  क्‍या  हो  सकता  है  t
 ag  टीक  है  कि  आप  ने  दो  परसेन्ट  रेट  आफ़
 इन्टरेस्ट  चढ़ा  दिया  है,  लेकिन  इससे  उनको
 कोई  अधिक  फायदा  नहीं  हुआ  तो  वे  चाहेंगे
 कि  रपये  को  निकाल  कर  सोना  खरीद  लें,
 ज़मीन  खरीद  लल  क्योकि  इनकी  वैल्यू  एप्रीशियेट
 हो  रही  है,  जबकि  आप  के  यहा  जो  रुपया  जमा
 है  उसकी  बहर  डेप्रीशियेट  हो  रही  है।  ऐसे
 डिपाज़िट  का  मन  भागेगा,  आपके  बहा
 रुपया  जमा  कराने  से।  इसलिये  मेरा  कहना
 हे  कि  कोई  उपाय  कीजिये  जिससे  उनके  रुपये
 का  मूल्य  ज्यो-का-त्यों  वापस  हो  सके  ।  अगर
 पा  नही  करेगे  तो  मै  समझता  हु  कि  भागे
 श्पिज़िट  कम  हो  जाएगा  और  आप  अपने
 टारगेट  को  पूरा  नही  कर  सकेंगे

 कब  में  हत् फले शन  के  सम्बन्ध  मे  दो  शब्द

 कहना  चाहत।  हूं  ।  इलेश  तीन  तरीकों
 से  झाक  है  -  पहुला-तो  गवर्नमेंट  का  जो  डेली-
 सीट  पाइवेसिंन  होता  है  उससे  इलेश  होता
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 है,  दूसरे  जब  प्रॉडक्शन  कम  होता  है  तो
 उस  से  'इस्फलेशन  बढ़  जाता  है।  तीसरे  श्रुत-
 प्रोडक् टिव  कामों  में  जब  ज्यादा  खर्च  होता  है
 तब  इन्फेक्शन  पड़ता  है।  इस  तरीको  में  से'
 किन  किप  को  बाप  ने  अपने  काजू  में

 रखा-यह  समफ  में  सही  माता  है।  डेफिसिट
 फाइनेंसिंग  हर  साल  शाव  जीतता  एस्टीमेट
 करते  है  उस  से  ज्यादा  बढ  जाता  है।  प्रोडक्शन
 दीप-प्रतिदिन  कम  हो  रही  है  कौर  झन-
 टीवी  एक्सरेन्डिचर  बढ़ता  जा  रहा  है।
 तीनो  बातो  में  जम  कर  शाव  ने  कोई  ऐसा  काम

 नहीं  किया  जिस  से  उस  को  रोका  जाए।
 अभी  आप  जो  आर्डिनेसिज़  लाये  है,  हो  सकता
 है  उस  से  डेफिसिट  फाइनेंसिंग  कम  हो,  लेकिन
 इन् फले शम  तो  सही  हक  सकता,  उस  को  कैसे
 रोकें  |  मेंने  कहा  है  कि  5  हजार  करोड़  रुपये
 की  ब्लैक  मनी  चल  रही  है-उस  से  इन्फेक्शन
 बढ़ेगा,  डे  फिसिट  कप  भले  हो  पना  फाइनल्स  ग
 कम  कर  दीजिए,  इन्फलेशप  उस  से  कम  सही  हो  गा
 इस  लिए  उस  को  चैक  करने  का  कोर्ट  तरीका
 सोचना  है  साकी  उस  रुपये  को  बाहर  निकाला
 जा  सके  जो  देश  के  काम  में  आए  और  इस
 तरह  से  प्रबन्ध  हो  कि  आप  को  उम्र  का  टैक्स
 मि  सेम  टैक्स  मिलें,  इनकम  टैक्स  मिले
 बेल्ट  टैक्स  मिलने  झर  वह  माया  प्रोडक् टिव  यूज  में
 झा  सके  |  तभी  आप  इन्फलेशल  को  रोक  सकते

 है  अन्यथा  इन्फेक्शन  नही  रूकेगा  ।

 शप  का  इस  बिल  को  लाने  का  मुख्य
 उद्देश्य  यह  है  कि  इन्फलेशन  रोका  जाए  जब  कि

 फरवरी  में  श्राप  ने  जो  फाइनेन्स  बिल  पैश  किया
 था  उस  का  उद्देश्य  था  कि  सरकारी  खर्च  में  कमी
 की  जाए  ;  मेंने  शुरू  मे  ड्राप  से  पुछा  हैं  कि  सर-
 कारी  खच  में  कमी  कितनी  हुई  है,  उस  का  ब्यौरा
 था  जाता  तो  मालूम  हो  जाता  कि  आप  के

 प्रत्ययों  का कितना  फल  निकला  है।  राज  सब
 लोग  अन्धकार  में  हूँ,  क्रिटिसाइज  कर  रहे  हूँ,
 गालिया  भी  दे  रहे  है  बैसे  तो  फरवरी  में  फागुन
 का  महिला  होता  है  उस  में  गालियां  सुनती  जाती

 है,  चलो  फागुन  की  गालियां है,  लेकिन  इस  बदल
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 की  गालियां  तो  है-वक्त  की  गालियां  है,  साय
 के  महीने  में  गालियां  नहीं  सुनी  जाती  i  इस
 लिए  में  कहुंगा  कि  इस  तरफ़  ज्यादा  ध्यान
 दिया  जाए  जिस  में  भाप  की  मेहनत  सफल  हो

 सके  t

 हो  मू  लिये  :  उपाध्यक्ष  महोदय,  मती

 महोदय  ने  अपने  बजट  भाषण  में  कहा  है  कि  यदि

 यह  वित्तीय  बिल  में  इस  सदन  के  सामने  नहीं
 लाता  तो  वह  बड़ा  गैर  जिम्मेदार  राणा  काम  होता।
 लेकिन  में  यह  कहना  चाहता  ह्  कि  इस  का

 यह  जो  विधेयक  है  कौर  उस  में  सुझाव  दिए  गए
 है  उन  से  मुद्रास्फीति  भोर  दाम-बुद्धि  रुकने वाली

 मही  है--कम  के  सुझावों  मे  एक  धोखाधड़ी
 छिपी  हुई  है  जिस  की  भोर  सब  से  पहले  में
 बाप  का  ध्यान  दिलाना  चाहता  ह्  |

 इन्होंने  झपने  विधेयक  मे  कहा  है  कि  पहली  बार
 कैप्रोलैक्टम  भ्र ौर  ही०  एम०  डी०  के  ऊपर हम
 लोग  उत्पाद  शुल्क  (एक्साइज  ड्यूटी)  लगाने
 जा  रहे है।  इनको  30  प्रप्रैल  कोहे।  मेने

 एक  पत्र  द्वारा  सूचित  किया  था  कि  गुजरात
 स्टेट  फर्टिलाइजर  कारपोरेशन  कौर  इंडो-पेद्रो
 केमिकल  कार्पोरेशन  कैप्रोलैक्टम  शौर
 Bo  एम०  टी०  का  उत्पादन  शुरू

 करने  जा  रहे  हैं  तो  क्‍या  सरकार  जो
 कैप्रोलेक्टम  कौर  Bo  एम०  टी०  है  उसके
 ऊपर  कोई  एक्साइज  ड्यूटी  सही  लगाएगी  ?

 लेकिन  मेरे  पत्र  का  कोई  जबाब  नही  मिला  ।  मे
 ने  स्मरण-पत्न  दिया  उसका  भी  कोई  जबाव  नही
 मिला  ।  प्र विश्वास  के  प्रस्ताव  पर  जब  में)  करारा
 हमला  इनके  ऊपर  किया  तब  इस  विधेयक  में
 आपने  50  प्र०  श०  शौर  26  प्र०  श  इयूटी
 लगाई  है।  (व्यवधान)  में  आपसे  कहना  चाहता
 हूं  पूंजीपतियों  के  साथ  मिलकर  इस  लूट  में
 सरकार  शौर  सरकारी  लोग  कसे  हिस्सेदारी
 कर  रहे  हैं  ।  भ्रामक  जो  rind  एम  ०  टी०  विदेशों
 से  आयात  किया  जाता  भा  जिससे  पा लिया स्टर
 फाइबर  शौर  पॉलिएस्टर  याने  बता  है--
 रूस  के  कुछ  भौंकने  में  देता  हूं,  रूस  से  यह  माल
 मंगवाया  जाता  था  कौर  इसकी  सी  ०  भाई  एफ०

 बाइस  साढ़े  27  हमार  दिया  भी  ।  इसके  ऊपर

 70  प्रतिशत  करकट  डस्टी,  i5  हजार  50

 रुपए  प्रतिशत  लगाई  मई  भी  |  और  एम०  रूस
 टी  ०  सी०  का  साढ़ें  सात  प्रतिशत  बीस  चार्ज

 होता  था  76i2  रुपए  है  मिलाकर  इसका
 बिक्री  दास  38,162  रुपया  था।  इसका  पहले
 इरादा  कया  था  ?  इरादा  यह  था  कि  गुजरात
 स्टेंट  फर्टिलाइजर  कार्पोरेशन  8  हजार  रुपये
 में  डी०  एम०  ०  और  तकरीबन  सो  दाम
 में  कैप्रोलेक्टम  हिन्दुस्तान  के  जो  बड़े  बड़े  पूजी
 पति  है  जिनमे  इनके  प्रिय  यात्  गुज्जर  न  मोदी,
 जे०  के०  सानिया,  बिड़ला बाग १,  जय प्रिया
 शादी  सभी  लोग  हुं---भार  पी०  ग्रो यन् का
 भी  इनके  प्रिय  पानन  है  लेकिन  इसमें  वह  नही
 सात--इस  लोगों  को  यह  i8  हजार  रुपए  मे
 ही०  एम०  टी०  बेचना  चाहते  थे  जबकि  टी ०
 एम०  टी०  का  इम्पोर्टेड  दाम,  आयातित  प्री

 मुल्य,  जैसा  मेने  कहा  38  हजार  रुपए  था।
 तो  20  हजार  रुपए  का  लाभ  उसमें  ये  घड़े  बडे

 पूजीयतियों  को  देने  जा  रहे  थे  ।  वार  बार  लिखने
 के  बाद  और  हमला  करने  के  बाद  भो  उन्होंने
 सिर्फ  यही  कहा  कि  50  प्रतिशत  की  ड्यूटी  कै  प्रो-
 लेक्चर-पर  शौर  25  प्रतिशत  की  ड्यूटी  डी०

 एम०  1-30  पर  लगाएंगे।  शमी  मेने  इसका
 हिसाब  जोड़ा  है।  इसकी  बैसिक  प्राइस  8

 हजार  रुपए,  25  प्रतिशत  ड्यूटी  साढे  4  हजार
 रुपये,  यानि  22,500  रुपए  प्रति  टन  का  दाम

 हो  गया  |  इसका  मतलब  हैं  38  हजार  रुपये
 बिक्री  का  दाम  है  इम्पोर्टेड  डीएम टी  का  तो

 यह  डयूटी  लगाने  के  बाद  भी  इस  लोगों  को,

 पूंजीपतियों  को  तकरीबन  5,662 रुपए  प्रति
 टन  का  लाभ  होने  वाला  है।  इसमें  इनकी
 हिस्सेदारी  भी  है।  (व्यवधान)  राज  मैं  कहना
 चाहता  हूं  श्राप  लोग  इनको  इसलिए  छूट  दे  रहै
 है  कि  प्रधान  मंत्री  से  लेकर  देव  |...  बरूआ  तक
 सभी  इन  लोगों  से  पैसा  वसूल  कर  रहे  हैं  चुनाव
 के  लिए  (स्थद्रधात)  में  सबूत  दे  रहा  हूं।  मेरे
 बार  बार  पत्र  लिखने  के  बाद  भी  इस  तरह  का
 बेनिफिट  यह  सरमाये दारों  को  क्यों  दे  रहे  हैं
 कौर  इसके  बाथ  फिर  समाजवाद  की  बकबास
 करते  हैं?  क्या  इनके  समाजवाद  का  यही  मतलब
 है?  मैंने  जो  tte  एम०  tte  के  बारे  में  कहा



 x85  Fin.  (No,  2)
 Bill,  974

 वही  कंप्रोलैक्टम  के  बारे  में  भी  है।  इस  तरह
 इन  लोगों  ने  उनको  तकरीबन  50  करोड
 की  पोटेशियम  छूट  दे  रखी  है  राज  भी  साढ़े
 I5  हजार  रुपए  टन  का  बेटी  उनको  दिए  जा

 रहे  हैं।

 न  नरेश  कुमार  साल्व  (बतूल)  :  दोनों
 में  फक॑  जरुर  होने  वाला  है  इसलिए  आप

 यह  बता  दें  कितनी  परसेंटेज  इंडिजीनिस  सप्लाई
 है  और  कितना  इम्पोर्ट  करता  भ्रावश्यक  है  |

 श्री  मु  लिये  :  मैं  तो  भी  दूसरी  बाल

 कह  रहा  हूं।  पैदावार  बढ़े  बिना  इम्पोर्ट  कम

 नही  होगा  ।  लेकिन  जब  केज्यूमर  और  बुनकरों
 को  इससे  कोई  फायदा  होने  वाला  नही  है  तो  यह
 जो  सरकार  को  50  करोड  का  नुकसान  होगा,
 कौर  पूंजीपतियों  को  लाभ  होगा  वह
 किन  लोगों  में  बाटा  जाएगा  ?  मगर  कंज्यूमर
 कौर  बीवर  को  फायदा  होता  तो  बात
 मेरी  समझ  में  आती  लेकिन  उनको  बिल्कुल  कोई
 लाभ  नही  दे  रहे  हैं।  इंसलिए  मेरा  आरोप  है  कि

 इसमें  बड़  पैमाने  पर  राजनीतिक  घूसखोरी
 छिप  हुई  है।

 मुद्रास्फीति  रोकने  की  जो  बात  है,  इसके
 लिए  इन्होंने  अ्रध्यादेश  जारी  किए  हूँ  शौर  उनके
 जरिए,  इनको  अपेक्षा  है  कि  इस  साल  4  सौ

 करोड  रुपए  जो  बाजार  में  औसते  उनको  व  फ्रीज़
 करेगे  ,  जमा  करेगे  ।  फ्रीज़  शब्द  ध्रापको  बरच्छा

 नही  लगता  है  लेकिन  यह  सरोज  ही  है।  अगले
 साल  के  लिए  अन्दाज़ा  है  6  सौ  करोड  रुपए
 फ्रीज  कर  सकते।  लेकिन  में  जानना  चाहता
 हूं  उत्पादन  के  मोर्चे  पर  इनकी  जो  भ्र सफलता

 है  उसके  चलते  यह  4  करोड  रुपये  चटनी  के  बरा
 बर  हैं  शौर  उनका  दामों  पर  कोई  जसर  नहीं
 होने  वाला  है  ।  भाप  खेती  को  लीजिए-मैं  इनकी
 ही  नेशनल  इसका  के  झांकने  भीर  कृषि  उत्पादन
 के  धाकड़  के  आधार  पर  बतलाना  चाहता
 हँ-अमेर'  लेती  में  5  प्रतिशत  कौर
 उत्पादन  'घटना  तो  बाजार  में  875  करोड़
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 का  माल  कम  झा  |  गा  और  दाम  जरा  7  बढ़ने  q
 औद्योगिक  उत्पादन  के  बारे  में  यह  शुरू  में  हमारी
 बातों  को  नहीं  मानते  थे  लेकिन  कब  इन्होंने
 स्वंय  कबूल  किया  है  कि  झूठा  की  स्थिति  है।
 इस  तरह  पावर  स्टेज,  ट्रांसपोर्ट  बॉटलनेक
 कौर  झ्रापकी  अयोग्यता  के  चलते,  कच्चे  माल
 के  अभाव  के  चलते  औद्योगिक  उत्पादन  भी
 मेरी  राय  में  घटने  वाला  है  इस  साल  तो  कुल
 मिलाकर  उत्पादन  के  मोर्चे  पर  इनकी  जो
 अकर्मण्यता  है,  प्रयोक्ता  है  उनके  चलते

 मजदूरों  और  श्रमिकों  वा  जो  4  सौ  बारोड
 हैप या  आप  सरोज  करने  वाले  है  उससे  मुद्रा-
 स्थिति  और  दामों  पर  जरा  भी  असर  नहों  हो  गा,
 दाम  बढ़ते  जायेंगे  a  गणेश  जी  ने  उस  दिन  कबूल
 किया  था  इस  वरुण  इतनी  तेजी  से  दाम  बढ़
 रहे  हैं  कि  हर  महीने  में  डीयरनेस  का  नया
 इंस्टाल मेंट  देना  पड  रहा  है।  यह  आ्रापकी

 दुर्बलता  है,  भ्रामक  कमजोरी  है  और  आपकी
 योग्यता  है।  इसलिए  उत्पादन  के  मोर्च  पर,
 उत्पादन  बढाने  के  लिए  नवां  क्‍या  कार्य  क्रम
 है  उसके  बारे  में  वास्तव  में  इन्हें  कोई  रूप  रेखा
 रखनी  चाहिए  थी  लेकिन  मुझे  ऐसा  लगता  है
 इनके  पास  उत्पादन  बढाने  का  कोई  कार्य  क्रम

 ही  नही  है।

 दूसरे  इन्होंने  वायदा  किया  था  कि  हम
 प्रशासकीय  खर्चा  घटायेगा।  मेरे  मित्र  पीलू  मोदी
 कहते  है  कि  4  सौ  करोड  घटाने  का  फायदा
 किया  था,  मुझे  पता  नहीं  है,  लेकिन  जो  प्रशासर्क/य
 खर्चा  घटाने  का  वायदा  इस  सदन  में  बार  बार
 किया  गया  है  उसके  लिए  कोई  कदम  उठाया

 है  ?  मैं  देख  रहा  हूं  विगत  27  सालों  में  इन्होंने
 एक  हूँ  काम  किया  है,  इन्होंने  तजी  से

 नौकरशाह।  का  विस्तार  किया  है।  विगत
 27  सालों  से  अनुत्पादक  नौकरियों  का  निर्माण

 करने  और  भप्रनुत्पादन  कार्यों  पर  पैसा  बर्बाद
 करने  का  सिलसिला  चन  रहा  है।

 जब  उत्तर  भ्रमरी का  कौर  पश्चिम  यूरोप
 का  गन्‍्रौद्यो गीत  करण  शुरू  हो  गया,  कृषि  विकास

 की  प्रक्रिया  शुरू  हो  गई  तो  मैं  जानता  चाहता
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 हू  कि  क्या  वितरण  कौर  सेवा  के  क्षेत्र  मे ंलोक

 संख्या  का  इतना  बड़ा  पर सट  ज  उत्तर  अमरीका

 में  और  पश्चिम  यूरोप  मे  था  !  श्राप  अपने

 यहा  सेवा  और  वितरण  मे  कितनी  भ्रनृत्पादक
 जायज़  विगत  27  सालो  मे  उत्पन्न  करते  ग।  हैं
 क्या  इसका  भी  छापने  भ्र दा जा  लगाया  है  ?

 इसका  नतीजा  यह  है  कि  राज  भाप  की  धर्य-
 5  /अवस्था  यह  भार  वहन  करने  के  लिए  तैयार  नही
 है,  कर  नही  सकती  है।  इसके  बारे  मे  मैं  कोई
 नई  दिशा  नही  देख  रहा  हु  ।  जो  भी  बिल  यहा
 आता  है  उस  मे  भ्रनृत्पादक  जीवन  पैदा  होते  है
 अ्रभी  प्रभी  की  बात  है।  शैंभरसिप  तिल  आया

 था,  एग्रीकल्चरल  कमिशन  प्राया  था,  प्रायः
 डिवेलपमंट  बोर्ड  का  रैक्रट,  सीक्रेट  बिल  के
 रुप  में  श्री  देवकात  बरू  ने  यहा  रखा  था।
 इन  सब  वा  एक  ही  मकसद  है  कि  अनुत्पादक'
 जुज़  बढाझो,  बडे  बडे  जो  नौकरशाह  है  उनको

 बहुत  प्रगति  अच्छा  नो परि पदो  उनके
 भले  भी  रहेगे,  वे  घमेगे,  फिरोगे,  एवं  4र-
 कमीशंड  उनके  कार्यालय  बनेंगे  शौर  इस  तरह
 जनता  बा  जा  पसीने  ष्ा  बसा  है  उसका  पाप
 बर्बाद  करेगे  |

 उत्पादक  त्या  प्रयास  कोप  खर्चे  के  बारे  से
 मै  मन्त्री  महोदय  से  कहना  चाहना  हू  कि  राष्ट्र -
 पति  और  प्रधान  मन्त्री  से  लेकर  इन  तमाम
 लोगों  को  निसार  पेश  करना  चाहिये।  जब  तक
 प्रधान  मन्त्री  और  राष्ट्रपति  अपने  खर्चे  घटाने
 के  मामले  मे  सन्त  ा  हवाई  नही  करेगे,  नगर
 पेश  नही  करेगे  तब  तक  नीचे  तक  इस  तरह  का
 एक  सादगी  का  ज॑  बा  सरकारी  लोग  बसर
 करेगे,  ऐसी  बिल्कुल  आशा  नही  की  जा  सकी

 है।  उत्पादन  के  मोर्चे  पर  इनकी  भ्रक्ंणयता
 तथा  प्रशासकीय  खर्चा  घटाने  के  बारे  मे  इनके
 द्वारा  दिए  गए  भप्राश्वासन  खोखले  सिद्ध  हुए
 है।  जो  काम  है  वह  बिल्कुल  उल्डां  हो  रहा  है।

 दाम  वृद्धि,  मुद्रा  स्थिति  इरादी  को  रोकते
 की  वे  बात  कहते  हैं  लेकिन  काला  घन,  तस्करी,

 बट  लैंगिक  कौर  इस  तरह  से  जो  दूसरे  WaT
 foe  काम  हो  रहे  है  क्या  उनके  ऊपर  रोक

 लगाने  की  कोई  योजना  इनके  पास  है।  मेरी  राय
 में  सभी  बाबला  यो  जना  शौर,  डिमानेट/इजेशन
 दोनों  को  मिला  करके  एक  कय क्रम  बनाया  जा
 सकता  है।  लेकिन  मन्तर  महोदय  इस  कार्यक्रम
 को  कभी  बनाएंगे  नही  कौर  न  उनको  बनाने  की

 छद  मिलेगा,।  इसका  कारण  यह  हे  कि  अभी  मेरे
 मित्र  श्री  bo  एन०  तिवारी  ने  कहा  हे  कि
 काले  पैसे  के  नोट  क्या  बिजनसमैन  के  पास

 रहते  है?  चहु  तो  नोटस  नही  रब  है।
 नोट  कौन  रखता  है  ”  ये  सरकारी  लोग  रखते
 है  स्त्री  और  अधिकारी।  डिमानेटाइजेशन
 उन्ही  लोगो  के  लिए  है  शौर  काले  धन  के
 खिलाफ,  जो  दूसरी  का  लंबाई  है  बढ़  बिजनैस मैन
 के  खिलाफ  है--

 श्री  डी०  एन०  तिवारी  :उनके  पाम  वो
 चार  करोड  रूपया  हुआ  भ  तो  उसी  क्‍या
 पिता  है  ?

 श्री  ु  लिमये  बाप  दो  चार  करोड़
 बहने  है,  मैने  ता  पचास  करार  की  चर्चा  की
 है।  डिमानेडाइजेशन'  इसलिए  जरूरी  है  कि
 उस  जा  व्यापार  लोग  है  उच्चीगपति  नाग  हैं
 उनका  काला  धन  बाहर  नहं।  निकलना  यह  मैं
 नहीं  बहता  हू  लेखन  जो  ब्यराक्रेंट  है  और  जो
 पॉलीटिशियन  मिनिस्टर  है  'उनक।  बला  धन
 झग्रधिकाश  नोटो  मे  है--

 श्री  सतपाल  कपूर  :  (पछियाता)
 अप ज़ीशन  वालो  के  पास  भी  है।

 शी  धू  लिमये :  डिमानेटाइजेशन
 करिये ।  अ्गरउनके  पास  है  तो  उनके  भी  वैसे
 आएगे।  ड्राप  लोगों  को  तकलीफ  क्यों  होती
 हैं  डिमानेटाइजें गन  करने  में।  सैमी  बावला  में
 में  मनी  सलाई  को  रोकते  का  दाम  हो
 जाएगा  और  डिमानेटाइजेशन  से  काला  धन
 निकलेगा।  इसलिए  दोनो  की  मिलाकर  जोड़
 करे  यह  काम  आप  करे,  यह  मैं  कहना  चाहता
 ह  लेकिन  शाप  यह  करना  नहीं  चाहते  हैं।

 श्री:  गणेश  शसी  बजे  हुए  थे।  तस्करों  का

 जहा  तक  सवाल  है  मैं  उन  से  अकसर  कहता  हूं
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 कि  500  करोड  रूपया  कम  से  कम  विदेशी

 मुद्रा  के  रूप  में  जाता  है,  उस  का  केज  हो
 रहा  है,  उसकी  शौरी  हो  रही  है।  कया  इनके
 बारे  मे  आप  कोई  कठोर  उपाय  करने  जा  रहे  है।
 क्या  इन  लोगों  ने  नेशनल  पुजारी  शाह,
 बखिया,  यूसुफ  पटेल,  कुली  मस्तान  यदि
 के  नाम  सुने  हैं।  क्या  यह  सहो  नही  है  कि  जो
 दमन  के  एक  कांग्रेसी  एप  एल  ए  है  वे  इन
 लोगों  को  अवश्य  देते  है--इट  रप सज)  मै

 खुल  कर  कहता  हू  ।  इनको  शाप  काट  नही  सदय
 है।  आप  नौजवानो  बच्चों  को  किस  साइट  के
 नाम  पर  बन्द  कर  देते  है,  36000  लागों  को
 इस  तरह  मे  आप  ने  जेल  में  बन्द  कर  रखा  ह  वे

 वहा  सड़  रहे  हैं,  पाच  सौ  लोगो  को,  रेल  मजदूरों
 को,  आपने  भ्र भी  भी  गिरफ्तार  करके  रखा

 हुआ  है  लेकिन  क्या  इन  लोगो  को  मीन,  मौरा
 डी  झाई  आर  के  तहत  और  उनके  जो  एफि-
 लिये  है,  जो  एजेंट  है,  गिरतार  करके  ग्रापने
 तीन  तीन  साल  भी  रखा  है  कपा  ऐसा  करने
 की  आप  से  हिम्मत  है  ?  जरगर  नही  तो  हे
 वाले  धन  के  खिलाफ  तस्करी  के  खिलाफ
 लडने  की  जा  शाप  बेकार  क्यो  करते  है  ?  जब
 तव'  इसके  बारे  में  कोर  कारवाई  नहीं  की
 जाएगी,  कुछ  नही  होगा।

 ग्रुप  एक्साइज  ड्यूटी  को  ले  q  इंडियन
 टोबेको  कम्पनी  का  नाम  आपने  सुना  होगा  ।
 नाम  के  वास्ते  वह  इंडियन  हो  गई  है  वहू  इम्पा-
 रियल  टोटको  करती  है|  उसके  बडे  ग्रीस र
 ने  मूझे  जानकारी  दी  है  1  उन्होंने  कहा  है  कि

 मुझको  इस  बात  से  बडी  घणा  जाती  है  कि

 यह  इंडियन  टैंकों  कम्पनी  सरकार  को  घौर
 जनता  को  लूटने  के  लिए  क्‍या  क्‍या  काम
 करती  है।  उन्होने  मुझे  जो  पत्र  लिखा  है
 उसके  अनुसार  तीन  करोड  रुपये  की  एक्साइज

 ड्यूटी  की  चौरी  का  पूरा  प्लान  बन  गया  है  ।
 उसके  तहत  एक  एक  जो  हौल  सेल  डीलर

 हैं  उसके  ऊपर  बे  खर्चा  कुछ  पास  झान  करता

 चाहते  है  1  गुप्त  पत्न  जो  मेरे  पास  है  उससे  पता
 चलता  है  कि  यह  एक  बनावटी  खोज  है  |

 अनल  से  उठसे  कहा  गया  है  कि  यह  सारा
 खर्चा  काम  भाप  को  मिला  जाएगा  लेकिन  आप
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 दिखाएं  ।  नतीजा  यह  होगा  कि  एक  एक  होल
 सेल  डोलर  के  पास  साठ  साठ  हजार  झुकाया
 ब्लैक  का  आने  वाला  है।  बजीर  सुलतान  भी
 उसमे  ग्राता  है  ।  यह  इधर  कनैक्टिकट  है।
 सरकार  के  सामने  यह  टैक्स  के  ये  सारे  मामले
 शाने  वाले  है।  तोन  करोड़  रुप  या  एक्साइज

 ड्यूटी  मे  आपको  इस  में  गायब  हो  जाएगा।
 कई  बार  इसकम्पनो  के  गनपत  कामो  के  द्वारे
 मे  हम  लोगो  ने  आप  से  कहा  है  लेकिन  स  सर

 के  द्वारा  कोई  क्ति  इसलिए  नहीं  होती  है
 क्योकि  इसके  जा  चैंबर  मैन  है  श्रो  To  पुत
 हक सर  साहव  यह  बहुत  ही  फनी  वाली  आउ  सी

 है  और  प्रधान  मारी  के  उपर  उसका  बहुत  बड़ा
 असर  है।  इस  लिए  इस  कम्पनी  के  खिलाफ
 कभी  काई  कार्यवाही  नही  होगी  चाह  यह  लीव
 करोड  Ti  पाच  करोड़  रु  ये  का  मामला  हा  t

 श्री  सतपाल  कपूर:  यह  बिल्कुल  गलत
 है।  आप  प्री  इनफरमशन  दे

 श्री मधु  लिये:  यह  भी  मैंदेदृ गा।
 लेकिन  जो  इनफॉरमेशन  दी  उसका  क्या  फिर

 जाए  इन्होने  यह  मैं  जानना  चाहता  ह्

 कस्टम  ड्युटी  के  मामले  को  आप  ले।

 इम्पोर्ट  एटाइटलमेट  को  ले  कर  आज  त्ह्त
 चोरी  हो  रही  है।  इम्पोर्ट  परवानों  के  लिए  रेड

 बुक  तक  को  बड़े  भ्र धि कारियों  ने  इन  लोगों  के
 साथ  मिल  करके  उस  में  जो  सक्रिपशज  होते
 है  उन  तक  को  चेज  या  है,  बदला  है।  इनके
 पास  मैने  एक  ऐसा  पहले  कसैट्रेट  ब्रिकी  का
 मामला  भेजा  था  |  क्‍या  यह  सही  नही  है  कि  इस

 पूरी  दुनिया  में  पूरे  बिश्व  में  स्ट्रेट  व्हिस्की
 नाम  की  कोई  चीज  नही  है  प्लेन  छि हिस की
 स्काच  व्हिस्की  होती  है  उसकों  कम ट्रेट  व्हिस्की
 के  नाम  पर  मगाया  जाता  था।  रैड  बुक  में  जो
 डिसक्रिपणन  दिए  गए  थे  और  जिनको  बदला
 गया  है,  जो  चीज  दुनिया  मे  अस्तित्व  मे  *  ही  है,
 उसके  डिस्क्रिप्शन  को  ले  करके  आडि तरी
 स्काच  व्हिसकी  का  आयात  किया  गया  स्ट्रेट
 डीटीसी  के  नाम  पर।  एक्सपोर्ट  हाउस  का  जो
 रैकेट  है  इस  मे  टाटा  एक्सपोर्ट  हाउस  भी  शामिल

 है।  बोगस  एटॉइटलमेट  है--दावात  मखा  वा
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 [at  मधु  ल्मिये]
 है--चैने  तो  वैध  है,  लीगलाइज्ड  है  क्‍योंकि  रेड

 बुक  में  डिसक्तिपशन  है  लेकिन  सवाल  में  बो  गस  1
 मैंने  इसको  लेकर  पच  लिखा।  जे  भार  डी  टाटा
 का  हाउस  भी  इस  तरह  का  काम  करता  हैं;
 कंस ैं ट्रेट  व्हिस्की  नाम  की  कोई  चीज  नही  है।
 लेकिन  रेड  बुक  में  डिस्क्रिप्शन  बदल  दी  गई  शौर
 प्लेन  व्हिस्की  इम्पोर्ट  करने  के  लिए  यह  बोगस
 चीज,  बसैंट्रेट  न्हिसकी  तैयार  की  गई  है।  इसका
 कंसाइनमेंट  पकड़ा  गया  मेरे  लिखने  के  बाद
 झौर  कलक्टर  शरीफ  कस्टमर  बम्बई  ते  निर्णय

 किया,  एडजंडिकेशन  किया  कौर  चौदह  पन्द्रह
 लाख  का  जुर्माना  करके  इस  कंसाइनमेंट  को
 ये  मेक डो बिल  कम्पनी  को  देने  जा  रहे  हैं।  उत
 पर  जुर्माना  हुआ  पन्द्रह  लाख  लेकिन  दे  कमाएंगे
 साठ  पैसठ  लाख  ये  इस  तरह  से  सरकार  चलाते

 हैं,  शर्म  नहीं  भ्राती  है।  गरीब  लोगों  के  ऊपर
 बाप  टैक्स  लगाते  हैं।  एक  नहीं  हजारो  इस

 तरह  के  उदाहरण  मैं  मापकों  दे  सकता  हूं।
 पोलिटिकल  बिल  नहीं  है,  इच्छा  शक्ति  नहीं
 है  जिस  की  बात  इन्होंने  की  हैं।  इच्छा  शक्ति
 होती  तो  बाप  कड़ी  से  कड़ी  कारवाई  इसके
 पहले  भी  करते  |

 बासर  लारी  नाम  की  कम्पनी  के  बारे  में
 मेरे  कलकत्ता  के  मित्र  कहेंगे ।  लेकिन  इस
 कम्पनी  के  साथ  डीजी एस  ०  एण्ड  डी०  फिक्स
 प्राइस  कांट्रेक्ट  करती  हैं  कि  इस  दाम  पर  इतना
 माल,  इतने  पैट्रोलियम  प्रोडक्ट्स  दिये  जा  करे।
 ग्रुप  जानते  ही  हैं  कि  श्री  दैव  कान्त  बाधा  की

 मिनिस्ट्री  के  दबाव  में  70  लाख  to  या  एक्स
 ग्रेशिया  पेमेट  बाहर  लारी  को  किया  गया  है।
 जब  खाडिलकर  साहब  से  इसके  बारे  में  बात
 की  तो  उन्होंने  कहा  कि  बात  तो  सही  है  मामला
 मैंने  प्रधान  मन्त्री  के  पास  भेजा  है।  बाप  यह
 क्या  करते  हैं?  आप  लोग  फिस्कल  रेसपॉसिबि-
 सिटी  और  न  जाने  किन-किन  बातों  पर  लम्बे-

 चौड़े  भाषण  देते  हैं  लेकिन  इन  का  कोई  असर

 नहीं  होने  बाला  है।  जब  तक  सरकार  कौर

 नौकरशाही  का  शुद्वीकरण--ध्यूरिफिकेशन--
 नहीं  किया  जायेगा  तब  तक  कुछ  नहीं  होने
 बाला  है।

 श्री  के०  कार  गणेश  ने  श्री  जयप्रकाश.
 नाशाद  पर  निकला-चीनी  करते  हुए  कहा  कि

 वह  बिजनेसमन  के  खिलाफ  कुछ  नहीं  कहते  हैं|
 मैं  भाप  से  कहना  चाहत हूं  कि  प्राज  हमारे  देश  में
 भ्रष्टाचार  का  त्रिकोण  है।  उस  का  एक  आधार
 मदभरी  तथा  राजनीति  बाला  मिनिस्टर-
 पालिटीशन  हैं  दूसरा  आधार  है  नौकरशाही
 और  तीसरा  भाधार  है  बिजनेसमैन  व्यापारी
 सेठ  लेकिन  प्रल्टीमेट  पोलिटिकल-  पत्थर--
 अन्तिम  राजनैतिक  सत्ता--मिनिस्टर--
 पालिटीशन  के  हाथ  में  है  शौर  जब  तक  बाप
 उसके  बार  में  ठोस  कार्यवाही  नहीं  करेगे,  तब
 तक  आप  नौकरशाही  और  बिजनेसमैन  को  ठीक

 नहीं  कर  सकते  ।  इसलिए  भ्रमर  श्री  जयप्रकाश
 नारायण  कहते  हैं  कि  पहले  मंत्रियों  की सफाई,
 उन  का  शुद्धिकरण  होना  चाहिये,  तो  वह
 गलत  नहीं  कहते  हैं।  (व्यवधान  )  राष्ट्रपति  कौर
 प्राइम  मिनिस्टर  भी  उस  में  जाते  हैं।

 यहां  नेशनल  रेयन  कार्पोरेशन  का  मामला
 कई  दफा  उठाया  गया  है।  कल  श्री  प्रिय  रंजन
 दास  मुन्शी  ने  कापड़िया  का  उल्लेख  किया।  से

 कापड़िया  बिजनेस  भुप  कैसे  बन  गए  ?  जो
 स्टील  का  कोटा  श्राप  बरल  तौर  डम  के  लिए
 उन को  देते  हैं,  उस  को  ब्लैक  में  बेच  कर  उन्होंने
 जो  रुपया  कमाया,  उस  से  उन्होंने  किलक
 निक्सन  की  कम्पनियों  को  खरीदा,  और  प्रेम-
 रेस  शेयर  के  वोटिग  राइट्स  के  पुराने  कानून
 का  फायदा  उठा  कर  उसी  काले  पैसे  से  उन्होंने
 नैशनल  रेयन  कार्पोरेशन  पर  भी  कब्जा  कर
 लिया।

 प्रॉसेस  की  बात  है  कि  कानून  मन्त्री,  श्री

 गोखले,  इस  बारे  में  गलतबयानी  कर  रहे  हैं  #
 मैं  यह  खुला  आरोप  लगाना  चाहता  हूं  कि  प्रश्न
 मन्त्री  शौर  कानून  मदभरी  ने  युनिट  ट्रस्ट  साफ

 इंडिया  के,  जो  एक  सरकारी  फिनैंशल

 इंस्टीट्यूशन  हैं,  उम्मीदवारों  को  हरा  कर

 कापड़िया  के  हाथ  में  नैशनल  रेयन  कार्पोरेशन
 का  नेतृत्व  दिया  है।  जितना  पैसा  उन्होंने  उस

 में  लगाया  है,  वह  सारा  पैसा  कौर  उस  से  कई
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 wer  offen  थे  लोग  केशा  रेयन  ब्लेक  भें
 बेच  कर  छ  :  महीने  में  वसूल  करने वा  ने  हैं।

 मैं  यह  जानना  चाहता  हूं  कि  जो  चर
 लोग  हैं,  जिन  के  बारे  में  हाई  कोर्ट  में  कहा  गया
 कि  उन  के  डाउटफुल  एनटिसिडेंट्स  हैं  कौर

 उम  की  बिजनेस  प्रैक्टिस  खराब  हैं,  झगर

 बड़ी-बड़ी  कम्पनियां  इस  तरह  से  उन के  हाथ
 मे  दे  दी  जायेगी,  तो  इस  देश  में  क्या  रहेगा।

 पन्त  मे  मैं  कहना  चाहता  हूं  कि  वित्त  मन्त्री

 यह  बिल्कुल  ही  रही,  थ्  क्लास  बीटेक
 ले  करवाये  हैं  i  wa  मे  उन  को
 जो  काम  करना  चाहिए,  वह  करने

 की  उन  में  हिम्मत,  इच्छा  झोर  दिशा  नहीं
 है।  इस  लिए  मे  इस  विधेयक  का  घोर  विरोध
 करता  हूं  कौर  चाहता  हूं  कि  इस  में  से  एक  घेला
 कौर  एक  कोडी  भी  सरकार  को  नहीं  देनी

 चाहिए  ।

 35.44  brs.  ’

 ARREST  OF  MEMBERS

 MR.  DEPUTY-SPEAKER:  Before
 I  call  the  next  speaker,  I  want  to  make
 an  announcement.  This  is  a  little
 irregular  but  I  do  not  want  infor-
 mation  about  the  arrest  of  Members
 of  Parliament  should  be  withheld  to
 the  House  unnecessarily.  I  have  to
 intorm  the  House  that  the  Speaker
 has  received  the  following  ‘clegram,
 dated  the  12th  August,  1974,  trom
 the  Superintendent  of  Police,  Bho-
 pal:

 “Sarvashri  Narendra  Singh,
 Hukam  Chand  Kachwai,  8  8.
 Chowhan,  R.  V.  Bade  and  Dr
 Laxminarayan  Pandeya,  Members,
 Lok  Sabha,  arrested  at  Bhopal  on
 the  3th  August,  974  at  6.30
 hours,  U/S  188,  Indian  Penal  Code
 and  32,  Police  Act,  for  demonstret-
 ing  before  Madhya  Pradesh  Vidhan
 Sabha  in  contravention  of  regula-
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 tory  orders  passed  by  the  Superi
 tendent  of  Police,  Bhopal.”
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 SHRI  VASANT  SATHE  (Akola):
 Sir,  I  would  like  to  congratulate
 the  Fineace  Minister  for  bringing
 forward  this  measure  which  under
 the  circumstances  was  the  least  of
 the  fiscal  measures  that  could  be
 taken,  While  stating  that  controlling
 inflation  is  today  the  single-most
 important  task  facing  the  country,
 while  spelling  out  the  measures,  he
 has  said,  “the  measures  we  have  re-
 cently  adopted  are  steps  in  the  right
 direction.  Let  me  be  clear,  by  them-
 selves  they  cannot  stabilise  prices”.
 Then  he  goes  on  to  say  that  the
 object  of  these  measures  is  to  con-
 tain  the  budgetary  deficit  which  is
 threatening  to  push  up.  There  are
 various  factors  spelt  out  as  to  why  it
 is  necessary  to  impose  these  taxa-
 tions  to  meet  additional  ex-
 penditure—increase  in  food  subsidy,
 plan  expenditure,  defence  expendi-
 ture,  etc.  Of  course,  Mr.  Limaye
 cited  some  valid  examples  of  how
 black  money  loot  is  going  on  in  this
 country.  In  fact,  he  took  credit  that
 some  of  his  suggestions  were  accept-
 ed  by  the  Government.  I  don’t
 grudge  him  the  credit,  but  he  should
 at  least  partially  to  that  extent  give
 credit  to  the  Finance  Minister  for
 doing  so.  But  unfortunately,  with
 all  his  good  points,  ultimately  he
 spoils  his  whole  case  by  imputing  a
 political  motive  to  the  Government

 The  most  important  thing  to  re-
 member  is,  in  his  efforts  to  raise
 additional  resources,  the  Finance
 Minister  has  tried  to  tax  only  the
 luxury  sector  and  not  the  essential
 goods  sector,  My  friead  would  not
 say  that  cigarettes  are  a  necessity
 and  so  are  rubber  products  like  latex
 foam,

 SHRI  PILOO  MODY:
 necessity  for  you.

 That  is  a
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 “SHRI  VASANT  SATHE:  I  do  not
 need  it.  But  I  am  gure  Mr.  Piloo
 Mody  will  grudge  it  because  he  him-
 self  is  the  symbol  of  latex  foam.  You
 cannot  say  that  objects  like  electric
 bulbs,  fluorescent  tubes  etc.  are  com-
 mon  man’s  necessity.  But  my  main
 objecion  is  this:  By  thig  taxation
 are  you  going  to  withdraw  any
 money  from  the  circulation  or  im-
 mobilise  some  part  of  the  money?
 If  that  were  so,  it  would  have  had
 some  anti-inflationary  effect,  But
 my  fear  is,  this  amount  is  going  to
 be  spent  again  to  cover  up  the  gap
 caused  by  rising  prices.  lf  that  hap-
 pens  how  ig  it  going  to  achieve  the
 object  of  withdrawing  some  money
 from  circulation  or  immobilising  any
 part  of  the  money  by  these  taxation
 proposals?  As  the  Finance  Minister
 said,  the  real  object  of  this  and  other
 measures  is  to  contain  inflation,
 which  means  to  control  the  prices,
 either  to  contain  them  or  to  bring
 them  down,  Another  test  is  whether
 it  gives  any  impetus  to  production,
 Because,  ultimately,  unless  you  in-
 crease  production,  particularly  of  the
 essential  commodities,  you  cannot
 contain  inflation  or  the  prices.
 Therefore,  these  are  the  two  tests.
 Let  us  apply  these  two  tests  and  find
 out  whether  these  measures,  along
 with  the  earlier  measures  for  freez-
 ing  part  of  the  dearness  allowance
 and  so  on  will  serve  the  purpose.

 As  far  as  deficit  financing  is  con-
 cerned,  [  have  a  book  of  the  Na-
 tional  Productivity  Council  where
 one  of  the  writers,  Thavaraj  says  at
 page  l6  that  deficit  finaicing  grew
 trom  Rs,  532  crores  in  the  First  Plan
 to  the  tentative  estimate  of  the
 Fourth  Plan  of  Rs.  3,750  crores.  For
 instance,  the  author  says:

 “For  instance,  between  1960-61
 to  1968-69  the  net  national  product
 increaseq  by  26.6  per  cent  while
 the  money  supply  doubled.  Simi-
 Jarly,  while  the  NNP  increased
 hardly  by  5  per  cent  in  the  period
 March  969  to  March  573  the
 money  supply  increased  to  60  per
 cent.  Since  then  the  money  sup-
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 py  hes  inereaset  by  another  30
 per  cent,  while  agriculture  has
 suffered  a  set  back  aad  the  indus-
 trial  production  has  been  virtually
 stagnant”,  '

 This  is  the  result  of  our  fiscal  mea-
 sures,  It  ip  an  admitted  fact  that
 fiscal  measures  by  themselves  cannot
 contain  the  prices.  Therefore,  what
 afe  the  measures  which  the  Govern-
 ment  ate  taking  for  containning
 Prices?

 This  can  be  done  only  if  you  have
 distributive,  administrative  ang  physi-
 cal  control  of  the  price  structure.  It  is
 no  use  saying  that  the  answer  in
 nationalisation.  In  any  sector  where-
 ever  there  is  price  rise  or  exploita-
 tion,  immediately  comes  the  demand
 to  nationalise  that  sector.  We  have
 seen  that  even  that  has  failed  because
 nationalisation  in  the  context  of  India
 has  come  to  mean  bureaucratic  capi-
 talism.  You  hand  it  over  to  some
 bureaucrats  who  are  guilty  of  ineffici-
 ency  in  addition  to  lacking  in  experi-
 ence  Therefore,  this  does  not  solve
 the  problem.  Why  can’t  we  discipline
 the  existing  productive  and  distribu-
 tive  sectors?

 SHRI  PILOO  MODY.  By  competi-
 tion?

 SHRI  VASANT  SATHE:  By  compe-
 tition  o:  otherwise.  In  the  case  of
 goods  where  there  is  shortage  you
 cannot  introduce  competition  to  bal-
 ance  the  demand.  Therefore.  <ome
 restriction  in  terms  of  discipline  on
 the  distributive  mechanisin  and  insti-
 tution  will  have  to  be  adopted

 As  far  as  production  is  concerned,
 one  big  measure  that  could  be  adopted
 is  to  give  the  working  class  in  the
 country  a  feeling  of  belonging.
 Wherever  this  has  been  done,  it  has
 shown  tremendous  results.  Why  can
 you  in  the  public  sector  and  also  in
 private  sector  give  the  working  class
 a  share,  a  eal  participation.  in  manage-
 ment  right  from  the  shop  level  to  the
 management  Jeve)  through  their  elected
 representatives?  You  can  cut  across
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 teade  unionism  with  one  stroke.  You
 ask  the  employees  ‘to  elect  directly
 their  representatives  both  at  the  shop
 level  and  the  management  level.  You
 will  find  an  electrifying  effect.  If  this
 is  done,  you  will  find  a  tremendous

 change  overnight,  as  it  were.  We  talk
 -of  socialism,  Why  cawt  we  have
 faith  at  least  in  our  working  class
 which  is  the  bulwark  all  production
 in  the  country  This  is  as  far  as  in-
 dustry  is  concerned,

 =
 In  agriculture,  a  major  step  to  in-

 crease  production  is  to  hasten  land
 reforms  We  have  been  faltering  with
 our  land  reforms  all  these  years.  It
 is  accepted  all  over  the  world  and  in

 ‘this  country  also  that  small  farms,  if
 ‘there  Is  intensive  cultivatior,  are  morte
 productive.  Why  can't  you  give  to
 stall  farmers  the  ‘necessary  inputs?
 We  can  have  an  arrangement  of  giv-
 ing  inputs  in  terms  of  fertihsers,  seeds,
 wate-  and  other  things  Theretore,
 expeditious  steps  m  the  metter  of  land
 reforms  should  he  taken  The  system
 of  linking  of  giving  inputs  and  taking
 the  product  could  be  used.

 These  major  steps  will  have  to  be
 adopted  to  help  growth  of  both  agri-
 culture  ang  industry  You  yourself

 say,  it  is  a  package  deal.  You  your-
 self  accept  that  fiscal  measu-e  is  not
 going  to  solve  the  problem  When
 you  say  it  is  a  critical  juncture,  if  that
 is  so,  why  can’t  you  take  measures  on
 all  fronts  to  contain  inflation  and  to
 increase  production  beth  in  the  held
 of  agriculture  and  industry?  ‘You  have
 ‘to  take  steps  simultaneously  on  all  the
 fronts.  Unless  that  is  done,  you  cannot
 contain  inflation  The  fiscal  measu:e
 alone  will  not  be  enough.

 SHRI  P.  5,  MAVALANKAR  (Ahme-
 dabad):  Mr.  Deputy-Speaker,  Sir,  I  must
 say  that  the  Finance  Minister's  state-
 ment,  when  he  introduced  the  Second
 Finunce  Bill  and  gave  out  his  taxation
 ‘proposals,  is  a  good  exercise  in  the
 statement  of  the  serious  economic
 Pprobremg  faced  by  the  country.  But
 ‘when  he  came  later  on  to  the  question
 wf  greppling  with  these  problems,

 which  incidentally  were  so  beautifully
 expressed  in  his  speech,  I  am  afraid,
 he  proved  the  continued  bankruptcy of
 the  Government  in  terms  of  finding
 concrete  solutions  to  the  financial  pro-
 blems  of  the  country.

 The  whole  difficulty  is  that  though
 it  is  called  a  crisis  Budget,  it  never
 really  touches  the  fundamental,  of  the
 crisis.  It  goes  on  to  the  periphery  of
 the  problem.  But  it  does  not  attack
 the  main  problem.  It  touches  the
 fringe  of  the  problem.  But  it  does
 not  attack  the  main  ills  and  the  diseare,
 namely,  inflation  and  the  rising  prices.
 The  Government  ‘hrough  their  taxa-
 tion  proposals  have  hardly  done  any-
 thing  to  meet  that  great  challenge.

 6  hrs.

 {Suri  Nawat  KISHORE  SINHA  in  the
 Chair]

 When  the  Ordinances  were  issued,
 many  of  us  on  this  side  of  the  House
 at  least  thought  that  this  kind  of  con-
 tinuous  issung  of  Ordinances  was
 both  uncalleg  for  and  auti-iemocratic
 and  that  the  Government  could  have
 jolly  well  waited  until  the  Pa*hament
 session  was  to  begin  They  did  not
 walt.  But  out  of  that  bad  action,  they
 at  least  created  a  kind  of  chmate,  a
 certain  atrount  of  suspense  in  the
 whole  community  Everybody  was
 eager  and  anxious  to  find  out  what
 was  coming  next  from  the  Government
 through  the  Finance  Minister,  A  cer-
 tain  terro:  was  also  created  specially
 in  those  circles  ‘vhich  are  notorious
 for  their  guilt  im  regard  to  tax  evasion,
 black  money  and  unaccounted  money.

 But  when  the  taxation  proposals  came,
 nothing  happened!  It  seems  to  me
 that  all  the  terror,  all  the  horror,  and
 in  a  way  a  good  part  of  the  remedies
 that  the  Finance  Minister  was  going
 to  suggest  evaporated  when  he  came
 with  his  taxation  proposals.  In  other
 words,  my  grievance  is  that  the  Fin-
 ance  Minister  lost  a  very  fine  oppor-
 tunity  of  hitting  ha-d  when  he  had
 created,  through  various  Ordinances,

 a  kind  of  expectancy  on  the  part  of
 the  people  that  something  radical,
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 something  strong,  something  big,  was
 dewhing.  After  all  that,  what  we  got
 wittmately  was  a  ‘mere  and  sheer
 exercise  in  getting  an  additional  Re.
 232  crores  in  a  full  year  to  meet  his
 undoubtedly  great  and  still  greater
 defiat  in  the  current  year’s  Annul
 Financial  Statement  presented  to  ithe
 House  about  five  months  back.  There-
 fore,  from  that  angle,  I  feel  that  Mr.
 Chavan’s  move  has  been  cleve:  and
 calculated.  By  this  He  is  only  frying
 to  reduce  the  deficit,  but  be  is  not
 trying  to  grapple  with  the  prablems
 concerned.

 I  want  to  ask  the  Finance  Minister
 why  he  has  been  so  sofi  with  the  rich
 and  the  affluent  in  our  community.
 After  all,  it  is  said  and  my  friends  on
 the  Congress  Benches  repeated  it  again
 and  again  with  a  certain  amount  af
 anguish,  that  the  common  man  was
 not  going  to  be  hit  by  these  taxation
 proposals,  that  wll  the  taxes  would  be
 more  or  Jess  borne  by  the  community
 which  is  not  poor.  But  I  want  to  ask
 him  this  question.  Is  it  not  true  that
 even  when  it  is  not  a  direct  tax  on  the
 poor  people  themselves,  ultimately  all
 these  burdens  would  be  passed  on  to
 the  poor  people?  It  is  no  use  saying
 that  the  taxes  are  not  for  the  poor
 people.  These  taxes  on  the  industria-
 lists  and  other  sectors  will  definitely
 be  passed  on  to  the  poor  people.  The
 proof  of  this  is  that,  since  the  presenta-
 tion  of  the  taxation  proposals,  the
 price  of  nothing  has  come  down,  the
 price  of  everything  has  gone  up;  the
 upward  process  is  continuing  unabated-
 Then  how  is  he  going  to  justify  his
 statement  that  he  is  only  taxing  the
 rich  and  the  affluent  and  it  not  taxing
 the  poor?  I  suggest  the  tax  burden  is
 going  to  be  shifted  to  the  poor  people.

 The  Finance  Minister  and  his  Gov-
 ernment  talk‘in  terms  of  Gandhian
 principles,  but  when  it  comes  to  actual
 practice,  what  is  happening?  I  want
 to  ask  him  two  pointed  questions,  How
 is  it  and  why  is  it  that,  in  his  taxation
 proposals,  there  is  no  mention  of  taxa-
 tion  on  several  luxury  items?  Why  ७

 ‘

 he  not  taxing  the  people  who  use  the
 luxury  items?  They  are  talking  of
 conspicuous  Is  he  not
 satisfied  that  there  is  a  lot  af  conspicu-
 ous  consumption  on  the  part  of  the
 very  small  minority  the  rich  and  the
 affluent  and  is  he  not  aware  of  the
 immoral  way  in  which  they  lve  in
 this  country  in  the  context  of  the  pov-
 erty  which  is  increasing?  Mr.  Dharia
 himself  pointed  out  the  other  day  that
 more  and  more  people  are  coming
 below  the  poverty  line.  Yet,  these  few
 people  who  are  enjoying  al]  the
 Juxuries  and  the  affluence  are  not
 taxed.

 l  thought  Mr.  Chavan  would  tax,
 for  instance,  alcohol  and  spirits.  But
 he  has  left  them  out.  Every  time  he
 taxes  only  cigarettes.  I  do  not  know
 why  this  time  he  dig  not  tax  alcohol  and
 spirits.  He  could  have  jolly  well  tax-
 eq  them  a  littie  more.  They  are  talk-
 ing  of  Gandhian  principles  and  pro-
 habition.  [  personally  have  different
 views  on  prohibition.  I  do  not  believe
 that  you  can  make  people  good  and
 moral  merely  by  law.  Any  way  I  am
 not  entering  into  that  argument  at
 the  moment  All  that  I  am  asking
 is:  why  dig  you  leave  those  items  un-
 touched  by  the  taxation  proposals?

 Talking  of  Ghandhian  principles  and
 simplicity,  isit  nota  fact  that  increas-
 ingly  over  a  pemod  of  years  since  in-
 dependence,  the  ministerial  behaviour
 ang  more  than  the  ministerial  behavi-
 our  the  ministerial  living—,  the
 miniterial  living  is  full  of  luxuries,  ex-
 travagance  and  things  which  they  do
 not  need  in  order  to  work  and  function
 effectively  as  ministers?  If  Ministers
 ang  the  higher-ups  in  Government
 want  additional  comforts  in  order  to
 add  to  their  efficiency,  I  would  say,
 "Yes;  go  ahead  with  thdse  comforts’.
 But  can  you  honestly  tell  the  nation
 that  the  money  that  8  being  spent  on
 the  higher-ups  In  Government  the
 Ministers,  the  Governors,  President
 ang  Vice  President—I  am  not  speak-
 ing  in  terms  of  ‘individyals;  I  have  the
 highest  respect  tor  thése  people  who
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 fold  high  offices—is  justifiable?  Now,
 over  a  period  of  yearg  have  they  shown
 to  the  countrymen  that  they  mean
 business  that  hey  are  earhest  about
 if,  that  they  are  really  Gandhian,  at
 least  beginning  with  themselves,  and
 that  they  will  go  on  spending  less  and
 lbss  on  their  needs  and  personal  com-
 forts?  That  is  why  I  feel  that  all  these
 speeches...

 SHRI  PILOO  MODY:  They  are  all
 Gandhan—Indira  Gandhian.

 SHRI  P.  8.  MAVALANKAR:  and
 what  all  the  Government  is  talking
 about  do  not  touch  the  people  at  large.
 In  fact  people  are  feeling  more  and
 more  cynical  in  their  attitudes,  in  their
 reactions  because  people  know  that  the
 Ministers  talk  exactly  what  they  do
 not  want  to  do,  what  they  dare  not  do,
 what  they  cannot  do  and  what  they
 cannot  practise  they  talk  about  and
 when  they  talk  about  it,  they  do  not
 practise!

 Therefore,  I  fee!  that  these  new  tax
 proposals  are  bound  to  hit  the  poor,  the
 middle-class,  the  fixed  wade-earners
 ang  the  salaried  people.

 I  want  to  ask  this  question  of  the
 Finance  Minister  once  again.  In  terms

 of  the  Government  expenditure  and
 extravagance,  will  you  please  tell  us
 whether  beginning  from  the  curient
 year  in  the  last  5  or  6  months  have
 you  really  been  able  to  make  any
 appreciable  difterence  m  governmental
 expenditure?  Can  you  really  say  that
 you  have  cut  down  drastically  a
 mumber  of  projects  where  such  kind
 of  a  cut  is  necessary?  The  other  day  I
 wag  hearing,  I  am  receiving  reports
 from  people  who  are  knowledgeable
 thet  the  number  of  Government  con-
 ferences,  seminars,  workshops  and  all
 kinds  of  such  things  has  not  at  all
 decreagad,  or  if  at  all  these  conferences
 ete,  have  decreased  the  decrease  is

 vary  insignificant.  Even  to-day  a  latge
 number  of  people  are  going  from  one
 piace  to  andther  place  and  most  ot
 them  are  coming  from  various  places
 to  De!  spending  a  lot  of  money  on

 daily  allowance  and  travelling  allow-
 ance,  At  the  end  of  it  all,  what  do
 they  produce?  Almost  a  zero!  What
 have  you  done  to  reduce  this  expendi-
 ture  ang  this  extravagance?  But  it  is
 just  not  done!

 Therefore  I  feel  that  if  you  really
 want  to  tackle  the  problem,  if  you
 want  the  common  man,  the  ordinary
 man  to  have  faith  in  what  you  are  do-
 ing,  then  you  must  set  an  example
 but  that  example,  I  am  afraid,  ig  not
 being  set  by  the  Government  of  the
 day.

 Shri  Ganesh  the  other  day  talked
 something  about  dlack  money  and
 other  things  and  his  speech  wag  re-
 ported  im  the  press.  The  Finance
 Minister  Shri  Chavan,  talks  about
 black  money,  The  Prime  Minister  talks
 about  if.  In  fact,  the  Mimuisterg  wher-
 ever  they  go,  they  talk  about  black
 money,  etc,  Then  I  want  to  ask:
 how  many  raids  have  you  conducted
 on  people  and  places  which  are  in
 governmental  political  and  munisterial
 circles?  They  are  raiding  only  the
 permises  of  businessmen  Very  good.
 If  you  raid  the  house  of  a  business
 man,  if  you  raid  the  house  of  a  capi-
 talist  or  am  industrialist  who  is  illegal,
 immoral  and  extravagant  in  terms  of
 his  earnings  and  spending,  I  am  with
 you,  Iam  with  the  Government  Go
 ahead  with  these  raids  But,  why  only
 single  out  a  certain  community?  Why
 leave  out  another  sizeable  and  signi-
 ficant  section  of  the  community,  name-
 ly.  the  high-ups  in  the  Government
 ministerial  and  political  sections  and
 the  politicians?  What  tre  you  doing
 with  them?  Then  the  answer  will  be
 it  would  betrying  to  attack  ‘Mamakas’.
 ‘My  own  people  should  be  left  untouch-
 ed’.  That  perhaps  is  the  reason  why
 they  are  not  doing  it  Therefore,  I
 feel  that  if  you  want  to  tackle  this
 problem  of  unaccounted  money  oF
 rather  black  money,  then  you  must
 have  the  daring  to  locate  where  these
 culprits  are.  The  Finance  Minister
 the  other  day,  perhaps

 gut
 said

 that  he  has  come  out  with  a  Bill  and
 #  has  been  sent  to  the  Select  Com-

 “
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 muattee  also.  Perhaps.  he  hag  rightly
 sad  thet  the  elect  Committee
 is  taking  too  long  a  time,  Hut,
 may  I,  in  all  humility  ask—~I  do  not
 want  to  go  into  the  detail—does  that
 Bill  really  tackle  the  problem  of  black
 Tooney  or,  again  in  the  name  of  tack-
 lung  that  problem  doeg  the  Bill  really
 seek  to  do  other  things  which  the  Go-
 vernment  has  found  it  convement  to  do
 in  the  name  of  tackling  the  problem
 of  black  money?  This  ig  the  problem.
 So,  under  the  excuse  of  eradicating
 black  money  they  are  not  doing  any-
 thing  for  the  eradication  of  black
 money  but  they  are  doing  something
 which  only  helps  them  in  their  tem-~
 porary  economic  difficulties.  In  this
 particular  case,  what  is  being  done  is
 to  reduce  the  deficit,  which  is  growing
 very  large,  by  collecting  a  certain
 crores  of  rupees  by  having  these  addi-
 tional  taxes.

 I  want  to  suggest  further  whether
 the  taxation  proposals  that  he  hag  out-
 lined  and  the  economic  picture  that  he
 has  presented  have  really  helped  pro-
 duction,

 Take,  for  example,  the  credit  squeeze
 policy.  I  would  like  to  know  whether
 that  policy  has  done  any  goog  with
 regard  to  the  problem  which  was
 sought  to  be  solved  or  whether  this
 particular  policy  had  only  forced  to
 make  more  ang  More  industries  to  close
 down,  thereby  resulting  into  more  un-
 employment,  lesser  production,  and,
 these  things  we  can  hardly  afford  at
 this  particular  time  of  national  econo-
 mic  crisis.

 It  ig  from  thig  angle  that  I  feel  the
 Finance  Minister’s  exercise  is  futile  and
 to  an  extent,  this  is  also  a  frivolous
 endeavour  to  tackle  some  of  the  serious
 problemg  facing  the  country.  In  con-
 clusion,  I  want  to  say  that  if  you  want
 to  take  the  matter  seriously,  then  you
 must  do  it  with  a  multi-pronged
 attack.  You  must  attack  it  from  the
 point  of  view  of  reducing  the  Govern-
 ment  expenditure;  you  must  attack  it
 from  the  point  of  view  of  taxing  the
 rich  and  thelr  luxurioug  living;  you
 must  attack  it  from  the  point  of  view
 of  simple  living  on  the  part  of  the
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 higher-ups.  You  gre  not  giving  @
 spur  to  honest,  hard,  sincere  and  effi-
 cient  work.  The  trouble  in  this
 country  is  that  no  encouragement  is
 given  to  efficiency.  Those  who  have
 failed  in  efficiency  are  given  all  kinds
 of  encouragement  to-day!  I  do  not
 want  to  give  political  examples  of  what
 I  mean.  But,  I  can  certainly  argue
 that  in  this  country,  if  you  want  to  go
 politically  forward,  you  must  prove  to
 be  more  inefficient  politically,  adminie-
 tratively  or  otherwise!  Then  only
 you  can  go  upwards.  Really  honest,
 hardworking,  sincere  and  _  patriotie
 persons  have  no  place.  This  Govern-
 ment  has  no  policy,  no  climate,  no
 atmosphere  in  which  a  man  gets  a
 certain  enthusiasm  a  certain  en-
 couragement  to  go  ahead  in  the  right
 direction.

 So,  I  feel  that  the  Finance  Minister,
 if  at  all  he  comes  again  before  the
 House—God  forbid,  but  he  will  have
 to  come  again  because  God  may  not
 forbid  it—let  him  come  at  least  with,
 what  he  hag  not  done  this  time  all
 the  courage  that  he  lacks  this  time,
 the  determination  that  he  lacks  this
 time  and  certain  correct  convictions
 that  he  lacks  this  time  and  I  am  sure
 he  will  then  have  the  capacity  and
 the  clear  cut  road  to  show  to  the  na-
 tion  that  he  meant  business.

 Last  one  word  and  I  have  done.
 That  is,  we  are  thinking  in  terms  of
 numerous  economic  problems  and  nu-
 tional  problems.  The  Prime  Minister
 and  her  colleagues,  rightly  so,  talk  in
 terms  of  national  endeavour  and  na-
 tional  cooperation.  But,  |  want  to
 ask:  is  this  Government  really  sincere
 to  receive  cooperation  of  the  people
 and  is  this  Government  sincere
 about  eradicating  not  only  the  black
 money  but  also  corruption?  Here
 comes  Shri  Jayaprakash  WNarain's
 heroic  battle.  One
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 if  bis  Government.  canpot  lift  itself
 and  the  people  from  this  tremendous
 erosion  of  standards,  I  do  not  know
 where  ‘this  country  will  lead  us  to?
 My  only  hope  is  this  that  we  have

 survived  many  crises  and  many  gov-
 ernmental  failures.  Therefore  this
 country  will  also  survive  the  weak-

 mess  ang  failures  of  Shri  Chavan,
 of  Madam  Prime  Minister  and  the
 Government,  But,  this  ig  only  a  con-
 solation  in  terms  of  historic  perspec-
 tive.  Regarding  our  immediate  concern,
 I  hope  and  pray  that  Government  will
 show  enough  boldness  and  courage  to
 tackle  the  problems  of  finanmal  and
 economic  nature  not  only  in  the  reali-
 stic  physical  sense  but  also  in  political
 sense  and  show  an  attitude  of
 pragmatic  and  practical  understand-
 ing  so  that  the  country  comes  out  of
 the  chaos  and  we  shall  again  be  able

 to  march  better  and  speeder  in  terms
 of  economic  growth  and  progress.

 stadt  सचित्र  चाम  (प्रां वला)  :
 माननीय  सभापति  जी,  इसमें  कोई  सन्देह  नहीं
 कि  राज  हमारी  झा धिक  स्थिति  बड़ी  नाजुक
 है  भौर हमें  डर  है  कि  उस  इमारत  को  जिसको

 हमारे  नेतायों  ने  9.4%  परिश्रम,  त्याग  कौर
 जनता  के  सहयोग  से  बताया  है  कहीं  उसमें
 ठेस  न  लग  जाये  शौर  वह  भारत-व्यस्त  न  हो
 जाये  ।  इतना  तो  मैं  कहने  के  लिए  सैयार  नहीं
 हूं  कि  राज  देश  में  कुछ  नहीं  है  ।  राज  देश
 में  हमारी  राष्ट्रीय  इनकम  नहीं  बढ़ी  है  या

 हमारे  देश  के  रहने  वाले  लोगों  का  जीवन-स्तर
 ऊंचा  नहीं  हुआ  है-यह  मैं  कहने  के  लिए  तेयार

 नहीं  हूं  ।  इस  प्रा धुनिक  भारत  की  मानव  to

 जवाहुरणाल  नेहरू  ते  डाली  थी  कौर  इसकी

 बुनियाद में  वह  प्रेस  उत्पन्न किए  जो  सुन्दर
 भविष्य  का  झाहयान  कर  रहे  हैं।  हमारे
 देश  की  टेक्नालाजी, हमारे  देश  की  साइट्स  इतनी
 बढ़ी  कि  राज  दूसरे  देश  भी  यह  सोचने  लगे

 है  कि  भारत  क्‍या  करने  जा  रहा  है  ।  हजारे
 देश  की  मानव  शक्ति  में  इतना  त्याग,  बलिदान
 और  देशभक्त  है  कि  वह  सब  छ  न्योंतरावर
 करने  के  लिए,  बयार  है  1  सबसे  बढ़ी  चीज
 जो  हमारे  देश  के  पास  है  गह  है  हमारे  देश को

 लीडरशिप'  जिसने  भारत  का  मस्तक  ऊंचा  किया

 है  कौर  नाचे  भी  उसकी  आजा  है  +

 मैं  त ेमानवीय मधु  लिमये  जी  का  भाषण
 बड़े  ध्यान  से  सुना  i  उन्होंने  सुद्ास्फीति
 अ्लेकमती,  विदेशों  का  मनी  धौर  काउंटरफीट
 सिक्कों  की  सारी  जिम्मेदारी  सरकार  पर
 डाली  कौर  इस  बात  का  भी  एनिमेशन  लगाया
 कि  चूंकि  सरकार  को  चुनाव  के  लिए  पैसा

 चाहिए,  चुनावों  के  लिए  भागे  भी  पैसा  लेना
 है  इसलिए  उद्योगपतियों  के साथ  सरकार  की

 सहानुभुति  है  d  थे  चले  गये,  मैं  उनसे  ही  पटना
 आहत  थी  कि  जब  उनके  चुनाव  में  पानी
 की  तरह  पेसा  बहता  है  तो  वह  कहां  से  जाता

 है?  भ्र भी  इलाहाबाद  में  जो  पानी  की  तरह  पैसा

 बहा  वह  कहां  से  जाया ?  मैं  जिम्मेदारी  के
 साथ  कहना  चाहती  हूं  कि  वे  उसी  समय  इस
 सहित  में  आरोप  लगाते  हैं  जबकि  ये  उद्योगपतियों
 से  नाराज़  हो  जाते  हैं,  जब  उनको  उनसे  पैसा

 नही  मिलता  हैं  1

 राज  जगह  जगह  पर  झा राज कता  कैली

 हुई  है  |  बिहार  में  श्री  जयप्रकाश  नारायण  जी
 बड़ी  तेजी  से  डिसिप्लिन  लाने,  करप्शन  मिटाने
 के  ताम  पर  देश  के  नवयुवकों  को  बर्ग ला  रहे
 हैं  और  देश  में  प्राजक्ता  फैला  रहे  हैं-उसकी
 जिम्मेदारी  भी  ब्लैकमनी  कौर  कालेघन  की

 ही  है।  मैं  चाहती  हुं  सरकार  इस  बात  का  पता
 लगाये  कि  कहां  से  यह  घन  धाता  है  ।  जहां  तक

 मुझे  मात  है,  बम्बई,  कानपुर,  कलकत्ता  जैसे

 बड़ें  शहरों  में  श्री  पीलु  मोदी  के  हत्या  से  पह
 घन  इकट्ठा  किए  जा  रडी  कौर  उससे  श्री
 जयप्रकाश  नारायण  जी  के  मूवमेन्ट-जिसकों
 हदू  भ्राइडियल  मूवमेन्ट  मानकर  चल  रहे
 हैं-सईद  करने  की  कोशिश  की  जा  रही  है  t

 इस  सम्बन्ध  में  में  सरकार  से  भी  कहना  चाहती

 हूँ  कि  मुझे  भी  इसमें  शिकायत  है  भाखिर  यह
 वसुमना  काला  धन  फैला  क्‍यों  ?  क्‍या  यह
 इसलिए  फला  कि  श्री  झील  विहारी  वाजपेयी
 जी  धपने  साम्प्रदायिकता  के  आन्दोलन
 को  फलीभूत  कर  ae  ?  इसको  न  रोकते
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 wr  ret  जिम्मेदारी  इस  सरकार  है,  सरकार
 के  बड़े  करों  १९  है  ह. 4  भ्रफेसरीपर  जेयू
 दोष  देना  चाहती  हु  कि  उसके  सहयोग  से  ही
 यह  ब्लैकमनी  देश  में  फला  हुयी'  है।  पं०नेहुरू
 ने  मिक्स  एको ता सी  का'  क्लिष्ट  इसलिए  नहीं
 दिया  ा  देश  को  कि  निजी  क्षेत्र  समाजवाद
 के  रास्ते  में  गहरी  करेंगा  frees  एको तामी
 का  कीट  इसलिए  ग्र पना या  गया  था  कि
 समाजवाद  के  प्रति  सोशल  एप्लीकेशन  को

 पूरा  करेगा  लेकिन  उन्होंने  वह  नहीं  किया  ।
 हल  उद्योगपतियों  ने  भ्र पं नी  हस्टॉल्ड  कैपेसिटी,
 पति  क्षमता  से  भी  अधिक  पैसा  पब्लिक

 इल् टीटयूशन  से  उधार  लिया  ।  जितनी  भी

 बाहरी  चीजों  की  उनको  भ्रावश्यकता'  होती
 थी  या  हो  सकती  थीं  वह  भी  लिया'  लेकिन
 फिर  भी  प्रोडक्शन  कम  दिखाया  कौर  झ्रामदनी
 ज्यादा  की  ।  यहा  पर  गणेश  जी  हैं  मेरी  उनसे
 माग  है  कि  वे  दो  चार  उद्योगपतियों  का

 मूल्याकन  करे  कि  ग्रामीण  प्रोडक्शन  कम  हो
 और  आमदनी  ज्यादा  हो-यह  किस  तरह  से
 सम्भव  हो  सकता  है  ?  पब्लिक  सेक्टर  की
 कमजोरियों  के  कारण  हम  यह  समझ  सकते
 है  कि  शुरुआत  मे  काई  चीज़  खडी  की  जाती  है
 तो  वह  मुनाफा  नही  देती  लेकिन  धीरे  धीरे
 न  हमे  सतोष  है  कि  अब  वह  इस  तरफ
 बढ  रहे  है,  बहा  पर  30  परसेन्ट  भ्रामदनी

 होने  लगी  है  ।  प्रोड़क्शन  बढ़  रहा  है  तो  साथ
 साथ  प्रा मदनी  भी  होने  लगी  है  t  लेकिन  निजी
 क्षेत्र  मे  जहा  प्रोडक्शन  नही गढ़  रहा  है।  वहा
 पर  ग्रा मद दी  बढने  का  क्‍या  कारण  है  ”  इसकी
 पूरी,  जिम्मेदारी  हमारी  सरकार  की  है  कि  वह
 इसक।  पता  लगाने  में  असमर्थ  रही  ।

 सभापति  जी,  इस  सदन  में  मुझे  कमी
 कोई  ऐसा  अवसर  नजर  नहीं  पाया  जब  यहां
 पर  कोई  बरच्छा  समाजवादी  मेजर  पाया  हो
 कौर  हमार  विरोधी  भाइयो  ते  उसमे  सहयोग
 दिया  ही  t  चाहे  प्रिवी  पेस  समाप्त  करने  की
 बात  भाई  हो,  बैंको  या  दूसरी  चीजों  के  राष्ट्रीय
 करण  की  बात  भाई  ही  चाहि  कम्पनियों  के

 बीडिस्ड  को  फौज  करने  की  बात  रहीं  हो,

 देश  के  हित  में  कोई  भी  बात  हों  विरोध  पक

 कभी  अपना  सहयोग  नहीं  देता  हैं  t  चेम्बर
 साफ  कामे  हँ  इडस्ट्रीज  के  चेयरमन
 श्री  के०  के०  िकला इंस तरह सै प्रेंस तेरह  ते  प्रेस  में  स्टेटमेंट
 देते  हैं  जैसे  इस  देश  के  प्राइम  मितित्ठर  व  ही
 i  जनता  भी  उसके  स्टेट्स  को  बच्चे  चाव
 से  पढ़ती  है  कोकी  उनके  अपने  अखवार  हैं,

 उनकी  पब्लिसिटी  होती  है  ।  जनता  सुबह  उठकर
 उनकी  पढती  है  कौर  सच  मानकर  बैठ  जाती

 है  ।  भोली  भाली  जनता  को  जो  हमारे  उद्योगपति

 हैं  उनके  सलाहकार हैं,  एडवोकेट  हैं  धोखा

 दे  रहे  हैं  भौर  काले  धन  के  फैलाव  में
 उनकी  मदद  कर  रहे  है,  इसको  बढ़ाने  में  उनको

 सहयोग  दे  रहे  हैं,  यह  सरकार  की  पूरी
 जिम्मेदारी  है  कि  बह  छिपे  हुए  घन  को  काले
 धन  को  निकालने  का  प्रयास  करे।  जरूरी  हो
 तो  इसके  लिए  एक  हाई  पावर  कमिशन  भी

 बिठाया  जा  सकता  है  ।  बड़े  बडे  इकोनोमिक्स
 उस  में  लिए  जा  सकते  हैं  और  अगर  यहा  न

 है!  तो  विदेशो  से  लिए  जा  सकते  है  i  लेपित
 इस  बात  का  बाप  पता  लगाए  कि  हिन्दुस्तान
 में  ब्लैक  मनी  क्‍यों  है  इसका  फैलाव  कहा  कहा

 है  शौर  किन  किन  लोगो  के  पास  यह  है  और

 इनको  आप  निकाल  ।  भ्रगर  आपने  अपनी  इस
 जिम्मेदारी  का  निर्वाह  नहीं  किया  तो  आने

 वाला  इतिहास  झ्लापकों  माफ  नहीं  करेगा  कौर

 कहेशा  कि  बिगड़ती  हुई  झ्  व्यवस्था  का
 ग्रापने  नहीं  सम्भाला  उसको  आपने  डिसिप्लिन
 के  साथ  नहीं  जलाया  कौर  जिस  रास्ते  पर

 वह  कल  रही  थी  उसको  छापने  उसी  रास्ते
 पर  चलने  दिया  और  जो  आपका  फ़  था,
 जो  आपका  कत्तंब्य  था  उसको  छापने  इसन/र
 किया  ।

 यह  जो  दूसरा  विश  विधेयक  है  इसका
 मैं  समर्थन  करती  gi  इसमें  कुछ  प्रिय  कर
 लगाये  गये  हैँ।  लिंकित  झगर  इससे  भी
 अपिया  कर  झाँप  लगाते  तो  उनका  भी  मैं
 समर्थन  करती  और  कहती  कि  उनका  समर्थन
 होगा  चाहिये।  देश  की  झावश्यकंता  इस
 बात की की  हैं  कि  शायद  इंकदडे  हों  शौर
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 ऐसे  सेक्टर  में  लग  ताकि  देश  का  उत्पादन
 बढ़  सके  ।  एग्रीकल्चर,  इस्पात,  फर्टिलाइजर
 शादी  की  नितान्त  आवश्यकता  है।  उनके
 इन्दर  धन  लगना  चाहिये।  जौं  डिफिसिट
 है  उसको  पाटा  जाना  चाहिये  1  निस्सन्देह  इस
 बजट  से  इनफ्लेशन  में  कम  करायेगी।  लेकिन
 यह  तभी  होगा  जब  सख्त  मंशा  उठाये  जायेगे
 और  इकोनोमिक  डिसिप्लिन  लागू  किया
 जायेगा  t

 एग्रीकल्चर  की  बात  कहीं  गई  है।
 लेकिन  इसके  साथ  साथ  मैंने  मेमोरेंडम  में  यह
 सही  देखा  है  कि  भागने  कोर  सेक्टर  मे  परिवार
 नियोजन  को  भी  शामिल  किया  हो  पापुलेशन
 हमारी  बडी  तेजी  से  बढ  रही  है।  प्रोडक्शन
 तो  5  प्रतिशत  भी  नही  बढ़ा  है  लेकिन  पापुलिशन

 3  5  प्रतिशत  की  गति  से  बढ़  रही  हैं।  इस
 धीमी  काल  से  हम  इस  बढती  हुई  आबादी  की
 अआवश्यकताशो  की  चुनी  नहीं  कर  सकेंगे।
 आपको  चाहिये  था  कि  श्राप  परिवार  नियोजन
 कार्यक्रम  को  भी  कोर  सेक्टर  में  रखते।
 श्राटिफिशल  जेसे  तमाम  जो  मंथन  श्रापने
 अपनाये  है  उनसे  भ्रापको  कोई  सफलता  नही
 मिली  है।  इसे  कार्यक्रम  पर  छापने  कुछ  खर्च
 श्रवण  किया  है  पब्लिसिटी  भी  इसको  आप  ने
 दी  है।  लेकिन  जिस  तरह  के  ड्रा स्टिक  मंणज्ञ
 आपको  लेने  चाहिये  थे  आपने  नहीं  लिये  है।
 जरूरत  हो  तो  आपको  इसके  लिए  कानून
 भी  बनाना  चाहिये  ताकि  पवार  नियोजन  मे
 आपको  सफलता  मिल  सके  कौर  झ्राबादी  की
 बढ़ोतरी  रुक  सके  और  उसमे  कमी  दाये ।

 कुछ  लोग  हैं  जिनका  उस  पर  कुछ  असर  नही
 पडता  है  लेकिन  जो  प्रदेश  गरीब  हैं  जहा  पर
 गरीब  जनता  है  उसके  ऊपर  इसका  कुप्रभाव
 जरूर  पड़ता  है  (व्यवधान)

 I  am  taking  about  compulsory  steri-
 lisation  to  curb  the  population,  I  am
 in  favour  of  that.

 fart  चीज़ों  पर  पतें  ट्क्सो  लगाये  है
 उनमें  इस्पात  पर,  फर्टिलाइजर  पर,  बताया
 पर  भी  क्त  लगे  हैं।  मैं  इस  बात  को  मानने

 के  लिये  तैयार  नहीं  हूं  कि  गरीब  आदमी  पर
 मामूली  लोगों  पर  इसका  प्रसर  नहीं  पड़ेगा
 उनकी  भ्रामक  स्थिति  खराब  नहीं  होगी
 उन  पर  इन  ट्क्सो  का  कुप्रभाव  जरूर  पढ़ेगा।
 लोहे की  कीमत  बहने  से  घसियारा  जो  खुरपी
 खरीदेगा  उसकी  कीमत  भी  उसको  ज्यादा
 देनी  पड़ेगी  उनके  ऊपर  भी  इसका  कुप्रभाव
 पढ़ेगा  |  इस्पात  की  कीमत  जो  आपने  बढ़ाई
 है  बह  जरूर  श्रमिकों  घटा मि  चाहिये।  आप
 शराब,  सिप् नेट्स,  फिल्‍म  इडस्ट्री,  रेयन,
 पो लिये स्टर  आदि  पर  शौर  ज्यादा  टैक्स
 लगाते  तो  मुझे  खुशी  होती,  इन  पर  झगर
 एक्साइज  ड्यूटी  बढ़ाई  जाती  टैक्स  बढ़ा
 दिया  जाता  तो  उससे  गरीब  जनता  के  ऊपर
 कोई  बोझ  नहीं  पडता  1  राज  जरूरत  इस
 बात  की  थी  कि  गरीब  लोग  जो  पावती  लाइन
 के  नीचे  है  और  जिनकी  सख्या  30-40
 प्रतिशत  राज  है  और  यदि  श्री  गणेश  के
 शब्दों  को  मै  दोहराऊ  तो  बे  उनकी  सख्या
 और  भी  भारिक  बढ  गई  है,  उनके  जीवन  स्तर
 को  श्राप  ऊचा  करते,  उनके  जीवनोपयोगी  जो
 आवश्यक  वस्तुए  है  उनको  उचित  कीमत  पर
 दिलाने  का  बाप  प्रबन्ध  करते।  आप  कंट्रोल
 के  कपडे  को  ले।  गरीब  लोगो  को  वह  मिलता
 नही  है।  लेकिन  ब्लेक  में  श्राप  जितना  चाह
 जा  कर  ले  सकते  हैं।  कहा  जाता  है  कि  मारकीन
 नही  बन  रही  है,  कंट्रोल  मे  नहीं  मिल  रही  हैं।
 लेकिन  बजाज  की  दुकानो  पर  वह  कहां  से
 शा  जाती  है।  वनस्पति  घी  जब  भी  इडस्ट्री
 माग  करती  है  उसके  दाम  झा  बढ़ा  देते  हैं
 और  वह  भ्र पनी  बात  मनवा  लेती  है।  बाप
 इसके  लिए  तयार  हो  जाते  हैं।  लेकिन  इतना
 होने  पर  भी  वह  चीज़  मुहैया  नहीं  होती  है।
 मैं  चाहती  हु  कि  समाज  की  गरीब  जनता
 को  शाप  क्‍्रावश्यक  वस्तुएं  आवश्यक  मात्रा  मैं
 तथा  उचित  मूल्यों  पर  दिलवाने  की  कृपा  करें।
 तभी  उनका  जीवन  स्तर  सुधरेगा  |

 ढाँसो  से  हम  घबराते  नही  हैं  त्याग  और
 बलिदान  से  हमारी  जनता  चक्रदंती  नहीं  हैं
 लेकिन  उसको  यह  विश्वास  हो  जाता  चाहिये
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 कि  आपके  कार्यों  में  ईमानदारी  कप  उसके
 जीवन  स्वर  को  ऊंचा  करना  चाहते  हैं  उसके
 साथ  भलाई  करना  चाहते  हैं।

 सबमें  बचत.  के  बारे  में  कुछ  कहता
 चाहती  gr  जब  इस  साल  का  बजट  पेंच'
 किया  गया  था  तो  आपने  कहा  था  कि  are

 चार  सौ  करोड़ की  बचत  करेंगे।  उस  बचत के
 बारे  में  कई  बार  इस  सदन  में  रन  भी  किये  गये
 लेकिन  उसका  कोई  पक्का  विवरण  नहीं  दिया
 गया  |  यह  सवाल  श्री  लिमये  ते  भी  उठाया है  1

 एडमिनिस्ट्रेटिव  खर्ज  में  कहां  कहां  शौर
 कितनी  कितनी  झापने  बचत  की  है  यह  मालुम
 पढ़ता  चाहिये।  इसका  पूरा  विवरण  जाना
 चाहिये।  लेकिन  बह  प्रस्तुत  नहीं  किया  गया

 है।  आपको  दिखाना  चाहिये  कि  बचत  किस

 जगह  पर  शोर  कितनी हुई  है।  बचत  का  एक
 वातावरण  आपको  मिश्रित  करना  चाहिये  कौर

 जह  चीज़  दिखाई  देनी  चाहिये  ।  मुझे  याद  है
 सेकंड  चण्ड  वार  में  अंग्रेज  कैसे  बचत  करता
 था  उसके  रहन-सहन  को  मैंने  देखा  है,  कागज
 तब  किस  तरह  से  खर्च  किया  जाता  था  किस

 तरह  से  कस  कपड़े  पहने  जाते  थे  यह  सब
 मैंने  देखा  है।  जनता  त्याम  भौर  बलिदान

 इसलिए  नहीं  करेगी  कि  आपके  जीवन  स्तर  में
 कौर  आपके  प्रकार  बचत  का  वातावरण  पंदा
 न  हो,  कम  खर्च  करने  का  बाप  सबूत  न  दे  t
 झरोका  कस  खर्चो  की  सायकोलॉजी  क्ियेट
 करनी  चाहिये।  जब  तक  ऐसा  आप  नहीं  करते

 हैं  बलिदान  जौर  त्याग  की  अपेक्षा  करमा
 प्र सम्भव  है  वामुभ्किन  है।  श्राप  योजना  भवन
 के  खर्च  को  देखे  ।  योजना  समाप्त  हो  गई  है
 लेकिन  राज  भी  योजना  भवन  के  खर्चे  कप
 देखे  एक-एक  कमरे  में  दो-दो  एयर  कंडिशनर
 काम  कर  रहे  हैं।  गरीबों  के  लहु  खून  कौर
 पसीने  की  +  माई  पर  रोजना  भवन  के  सदस्य
 कौर  झ्रफसर  ऐश  कर  रहे  br  क्या  इसी  का
 नाम  समाजवाद  है,  क्‍या  इसी  समाजवाद  के
 ताम  पर  श्राप  देश  की  जनता  से  त्याग  शौर
 बलिदान  करने.  की  आकांक्षा  करते  हैं.

 टर टे टट

 दिखाई.  देता  ऋइहिये |  प्रशासनिक  क्,  पर
 कड़ाई  से.  प्रतिबन्ध:  लगाता  अहाते,-  उसमें
 कटौती  करनी.  लिये,  इसमें.  कि सिप् लिस

 SHRI  PILOO  MODY:  (Godhra):  Mr-
 Chairman,  till  that  time  the  Firance
 Minister  and  the  Finance  Ministry  tell
 me  what  they  are  ywoing  todo  with  all
 this  money,  how  their  are  going  to
 spemd  it,  I  do  not  think  I  can  support
 this  Bill  at  all.  From  what  I  under-
 stand,  they  have  just  armed  them-
 selves  with  a  lot  of  money,  Nobody
 knows  what  they  are  going  to  do  with
 it.  but  if  the  past  is  any  indication  they
 will  probably  squander  it  like  all  the
 monies  they  have  squandered  on  a
 multitude  of  fronts  all  these  years.

 The  whole  purpose,  according  to
 the  speech  delivered  by  the  Minister,
 was  that  they  want  to  curb  inflation.
 The  whole  problem  ig  that  they  do  not
 know  how  to  curb  inflation  Now,  28
 long  as  they  do  not  know  how  to  do
 something.  I  cannot  understand  how
 succeeding  budgets  or  succeeding  ordi-
 nances  are  going  to  be  able  tp  do  the
 simple  thing  of  bringing  down  prices.

 That  is  why,  unless  they  are  prepar-
 ed  to  be  educated—and  I  use  the
 word  with  no  hasitation  or  humility—
 there  is  no  point  in  our  having  debate
 after  debate  as  to  how  to  bring  place
 down.  Because  they  have  tried  it  all.
 Tell  me  what  they  have  no¢  tried  in
 trying  to  bring  prices  down.  They
 have  gone  on  increasing  taxes.  That
 failed.  They  have  gone  on  trying  to
 fing  and  mop  up  every  bit  of  loose
 money,  cash,  any  thing  that  is  lying
 around,  whether  it  is  honestly  done
 or  dishonestly  dome.  That  falled
 They  have  tried  to  get  their  binds  on
 everything  that  they  can  possibly  see
 or  even  smell.  But  they  have  not
 succeeded,  Prices)  go  -on  marrily
 marching  upward.  So  we  have  come
 to  the  conclusion  that  unlege  they  are

 repared  to.  be-educated,.there  is  no
 point  their  coming  before  the  House
 bringing  mote  and  snore’  hardships  on

 the-people  -month  -after  ‘month.
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 They  talk  about  black  markets,  they
 talk  about  black  money.  I  do  not

 think  they  know  what  black  money
 is,

 SHRI  छ,  V.  NAIK:  You  can  give
 us  your  expertise,

 SHRI  PILOO  MODY:  I  am  giving
 it.  All  the  money  that  is  in  your  poce
 kets  at  the  moment  is  black,  for  the
 simple  reason  that  you  have  never
 seen  white  money,  They  have  no  ac-
 quaintance  with  white  money  because
 they  have  never  earned  anything,  If
 you  do  not  earn  and  you  still  spend,
 whatwer  you  are  doing  is  in  the
 black  area.  What  they  earn  over
 here  does  not  even  pay  for  their
 water  and  electricity.  What  are  they
 eating?  Black  money!  Let  me  teil
 you  that  we  will  have  at  least  370
 hungry  Members  of  Parliamet  if  all
 black  money  was  squeezed  out  of  this
 country.  When  they  talk  about  black
 money  they  must  know.  They  think
 that  black  money  is  put  inside  a  cup
 board  ead  kept  and  preserved.  You
 woula  ave  to  be  a  blithering  fool  if
 you  do  so.  Because  if  you  put  money
 like  that  in  the  cupboard  at  the  end
 of  the  month  one  lakh  of  rupees  would
 be  worth  only  Rs.  90,000.  Therefore,
 it  would  have  to  be  converted.  Where
 will  you  fing  black  money?  It  has
 already  been  converted  into  black
 wealth,  that  is,  gold,  diamonds,  jewel-
 lery,  property,  any  commodity  but  not
 money.

 We  talk  about  black  money.  There
 is  tremendous  fluidity  in  the  market.
 But  for  that  fludity  in  the  market  this
 country  woulg  have  collapsed.  If  you
 say  that  this  fluidity  should  be  eli-
 minated,  this  country  would  come  to
 a  grinding  halt  because  nothing  works
 in  this  country.  After  they  have  na-
 tionalised  the  banks,  do  you  think  it
 is  possible  to  depend  upon  the  bank-
 ing  system?  Nobody  accepts  your
 cheque.  If  I  want  to  change  a  dynamo
 in  my  car,  unless  I  withdraw  money
 fram  the  bank  and  pay  the  man  in

 cash  I  will  not  have  a  new  dynamo.
 If  I  want  to  go  to  Bombay  tomorrow,
 will  the  Indian  Airline  accept  a
 cheque?....

 AN  HON.  MEMBER:  Yes.

 SHRI  PILOO  MODY:  Not  from  a.
 privileged  Member  of  Parliament;  fr
 am  talking  about  the  sixty  crores  of
 people  whom  you  never  think  about!
 If  you  want  to  buy  a  railway  ticket,
 will  they  accept  a  cheque?  Will  any-
 body  accept  a  cheque  if  you  want  to
 buy  anything?  Because  if  you  pay  by
 cheques  it  takes  months  to  get  it
 cashed  If  I  wanttosend  money  from
 my  office  in  Bombay  to  my  office  in
 Delhi  or  vice  versa,  I  can  no  longer
 send  it  by  cheques;  I  would  have  to
 draw  the  money  and  send  it  by  tele-
 graphic  transfer;  otherwise  for  four  or
 even  five  weeks  you  will  not  lay  your
 hands  on  the  money;  neither  the  office
 in  Bombay  will  be  able  to  spend  it  nor
 the  office  in  Delhi  will  be  able  to
 spend  that  Money.  Onge  I  received  a
 cheque  from  Calcutta;  it  took  me
 three  ang  half  months  to  cash  that
 cheque  When  you  have  this  sort  of
 fluidity  introduced  into  the  market,
 you  find  that  temptations  invariably
 increase.  I  believe  that  the  Tata  Iron
 and  Steel  Company’s  monthly  pay  roll
 is  Rs,  85  lakhs  or  something  like  that

 I  may  be  wrong  but  this  is  the  story  I
 heard  In  order  to  collect  Rs.  85
 lakhs  a  month,  a  manhunt  ig  started
 in  three  States  to  get  that  much

 througli  the  banking  svstem  to  pay
 their  monthly  salaries  I  know
 in  my  own  constituency  their

 are  contractors  and  the,  have
 to  pay  their  workmen  in  coins.  If
 thev  pay  Rs,  10,000  in  notes  they  get
 only  Rs.  9,000  worth  of  coins.  There
 is  a  ten  percent  premium  on  coins!
 Thev  are  talking  about  black  money.
 Do  they  know  what  they  are  talking
 about?  Now  they  have  passed  these
 absurd  ordinances:  a  new  Ordinance
 nf  fifty  ver  cent  DA  freeze,  which  will
 freeze  about  Rs.  450  crores  in  the  first
 year  arid  Rs,  650  crores  in  the  second
 yeat  and  repay  the  same  to  8  million
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 _people  aftertwo  years,  with  Rk.  500
 crores  worth  of  interest  added  to  it
 which  comes  to  Rs,  1,400  crores.  Mr.
 Chavan  or  his  successor  will  he  be  able
 to  pay  after  two  years,  Rs,  i,400  crores
 back  to  these  poor  workers?  It  is  all
 very  well  to  get  hold  of  somebody  and
 deprive  him  like  this  usher  or  a  peon
 of  Rs,  50  m  salary  a  month  buf  how
 have  you  he!ped  yourself?  ‘You  have
 damaged  him  and  you  have  created  a
 bureaucratic  headache  for  yourself.
 The  goods  are  there  in  the  market  and
 somebody  is  gomg  to  buy  them,
 because  goods  are  in  short  supply.
 Whom  have  you  helped?  ‘You  have
 only  deprived  A  so  that  B  can  buy
 them.  Can  prices  come  down  this
 way?  Mr  Chavan  think  the  compul-
 sory  Deposit  Scheme  will  freeze
 Rs.  50  crores.  He  has  to  pay  interest
 on  it.  Then  the  dividend  freeze  is
 estimated  at  Rs.  50  in  two  years.  They
 think  that  i5  the  amount  of  money  they
 will  gef  out  of  hands  of  the  spending
 public  in  2  years  In  reality  it  isnota
 dividend  freeze  but  it  is  in  fact  a
 dividend  forfeiture.  People  who  own
 share,  have  forfeited  their  dividends
 to  somebody  else  The  people  who
 are  buying  shares  today  are  buying
 because  the  markets  are  down,  The  big
 sharks  are  coming  in  and  buying  up
 the  shares.  The  genuine  investors—the
 widow,  the  poor,  the  retired  man  who
 cannot  work  but  who  has  to  live  from
 tris  Income—these  are  the  people  who
 will  suffer,  The  day  the  ordinance
 came,  the  shares  crashed  to  50  per  cent
 of  their  value.  Even  after  closing  down
 the  share  market  for  5  or  6  days,  the
 value  was  so  much  down  that  the  big
 sharks  came  in  a  big  way  to  buy  the
 shares.  If  this  is  the  way  you  want  to
 run  the  country,  you  are  welcome  to
 do  it.  Where  do  you  get  an  oppor-
 tunity  where  overnight  the  Finance
 Minister  creates  investment  apportuni-
 ties  for  you?  The  wealthy  people  who
 have  resources  and  extra  funds  will
 have  a  golden  opportunity.  That  is
 precisely  whut  heppened.  Who  gets  it
 in  the  neck?  The  poor  widows,  the  re-
 tired  people  and  sofe  honest  people
 who  live  on  the  investment  they  have
 ‘made  in  the’  form  of  shares,  Suppose
 an  investor  has  been  getting  an  in-

 come  of  Rs.  l000  per  mignth  from’  the
 shares  on  whit  88  Way  been  living:
 As  a  result  of  ihe  ordinance,  he  may
 now  get  only  somewhere  between
 Rs,  400  to  500  anstead  of  Rs.  1,000
 Which  he  neéds  té  live.  So,  be  will
 have  to  sell  his  shares  at  knock  down
 prices.  The  big  sharks  will  again  come
 m  and  purchase  the  shares.  Whom
 fave  you  helped?  You  have  helped
 the  companias  which  will  benefit  tre-
 mendously  because  of  this  rich  re-
 serve.  There  wag  a  time  when  Gov-
 ernment  passed  a  law  saying  you  must
 give  a  minimum  dividend  of  so  much,
 Now  they  are  passing  a  law  saying  you
 must  give  a  maximum  dividend  ot  so
 much  Which  is  correct’?  If  the  first
 law  is  right,  the  second  is  wrong  If
 the  second  law  ig  right,  the  first  one
 was  wrong,

 SHRI  छ  V.  NAIK:  Will  it  not  help
 production?

 SHRI  PILOO  MODY:  I  suggest  you
 Sa}  it  in  your  prayers  tonight  because
 that  3५  the  only  thing  left  to  you.  As
 a  result,  the  income-tax  department
 will  have  some  large  surprises  in  store
 for  you,

 If  I  may  sum  up,  these  three  ordi-
 nances  will  not  increase  food  or
 industrial]  production,  the  prices  of
 essential  commodities  will  not  come
 down  nor  will  they  uneaith  black
 money  Why  then  have  they  passed
 these  ordinances  and  brought  forward
 this  budget?  If  you  had  not  done  any
 of  these  things,  how  much  worse  off
 or  better  off  would  have  been  your
 position?  I  think  this  is  an  exercise
 that  you  in  your  spare  moments  should
 go  through.  If  you  bad  not  done  all
 these  things,  what  would  the  position
 have  been?  Now  people  will  be  afraid
 to  invest  in  the  shares  of  new  com-
 panies,  capital  supply  will  be  reduced
 and  there  will  be  added  unemployment
 in  the  coming  months.  These  three
 Ordinances  will  increase  inflation  to
 the  tune  of  Rs.  1,800  crores  after  two
 years  as  follows:  D.A.  Rs,  1,100  crores,
 interest  on  DA  Rs,  300  crores,  CDS
 Re.  50  crores  and  administrative  ex-
 penses,  the  bottomless  pit  and  the
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 ruination  of  the  Indian  economy,
 Rs.  250  crores,  making  a  total  of
 Rs.  1,800  crores.  Where  are  you  going
 to  get  this  money  from?

 Since  education  is  in  the  process  of
 beginning,—betause  what  they  will  not
 learn  voluntarily,  historical  compulsion
 will  make  them  learn  over  period  of
 time—I  may  say  what  we  have  been
 saying  for  5  years—that  your  priori-
 ties  have  been  lopsided,  you  have  mis-
 used  your  resources,  you  have  put  more
 money  into  industry  whereas  you
 should  have  put  it  into  agriculture.
 This  budget  is  the  proof  of  it.

 After  the  First  Plan  in  ‘1955-56  some.
 thing  went  wrong  in  the  mentahty  of
 the  Congress  Party.  Whether  it  was
 Nehru's  fault,  or  somebody  else’s  fault
 is  not  material,  but  we  embarked  on
 a  wrong  policy  since  1956,  Compare
 the  condition  of  India  in  956  with  the
 condition  of  India  in  1974.  In  956  I
 coulg  have  told  you  what  the  condi-
 tion  of  India  would  have  been  in  974
 if  you  pursue  this  policy.  This  is  the
 inevitable  result.  Today  you  are
 reaping  the  fruits  of  your  socialism.

 For  20  years  Indian  industry  has  had
 an  uninterrupted  growth  in  this  coun-
 try.  It  was  more  spectacular  than
 that  of  any  other  country,  better  than
 that  of  France,  Norway,  Canada,  Italy,
 Belgium.  UK  or  USA.  It  was  2  per
 cent  compound  and  above  for  an  un-
 interrupted  period  of  20  years,  except
 for  the  last  two  years,  when  there  has
 been  a  certain  amount  of  stagnation
 because  of  shortages  of  raw  material
 and  power.  In  spite  of  this  spectacu-
 lar  growth  in  industry,  what  is  the
 condition  of  our  country?

 When  you  have  spectacular  progress
 on  this  side,  is  it  any  wonder  that  you
 have  been  able  to  explode  the  bomb  in
 Rajasthan?  But  look  at  the  condition
 of  our  agriculture.  Apart  from  a  little
 Up  service,  the  green  revolution  and  a
 few  improved  varieties  of  seeds,  what
 are  the  inputs  that  Indian  agricul-
 turists  have  been  given,  particularly
 the  small  farmer?  Has  it  occurred  to

 you  that  your  Five-Year  Plans  have
 denuded  the  Indian  countryside  of  all
 economic  viability?  Has  it  occurred
 to  you  that  when  you  talk  in  terms  of
 irrigation  and  roads,  the  infra-struc-
 tare,  that  is  the  only  thing  that  wil
 ultimately  help  the  small  farmer,  the
 little  man  in  the  village?  Unless  you
 bring  that  economic  viability  into  the
 tural  areas,  all  your  plans  will  be  a
 hoax  and  your  sanctimonious  senti-
 ment  of  garibi  hateg  a  grand  crime-
 that  you  commit  on  the  rural  people  of
 this  country  and  that  all  your  talk  of
 feeling  for  the  people  is  meant  only
 for  the  galleries.

 Therefore,  a  reversal  of  priorities  is
 demanded.  I  see  now  here  any  indi-
 cation,  either  in  this  budget  or  in
 the  plans,  of  any  precise  thinking
 about  basic  reversal  of  policy,  Unless
 you  are  prepared  to  reverse  your  policy
 of  priority  from  industry  to  agriculture
 and  give  agriculture  the  necessary  in-
 puts  you  will  aggravate  the  situation
 further,

 T  have  said  many  occasions  in  the
 past—]I  do  not  know  whether  I  should
 repeat  it;  I  will  just  rattle  them  of
 to  Shri  Chavan,  to  remind  him—that
 there  are  five  things  that  he  has  to  do
 if  he  wants  the  problems  of  this  coun-
 try  to  come  to  an  end  and  this  country
 should  start  looking  up  to  a  greater
 future  of  prosperity  and  happiness,  He
 has  to  do  these  five  things.

 I  will  just  say.  one,  two,  three,  four
 and  five—I  have  given  the  details  in
 the  past.  First,  you  have  to  make
 the  public  sector  perform.  Second,
 you  have  to  reduce  taxes,  not  increase
 them,  drastically  both  direct  and  in-
 direct—every  conceivable  sort  of  tax
 Also,  you  have  to  take  the  exemptior
 limit  of  income  upto  Rs.  15,000,  Third,
 you  have  got  to  stop  all  the  fiscal  ir-
 responsibility  that  has  been  talke?t
 about.  Fourth,  you  have  to  cut  ad-
 ministrative  expenditure.  As  I  told
 Mrs.  Indira  Gandhi,  the  other  day,  and
 T  told  her  again  privately  in  her  room,
 to  call  each  one  of  the  Ministers  one’
 by  one  and  say,  “20  per  cent  cut  ir
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 your  Ministry’s  budget  or  out  you
 go.”  I  am  sure,  both  Mrs.  Gandhi
 and  I  will  be  happy  to  see  the  backs
 of  many  of  them.  Also,  you  will  re-
 joice  at  least  in  this  part  of  the  House
 which  does  not  share  the  Treasury
 Benches!

 Finally,  you  have  to  de-license  the
 economy.  You  cannot  afford  to  keep
 29  lakhs  of  people  who  from  morning

 to  night  say,  no  to  everything  You
 want  a  bottle  of  milk—no;  you  want
 a  ration  card—no;  you  want  to  build
 a  house—no;  you  want  to  builgd  4
 factory—no;  you  want  to  €xport—-no
 you  want  to  import—no.  They  know
 nothing  but  ‘no’.  We  are  actually
 keeping  them  and  supporting  them,  20
 lakhs  of  them.  You  have  to  de-license
 them,  too,  and  get  rid  of  them.

 While  you  are  getting  rid  of  them.
 start  with  your  Foreign  Exchange  De-
 partment,  Abolish  foreign  exchange
 control,  merely  keeping  what  is  known
 as  the  statistical  part  of  it  intact.
 Float  the  rupee.  Even  Mr.  Bootha-
 lingam,  8  socialist  of  steel  fame,  has

 come  out  with  an  article,  if  you  read
 the  newspapers,  suggesting  that  the
 rupee  should  be  floated.  Perhaps,  you
 will  listen  to  him,  You  did  not  listen
 to  me  last  year  when  I  gave  the  same
 advice.

 Ultimately,  whatever  resources  you
 have,  you  conserve  and  put  them  into
 agriculture—roads,  railways,  affores-

 ‘tation,  minor  irrigation,  contour  bund-
 ing,  terracing,  water  conservation.
 drainage,  etc,  And  if  you  change
 your  priority  from  industry  to  agri-
 culture,  this  country  can  be  saved.

 PROF.  NARAIN  CHAND  PARA-
 SHER  (Hamirpur):  Mr.  Chairman,
 Sir,  I  rise  to  support  the  Finance  Bill.

 It  has  been  described  as  an  anti-
 inflationary  measures  and  we  have  to
 Jock  at  it  from  that  angle.  According
 to  the  very  figures  which  have  been
 brought  to  our  notice  by  the  Inter-
 national  Monetary  Fund,  India  is  one
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 of  those  countries  where  the  inflation
 is  the  highest.  At  the  end  of  Decem-
 ber,  I973,  the  figure  is  24  per  cent,
 Chile  is  a  country  at  the  top  and  some
 other  countries  are  also  there.  But
 India  has  also  not  lagged  behind.
 This  has  added  to  the  Government's
 economic  burden.

 Now  various  measures  have  been
 outlined  and  the  Finance  Minister  has
 Rive  us  a  dose  of  fresh  taxes  in  order
 to  contain  inflation.  I  have  my  own
 doubts  whether  it  will  be  possible  to
 contain  inflation  because  I  do  not  find
 any  radical  departure  in  the  system
 of  thinking.  It  has  been  agreed  on  al
 scores,  and  even  the  top  six  econo-
 mists  have  also  agreed,  that  inflation
 has  been  caused  by  the  multiplicity
 of  factors,  the  chief  among  them  being
 the  sluggishness  in  agricultural  pro-
 duction  and  industrial  stagnation.
 When  we  talk  of  sluggishness  in  agri-
 cultural  productfon,  we  do  not  look
 to  the  monsoons  only,  we  do  not  look
 to  the  harvests  only  but  we  have  to
 see  what  we  have  done  if  the  field  of
 agriculture,  Mr.  Piloo  Mody  has  talk-
 ed  of  20  years  of  industrial  boom  In
 this  country.  May  I  remind  him  that
 the  foundations  for  a  parallel  econo-
 my,  the  foundations  for  tax  evasion,
 the  foundations  for  black-marketing,
 wore  laid  in  this  very  period  of  920
 years  by  these  very  industrialists  who
 were  fond  of  keeping  double  registers,
 who  were  fond  of  keeping  double
 accounts,  who  were  fond  of  paying
 inspectors  and  who  were  fond  of  in-
 dulging  in  what  is  commonly  known
 as  tax  evasion.  A  more  blafant  rape
 of  Indian  economy  cannot  be  thought
 of.  Yet,  it  has  been  there.  Anyhow,
 that  is  not  the  primary  concern  of  ours
 at  the  moment.  Now  even  the  top
 economists  agreed  that  one  of  the  steps
 suggested,  namely,  immobilishing  some
 money  in  the  bank,  is  a  step  in  the
 right  direction.  Another  step  in  the
 right  direction  is  examination  of  the
 top  fifty  accounts,  My  worry  and
 anxiety  is  this,  What  is  the  sanctity
 about  this  figure  of  507  Why  not
 1,000  or  2,000?  We  must  examine  al!
 those  accounts  which  run  into  lakhs
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 of  rupees;  their  number  may  be  50  or
 1,000  or  a  few  hundreds,  but  we  must

 ‘examine  every  acount  that  rung  above
 @  lakh  of  rupees.  Then  alone  we  will
 ‘be  able  to  do  justice  to  this  money
 which  is  being  locked  up  by  certain
 persons  and  which  is  being  rotated

 ‘here  and  there.

 I  have  also  realised  the  various  im-
 pacts  of  the  taxation  proposals.  One
 that  is  the  least  palatable  to  me  is  the
 ‘tax  on  paper  which  has  been  outlined
 by  the  Finance  Minister  in  his  speech.
 He  has  given  various  shades  of  differ-
 ences  in  the  paper.  The  next  day
 after  the  introduction  of  the  Finance
 Bill  in  the  Lok  Sabha,  I  happened  to
 ring  up  the  government  office  and  |
 wanted  to  know  what  were  the  variet-
 des  of  paper  which  had  been  taxed
 and  what  were  the  varieties  of  paper
 ‘which  in  actual  practice  had  been
 left  out,  But  they  were  unable  to
 tell  me  anything.  They  said  that  it
 was  very  difficult  to  distinguish  the
 various  kinds  of  paper  which  were
 being  used  for  exercise  books;  there
 were  exercise  books  which  required
 art  paper,  specially  for  the  subject  of
 ‘drawing,  and  there  were  exercise
 books  which  required  paper  of  other
 varieties.  I  could  not  get  a  Mlear  dis-
 tinction  as  to  what  had  been’  taxed
 and  what  had  not  Béen  taxed.

 As  you  afte  aware,  the  cost  of  ex-
 ercise  books  in  this  country  which  is
 having  the  highest  rate  of  illiteracy
 is  very  high.  Even  children  in  schools
 find  it  difficult  to  get  exercise  books.
 There  is  also  shortage  of  text  books.
 Now  on  top  of  that,  there  is  tax  on
 paper,

 I  also  do  not  find  any  justification
 for  taxing  cement.  The  argument  that
 there  is  shortage  of  cement  and  that
 Profiteering  is  going  on  and  raising  a
 tax  or  imposing  a  fresh  duty  on  it
 would  bring  down  this  shortage—I  do
 Mot  agree  with  it  at  all.  What  is  re-
 quired  js  increase  in  production  of
 cement,

 I  would  plead  with  the  Finance
 Minister  even  at  this  late  stage  that
 there  is  some  scope  left  for  what  is
 called  integrated  planning.  The  t~
 economists  of  this  country  have  8878)
 that  iong  term  measures  for  fighting
 inflation  include  encouragement  to
 medium  scale  industries  ang  small
 scale  industries.  These  big  projects
 would  not  lead  us  anywhere:  once
 there  is  a  power  failure,  once  there  is
 a  crisis,  in  Bhakra,  for  example,  the
 entire  economy  would  come  to  8
 grinding  halt.  You  have  to  come
 down  to  medium  scale  industries  and
 medium  scale  projects,.  You  have  to
 have  a  survey  of  the  natural  re-
 sources.

 Here  J  want  to  give  one  example.
 The  Geological  Survey  of  India  has
 given  the  report  that  the  Bilaspur  re-
 gion  of  Himachal  Pradesh  contains  705
 million  tonnes  of  rock  stone  which  is
 very  conducive  for  production  of  ‘A’
 grade  quality  of  cement  and  yet,  no-
 body  has  ever  thought  of  having  8
 cement  factory  there.  The  other  day
 I  had  asked  a  question  in  the  Lok
 Sabha  and  the  reply  was  that  Govern-
 ment  was  not  thinking  of  having  any
 plant  there.  Nobody  has  thought  of
 using  the  natural  resources  there.  We
 have  failed  to  generate  employment
 for  the  people  there:  we  have  failed
 to  exploit  the  natural  resources  there:
 ang  the  result  is  that  we  have  landed
 up  with  shortage  of  cement.  And  on
 top  of  that,  tax  is  levied  on  cement.

 I  want  to  ask  the  Finance  Minister
 why  he  has  left  out  pink  wine.  If

 people  want  to  make  merry  ang  lve
 in  fanciful]  imagination  with  intoxica-
 tion,  let  them  pay  more  for  it.  Even
 in  countries  like  Japan,  where  the  bill
 for  menu  is  200  yen,  one  has  to  pay
 20  per  cent  as  corporate  tax.  If  peo-
 ple  want  to  drink,  if  they  do  not  want
 to  go  in  all  out  for  prohibition,  let
 there  be  three  times  the  tax  on  wine
 and  let  the  people  who  want  to  make
 merry,  who  want  to  indulge  in  luxur-
 jes  pay  more  for  it.  Taxing  paper  and
 taxing  cement  because  the  poor  peo-

 ple  want  to  build  houses.  because  the
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 poor  ueople’s  children  are  going  to
 schools  and  jeaving  wine  outside  the
 taxation  net  is  hardly  fair  to  the  peo-
 ple  of  India.

 Talking  of  the  integrated  planning
 I  want  to  request  the  hon.  Finance
 Minister  that  there  shoul4  be  some
 machinery  to  ensure  that  the  indus-
 trial  production  goes  up.  But  how
 will  the  industrial  production
 go  up?  There  is  no  Alladin
 lamp.  Nobody  comes  forward
 with  a  new  sc  e,  There  are  criti-
 €al  conditions  tee  political  instability
 in  West  Bengal.  So  money  flows
 from  West  Benga)  to  this  side.  There
 are  some  other  disturbances  which
 are  beyond  our  control.  But,  there  {fs
 certainly  one  thing  in  our  control.
 That  is  what  is  called  the  creation  of
 the  necessary  infra-structure.  We  are
 willing  to  give  infra-structure  to  those
 areas  where  the  natural  resources  are
 located  and  industries  are  coming  up,
 If  you  are  giving  railways  and  roads
 near  the  forest  areas,  you  can  set  up
 forest-baged  industries.  If  you  are
 going  to  create  these  infra-structure
 facilities  along  the  areas  where  the
 mineral  belt  is  located.  then,  only  this
 morning  there  was  a  reference  of
 connecting  the  mine-flelds  with  the
 railway  lines  and  I  welcome  such  a
 step.  But  why  totally  ban  all  new
 railway  lines?  I  do  not  appreciate  the
 suggestion  of  the  Planning  Commis-
 sion  cutting  down  all  new  railway
 lines  and  cutting  down  the  Central
 Road  Fund,  simply  because  you  want
 to  combat  inflation.  Money  spent  in
 developmental  expenditure  is  the  sur-
 est  way  to  generate  more  and  more
 employment,  it  is  the  surest  way  to
 exploit  the  natural  resources  of  the
 country  and  is  the  surest  way  to  give
 a  boost  to  agriculture  and  is  the  surest
 way  to  augment  production.

 We  talk  about  agriculture.  70-80
 per  cent  of  our  people  live  on  agricul-
 ture  and  45  per  cent  of  the  total]  {n-
 come  of  India  comes  from  agriculture,
 But  how  do  we  augment  the  produc-
 tion  in  agriculture?  There  are  pro-
 jects  which  are  held  up  because  of
 inter-State  quarrels.  Why  not  ask
 these  States  to  come  to  a  quick  settle-

 ment?  .Or  why  mot  take  up  all  these
 areas  girectly  under  the  oanjral  sectar
 and  give  a  green  signal  to  all  these
 projects,  for  the  country  is  starving,
 the  States  are  guaprelling  While  the
 Waters  are  going  to  the  sea  and  the
 crops  are  failing.  Why  not  we  rise  te
 the  occasion  and  to  maet  the  failyre
 of  the  big  projects,  start  some  smal!
 projects  like  tapping  of  small  rivers
 and  sirsams  whieh  will  give  a  boost
 to  agriculture  so  that  you  can  have
 assured  irxjgation.  I  have  no  figures
 with  me,  but  I  think,  more  than  66
 per  cent  of  the  Indian  farmers  depend
 on  raing  and  the  mongoon  and  they
 will  be  benefited  if  small  irrigation
 projects  can  be  managed.

 Then  you  talk  of  shortage  of  power.
 You  say  in  your  speech  that  various
 projects  have  failed  because  of  short-
 age  of  power,  But  we  hear  and  read
 in  papers  80  many  cases  where  electri~
 city  ig  stolen  and  meters  are  interfer~
 ed  with  but  no  power  to  the  fertiliser
 factory.  The  fertiliser  factory  at
 Nangal  has  to  be  closed  due  to  power
 shortage.  Orders  go  from  here  to
 close  it  down  for  two  days.  Have  you
 got  the  expert  opinion  in  the  matter?
 Sometimes  it  takes  4  days  to  restart
 the  closed  factory.  How  do  you  ex-
 pect  them  to  close  it  down  for  two
 days.  It  is  simply  a  language  the
 engineers  there  do  not  understand  and
 the  authorities  here  do  not  realise  the
 impliextions,

 I  would  request  that  we  should  give
 subsidy  in  respet  of  fertilisers,  The
 poor  farmer  cannot  afford  the  high
 cost  of  the  fertiliser.  In  Jammu  and
 Kashmir  rice  is  supplied  at  44  paise
 per  kg.  for  those  whose  Income  is  be-
 low  Rs.  500  ang  over  Rs.  500  they  get
 ig  at  €8  palse  per  kg.  I  think  at
 would  be  better  that  even  if  you  do
 not  give  subeldy  for  the  foodgrains  in
 the  rest  of  India,  at  least  you  should
 give  subsidy  for  fertilisers  so  that  we
 may  pradyce  more  rice  to  feed  the:
 people  in  the  other  States.
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 1  brs.

 All  that  I  want  to  lay  stress  on  is  that
 the  system  of  priority  and  various
 subsidies  has  to  be  worked  out,  There
 is  nothing  sacrosanct  in  this.  Unless
 you  augment  the  smaller  and  minor
 irrigation  projects,  unless  you  ensure
 creation  of  adequate  infrastructure  in
 the  form  of  railways  and  railwaylines,
 roads,  etc.,  in  the  backward  areas  and
 unless  you  are  also  able  to  create
 developments  in  the  areas  which  have
 been  left  undeveloped  or  underdeve-
 loped,  we  shalll  not  able  to  contain
 {he  inflation.

 With  these  words,  I  support  the
 Finance  Bill.

 SHRI  8.  R.  DAMANI  (Sholapur):
 Mr,  Chairman,  Sir,  I  rise  to  support
 the  Finance  Bill,  It  is  a  fact  that  the
 prices,  in  the  last  four  or  five  months,
 have  increased  with  a  greater  speed.
 The  reason  for  this  increase  is  due  not
 only  tothe  shortage  orlower  produc-
 tion  but  also  due  to  certain  other  rea-
 sons  about  which  I  shall  speak  later
 on.

 Il  congratulate  the  hon,  Finance
 Minister  for  taxing  only  such  items
 this  time  and  not  those  that  concern  the
 commonman.  According  io  me—]  have
 gone  through  the  items  on  which
 excise  duty  has  been  increased-~
 there  are  two  intentions  which,  I
 think,  the  Finance  Minister  has  got
 in  mind.  One  is,  that  is  very  important,
 that  the  items  like  non-ferrus  metal
 like  steel,  cement  ang  things  of  that
 sort  are  in  short  supply  and  they  are
 fetching  seme  premium  in  the  market.
 To  curb  this,  the  Finance  Minister  has
 taken  only  such  items  which  wiil  en-
 able  him  to  mop  up  resources.
 ‘1743  hrs.

 [Sunt  Vasanr  Satug  in  the  Chair}.

 There  are  many  itemg  also.  In  order
 to  reduce  the  imports  and  to  save
 foreign  exchange  currently,  we  have
 also  to  see  that  excise  duty  is  levied
 by  the  Minister  with  this  idea  of

 lel9  LS—8

 reducing  the  consumption  I  think
 that  the  Finance  Ministe:’;  proposals
 are  correct  in  selecting  rightly  those
 items  which  are  not  going  to  ajflect
 very  much  the  commonman.  I  think
 my  hon.  friends  from  she  Opposition
 said  that  the  remedy  wus  worse  than
 the  disease.  Having  said  that,  they
 have  not  suggested  anything  85  to  how
 to  stop  the  inflation.  I  um  sure  that
 in  a  few  months’  time,  it  will  be  con-
 tained.  Apa-t  from  this,  the  hon.
 Minister  has  also  taken  many  meac-
 ures  about  which  I  shall  speak  later
 on.

 In  the  last  two  years,  the  naturé
 was  not  kind  enough.  Agricultural
 production  has  not  increased  on
 account  of  persistent  failure  of  mon-
 soon.  Also,  due  to  this,  ou:  hydel
 plants  could  not  be  worked  for  gener-
 ation  of  necessary  power.  As  a  result
 of  this,  our  industrial  production  too
 has  suffered.  We  have  sufferej  ir
 ou:  industrial  production  due  to  les-
 ser  power  supply.  If  you  take  up
 even  the  developed  countries,  you  will
 fing  that  inflation  and  deficit  financing
 have  taken  place  there  ton.  I  shall
 read  out  only  a  few  words  frum  the
 Report  of  the  Federal  Reserve  Buk
 of  New  York.  In  its  Annual  Report
 1973,  they  have  observed  ius  Zollows.
 I  quote:—

 “Inflation  re-emergd  a3  the  para-
 mount  economic  problem  in  the
 United  States  in  1972  exploding
 with  a  force  not  seen  since  the
 early  days  of  the  Korea:  war.  The
 stage  in  inflation  is  not  cunfined  to
 the  United  States,  for  prices  icse
 even  more  rapidly  in  Western
 Europe  and  Japan

 Sir,  in  USA  the  prices  rose  by  8  per
 cent:  in  U.  K.  by  60.0  per  cent;  in
 Japan  by  17  per  cert  in  Bzazil  by  14
 per  cent  and  in  Thailand  by  16  per
 cent.  So,  it  is  a  world-wide  phenome-
 non  and  it  has  affected  our  country
 also.  But  we  cannot  remain  compla-
 cent.  Government  have  taken  many
 measures  in  this  dirgction.
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 The  first  measure  is  the  credit
 Squeeze.  Advances  have  been  curtail-
 ed  to  a  great  extent  and  all  big  acco-
 unts  are  going  to  be  scrutinised  so
 that  no  one  can  accumulate  more  in-
 ventories.  He  cannot  keep  the  stocks
 with  public  finance.  This  is  a  very
 strong  action  which  the  Finance  Minis-
 ter  has  taken  and  it  has  started  show-
 ing  results.

 The  second  measure  is  regarding
 compulsory  deposits.  Though  it  is

 going  to  affect  poor  people  I  can  say
 with  personal  knowledge  that  the
 workers  are  not  wnhappy'  with  it.
 They  say  they  will  have  some  savings
 and  get  more  money  after  two.  or
 three  years.

 The  third  measure  is  freezing  of  divi-
 dends  and  also  increase  in  the  bank  rate
 and  the  rate  of  interest.  This  is  a  severe
 action.  The  intention  is  to  mop  up  the
 surplus  money  by  offering  more  inte
 rest.  The  rate  of  interest  offered  by
 banks  is  now  0  ver  cent.  Now,  here
 I  have  to  make  one  suggestion.  Along
 with  this  increase  in  the  rate  of  inte-
 rest  the  exemption  limit  of  Rs.  3000/-
 be  increased.  Why  I  say  So  is  previ-
 ously  any  person  depositing  Rs.  40,006/-
 at  the  rate  of  74  per  cent  got  Rs.  3000/-
 interest  but  now  when  the  rate  of
 interest  has  been  increased  to  l04  per
 cent  any  person  with  a  dcposit  of
 Rs,  28,000/-  could  get  an  inte-est  of
 Rs.  3,000/-.  Therefore,  it  will  be  a
 disincentive  to  keep  more  money  and
 he  will  divert  the  money  to  other
 agencies.  Therefore,  I  suggest  this
 exemption  limit  shoulg  be  increased.

 I  hope  the  hon.  Minister  will  consider
 this  suggestion.

 Now,  I  come  to  the  reasons  which
 have  resulted  in  rise  in  prices.  There
 are  two  reasons.  Our  semibomla  eco-
 nomits  have  submitteq  a  memorandum
 to  the  government  that  the  deposit
 in  the  banks  be  frozen  by  30  per  cent
 and  the  hundred  rupee  currency
 notes  alsOby  30  per  cent.  They  only  got
 publicity  in  the  press  fo:  their  sugges-
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 tions.  They  did  not  think  about  how
 it  was  going  to  affect  the  money  sup-
 ply  and  how  it  was  gOing  to  affect  the
 public.  They  were  only  worried  about
 how  to  get  publicity.  Otherwise  they
 would  have  come  to  the  Finance  Minis-
 ter  and  talked  to  him  privately  and
 made  the  suggestions  to  him  and  con-
 vinced  him;  if  he  would  have  agreed,
 that  would  have  been  all  vight:  other-
 wise,  they  should  Rave  drupped  it.
 But  instead  of  doing  that,  they  went
 to  the  press,  gave  publicity  to  their
 scheme,  arranged  public  meetings  and
 lectures.  The  net  result  is  that  this
 has  affected  the  public  confidence.
 Their  confidence  in  bank  deposits  and
 in  the  currency  notes  has  been  affect-
 ed  or  reduced.  The  result  is  that
 everybody  wants  to  keep  back  some
 commodity  withhim  instead  of  depo-
 siting  money  in  the  bank.  When  there
 is  acute  shortage  of  conimodities  and
 there  are  rising  prices  this  king  of
 statement  from  their  side  has  only
 aggravated  the  situation.  They  were
 only  publicity-minded  without  think-
 ing  of  the  consequences  of  their  action.

 The  Wanchoo  Committee  haq  made
 several  recommendations.  One  of
 them  was  regarding  demonetisation  of
 currency.  Government  had  examined
 it  properly  and  come  to  the  proper
 conclusion.  They  knew  from  past
 experience  in  Burma  what  exactly  had
 happened  and  therefore,  they  have  not
 accepted  the  Wanchoo  Committee’s
 recommendation  in  this  regard,

 Therefore,  I  would  suggest  that
 before  anybody  makes  any  statement,
 he  should  bear  in  mind  the  interests
 of  the  public,  scrutinise  it  from  that
 angle  and  see  how  it  is  going  to  affect
 the  economy  of  the  country  and  then
 only  make  it.  Otherwise,  when  the
 country  is  facing  so  much  of  ditficulty
 on  account  of  shorteges,  this  kind  of
 statement  which  confuses  the  mind  of
 the  public  is  not  advisable

 Lastly,  I  would  suggest  that  Gov-
 ernment  should  take  the  -reponsibility
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 for  strengthening  the  public  distribu-
 tion  system.  They  should  take  the
 responsibility  of  supplying  at  least  to
 the  Government  employees  at  the
 Centre  and  in  the  States  and  the  in-
 dustrial  employees  the  necessilies  of
 life  which  are  required,  at  a  fixed
 price  for  about  six  months.  Procure-
 ment  of  these  things  should  be  mae
 at  a  fair  market  price  and  these  should
 be  supplied  to  the  employees  at  a  fixed
 price  so  that  dearness  allowance  can  ०९
 checked.  If  we  could  strengihen  our
 distribution  system,  ther:  most  of  our
 problems  would  be  soived.

 With  these  words,  I  support  the  Bill.

 SHRI  BIRENDER  SINGH  RAO
 (Mahendragarh):  The  Finance  Minis-

 ter  has  come  forward  with  a  second
 Finance  Bill  wanting  to  raise  a  sum
 of  Rs,  232  crores  additionally  during
 the  year.  Last  time  also,  through  the
 first  Finance  Bill  he  raised  a  similar
 amount  of  Rs.  232  crores.  He  seems
 to  have  put  some  astrologicai  value  on
 this  figure  of  Rs.  232  crores.  Normally,
 taxes  should  be  levied  and  the  people
 should  be  prepared  to  pay  if  they
 want  to  see  the  country  develop  fast.
 But  I  oppose  this  measure  because  I
 am  not  convinced  thet  this  money
 will  be  spent  for  the  development  of
 the  nation.

 There  has  been  so  much  wastage  in
 the  past  that  one  cannot  help  thinking
 that  this  is  another  large  sum  being
 taken  out  from  the  pockets  of  the
 people  to  support  a  very  corrupt  and

 inefficient  administration,  The
 Finance  Minister  has  said  that  the.  gap
 in  railway  difficit  is  increasing.  He
 wants  more  money  to  meet  the  re-
 quirement  of  food  subsidy,  for  which
 only  Rs,  00  crores  was  provided  in
 the  original  budget.  Even  a  child
 could  know  that  this  Rs.  00  crores
 was  not  sufficient  to  meet  the  require-
 ment  of  food  subsidy.  I  wonder  how
 the  Finance  Minister  then  thought  that
 this  was  sufficient  amount,  He  also
 wants  maney  to  raise  the  emoluments
 of  the  defence  services  personnel.  After

 the  last  war  with  Pakistan,  we  were
 hoping  that  Government  would  pay  due
 attention  towards  the  well  being  of
 soldiers.  But  nothing  was  done  for
 them.  There  was  no  proposal  to  raise
 their  pay  and  pensions  in  the  original
 budget.  Now  suddenly  love  seems  to
 have  appearred  in  Government's  mind
 for  servicemen,  I  cannot  say  whether
 it  is  because  their  utility  has  now
 been  realised  on  account  of  the  repres-
 sive  use  for  which  the  defence  ser-
 vices  have  been  employed  recently  in
 putting  down  the  railway  strike,  in
 meeting  the  agitations  in  Gujarat  and
 Bihar.  But  even  now  if  Government
 is  really  wanting  money  to  pay  the
 soldiers  better,  I  will  support  it  pro-
 vided  there  is  an  assyrance  that  a  large
 portion  of  this  additional  revenue  will
 be  spent  towards  making  the  condi-
 tions  in  our  defence  services  better.

 The  railway  budgetary  gap  should
 not  increase.  If  only  they  stop  the
 leakage  and  pilferage  in  the  revenues
 of  the  railways  and  in  the  parcel  goods
 section,  I  think  the’  railways  could
 make  some  profit,  It  is  the  biggest
 state  undertaking.  If  they  cannot  stop
 corruption  in  the  railways,  let  them
 accept  my  suggestion.,  It  will  also
 solve  the  problem  of  the  unemploy-
 ment  of  educated  people.  Millions  in
 our  country  are  without  employment.
 The  biggest  corruption  is  found  in  the
 railways.  Nothing  done  without  money.
 You  cannot  get  reservations,  you  can-
 not  book  your  goods,  you  cannot  get
 wagons,  you  cannot  do  anything,  Now
 if  all  these  educated  unemployed  peo-
 ple’  are  placed  in  service  in  place  of
 the  present  employees  without  pay,
 they  will  certainly  be  happy  to  serve.
 T  undertake  to  supply  88  many  of  peo-
 ple  as  they  want  and  I  also  guarantee
 that  these  new  people  working  with-
 out  pay  will  not  be  more  corrupt  than
 what  the  present  cadre.  That  way
 they  can  easily  make  a  profit  of
 Rs.  500  out  of  the  deficit.

 There  has  been  talk  about  austerity
 and  simplicity  in  living.  I  think  this
 should  start  from  the  top.  At  pre-
 sent;  what  do  we  see?  The  new  Con-
 gress  is  a  party  of  the  new  rich.  New



 231  Fin.  (No.  2)  Bill,  ‘1974  AUGUST  18,  294  Fin.  (No.  2)  Bill,  3974  232

 [Shri  Virender  Singh  Rao]

 fashions  are  being  set.  You  find  peo-
 ple  in  responsible  places  in  politics
 close  to  the  ruling  party  having  import-
 ed  cars,  smoking  imported  cigars,  being
 fond  of  foreign  wines  and  also  foreign
 wives.  You  find  hotels  and  motels,
 restaurants  and  bars  coming  up,  new
 buildings  popping  up  all  alone  the
 road.  You  see  the  States,  several  of
 them,  having  more  than  one  Raj
 Bhavan.  Mr.  Chavan's  State  of  Maha-
 rashtra  has  three  Raj  Bhavans;  it  can-
 not  do  with  one.  West  Bengal  has
 three  Raj  Bhavans.  Most  of  the
 States  in  India  have  got  at  least  two:
 U.P.,  Bihar,  Orissa,  Assam,  Rajasthan,
 Tamilnandu§  and  M.P,  (Interruptions)
 The  expenditure  on  the  maintenance
 of  Raj  Bhavans  comes  to  about  t  crore
 of  rupees  annually.  I  suggest  that
 all  non-development  expenditure  must
 be  drastically  cut  and  that  is  the  way
 they  should  show  to  the  nation.  They
 have  been  talking  about  the  increasing
 bill  of  oil  import  but  I  do  not  think
 the  Finance  Ministry  is  really  bothered
 about  foreign  exchange  position,  A
 few  days  back  we  saw  a  rally  in  Delhi.
 About  5,000  trucks  and  buses  were
 brought  from  Punjab,  Haryana,  U.P.,
 M.-P.  and  other  distant  places;  they
 must  have  consumed  at  least  a  million
 litres  of  petrol.  This  was  a  total
 waste.  Punjab  alone  sent  about  2,000
 trucks  and  buses,  as  if  Punjab  was  an
 Arab  sheikdom  and  petrol  was  flowing
 free....

 SHRI  VAYALAR  RAVI  (Chirayin-
 kil):  What  did  you  do  about  Bihar
 where  J.  P.  in  doing  it?  9  persons  died
 when  J.P.  procession  was  going  on.
 You  are  concerned  with  Congress
 alone?

 SHRI  BIRENDER  SINGH  RAO:  Is  it
 necessary  that  you  must  also  do  so?
 You  must  set  the  example.  I¢  is  2
 vicious  circle.  There  must  be  a  ban
 on  non-development  expenditure.

 The  Finance  Minister  stated  that
 there  was  sluggishness  in  agriculture

 and  it  was  mainly  responsible  for  in-
 flationary  tendencies.  I  do  not  agree
 with  him  at  all  It  is  not  the  farmer
 or  the  agriculturist  who  likes  to  pro-
 duce  less;  it  does  not  pay  him  to  do
 so.  It  ts  the  industrialist  who  wants
 lo  produce  less  and  earn  more.  Pro-
 bably  the  Arabs  have  learnt  this  trick
 from  the  Indian  industrialists.  The
 production  of  comsumer  goods  in  the
 past  few  years  had  been  coming  down.
 Production  of  vanaspati  is  only  30  per
 cent  of  installed  capacity  while  the
 public  undertakings  produce  only  upto
 45  per  cent  of  their  installed  capacity;
 again  in  fertilisers  production  is  only
 45  per  cent  of  the  installed  capacity.
 These  are  responsible  for  shortages
 and  high  prices:  Every  time  they  talk
 of  levies,  they  must  cover  one  or  tuo
 items  like  cigarettes,  steel  and  cement,
 These  are  the  things  needed  by  the
 common  man.  They  only  help  the
 holders  to  get  additional  money
 Last  time  when  the  budget  was  being
 presentei,  there  was  a  news  ifem  that
 in  Jammu  alone  imported  cigarettes
 worth  about  Rs.  i0  lakhs  were  seized
 from  one  merchant.  People  know,  you
 are  going  to  tax  cigarettes  and  they
 hoard  them.  Common  peoovle  suffer  and
 you  also  get  very  little;  the  middleman
 takes  it.

 It  is  painful  to  note  that  little  at-
 tention  has  been  paid  to  agriculture.
 The  difference  between  the  rural  sec-
 tor  and  the  urban  sector  has  been  in-
 creasing.  Ever  since  Mr,  Chavan
 hecome  the  Finance  Miniser,  the  per
 capita  consumption  of  a  man  in  the
 rural  area  has  come  down.  From  27
 per  cent  of  what  an  average  man  in
 the  urban  area  spent,  if  hag  come  down
 to  Ww  per  cent  now.  Poverty  has
 been  increasing.  During  the  fourth
 plan  period,  the  number  of  people  liv-
 ing  below  the  poverty  line  went  up
 from  40  to  45  per  cent  Unemployment
 in  the  rural  areas  particularly,  has  in-
 creased  by  है  times  during  the  last  0
 years.  They  talk  about  agriculture  not
 belng  sufficiently  taxed.  It  ig  a  trick
 played  by  the  lobby  of  industrialists
 and  businessmen  working  very  hard.
 Farming  ‘has  been  ruined.  Tt  can  still



 233  Fin.  (No.  2)
 Bill,  974

 he  redeemed  provided  they  understand
 the  real  position,  As  Dr.  Normah  Bor-

 laug  once  said,  those  who  have  never
 known  the  pangs  of  hunger  have  got
 no  right  to  plan  the  realistic  food

 policy  of  their  country.  The  real

 misery  in  this  country  is  that  people
 who  practically  know  something  about
 agriculture  have  never  been  entrysted
 with  the)  task  of  planning  the  food  and

 agriculture  policy  in  this  country,  The

 farming  community  is  being  reduced
 at  the  rate  of  2.2  per  cent  every  year.
 So  many  people  are  going  out  of  the
 business  of  farniing.  Farming  is  pro-
 fession  does  not  attract  young,  edu-
 cated  men,  Nobody  wants  to  invest  in
 agriculture  because  everything  is  un-
 certain  and  nobody  knows  what  will
 be}  the  monkey  tricks  coming  any
 time.

 They  talk  about  raising  additional
 resources  of  Rs.  232  crores,  Most  of  it
 would  probably  go  towards  financing
 the  corporations.  They  have  got  a
 corporation  maina—sprawling  com-
 plexes  coming  up  with  large  staff  with
 fat  salaries.  Parliament  has  no  juris-
 diction  over  their  accounts.  They  just
 want  to  fix  their  kith  and  kin  in  them.
 व  know  this  Bill  is  going  to  be  passed.
 I  only  hope  that  the  money  will  be
 spent  in  such  ४  way  that  the  people
 will  have  the  satisfaction  that  every
 penny  out  of  this  will  be  properly  uti-
 lised  towards  development  schemes  and
 not  over  fashionable  things.

 श्री  राम  सहाय  पांडेय  (राजनंदगांव)  :
 सभापति  महोदय,  मुझे  पंडित  जी  के  वे  शब्द
 याद  झा  रहे  हैं,  जो  उन्होंने  संयुक्त  राष्ट्र  संघ
 में  प्र पने  भाषण  की  समाप्ति  के बाद  एक  प्रश्न
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 के  उत्तर  में  कहे  थे।  उनसे  एक  प्रश्न  किया

 गया  कि  प्राइम  मिनिस्टर,  आप  के  देश  की

 समस्‍या  क्‍या  है।  उन्होंने  उत्तर  दिया  कि

 हमारे  देश  का  हर  व्यक्त  एक  समस्या  हूँ  d

 इसमें  इस  बात  का  बोध  होता  है  कि  हम  हमेशा
 से  विभिन्न  ममस्याओ्रों  से  घिरे  रहे  है;  आर

 स्वराज्य  के  बाद  भी  समस्याओ्रों  की  पीड़ा  से

 हम  बचे  ही  है।

 जब  हम  वित्त  मंत्री  और  वित्त  मंत्रालय

 की,  तरफ़  देखते  हैं,  उसके, कार्य  को  देखते  है,

 तो  ऐसा  अनुभव  होता  है  कि  उनके  प्रति  दया

 का  भाव  प्रकट  करणा  चाहिए  ।  जिम  योजनायें

 के  अन्तर्गत  हम  राष्ट्र  की  प्राथमिक  व्यवस्था  का

 ढाँचा  तैयार  करते  है,  योजना  मंत्रालय  उन

 को  कार्यान्वित  करता  है।  इनका  काम  पैसा

 वसूल  करना  दौर  खत  करता  है।  इसके

 ग्र ति रिक्त  कोई  काम  है  ही  मही  इनके  पास  |

 दो  प्लानिंग  के  बाद,  तीसरी  बिलकुल  फ्लाप

 गई,  फेल  हो  गई  ।  चोथी  का  हालिडे  चल

 रहा  है,  चोथी  कब  समाप्त  होती,  पांचवी  का

 कब  श्रीगणेश  होगा  कुछ  जभी  पता  ही  |

 कौन  भट्ठी  जानता  कि  इस  देश  का  72  प्रतिशत

 व्यतीत  गांवों  में  रहता  है?  खेती  को  प्राय-

 मिलता  मिलनी  चाहिए,  उद्योग  को  बिजली

 मिलती  चाहिए।  जब  झप  ने  मेकेनाइज्ड
 फालिंग  के  कांसेप्ट  को  बनाया  तो  उसको  भी

 पानी  चाहिए,  फ्टिलाइजर  चाहिए,  हाइब्रिड
 सीड  चाहिए,  बिजली  भी  चाहिए  ।  कौन  जवाब

 देगा  इसका  ?  चव्हाण  साहब  देंगे,  खुला  जी

 देंगी  या  धनेश  जी  देंगे  ?  कौन  जनाब  देंगी  ?

 बाप  किसके  ऊपर  ग्रह  उत्तरदायित्व  थोपना

 चाहते  हैं।  बताइए  प्राय  एकाइंटेबिलिटी
 प्राय  की  है।  श्राप  बताई-  कि  प्लान  की
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 [श्री  राम  सहाय  पांडेय]

 की  आपने  ?  यह  बात  नहीं  सोची  थी  कि

 पापुलेशन  हमारी  Ba  5  इन्क्रीस  कर  रही  है  ।

 देश  के  बंटवारे  के समय  32  करोड़  पापुलेशन

 थी  आज  58  करोड़  है  और  भगवान  की  ऐसी

 कृपा  है  कि  2.  5  या  2.7  परसेंट  के  हिसाब

 से  बढ़  रही  है  ।  यानी  दो मिनट  हो  गए,  इस  दो

 सिमट  में  08  बच्चे  दस  देश  में

 पैदा  हो  गए  t  aq  2000  में  इस  देश

 की  पापुलेशन  सौ  करोड़  हो  जाएगी।

 कौल  खिलाएगा  ?  संसार  में  खेती  के  नीचे

 जितनी  धरती  है  जहां  हम  हल  चलाते  हैं  उस

 का  दो  प्र  किशत  हमारे  पास  है  और  जनसंख्या

 8  प्रतिशत  है  1  यह  डिसपैरिटी  है,  इम्बेलेंस

 है  यह  गुणा  भाग  की  बात  हैं  दो  प्रतिशत

 जमीन  और  i8  प्रतिशत  पापुलेशन

 द्रास  दि  'र्ल्ड,  58  करोड़  की  जनसंख्या  |

 चाइना  और  हम  मिला  कर  एक  तरफ

 और  बाकी  संसार  दूसरी  तरफ  ।  इसको  कौन

 देगा?  वित्त  मंत्री  देखेंगे?  और  ये  देख  कर  करेंगे

 क्या?  यह  तो  उसी  तरह  की  बात  है  कि  सब

 मिनिस्ट्री  ने अपने  अपने  धर  का  कंडा  साफ  कर

 के  वित्त  मंत्रालय  के  सामने  रख  दिया  कि  लो

 साफ  करों,  इसका  जवाब  दो  t  जब  इन्फलेशन

 होता  है,  मुद्रास्फीति  होती  है,  प्राइसेज  बढ़ती

 है,  प्रोडक्शन  कम  होता  है,  मिलावट  होती  है,

 डिस्ट्रीव्यूशतल  ठीक  नहीं  होता  है,  तो  जबाब

 इन्तकाम  देना  पड़ता  है  कि  बताइए  प्राइवेट

 क्यों  बढ़  गई  ?.  में  समझता  हूं  एकाउंट  सिटी

 कहीं  भ'  कहीं  फिक्स  की  जाए  जो  योजना  भवन

 में  बैठक  हैं  उन  क ेऊपर  जो  बड़े  एकेडेमिक  माइंड

 से,  बड़ी  विद्वता  से,  अर्थशास्त्र  और  इतिहास

 का  समन्वय  करते  हुए  भविष्य  के  निर्माण
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 और  सृजन  की  बात  करते  हैं,  कहीं  मत  कहीं

 बुराई  वहीं  पर  है  ।  इन  परिस्थितियों  को  देखते

 हुए  ऐसा  लगता  है  यह  जो  प्राबलम्स  हो  हमारी,

 यह  इश्क  नहीं  आसां

 बस  इतना  समझ  ले।

 इक  आग  का  दरिया  है

 डब  के  जानता  है ॥।

 यह  चव्हाण  साहब  को  हम  दे  देना  चाहते  हैं.

 सुशीला  जी  को  दे  देना  चाहते  हैं  और  गणेश

 जी  को  दे  देखा  चाहते  हैं।  जितनी  स्पीचेस

 होती  है,  एक  स्पीच  में  कभी  कभी  ऐसा  लगता

 है  कि  मधु  लिमये  का  कुछ  अंश  ठीक  है,

 कभी  ऐसा  लगता  है  कि  पीलू  मोदी  का

 कुछ  अंश  ठीक  है,  लेकिन  आखिर  में  क्या  कहते

 @  कि  ये  सब  घुस  लेते  हैं,  बात  बनी  बनाई

 बिगाड  देते  हैं।  प्राफिटियारिग  की  बात  है,

 ब्लैक-मार्केटिंग  की  बात  है,  कौन  इन्कार  कर

 सकता  है?  कौन,झांख  बन्द  कर  सकता  हू,  |  ब्लैक

 मार्केटिंग  है  7  खपत  और  उत्पादन  में  जब  वेक-
 श्रम  होगा  तो  यह  अर्थशास्त्र  का  एक  माना  हा
 घि थम  है,  सिम्पल  प्रिसीपल  आफ  दि  एकोप्षामी

 कि  चाहे  कितने  भी  देवता  को  बैठा  दीजिए,

 फ़रिश्तों  को  बैठा  दीजिए,  व्जैकमार्कोंटिंग

 करना  शुरू  कर  देंगे  ।  यह  एक  ला  आफ  नेचर

 है  डिमांड  और  सप्लाई  का  |  अब  सवाल  यह  है
 कि  इसको  कैसे  बन्द  करना  चाहिए  ?  इसका

 एक  हो  आन् सर  है।  एक  ले  मैन  की  तरह  पे

 कह  रहा  हूं  कि  इस  का  उत्तर  है  उत्पादन।

 खेती  के  सेक्टर  का  उत्पादन  और  उद्योग  सेक्टर

 का  उत्पादन।  तीसरी  बात  यह  है  कि  ब्लैक

 मनी  जितनी जे  नरेट  हुई  बह  छापे  मारने  से  महीं
 सामने  आएगी  ।  इस  का  कोई  न  कोई
 रास्ता  घि कालम  पड़ेगा।
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 of  wise  कपूर  (पटियाला)  छाते

 बन्द  कर  दें  ?

 कही  राम  सहाय  पांडेय  |  छापे  खुब  मारिए,

 डराइए,  धमकाइए  1  में  श्राप  ने  कहता हू  भौर  मुझे

 पंडित  जी  की  एक  बात  और  याद  कराती  है,

 उन्होने  कहा  था  कि  ब्लैक मार्क टियर  को  नीम

 रेस्ट  लैम्प  पोस्ट  पर  हैं  कर  दीजिए,  कितना  को

 हैंग  किया है
 1  एक  की  भी  मही  ।  ये  पंडित जी  के

 शब्द  है  कि  नौभरेस्‍्ट  लैम्प  पोस्ट  पर  उस  को

 ले  जा  कर  रंग  कर  दीजिए  ।  एक  ने  एडल्टरेटर  को

 30  हजार  लोगो  के  सामने  मनीला  में  गोली

 मार  दी  है।  डस्टिन  ऐक्शन  इस  प्रकार  के

 हो  सकते  हैं  ।  लेकिन  डेमोक्रेसी  के  नाम  पर  क्या

 होता  है,  कोई  मिलावट  करता  है  प्रौढ़  मिलावट
 की  बात  होती  है,  वह  मुकदमा  की  शक्ल  में  ती

 है  तो  हम  कुछ  कर  नही  पाते  हैं।  6  महीने

 की  सजा  होती  है।  भाल  इडिया  रेडियो  से  खबर

 आती  है  कि  फला  ले  मिलावट  की  ।  20  ग्रामीण

 मर  गए  ग्लूकोज  के  इन्जेक्शन  से,  उस  को  पकड़ा

 गया,  6  महीने  की  सजा  हुई ।  बताइए,  6

 महीने  की  सजा  से  क्या  होता  हैं  ?  में  कहता  हू
 कि  किसी  ब्लैक  मात्रा  टियर।  को  जिस  के  पास  20

 लाख  रुपया  है  6  महींने  की  नहीं  एक  साल  की

 कच्छ  भी  दीजिए  तो  उस  से  क्या  होता  है  ?  जेल

 भें  ज्यादा  सिक्योरिटी  है।  बाहर  तकलीफ  है।

 अनवर तों  खाना  पीना  सब  कुछ  है  !  तो  मैं  बाप

 से  कहता  हु  इस  सेकुछूनही सगा नही  होगा  भोर  यहतमव

 क्राइम  में  सफलता  जा  रहा  है  ब्लैक  मनी |

 सोने  की  समगलिंग  बी काजू  तक  ब्लैक  मती।  ये

 सोने  शादी:  का  खरीदना,  यह  स्मगलिंग  1-1) क

 जितने  भी  इस  प्रकार  के  कामे हैं ge  भोर  जितने

 सामाजिक  तत्व  उस  में  इनवाल्व  है  वे  सत्र

 बैक  मनीन्की  बल्ह  से  है  ।  इस  में  खपत  का
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 फायदा  खन  कर  उत्पादक  उस  का  लाभ  उठाता

 है  ।  झूठा  खाता  &...छह  कर,  कम  स्टाक  दिखा

 कर  लोग  उस  का  लाभ  उठाते  हैं  1  श्री  मधु  लिमये

 की  इस  बात  का  मे  समर्थ म  करता  हू  कि  जितने

 हाई  क्लास  वेराइटी  के  कपड़े  का  प्रोडक्शन

 हैज  ना इलान,  हेरीक्राद  बफर  इन  को  सब्र  को

 बन्द  कर  देना  चाहिए  ।  चाहता  |  नवम्बर

 949  से  जब  7  उनका  रशि्पिष्ठिक्क  बला  सिफ

 तीन  किस्म  के  कपड़े  वे  बनाते  है हमारे  यहा

 4300  क्रिया की  वेराइटी  है।  4300  कसम

 के  कपड़े  तैयार  होते!  है  जिल  में  5  काउट  से  से

 कार  40  काउन्ट  तक  का  थाने  इनवाल्व  है।

 उस  में  आप  का  आर गेंडी,  देदी काट,  टे  रिलीज़

 शरीर  न  जाते  कप  क्‍या  है,  केरी तो  सभा  मे

 नहीं  भाता  इस  वेश  मेहो  क्या  रहा  है  ?

 यह  बडी  सेन्सिबल  बात  होती  कि  इस  प्रवार

 की  तमाम  वेदाइटीज  का  प्रोडक्शन'  ae  कर

 दिया  जाता।  कौर  पैसिव  1.1. .... | लै  के  लिए
 नल  दिया  जाता,  सार  के  साहे  स्मिव्हल  झोर

 लुम्ब  च्ब्लते  तीन  चार  पावर  वें  राहों  के,

 उस  में  फारेन  वेराइटी  के  लिए  मैं  नही  कहता

 विदेशी  मुद्दा  पैदा  करके  के  लिए  लू मेज  कौर

 स्थितिज  को  श्राप  अलग  कर  दो जिएं,  लेकिन

 लोकल  कंजम्पशन  के  लिए  झष  चार  पांच

 वेराइटीम'्सेलेक्ट  कर  लीजिए,  ऐसा  अवर  किया

 जाता  तो  बडी  सेन्सिबरल  बात  होती  |  नेक्सी

 4300  वेराइटी  का  प्रोडक्शन  यह  हो  क्‍या

 रहा  है?  भौर  यह  गरीब  देश  होता  में

 समझता  हु  कि  कही  न  कही  योजना  योजना

 बनाने  वालों  के  विचारों  में,  उप  की  उड़ाने

 में,  उन  की  कल्पना  में  कोई  न/कोई  यहूदी  है

 कि  हम  एक  ह.  रास्ते  «र  ही  पहुच  पाते  है।।
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 (aft  राम  सहाय  पांडेय]
 खेती  के  बारे  में  मे  कहता  हु  |  ड्राप  ने

 सुना  होगा  कि  अपने  यहा  स्टेट्स  में  एक  स्टेट

 का  दूसरी  स्टेट  से  पानी का  क्षण  डा  है  ।  इरीगेशन

 यज्ञ  दि  फस्ट  प्रायरिटी  ।  फर्टिलाइजर  बाद

 में  जाता  है,  सिंचाई  पहली  आवश्यकता  है  |

 लेकिन  हमारे  देश  मे  सदियों  के  पाती  पर  हँसते

 है,  शौर  कहा  हैं  ये  झगडे  एक  स्टेट  से  दुसरी

 श्टेद  में  ।  नमदा  को  ले  लीजिए,  महाराष्ट्र,

 राजस्थान,  गुजरात  कौर  मध्य  प्रदेश  इन  चार

 राण्यो  का  उस  के  पानी  के  ऊपर  वापस  मे

 झंडा  है  ।  इस  का  कोई  फैसला  सही  हो  पाया  ।

 दुनिया  का  i/i0  बा  हिस्सा  पानी  हमें

 रेनवाल  से  मिलता  है  ।  अ्रक्ृति  हम  से  इतना

 प्रसन्न  है  कि  संसार  का  1/10  हिस्सा  पानी

 हम  को  बरसात  से  देती  है,  यह  दूसरी  वात  है

 कि  कभी  कम,  कभी  ज्यादा  |  87  रिवर

 पेरिधियल्स  है  जो  बराबर  बहती  रहती  है  ।

 इस  पर  हालत  यह  हैँ  कि  सिचाई  में  23  प्रतिशत

 पर  हम  अब  पहुच  पाए  है  भौर  जब  सिचाई

 शुरू  हो  गई  तो  पावर  फेल  हो  गया  ।  महाराष्ट्र

 में  और  मध्य  प्रदेश  मे  तो  सिचाई  कुल  8

 परमट  है  t  सभापति  जी,  जहा  से  बाप  कराते

 है  आप  के  यहा  महाराष्ट्र  म ेकेवल  7  परसेट

 है  कौर  हमारे  महा  मध्य  प्रदेश  में  8  परसेट  है  जन

 कि  देश  का  सब  से  बड़ा  प्रदेश  मध्य  प्रदेश  है  ।

 एक  बेल्ट  राइस  का  है,  एक  गेहू  का  है।  राज

 27  वर्ष  की  आजादी  के  बाद  भी  हुम  फोटो

 न  दे  सके,  तबे  पर  हरारत  न  दे  सकें,  चूल्हे
 में  ग्राम  ते  जला  सके  तो  इस  को  क्‍या  कहा  जाये  ?

 राज  हर  चीज  का  अभाव  है  ।  कोई  चीज

 मही  मिलती  है  |  इसलिए  हम  यह  चाहते  हैं

 कि  हर  हमारा  जी  एस  पी  में  7  हजार  करोड

 ऐग्रे रियर  कोना,  का  का्ीस्यूशम  है  ता

 उसी  प्रोपोज न  से  प्लान  को  चाहिए  कि  उस

 को  प्लाऊ  बैंक  करे  और  प्रायरिटी  सिंचाई

 को  देव  चाहिए  ।  झगर  धरती  प्यासी  हे  तो

 प्राप्ति  भूखा  है,  भ्रमर  हाथ  खाली  है  तो

 पेट  खाली  है  1  पानी  भ्रमर  भाप  देंगे  तो  फसलें

 होगी  तो  हमारे  बच्चे  देहातों  से  भाग  कर  शहरो

 की  तरफ  नही  जाएगे  क्यो  कि  शहरो  मे  भुखमरी

 है  चीज  सही  मिलती  है  |  उत्तम  खेती  की  जो

 कहावत  है  यह  सर्वोत्तम  सिद्धान्त  राज  लागू

 होता  है  ।  इसलिए  हमे  खे  Te  की  तरफ  जाना  है।

 महुली  चाणक्य  ने  अज  से  2500  वर्ष  चले

 कहा  था  कि  जिस  देश  की  खेती  में  पानी  नहीं
 है,  जिस  देश  की  धरती  प्यासी  है,  उन  देश

 का  जनमानस  भूखा  कौर  प्यासा  है  2  इपलिए
 मैं  कहता  हु  कि  हो  उत्पादन  की  तमाम

 प्रक्रिया  को  साधनयुक्त  बनाना  है  वित्त

 मंत्रालय  चाहे  32  करोड  ले  ले  या  5  करोड

 लेले।

 एक  बात  में  और  कह  देवा  चाहता  हु-ब्लैक
 मनी  बाहर  सि काल नो  चाहिये  शौर  सकती  से

 'निकालनी  चाहिये  ।  जिस  के  यहा  निकले

 उस  को  सख्त  से  खत  सजा  देना  चाहिये,
 उसकी  टोटल-पआरपटोी  का  -फेट  कर  लेनी  चाहिये

 कोई  रियायत  नही  देनी  चाहिये  ।  लेकिन  एक

 सुझाव  है-क्या  यह  तरीका  भ्रस्यितार  किया

 जा  सकता  है-मैं  सुझाव  के  तौर  पर  ही  कह

 रहा  हू  कि  झप  25  रुपये  के  बाड़  निकालिये  tb

 इन्फस्ट्रक्बर बना बना  कर  डेजट-डगेलपमेन्ट  बाण्ड,

 आ्रादिवासी  बबेलपमेल्ट  बाड़,  नेशनल  हाइ-
 बेजा  डवलपमेंट  बाण्ड,  हरिकेश  डबेलपमेस्ट

 बॉण्ड,  पावर  'हबेलपमेन्ट  ब्राण्ड---इस  तरह  के

 126-125  साये  के  बाड़  निकालिये  |  ह-.. अ  से

 हर  बाद  का  25  रुपया  लीजिये  चौर  00
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 शक्य  का  आण्ढ्  दीजिये,  पाच  वर्ष  तक  कोई

 हस्टरेस्ट  tT  दीजिये  नेगॉशियेबिल  न॑  हों,  पांच

 अरे  के  बाद  नेगीये  शिक्षित  हो  q  मैंने  कैलकुलेशन

 पका  ts  ad  के  बाद  कगर  शब ैमेंन्ट  aT

 इन्टरेस्ट  लगाया जाय  तो  71.  85  पैसा  मिलता

 है  और  बैंक॑  रेंट  लगाया  जाय  तो  i9  रुपया
 आपको को  बिशनो  हैं  +  यह  बात  श्राप  के  विचार

 करते  की  are  कमेटी  की  रिपोर्ट  क ैअनुसार

 जो  9  हज़ार  करो  था  उस  से  ज्यादा की  ब्लैंक

 अनी  है  उस  की  इन  ड्येलपमेंस्ट  के  कामों  के

 ह... |  बाहर  भि फा लिये,  लेकिन  इस  के  साथ

 साथ  छाक्मारने  और  सजा  देगे  का  काम  मन्द

 ने  कीजिये  t  पह  जो  ब्लैक  मसी'  का  पैसा  है  यहँ

 साधारण  से  साधारण  बली  शीर  कष्ठ्क्य

 परिवार  के  खाने  पीने,  कपडे  मोर  कॉपी

 से  खिच  कर  जाता  है,  यह  ऑसू का का  पैशा  है

 तकलीफ  का  पेसा है  शोषण  का  पैसा  है,  इस

 को  निकाल  कर  वेश'  के  भीड़भाड़  कै  लिपे  रचनात्मक

 दिशा  मे  फैलाना  होता  मैंने  ती  हक  समेत

 दी  है.  सूज  सही  कहां  तक  स  का  ग्रौचित्य

 होगा  था  नही  होगा  ?

 शाप  इस  बजट  में  जो  दिया  मांग  रहे

 है  ज़रूर  लीजिए,  लेकन  प्लानिंग  के  डिफंक्ट

 को  दूर  कीजिये  ताकि  आपको  एकाउन्ट बिल्टी

 कम  हो  साय  और  काम्पैक्ट  उनकी हो  जाय  |

 बको एव  राममोकतल तज  (निजाभोवाद!
 सभापति  जी,  मै  इस  फाइनेंस  बिल  to  2

 का  है ६1७  समर्थन  करता  है  ।  भील  मोदी  भी

 यहां  यही  है,  उन्होने  कहा  था  कि  फाइनेंस

 झहिनिस्टर  ने  शक  वक्त  तो  यह  माहा  कि

 डिजिकैम  इतने  ते  कम  नहों'  देना  चाहिए  और

 यूँ  झरे  क्त  उन्होने  यह  कहा  कि  डिविडेंड
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 इस  से  ज्यावा  नही  देना  चाहिये  ।  उन्होने  यह
 समझा  कि  इसे  दोषी  बातों  में  कटा  कान  है,
 लेविस  मोटरगाड़ी  चलाने  बाने  को  कभी

 एक्सेलरेटर  ज़बानों  पडता  है,  कभी  ब्रेक

 एप्लाई  करना  फकना  है।  अगर  हमेशा

 एक्सीनरैंटर  विधायी  जावे  तो  एकसीडनट  होना
 ज़रूरी  है-इस  लिये  जो  जूता  पहनता  है  उन

 को  ही  पता  होता  है  कि  जुतता  कहा  काट

 रहा  है,  दुसरे  को'  उस  पका  पता  नदी  होता  है  ।

 जिसके  ऊपर  ज़िम्मेदारी  है,  जो  उस  जिम्मेदारी

 की  कीं  पर  बैठा  हुआ  है  उस  को  मालूम  है  कि

 उसकी  कक  करता  चाहिए  घौर  क्या  नही  करना

 चाहिए  !

 हमारे  फाइनेंस  मिनिस्टर  ने  जो  टैक्स

 खाने  है  उस  में  मोटी-मोदी  मछलियों  को

 पकड़ने  की  कोशिश  में  है  जिन  के  ऊपर

 बोझा  डाना  जा  सकता  हूँ,  उन्ही  पर  टैक्स

 डाला  गया  है,  जो  गरीब  श्रादर्मी  हूँ  उस  पर

 टैक्स  नही  पड़  रहा  है  |  जब  स्टेट  को  पेन  की

 जरूरत  होती  है  तो  एसे  लोगा  पर  टैक्स  डालना

 जरूरी  हो  जाता  है  ।

 हमारे  श्री  आर०  कुल  पाच  सहब  ने

 चणक को जिंक किया का  जिक्र  किया  |  उन्होंने कहा  कि  2500

 साल  पहले  जब  किसी  को  कोयले  की  जरूरत

 होंती  थी  तो  सूखी  लकडी  जलातन।  पड़ती  थी  ।

 जो  फटने-फलने  वाले  दरख्त  यो  पौदे  होते  थे

 उनको  बरबाद  नहीं  करने  दिया  जाता  था।

 इसी  सहे  से  जो  प्रोटैक्टिव  काम  में  लगे  हुए
 लोग  हैं  उन  पर  बर्डन  नहीं  पड  'रहा  है  और

 जी  श्रनप्रोडक्टिव  काम  में  लगे  हुए  है  छत  पर

 यह  बैन  पड  रहा  है  I  यह  जो  टैक्स  डाला  गया

 है  इभ  में  सें  .000  करोड  रूपया  गवर्नमेंट
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 [श्री  एम०  रामगोपाल  रेड्डी]

 ले  रही  है,  उस  को  यूड  नहीं  करने  दे  रही  है,

 यानी  हजार  करोड़  रुपया  जो  सर्कनेशन

 में  है  उस  में  से  0  परसेन्ट  वापस  ले  रही  है  i

 इस  से  प्राइस  कन्ट्रोल  हो  जायेगा  |

 हमारे  देश  एप्रीकस्चरल  प्रोडक्शन  में,

 हमेशा  2-3  परसेप्ट  की  कमी  होती  जा  रही  है

 इस  से  देश  मे  बहुत  हलचल  मच  रही  है,

 गड़बड़  हो  रही  है।  प्यार  बाप  भ्रच्छी

 तरह  से  देखें तो  भाप  को  मलूम  होगा  कि

 हम  ८२  सात  i0  परसेन्ट  का  इज़ाफ़ा  कर

 सकते  है-इतनी  कैपेसिटी  हमारे  देश  की  भूमि

 में  है।  लेकिन  हो  यहू  रहा  है  कि  जो  इम्प्लीमेटिंग

 झ्फिसज्  स्टेट  लेबल  पर  है  व॑  लोग  ठीक

 तरह  से  काम  नहीं  कर  रहे  है।  मैं  परसो

 इंतजार  को  पने  क्षेत्र  मे  था,  वहा  एक

 फर्टिलाइजर  कमेटी  में  बैठा  था।  हमारे  पास

 इस  वक्‍त  डेढ़  करोड़  रुपये  का  फर्टिलाइजर

 का  स्टाक  पड़ा  हुमा  है,  लेकिन  उसके  हिस्ट्री-

 उमूमन  के  लिये  वे  लोग  इतना  अगड़ा  लगा  २
 z

 हैं  कि  किसी  आदमी को  2  किलो  दिया  जायगा,

 किमी  को  3  किलो  दिया  जायगा,  लेकिल  राज

 तक  के  उसको  तकसीम  नहीं  कर  सके  है।

 मैने  इस  के  बारे  में  चीफ  मिनिस्टर  को  भी

 एक  सख्त  लेटर  लिखा  है,  क्योकि  इस  साल

 हमारे  पास  काफ़ी  पानी  आया  है,  हमारे

 पास  तीन  साढ़ें  तीन  लाख  एकड़  में  धान  होता

 है  ।  हमारे  (रज्जायर्ज  फुल  है  जिन  से  साढ़े

 बारह  लाख  एकड  को  पानी  देते  है,  हर  आदमी

 न  लगाता  चाहता  है।  गुज़िश्ता  साल  हम

 ने  बड़ी  मेहनत  करके  70  हजार  टन  चावल

 दिया,  जो  टारगेट  से  ज्यादा  है।  इस  साल  हेम

 एक  लाख  टन  नवल  देना  चाहते  है,  लेकिन

 फर्टिलाइज़र  का  डिस्ट्रीव्यूझनत  नही  हो  रहा

 है  ।  यह  कहना  कि  हमारे  पास  बहुत  ज्यादा

 फर्टिलाइजर  है,  गलत  है,  यह  तो  हमारी

 रिक्वायरमेंट  का  OK15  प्रतिशत  है,  क्योंकि

 वहा  60  हुआ  एकड़  खेती  है।  दोनो  मिनिस्टर

 साहिबान  यहा  33  हुए  हैं,  मुझे  मा  [|  नही  कि

 ये  स्टेट  गवनेमेन्ट  को  लिखने  वाले  हैं  या  नहीं  ।

 यह  स्थिति  सिर्फ  एक  जिले  में  नहीं  है,  बल्कि

 सारे  सूबे  में  है।  पहले  जो  डीलर्स  फर्टिलाइजर्स

 बेचने  थे,  वे  ब्लैक  में  बेच  कर  पैसा  कमाते  थे

 उस  को  रोकने  के  लि प्रे  ही  फर्टिलाइजर  का

 डिस्ट्रीब्यूशन  हो  रहा  है,  लेकि।  डिस्ट्रीब्यूशन'

 हो  नही  रहा  है।  15दिन बाद इस  फ्टिलाइजर

 की  जरूरत  नहीं  रहेगा--क्योंकि  उस  का

 वक्‍त  खत्म  हदो  जायेगा।  राज  देश  में  अनाज

 की  इतनी  कमी  है,  ल ेकित  फिर  भी  फर्टिलाइजर

 का  डिस्ट्रीब्यूशन  नहों  हो  रहाहै”  -यह  बड़े

 दुख  की  बात  है।  मै  मं  दी  होप  से  दरख़्वास्त

 करत।  हूं  कि  @  भारत  चीफ  मिनिस्टर  का

 टेलीग्राम  भेजे  या  उसे  से  बात  करे  कि  i0  fer

 के  अन्दर  फटिलाईडर  का  इिस्ट्रोब्यूशन  हो

 जाना  चाहिये  ।  हमारे  लोग  बहुत  मेहनत  से

 काम  करने  वाले  है,  उन  की  मेहनत  बेकार  नही

 जानी  चाहिये  ।

 दूसरी  बात  मुझे  यह  कहनी  है  कि  सास-

 इब्रेलपपेस्ट'..  एक्सपेन्डिचर  ,  प्रनप्नोडिक्टिव

 एक्सपेन्डिचर  ज्यादा  हो  गया  है  1  969

 हमारा  शवनमेन्ट  का
 वेज  बिल  2900  करोड़

 पये  था  लेकिन  i973  %  यह  5000  करोड़

 रुपये  हो  गया  है  t  में  पूछता  चाहता  हू  मे

 कौन  महाशय  हैं  जो  इतना  पैसा  बढते  हैं;

 क्या  उत  के  ऊपर  इस  की  कोई  जिम्मेदारी
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 है  ?  हम  लोगों  ते  भी  यह  गलती  की  है  कि  इस

 तरह  के  कानून  पास  किये  हैं  कि  वर्कर  को  यह

 दो  ,  वह  दो,  देने  से  कोई  इन्कार  नहीं  कर  सकता

 चाहे  वे  स्ट्राइक  करें  तो  भी  उन  को  बोनस  दो

 कोई  इल् लीगल  स्ट्राइक  हो  तो  भी  उन  को

 बोला  दो-इस  किस्म  के  एक्ट  हम  ने  इस  सदन

 में  बसाये  है।  मेहरबानी  कर  के  इन  चीजों  पर

 फिर  से  नज़रसानी  करें  जो  मेहनत  करता  है

 उसे  पुरा  मिलता  चाहिये  जो  मेहनत  सही  करता

 है  उसे  कुछ  भी  नहीं  मिलना  चाहिये  ।

 इन्दिरा  जी  जब  से  इस  देश  की  प्राइम

 मिनिस्टर  बनी  हैं  दस  बीच  में  देश  में  3

 करोड़  आदमियों  का  इज़ाफ़ा  हुभा है  |  हर

 साल  ]  करोड  30  लाख  आदमियों  का  इज़ाफ़ा

 हो  जाता  है  i  पूरे  जमीनी  और  जापान  की

 जितनी  संख्या  है  यह  बढ़ी  हुई  जनसंख्या  उस

 के  बराबर  है  ।  में  चाहता  हूं  कि  श्राप  थोड़ा

 मजबूती  से  कदम  उठायें  किसी  भी  फैमिली

 में  दो  बच्चों  से  ज्यादा  बच्चे  नहीं  होने  चाहिये  |

 परिवार  नियोजन  होना  चाहिये  ।  इस  बारे  में

 बहुत  से  आकड़े  हमारे  सामने  हैं-किसी  कम्यूनिटी

 में  8  पाते  का  स्टरलाइजेशम  हुमा  है  किसी

 में परसेन्ट  भी  नहीं  हुआ  है-  इस  के  लिये

 जनसंघ  के  लोग  और  मुस्लिम  लीग  के  लोग

 जिम्मेदार  हैं।  ये  लोग  मुसलसल  प्रोपेगंडा

 करते  जाते  हैं  कि  श्राप  लोग  परिवार

 नियोजन  में  विश्वास  न  करें  शौर  बच्चे

 पैदा  करते  जायें,  शाप  लोग  बच्चे  पैदा  कर

 के  जमात  पर  डालते  जांचे  शौर  सरकार

 उस  की  जिम्मेदारी  ल--यह  क्‍या  बात

 है  ?  राज  जितनी  एडवांस्ड  कंट्रीस  हैं  जब

 डेवलपिंग  कन् ट्रीज  थीं.  उन  के  यहां  जनसंख्या
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 का  बढ़ता  या  तो  निल  था  याबिहुत  कम  हो  रहा

 था।  यही  जम॑ती  भौर  जापान  की  हालत  है।  है  र

 जगह  की  यही  हालत  है  n  जो  लोग  भ्रमरी का

 जाकर  कराये  हैं  उनसे  मैंने  पुछा  है  अमरीका

 में  जनसंख्या  स्फटिक  है  |  इसलिये  यहां  पर

 प्री  कम् पाउन्ड  इन्ट्रेस्ड  की  तरह  से  जो  जनसंख्या

 बढ़  रही  है,  जो  पापुलेशन  एक्सप्लोशन

 हो  रहा  है  उसके  लिए  कुछ  करना  चाहिए  ;

 यहां  पर  जो  जमीन  है  वह  अगर  सभी  लोगों  में

 बराबर-बराबर  बांटी  जाये  तो  गाधी  एकड़

 भी  नही  प्रा  रही  हैं  -  हमारी  बहुत  सी  जमीन

 तो  मकानात  बताने  में  चली  जा  रही  है  t

 इसलिये  में  कहना  चाहता  हूं  कि  हम  लोगों

 को  एम्प्लायमेन्ट  दें  या  त  दें  यहां  पर  कारखाने

 बसाये  या  t  ana  लेकिन  झगर  यहां  पर

 पापुलेशन  कन्ट्रोल  हो  जाता  हैं  तो  फिर  जो

 भी  यहां  पर  उत्पादन  हो  रहा  हैँ  वह  देशवा-

 सीटों  के  लिए  काफी  होगा  ।  इसलिए  में  मंत्री

 जी  से  प्रार्थना  करना  चाहता  हूं  कि  इस  दिशा

 में  बहु  जरूर  कोई  कार्यवाही  करें।

 श्री  राम  हेडली  (रामटेक)  :  सभापति

 जी,  सम्माननीय  वित्त  मंत्नी  जी  का  मैं  आभारी

 हूं  और  मै  उन्हें  बधाई  दूंगा,  कारण  यह  है  कि

 5  महीने  के  भीतर  दोबारा  गरीब  जनता  के  ऊपर,

 बड़े  साहस  के  साथ  उन्होंने  ऊंची  चला दी  है।

 मुझे  प्राचार्य  नहीं  होगा  यदि झाने  वाले  अगले

 सत्र  में  भी एक  नया  बजट  फिर  से  पेश  हो  जाए।

 हम  कहा  जा  रहे  हैं?  27  साल  की  आज़ादी

 के  बाद,  पाच  पंचवर्षीय  योजना पों  पर  भ्रमण

 होने  के  पश्चात्‌  हमा  क्‍या  कर  रहे  है  ?  राज

 हमारी  स्थिति  कया  है  ?  हमने  इस  देश  को  क्‍या

 दिया  है  ?  राज  हम  देखते  हैं  मंहगाई  प्रकाश

 को  छू  रही  है।  करोड़ों  हाथ  बेकार  है  वह



 247  Fin.  (No.  2)  Bill,  974

 [  श्री  राम  है  डाऊ]
 काम  मांगते  हैं  लेकिन  उनको  आप  काम

 नहीं  सकते  हैं  ।  भ्रष्टाचार  का  बोल  वाला  है

 मुद्रास्फीति  बढ़ती  जा  रही  है  और  काला  धन

 बढ़ता  जा  रहा  है।  क्‍या  कारण  है  इसका  ?

 क्रौन  जिम्मेदार  है  इसक  लिये  ?  सत्तारूढ़  दल

 लोग  बोलते  हैं  इसके  लिए  विरोध  पक्ष

 जिम्मेदार  2  लेकिन  मैं  सत्ताधारियों  से

 पुछना  चाहता  हूं  27  सालों  से  आप  प्रशासन

 चला  रहे  हैं,  जनता  आप  पर  विश्वास  डाले  हुए

 है,  जब  चुनाव  आता  है  तो  गांधी  जी  और  नेहरू

 जी  का  आप  नाम  लेते  हैं  :  डमरू  बजाते  हैं  और

 आपकी  पेटी  भर  जाती  है  लेकिन  जिसने  आप

 पर  विश्वास  डाला  उसको  आपने  क्‍या  दिया  ?

 आज  करोड़ों  पेट  रोटी  के लिए  और  करोड़ों

 हाथ  काम  पाने  के  लिए  तड़प  रहे  हैं  -  राज  जनता

 की  जब  में  पैसा  नहीं  है,  उसके  पेट  में  अनाज  नहीं,

 उसके  हाथों  को  काम  नहीं-यह  राज  जनता

 की  अवस्था  है  |  हम  पुराण  में  पढ़ते  थे  कि  भूखा

 आदमी  क्‍या  नहीं  कर  सकता  हे  स्वयं  विश्वामित्र

 जब  भर  के  कारण  पीड़ित  होकर  पागल  हो  गए

 तो  उन्होंने  सड़  हुए  कुत्त  की  मां  ग  खा  ली  1  अभी

 5  दिन  पहले  की  बात  है,  महाराष्ट्र  में  एक

 गरीब  आदमी  था,  उसके  पास  पैसे  नहीं  थे,

 वह  अपने  बाल  बच्चों  के  लिए  राज  नहीं  खरीद

 पाया  तो  वह  मरघट  पर  चला  गया  और  वहां  पर

 जा  कर  उसने  जो  ताजी  लाश  थीं  उनको  बाहर

 निकाला,  उसमें  कई  हड्डियाँ  एसी  थीं  जिनमें

 मांस  लगा  हुआ  था  वे  हड्डियां  ले जाकर  उसने

 बची  in  जब  पुलिस  ने  पकड़ा  तो  उसने  जबाब  दिया

 कि  मेरें  बच्चे  भूख  से  तड़प  रहे  थे  इसलिए  मैंने

 इन  हड्डियों  को  75  पैसे  किलो  बेचा  है  ताकि

 अपने  बच्चों  का  पेट  भर  सकूं  |  आज  यह  स्थिति

 AUGUST  13,  974  Fin.  (No.  2)  Bill,  274  228

 है  हमार  देश  की  एक  तरफ  तो  एक  करीब

 आदमी  की  थाली  में  चार  आने  का  अनाज  नहीं

 और  दूसरी  तरफ  होटलों  में  पूंजी  तियों  के  साथ

 सरकारी  कर्मचारी  और  उनके  साथ  सत्ताधारी

 नेता  पांच  सौ  रुपया  प्रति  थाली  एट  ए  टाइम

 खाते  हैं  -  यह  विषमता  हमारे  देश  को  कहां  ले

 जाएगी  ?  इस  स्थिति  को  हमें  समझना  होगा  |

 आज  जनता  रोजी  मोदी  के  लिए  तड़पती  है

 मैं  पूछता  हुं  क्या  उनकी  काम  मांगने  का

 हक  नहीं  है  ?  क्या  उनको  यहां  पर  जीने  का

 हक  नहीं  है।  इस  देश  में  90  फीसदी  गरीब

 लोग  रहते  हैं।  यह  गरीबों  का  देश  |  25  साल

 में  ज्ञापन  उनका  कोई  उदार  नहीं  किया,  क्या

 यह  वाजिब  है  ?  आज  जब  गरीब  आदमी  अनाज

 मांगने  के  लिए  जाते  हैं  तो  कलक्टर  बोलता  है

 कि  हमारे  पास  कोटा  नहीं  है  ।  कन्ट्रोल  की  दूकान

 पर  जब  भ्र नाज  जाना  है  तो  वह  जनता  को  ग्रनाज

 बेचने  के  अलावा  बहुत  सा  अनाज  काले  बाजार

 मैं  बेच  डालता  है  ।  हर  ज  गह  यही  स्थिति  हे  ।

 भ्रष्टाचार  इतना  बढ़  गया  हैं  उसको  आप

 रोक  नहीं  पाते  हैं।  जब  जनता  अपनी  मांग  के

 लिए  शासन  के  दरवाजा  खटखटाती  है,  जब

 जनता  डेपुटेशन  लेकर  जाती  है  तो  उसको  मिर्च

 हां,  हां  कहकर  टाल  दिया  जता  है।  प्रजातंत्र त्

 में  जनता  के  हाथ  में  अधिकार  होता  है  जन

 आन्दोलन  करने  का।

 मैं  ग्राम  दस  मिनट  और  बोल  गा,  मैं  हमेशा

 बोलता  हूं  |  कृपा  करने  मुझे  बोलने  दी:

 मैं  आपसे  विनम्र  प्रार्थना  करता  हूं  ।

 तो  जन  आन्दोलन  करने  का  हक  हमने

 जनता  को  दिया  है  कि  अपनी  मांगों  के  लिए  वह

 जन  आन्दोलन  कर  सकती  है लेकिन  जव  जन  शत
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 जन  प्रान्दोलन  के  लिए  सामने  कराती  है  तो  हमारा
 शासन  उसके  साथ  क्या  व्यवहार

 करता  है  ?  शासन  उनको  बन्दूक  से  भून  डालता

 है।  उनको  बन्दूक  से  मारा  जाता  है,  उनपर

 लाठियां  बरसाई  जाती  है,  उनपर  झूठे  केसेज

 लगाए  जाते  हैं  कौर  जेलों  में  उनको  ऐसा  जाता

 है  ।  i2  साल  से  विदर्भ  की  आराम

 जनता  विदर्भ  की  माग  कर  रही  है  ।

 वह  कहती  है  कि  महाराष्ट्र  में  हमारा

 भला  नही  हो  सकता  है।  2  साल  का  हमारा

 अनु भव  है  कि  विदर्भ  का  कोई  भी  विकास  नहीं

 हुआ  है।  पश्चिम  महाराष्ट्र  का ही  सारा  विकास

 हो  रहा  है  |  समुद्र  बेचकर  यहां  नई  बम्बई  बसाई

 जा  रही  है,  लेकिन  विदर्भ  में  न  पानी  की  व्यवस्था

 हुई  ,  न  खेती  के  लिए  कोई  व्यवस्था  हुई  भर  न
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 बहा  पर  कोई  का रखाने  खोले  गए  ।  सभी  प्रकार
 से  विदर्भ  के  साथ  भ्र न्याय  हो  रहा  है।  i959
 में  जो  वहा  पर  प्रान्दोॉलन  हुआ  उसमें  जनता
 ने  माग  की  कि  हमें  प्रदान  दो.  हमें  मजदूरी
 दो,  हमें  बाम  दो  लेकिन  उसका  परिणाम  यह

 हुआ  कि  उनके  ऊपर  गोली  बारी  हुसना  जिसमें
 तीन  मासूम  बच्चे  मारे  गए  और  सात  बच्चे
 चायल  कर  दिए  गए  |  जब  जनता  ने  देखा  तो

 वह  तड़प  उठी।

 MR.  CHAIRMAN:  Mr.  Hedaoo,  you
 are  making  a  good  speech  but  kindly
 speak  on  the  Finance  Bill,  Now,  your
 time  is  over.  If  you  like  you  can
 continue  tomorrow.  It  is  6  O'clock
 and  the  House  stands  adjourned  till
 tomorrow.
 8  brs.

 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  Clock  on  Wednesday,
 August  4  0974/Sravana  23,  806
 (Saka).
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